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 |  Mb  LOK  SABHA
 Saturday,  April  30,  966/Vaisakha  10,

 888  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SpeaKER  in  the  Chair]
 ORAL  ANSWER  TO  QUESTION

 SHort  Notice  QUESTION

 Explosions  in  Tambaram  Area
 +

 5.N.Q.  24,  Shri  Balakrisbnan:
 Shri  Muthiah:

 Will  the  Mini  of  Def  be
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 Government  of  Madras  have  assured
 the  public  that  the  effects  observed
 in  and  around  Tambaram  during  the
 last  few  weeks  were  due  to  genuine
 earth  tremors  of  mild  intensity  and
 that  there  was  no  cause  for  alarm.
 The  State  Government  are  also  taking
 steps  to  arrange  for  a  study  of  the
 seismic  tremors  in  Tambaram  by  an
 expert  of  the  Geological  Survey  of
 India  and  for  an  official  of  the  India
 Meteorological  Department  to  be
 posted  at  Tambaram  for  personally
 studying  the  phenomenon.

 Shri  Balakrishnan:  Is  it  not  a  fact
 that  the  Director  of  Observatories  who
 has  been  deputed  there  to  inquire  into
 the  matter  has  accepted  that  they  were
 explosions  due  to  the  destruction  of
 bombs  ang  old  weapons  in  that  area

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  explo-
 sions  took  place  several  times  in  Tam-
 baram  area  recently  due  to  the  acti-
 vities  of  the  Air  Force;

 (b)  whether  explosiong  are  taking
 place  to  demolish  big  buildings  in  the
 airfielq  area;

 (९)  whether  the  explosions  have
 been  caused  by  earth  tremors;  and

 (d)  whether  any  investigation  has
 been  conducted  to  find  out  their  cause
 and  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A,  M.  Thomas):
 (a)  and  (b).  No  explosions  have  been
 caused  in  Tambaram  area  either  by
 the  activitiey  of  the  Air  Force  or  by
 the  demolition  of  big  buildings  in  the
 airfield  area.

 (c)  and  (d).  The  Director  of  Seis-
 mology  of  the  Directorate  General  of
 Observatories,  New  Delhi,  visited

 some  time  ago?
 Shri  A.  M.  Thomas:  In  fact,  in  this

 particular  case,  earth  tremors  took
 Place  between  24th  March  and  l7th
 April.  The  last  explosion  that  has
 taken  place  as  a  result  of  trials
 or  experiments  by  the  Air  Force
 has  been  on  3rd  March  1966,  that
 is,  long  before,  when  25  lb.  bombs
 were  demolished  individually  for  in-
 structional  purposes.  Net  explosive
 content  blasted  each  time  was  less
 than  6  Ibs.  and  demolition  was  carried
 out  on  approved  site  during  day  in
 clear  weather  when  the  wind  speed was  0  knots,  Nearest  civilian  dwel-
 lings  were  more  than  4  miles  away.

 So  that  this  has  absolutely  nothing
 to  do  with  air  force  experiments  or
 anything  of  that  kind.  During  this
 period,  the  Air  Force  had  been  making no  experiments  at  all  or  causing  any
 explosions.  The  last  one,  as  I  said,
 ‘was  on  3rd  March.  This  sort  of  ex-
 periments  have  been  conducted  for  a
 long  of  years  in  that  parti- Tambaram  and  investigated  th  tte:

 From  the  facts  furnished  by  him,  the  cular  place,
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 I  may  also  say  that  earth  tremors  of
 the  type  which  have  occurred  there
 are  usually  accompanied  by  sound
 resembling  the  firing  of  a  gun  or
 muffled  underground  explosion,  so
 that  naturally  people  thought  that  it
 might  have  been  caused  by  explosions
 caused  by  Air  Force  experiments.  But
 the  IAF  had  absolutely  nothing  to  do
 with  that.  This  has  been  due  to  earth
 tremors  that  occurreg  during  this
 period

 Shri  Muthiah:  In  view  of  the  fact
 that  the  frequent  earthquakes  which
 occurred  recently  in  the  Colorado  re-
 gion  of  America,  which  was  free  from
 earthquake,  for  over  a  century,  were
 caused  by  human  factor  namely,  by
 army  men  who  sank  a  deep  shaft  into
 the  ground  and  pumped  down  thou-
 sends  of  gallons  of  waste  water  into
 it,  does  the  Minister  think  that  the
 T:  mbaram  tremors  might  have  been
 caused  by  some  human  factor,  at  least
 in  lirectly?

 Shri  A,  M.  Thomas:  It  was  not
 caused  ‘by  any  human  factor  in  this
 ‘particular  case.  It  wag  natural.

 Shri  Nath  Pai:  I  am  glad  this  has
 come  before  the  House  in  the  form  of
 a  short  notice  question,  because  I  had
 tried  to  raise  it  under  a  calling  atten-
 tion  notice,

 The  Minister  has  stateq  that  it  is
 seismic  tremors  which  are  causing
 this,  Though  I  do  not  know  what  the
 normal  rule  is,  whether  we  trust  ex-
 Ministers  or  present  Ministers,  please
 hear  what  Shri  T.  T.  Krishnamachari
 has  to  say  about  these  explosions:

 ‘Mr.  7.  7  Krishnamachari,
 former  Union  Finance  Minister,
 who  lives  very  close  to  the  LAF.
 station  in  Tambaram,  is  definite
 that  the  explosion;  emanate  from
 inside  the  station,  He  does  not
 believe  that  any  security  consi-
 derations  could  be  involved  in  this
 matter.  The  explosions  clearly
 seem  to  be  a  threat  to  the  safety
 of  the  buildings  in  the  area....

 “Expressing  in  very  strong  terms
 the  disapproval  of  the  I.A.F.  opera-
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 tiong  which  he  and  the  rest  of  the
 Tambaram  residents  believe  to  be
 the  cause  of  the  explosions,  Mr.
 Krishnamachari  said  that  the  State
 Government  should  investigate  the
 matter  and  see  that  the  operations
 carried  out  in  disregard  of  public
 safety  were  put  an  eng  to.”

 Where  do  we  stand?  Here  is  an  ex-
 Finance  Minister  of  the  Union  Gov-
 ernment,  not  once  but  twice,  insist-
 ing  that  they  are  emanating  from  the
 LA.F.  Here  is  the  Minister  of  State
 who  says  no.

 Another  thing,  Is  it  not  desirable
 that,  when  there  was  a  controversy  in
 the  whole  of  the  southern  papers,  the
 Ministry  should  have  taken  the  initia-
 tive  in  making  a_  statement?  Our
 efforts  were  thwarted  because  of  pro-
 cedure.  Why  do  they  come  so  late?
 You  must  tell  them.  The  Hindu,  a
 very  respectable  paper  in  the  South
 and  other  journals  every  day  carried
 front-page  news  about  the  exp!osions
 and  the  controversy,  He  should  have
 come  out  with  a  statement  earlier.

 Shri  A.  M.  Thomas:  To  err  is
 human,  and  when  there  was  this  sound
 like  a  gun  shot  or  muffled  explosion,
 even  eminent  persons  are  liable  to  err
 in  these  matters.  In  fact,  I  have  also
 come  across  a  statement  of  the  former
 Finance  Minister.  That  appeared,  I
 think,  on  the  l5th  or  l8th  April.  The
 next  day  there  was  a  denial  by  the
 IAF  authorities,  and  subsequently,  on
 the  8th  April,  the  Public  Relations
 Department  of  the  Government  of
 Madras  issued  a  detailed  statement  in-
 dicating  how  ‘these  tremors  have  hap-
 pened,  and  that  these  explosions  had
 absolutely  nothing  to  do  with  the
 Air  Force  at  all.

 Although  I  am  a  lay  man  myself,  I
 had  a  discussion  with  the  technical
 people  with  regard  to  this  matter,  and
 they  told  me  that  all  tectonic  earth.

 sed  by  rubbing  of  rock
 masses  against  each  other,  and  because
 of  that  the  perceptible  earth  move-
 ments  are  accompanied  by  sound
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 which  is  described  by  observers  as
 that  of  gun  fire  or  a  muffled  explosion
 or  the  passing  of  a  truck.  So,  there  is
 no  wonder  a  mistaken  impression  has
 been  created,

 Shri  S.  Kandappan:  The  statement
 made  by  the  former  Finance  Minister
 is  not  so  harmless  as  the  Minister  of
 State  has  tried  to  make  out,  because
 I  find  that  people  are  fecling  panicky
 due  to  the  contradictory  statements,
 since  Mr,  T.  T.  Krishnamachari  was
 Strongly  of  opinion  that  the  earth
 tremors  were  not  so  mild  as  made  out
 by  the  seismic  people  there.  It  was
 more  deep-rooted  and  more  violent.
 In  view  of  that  I  would  like  to  know
 whether  the  Government  is  prepared
 to  make  further  enquiries  and  further
 studies  and  convince  the  public  that  it
 ig  not  very  dangerous.

 Shri  A.  M,  Thomas:  It  is  not  at  all
 dangerous.  I  wanted  to  allay  the  fears
 of  the  hon.  Members  also  in  this
 matter.  None  of  these  tremors  have
 been  recorded  by  distant  stations  like
 Delhi  even  by  the  high  magnification
 seismographs,  confirming  thereby  the
 weak  nature  of  the  tremors,  Some  of
 these  tremors  have  been  recorded  by
 the  high  ification
 installed  at  the  Astrophysical  Observa-
 tory,  Kodaikanal,  Meterological  Office,
 Poona,  and  by  the  high  magnification
 seismographs  installed  by  the  Atomic
 Energy  Commission.  It  may  be  noted
 that  the  intensity  was  rather  low;  it
 ranged  only  between  2  ang  3,  roughly
 24.  It  is  only  when  it  is  from  4  to  6
 that  it  becomes  dangerous.  These
 tremors  were,  I  do  not  say,  quite
 harmless,  But  there  is  no  cause  for
 alarm  and  there  is  no  damage  to  any
 of  the  buildings.  There  has  not  been
 any  damage  in  the  area.

 | ‘aphs

 Shri  P.  Venkatasubbaiah:  May  I
 whether  earth  tremors  have  occurred
 frequently  in  the  same  place  and  whe-
 ther  thig  has  got  anything  to  do  with
 the  previous  explosions  that  had  been
 conducted  by  the  IAF  and  if  that  is  so,
 whether  that  aspect  has  been  gone  into
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 by  the  director  general  or  whoever  it
 is?

 Shri  A.  M.  Thomas:  Yes,  Sir,  It  has
 nothing  to  do  with  the  IAF.  I  have
 also  said  that  the  usual  explosive  con-
 tent  that  is  blasteq  comes  roughly  to
 five  pounds,  These  five  lbs.  explosion
 could  not  create  all  these  things,  The
 place  is  four  miles  removed  from
 human  habitation.  I  may  also  submit
 that  even  the  previous  explosions  by
 the  IAF  had  nothing  to  do  with  this.

 Shri  Krishna- Shri  S,  Kandappan:
 doors  and machari  said  that  the

 windows  rattled.

 Mr,  Speaker:  Now,  we  have  to  get
 information  from  the  government  and
 not  from  Mr.  Krishnamachari.

 Shri  S,  M.  Banerjee:  It  appears
 from  the  statement  that  there  was.
 nothing  connected  with  air  force  ex-
 periments.  I  would  like  to  know  whe-
 ther  it  is  a  fact  that  a  similar  rumbling
 sound  of  an  explosion  was  also  heard
 and  you  were  kind  engough  to  ask  the
 Minister  to  give  us  some  information
 about  it.  That  was  never  supplied  to
 this  House,  I  would  like  to  know  whe-
 ther  in  Delhi  also  it  was  due  to  some
 earth  tremors  or  due  to  some  explo-
 sion.

 Mr,  Speaker:  Delhi  remains  far
 away,  at  least  during  this  question.

 Shrimati  Savitri  Nigam:  The  hon.
 defence  minister  said  that  several
 seismographs  recorded  that  it  wag  an
 earth  tremor.  Why  could  not  they
 give  this  information  earlier  in  order
 to  save  a  lot  of  panic  and  misunder-
 standings?  It  has  also  resulted  in  @
 stat  by  the  inister.
 Why  could  not  they  give  it  earlier?

 fi

 Shri  A.  M.  Thomas:  Soon  after  this
 report  appeared,  the  real  position  was
 explained  by  the  LAF  followed  by  an
 announcement  of  the  Madrag  govern-
 ment,  It  is  not  correct  to  say  that  we
 did  not  take  note  of  these  reports.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  ACUTE  SCARCITY  OF  KEROSENE

 Om
 Shri  N.  Dandeker  (Gonda):  I  call

 the  attention  of  the  Minister  of  Petro-
 leum  and  Chemicals  to  the  following
 matter  of  urgent  public  importance and  I  request  that  he  may  make  a
 statement  thereon:

 “Reported  acute  scarcity  of
 kerosene  oil  in  the  country.”

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Alag  ):  Honour-
 able  Members  will  recall  that  on  the
 2ist  February,  1966,  I  made  a  compre-
 hensive  statement  regarding  supply
 and  distribution  of  kerosene  oil.  As
 was  stated  therein,  we  fixed  State-wise
 quotas  along  with  each  Company’s
 share  of  supply  to  fulfil  these  quotas
 from  March  966  onwards,  These
 quotas  were  fixed  on  the  basis  of  con-
 ‘sumption  figures  during  the  year  964
 after  making  adjustments  for  a  certain
 misuse  of  inferior  kerosene.  The
 figures  relating  to  the  year  965  were
 not  adopted  for  the  reason  that  it  was
 not  a  normal  year  for  several]  reasons.
 We  requested  the  State  Governments
 to  further  break  them  into  District-
 wise  quotas  and  see  that  proper  distri-
 bution  arrangements  are  made  to  the
 entire  population,

 T  also  convened  on  26th  March,  1966,
 a  conference  of  Ministers  in  charge  of
 Civil  Supplies  in  the  State  Govern-
 ments,  at  which  questions  relating  to
 supply  and  distribution  of  kerosene
 and  other  oil  products  were  discussed.
 A  suggestion  was  made  in  the  confer-
 ence  that  75  p.c.  of  the  allocation
 might  be  on  the  basis  of  past  consump-
 tion  and  25  p.c.  on  the  basis  of  popu-
 lation,  which  I  undertook  to  consider.
 Simultaneously  steps  were  taken  to
 increase  production  of  kerosene  within
 the  existing  refining  capacity  in  the
 country  ang  alsq  to  import  additional
 quantities  of  kerosene.
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 We  also  took  steps  to  see  that  the

 quotas  wilottcd  to  the  various  States  in
 the  months  of  March  and  April  966
 reached  the  States  concerned.  In  spite
 of  it,  shortages  developed  in  some
 areas  as  in  Bombay  City  recently,  Re-
 quests  were  also  made  from  a_  few
 States  for  increase  in  their  monthly
 allocations.  In  March  itself  the  quota
 for  West  Bengal  was  increased  by
 2500  tonnes,  that  is,  from  20,500  tonnes
 to  23,000  tonnes.

 The  quota  for  Punjab  was  increased
 by  200  tonnes  for  April  1966,  i.e.  from
 8800  tonnes  to  10,000  tonnes  in  order
 to  meet  the  needs  of  the  Defence
 ‘Services.  The  quota  for  U.P.  was  in-
 creased  by  500  tonnes  for  April,  1966,
 ie,  from  16,700  tonnes  to  17,200,  tonncs.
 By  about  the  middle  of  April,  1966,
 the  Orissa  quota  was  increased  from
 3,200  tonnes  to  4200  tonnes.

 I  am  glad  to  inform  the  House  that,
 keeping  in  view  the  overall  availability
 from  internal  production  and  imports,
 we  have  been  able  to  increase  the
 allocations  for  May  966  in  the  case
 of  the  following  States  as  given
 below:—

 (Tonnes)
 State  Quota  for  Quota  for  Increase

 April,66  May,  66
 t.  Andhra  32600  33600  3600

 Pradesh
 2.  Bihar  2500  33500  3009
 3.  Gujarat  =  r5T00  I5850  750
 4.  Kerala  8i00  8600  500
 5.  Mysore  9200  9700  500
 6.  Rajasthan  5300  5800  500
 7.  U.P.  17200  i820c  000

 While  announcing  these  increased
 quotas,  we  are  also  requesting  the
 State  Governments  to  improve  their
 distribution  arrangements  so  that
 shortages  are  not  allowed  to  develop
 anywhere  within  their  areas.

 Shri N.  Diindeker:  Will  the  Minister
 kindly  state,  (a)  what  were  the  pecu-
 liar  features  of  965  that  it  had  not
 Been  adopted  as  the  basis  for  working
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 out  the  distribution  of  kerosene;
 (b)  why  has  the  quota  for
 Maharashtra  and  Greater  Bombay  in
 particular  not  been  increased;  and  (c)
 whether  it  is  a  fact  that  actually  much
 of  the  trouble  in  Greater  Bombay  is
 due  to  the  complete  failure  of  the
 Indian  Oil  Company  to  distribute  its
 quota  of  the  distributable  kerosene?

 Shri  Alagesan:  We  took  964  as  the
 basis  because  it  was  a  normal  year,
 when  there  were  free  imports  of  in-
 ferior  kerosene,  965  was  a  year  of
 crisis  and  it  was  not  a  normal  period
 for  the  availability  ang  consumption
 of  kerosene.  That  ig  why  we  took  the
 year  964  as  the  basis  and  as  a  guid-
 ance  for  past  consumption.

 The  hon,  Member  hag  asked  why  the
 quota  for  Maharashtra  State  was  not
 increased.  As  it  is,  the  quota  that  has
 been  fixed  for  Maharashtra  State
 comes  to  42,200  tons.  We  took  the
 average  sales  in  the  Mahurashtra  State
 over  u  period  extending  over  nine
 months  before  March,  1966.  March  is
 the  month  when  we  fixed  the  quota.
 We  took  nine  months  prior  to  that.
 Its  average  consumption  was  only
 37.868  tons,  As  against  that,  the  quota
 was  42,200  tons.  I  may  add  that  al-
 most  one-fifth  of  the  quantity  avail-
 able  was  allotted  to  the  State  of  Maha-
 rashtra.  Hence,  as  I  said,  it  is  based
 on  past  consumption  in  the  year  1964,
 The  quota  is  high  because  certain
 other  fuels  like  soft  coke  etc.  which
 are  available  elsewhere  are  not  avail-
 able  in  Bombay  City,  particularly,  In
 Maharashtra.  But,  there  is  no  scope
 for  increasing  the  supply  to  Maha-
 rashtra  State.  Then,  the  hon.  Member
 asked  whether  it  is  due  to  the  fact  that
 the  IOC  did  not  make  its  full  supply
 to  Maharashtra  and  whether  that  was
 one  of  the  reasong  why  this  shortage
 has  come  about.  He  also  wrote  a
 letter  to  me  raising  various  points  and
 I  was  going  to  reply  to  it,  But  I  shall
 send  a  reply  later.  This  is  one  of  the
 points  that  he  has  raised  in  his  letter.
 He  has  said  in  his  letter.  in  addition
 to  the  question  that  he  has  put  just
 now,  that  the  IOC  during  the  period
 between  Ist  April  and  l3th  April,  L066
 supplied  only  3,300  kilolitres;  that  is
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 his  information;  all  the  companies
 including  I.0.C.  supplied  only  6,285
 kilolitres,  The  actual  facts  are  as
 follows:  the  IOC  actually  supplied
 4,262  kilolitres.  All  the  other
 companies  also  supplied  the
 shares  that  were  fixed  for  them.
 The  total  supply  in  that  thirteen-day
 period  was  9,975  tonnes,  which  is  ac-
 tually  50  per  cent  or  even  more  than
 the  figure  that  Shri  Dandeker  gave.
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 Shri  N.  Dandeker:  About  the  Indian
 Oil  Company,  Sir,  is  it  not  a  fact  that
 the  Indian  Oil  Company  has  no  distri-
 bution  system;  it  allows  its  distribu-
 tors  to  take  tank-loads  and  do  what
 they  like,  with  the  result  that  the
 oil  gocs  into  the  blackmarket  and  it
 does  not  reach  the  distribution  system
 at  the  ground  level?

 Mr,  Speaker:  He  will  be  replying  to
 his  letter  in  detail.  All  these  things
 he  will  explain  in  that.

 Shri  N.  Dandeker:  But  the  House
 is  being  given  the  impression  that  the
 distribution  system  is  all  right.

 Shri  Alagesan:  The  Indian  Oil  Com-
 pany  ha  got  its  own  agents  and  oil
 is  being  distributed  through  them.

 aft  cere  सिंह  (कैराना)  :  मानवीय
 मम्मी  जी  ने  जो  जिससे  एण्ड  फैक्ट्स  दिये  हैं  बह
 कायम  पर  बिल्कुल  सही  हैं  लेकिन  उसकी
 ब्रैकििकल  बैद्य  कोई  नहीं  है  t  हिन्दुस्तान  के
 शराब  रियाज़  में  जहां  मुनाफाखोर  एक  बोतल
 एक  रुपये  में  बेच  रहे  हैं,  मैं  जानना  चाहता  हूं
 कि  हां  कितने  मुनाफाखोरों  के  खिलाफ
 सरकार  ने  कदम  उठाया  है  पौर  कितनों  को
 सजायें  दी  गई  हैं  अलग  अलग  प्रान्त बार  ?

 Sbri  Alagesan:  I  am  is  agreement
 with  the  hon.  Member.  Only  wher
 the  quantities  that  I  have  mentioned
 reach  the  various  States  and,  also,
 they  are  distributed  properly,  relief
 can  be  said  to  have  been  obtained
 and  the  people  would  have  had  their

 -peeds.  I  entirely  agree  with  the  hon.
 Member.  But  here  the  State  Gov-
 ernments  are  doing  their  best  and
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 [Shri  Alagesan]
 they  are  making  arrangements  for
 distribution.  Many  States  have  start-
 ed  licensing  the  dealers  and  fixing the  quotas  of  kerosene  on  the  basis
 of  ration  cards,  like  sugar  cards  or
 rice  ration  cards,  and  several  States
 have  also  fixed  the  price  of  kerosene.
 There  are  the  various  steps  that  the
 States  have  been  taking  to  see  that
 the  kerosene  quantities  that  are
 allotted  to  them  reach  the  people
 Properly,

 क्रि  यशपाल  सिंह  :  मेरा  सवाल  यह  था
 कि  कितने  लोगों  के  खिलाफ़  ऐक्शन  लिया
 गया  ?  वह  बतलायें  तो  कि  कितने  लोगों  के
 खिलाफ  ऐक्शन  लिया  गया  ?

 Shri  Nath  Pai  (Rajapur):  Mr,  Spea-
 ker,  Sir,  the  statement  reads  at  page 2:  “In  spite  of  it,  shortages  develop-
 ed  in  some  areas  as  in  Bombay  City
 recently”.  According  to  the  figures
 given  by  the  hon.  Minister,  it  seems
 that  the  per  head  quota  for  Bombay
 should  have  been  0  kilolitres.  Mr.
 Speaker,  I  am  sure  the  hon.  Minister
 also  must  have  seen  the  harrowing
 pictures  of  mile  long  queues  of
 women  and  children.  Certainly,  Sir,
 they  are  not  going  into  the  scorching
 sun  of  Bombay  for  pleasure.  I  do  not
 think  this  crowd  was  sun-bathing  in
 Bombay,  but  they  have  been  compel-
 led  to  do  that.  Either  the  Minister's
 figures  are  right—]  think  he  is  right
 in  giving  figures—or  the  distribution
 has  gone  completely  wrong  and  there
 has  been  some  bungling  on  the  part
 of  the  Maharashtra  Government,  If
 so,  may  I  know,  since  in  his  private
 letter,  which  I  do  not  want  to  read
 out,  and  in  the  statement  here,  he
 claims  that  he  has  done  what  was
 expected  of  him,—obviously  the
 failure  has  been  at  the  State  level—
 whether  his  duty  was  finished  after
 he  gave  the  kerosene  to  the  Govern-
 ment  of  Maharashtra,  or  he  ought  to
 have  used,  knowing  the  harrowing
 tales  that  he  read  in  the  papers  and  we
 brought  to  his  notice  through  letters,
 the  powers  given  to  Government  un-
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 der  article  353  to  see  that  the  Gov-
 ernment  of  Maharashtra  carried  out
 the  distribution  according  to  the
 quotas  agreed  upon?  May  I  know
 where  does  the  fault  lic?  Is  it  due
 to  the  bungling  on  the  part  of  the
 Government  or  is  it  that  the  deli-
 veries  are  only  on  paper?

 Shri  Alagesan:  It  is  true  there  were
 long  queues  and,  as  I  had  occasion  to
 point  out,  if  distribution  had  been
 Properly  arranged  there  would  have
 been  no  necessity  for  people  to  un-
 dergo  such  troubles.  I  have  no  diffi-
 culty  in  confessing  that.  Now,  we
 have  made  the  necessary  enquiries  of
 the  latest  position  in  Bombay.  I  was
 assured  by  the  Maharshtra  Govern-
 ment  that  the  situation  has  very  much
 eased  and  they  are  having  a_  close
 watch  on  the  dealers  and  others  to  see
 that  they  properly  distribute  the
 kerosene  allotted  to  them.

 Shri  Nath  Pai:  It  is  quite  wrong.
 Only  four  days  back  I  was  there  and
 I  saw  mile  long  queues.  With  my
 own  eyes  I  saw  a  spectacle  which  I
 have  never  before  seen.

 Shri  Alagesan:  Mine  is  the  latest
 information.  Only  yesterday  I  got
 this  information.

 Shri  Nath  Pai:  Only  yesterday?

 Shri  P.  K.  Deo  (Kalahandi):  ‘The
 Minister  considers  that  965  was  an
 abnormal  year.  May  I  know  whether
 it  is  not  a  fact  that  the  whole  mess
 starteq  in  965  because  imports  from
 traditional  sources  were  restricted
 and  monopoly  was  given  to  import  of
 oil  from  the  Soviet  Union?  In  view
 of  this,  has  the  Government  taken
 steps  to  boost  production  in  our  exist-
 ing  refineries  and  import  from  Tradi-
 tional  sources  and  not  to  have  mono-
 poly  of  oil  imports  only  from  Soviet
 sources?

 Shri  Alagesan;  I  said  965  was
 not  a  normal  year.  It  is  true  that
 we  stopped  the  import  of  ofl  products
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 like  kerosene  and  HSD  from  tradi-
 tional  sources  by  the  private  oil  com-
 panies  in  the  middle  of  965  because
 ७९  Very  acute  shortage  of  foreign
 exchange.  But  these  imports  have
 been  substituted  by  substantia]  im-
 ports  from  rupee-payment  countries
 like  USSR  and  Rumania.  Even  this
 year  we  have.  contracted  to  import
 about  600,000  tons  of  kerosene,  Be-
 cause  the  demand  was  rising,  we
 placed  an  indent  for  a  further  sup-
 ply  of  100,000  tons  ang  the  Soviet
 Union  has  agreed  to  give  us  700,000
 tons  during  1966.  We  have  also  ask-
 ed  them  to  phase  the  imports  in  such
 a  manner  that  larger  quantities  are
 dettvereq  in  the  earlier  part  of  the
 year,  to  which  also  they  have  agreed.
 We  are  receiving  imports  accordingly.

 Shrimati  Savitri  Nigam  (Banda):
 rose—

 Mr.  Speaker:  I  do  not  think  her
 name  is  in  my  list.

 Shrimati  Savitri  Nigam:  My  State
 has  also  been  badly  hit  by  shortage  of
 kerosene.

 Mr.  Speaker:  That  is  no  reason  why
 I  should  call  her,  if  her  name  is  not
 in  the  list.

 Shri  Jashvant  Mehta  (Bhavnagar):
 The  hon.  Minister  has  stated  in  the
 statement  that  State-wise  quotas  have
 been  fixed  on  the  basis  of  the  con-
 sumption  for  the  last  three  years  and
 that  the  distribution  from  the  Centre
 is  normal.  Only  three  days  back,  all
 the  press  in  Gujarat  carried  in  head-
 lines  the  news  that  there  is  acute
 shortage  of  kerosene  in  Ahmedabad
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 supply.  May  I  know  whether  the
 Government  have  gone  into  the  mat-
 ter  to  find  out  whether  the  distribu-
 tors  have  failed  to  supply  or  the  Gov-
 ernment  failed  to  issue  orders  in  time?
 What  was  the  cause  as  a  result  of
 which  thousands  of  people  suffered  for

 au  long  time  and  there  was  a  hue  and
 cry  and  there  were  demonstrations
 all  over  Gujarat  on  the  failure  of  dis-
 tribution  and  supply  of  kerosene?

 Shrimati  Renu  Chakravartty  (Bar-
 rackp:..*'.  It  is  an  all-India  feature.

 Shri  Alagesan;  Sir,  you  would  have
 noticed  that  all  these  questions  relate
 to  the  failure  of  distribution.  As  far
 as  distribution  arrangements  go,  I  feel
 that  I  cannot  and  should  not  encroach
 upon  the  sphere  of  the  State  Govern-
 ments,  who  are  expected  to  discharge
 their  responsibilities.  There  were  cer-
 tain  difficulties  in  Ahmedabad.  I  had
 a  trunk  call  from  the  Minister  con-
 cerned.  I  can  assure  the  hon.  Member
 that  we  have  just  now  increased  the
 supply  by  750  tons  for  May.  The
 average  monthly  sales  over  the  9-
 month  period  preceding  March  was
 15,420,  tons.  The  quota  from  May  on-
 wards  will  stand  at  15,850,  tons,  that
 is,  a  little  more  than  400  tons  per
 month.  So,  we  have  increased  the
 allocation  to  the  Gujarat  Govern-
 ment.

 Shri  Jashvant  Mehta:  My  question
 was  whether  Government  inquired
 into  the  causes.  Is  it  a  fact  that  the
 company  could  not  supply  as  per  the
 schedule  laid  down  by  the  Central
 Government?

 Shri  Alagesan:  That  is  not  correct.
 city,  that  there  are  long,  long  q
 that  the  whole  distribution  system
 hag  failed,  that  the  sup2:i>rs  did  not
 get  their  quotas  and  that  the  people
 are  put  to  great  difficu’'”  The  Minis-
 ter  of  Civil  Supplies  of  Gujarat  Gov-
 ernment  wrote  to  the  Government  of
 India  that  the  time  schedule  prepared
 for  the  supply  was  not  carried  out  be-
 cause  the  Government  coulg  not  issue
 orders  in  time  to  the  distributors  to

 The  comp:  have  been  supplying
 according  to  schedule.

 भरी  मु  लिमये  (मेगेर)  :  प्रत्यक्ष  महो-
 दय,  मैं  जानना  थाहता  हुं  ि  क्‍या  मनी
 जी  ने  गैर  सरकारी  सूत्रों  स ेयह  समाचार  आप्त
 करने  की  कोशिश  की  है  कि  किरोसिन  तेल
 की  न  केवल  घोर  कमी  है  बल्कि  उसके  दाम
 इतने  ज्यावा  हो  गये  हैं  कि  देहाती  क्षेत्रों  में
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 [श्री  मधु  लिमये]
 डेढ़  रुपये  और  दो  रुपये  तक  किरोसिन  तेल
 की  बोतल  बिक  रही  है  हालांकि  सरकारी
 सूत्रों  से  यही  रपट  आयेगी  कि  जो  दाम  इस
 वक्‍त है  वह  नियन्त्रित  दाम  हैं  लेकिन  गैर
 सरकारी  सूत्रों  से  जैसे  व्यापारिक  संस्थाएं  हैं,
 नागरिक  संस्थाएं  हैं,  ट्रेड  ओनियंस  हैं,  किसान
 संगठन  हैं  ब्रा  उनसे  कोई  जानकारी  हासिल
 करने  की  कोशिश  की  है  ?

 Shri  Alagesan:  It  is  true  that  I
 have  to  go  by  official  information  but
 that  does  not  mean  that  I  am  not
 getting  information  from  other  un-
 official  sources.  It  is  true  that  I  have
 myself  heard  complaints  that  in  seve-
 ral  places  in  some  States  kerosene
 sells  at  a  very  high  rate,  at  Rs,  1  or
 Rs.  .50  pey  bottle  or  like  that.  What
 we  are  doing  from  here  is  to  ask  the
 State  Governments  to  tighten  up  the
 distribution  arrangement  ang  also  to
 see  that  they  pet  enough  quantities
 to  distribute.  That  we  are  doing.

 aft  wu  लिये  :  कया  इस  बात  के  लिए
 वह  कोशिश  करेंगे  कि  भविष्य  में  जो  गैर  सर-
 कारी  संगठन  हैं  उनसे  इसकी  जानकारी  प्राप्त
 करें?

 अ्रध्यक्ष  महोदय  :  यह  तो  उन्होंने  कहा
 कि  हम  नौन  आफ़ाक़ीयत  सांसें  से  भी  प्राप्त
 कर  रहे  हैं

 (Interruption)  What  is  this  cross-talk-
 ing  going  on?

 श्री  मंथ  लिये  :  गरीब  जनता  के  हित
 की  बात  करो  तो  उन  को  इतना  गुस्सा  क्‍यों
 माता  है  गुस्सा  शायद  इसलिए  आता  है  क्योंकि
 उनके  दल  के  खिलाफ़  बात  जाती  है  ।

 श्री  शिव  तारायण  (बांसी)  :  मैंने  भो
 कहा  कि  सवाल  ठीक  है  ।  बड़ी  मुश्किल  की
 बात  है  कि  प्रच्छा  कहें  तो  भी  बुरा  मानें

 झप्यक'सहोशय  :  बाप  इससे  सबक  सोख
 गौर  उनकी-  सही  हिमायत  नी  न  किया

 शत
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 श्री  बागड़ी  (हिसार)  :  मिलती  महोदय
 को  जो  जानकारी  और  शिकायत  मिली  कि
 देहातों  में  ज्यादा  कीमतों  पर  तेल  आम  बिकता
 है  यह  शिकायतें  उन  को  मिलीं  तो  इन  शिकायतों
 की  छानबीन  के  बाद  क्‍या  मन्त्री  महोदय  इस
 नतीजे  पर  पहुंचे  हैं  कि  वाकई  उन  लोगों  से
 ज्यादा  पैसा  लूटा  जाता  है  और  अगर  यह  हो
 तो  शिवाय  इसके  कि  हिदायत  दी  केन्द्रीय
 सरकार  ने  उसके  लिए  क्‍या  कदम  उठाया  और
 साथ  ही  साथ  मन्त्री  महोदय  यह  बता.येंगे  कि  केन्द्र
 की  वह  चीजें  चाहे  वह  चीनी  या  मिट॒टी  का
 तेल  इत्यादि  हो  तब  मिट्टी  के  तेल  की  सबसे
 ज्यादा  ज़रूरत  वहां  पर  है  जहां  बिजली  नहीं
 है  जहां  कतई  कोई  रोशनी  का  साधन  नहीं  है
 वहां  पर  मिट्टी  के  तेल  की  सबसे  ज्यादा
 ज़रूरत  पड़ती  है  लेकिन  शहर  इत्यादि  में  जहां
 पर  बिजली  है  दौर  वहां  जो  किरोसिन  ट्रायल
 मिलता  है  उसके  मुकाबले  में  देहातों  को  मिट्टी
 का  तेल  कम  मिलता  है,  क्‍या  मन्त्री  महोदय  को
 पता  है  और  यदि  पता  है  तो  केन्द्रीय  मन्त्रालय
 ने  इसके  बारे  में  कुछ  किया  है  और  अगर  नहीं
 क्या  है...

 अध्यक्ष  महोदय  :  अरब  इस  तरह  से  सवाल
 को  लम्बा  करते  चले  जायेंगे  और  दो,  दो  और
 तीन,  तीन  को  एक  में  मिलायेंगे  तो  उनका
 जब  नहीं  श्री  पायेगा  ।

 श्री  बागड़ी  :  ब  खांडेकर  साहब  ने  तीन
 सवाल  एक  में  To  बी०  सी०  करके  पूछे  और
 उनका  मन्त्री  महोदय  ने  जवाब  दिया  था.

 अध्यक्ष  महोदय  :  इसलिए  श्राप  भी  बसा
 ही  करेंगे  ?

 मी  बागड़ी  :  क)  ओर  (@)  के  बाद  (ग)
 के  अन्तरगत  मैं  श्राप  से यह  भि वे दल  करूंगा  कि
 क्या  केन्द्रीय  सरकार  की  यह  जिम्मेदारी  नहीं
 है  कि  वह  यह  देखे  कि  राज्य  सरकारें  देहाती
 क्षेत्रों  को जिनको  कि  सिटी  के  तेल  की  भाव-
 'ठीक-  ज़रूरत.  कहती  है  उनको  उनकी  बद रब
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 के  मुताबिक  न  देकर  शहर  के  लोगों  को  उनके
 मुकाबले  भ्र धिक  मिट्टी  का  तेल  दें  जहां  कि
 रोशनी  के  अन्य  साधन  बिजली  आदि  सुलभ
 हैं  कौर  इस  तरह  से  शहरी  बौर  देहाती  लोगों
 के  बीच  में  एक  खाई  पदा  करें  तो  उसको  रोकने
 के  लिए  केन्द्रीय  सरकार  क्‍या  कर  रही  है  ?

 Shri  Alagesan:  This  is  more  or  less
 the  same  question  which  the  previous
 hon.  Member  asked.  We  have  issued
 several  orders  by  which  the  State
 Governments  have  been  empowered
 to  take  all  sorts  of  regulatory  mea-
 sures,

 Mr.  Speaker:  Has  the  Central  Gov-
 ernment  taken  any  steps  beyond  what
 they  have  advised  the  State  Govern-
 ments  when  they  learnt  about  these
 complaints  that  kerosene  oil  has  been
 selling  at  such  a  high  price?

 Shri  Alagesan:  That  is  what  I  am
 saying.  We  have  issued  several  orders
 by  which  the  State  Governments  have
 been  legally  empowered  to  take  ac-
 tion  in  all  these  matters,  to  regulate
 the  trade,  to  fix  prices  and  also  to
 enforce  them.  Under  the  Kerosene
 Price  and  Control  Order,  ‘1966,  the
 State  Governments  can  fix  the  sale
 price  of  kerosene  at  various  places.

 tt  बागड़ी  :  ग्रध्यक्ष  महोदय  :  यह  जो
 देहाती  और  शहरी  लोगों  के  बीच  खाई  पैदा
 की  जा  रही  है  ौर  भ्रन्तर  किया  जा  रहा
 है...

 अ्रध्यक्ष  महोदय  :  उसका  इस  वक्त  फैसला
 नहीं  हो  सकता  ।

 करी  बागड़ी  :  भ्रम  फर्ज  करो.

 अध्यक्ष  जह ों दय  :  प्रा पका  जवाब  किसी
 वक्त  भी  पूरा  नहीं  करायेगा  ।

 श्री  आगड़ा  :  किसी  वक्त  क्यों  नहीं
 'झायेंगा  ?  बाकी  प्रत्यक्ष  भविष्य,  श्राप  तो
 देहातियों  की  बात  को  समझत  हो,  राज
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 देहातियों  के  साथ  बड़ा  ग्र न्याय  हो  रहा  है  t
 शूद्र  से  ज्यादा  दुर्गति  उनकी  बना  रस्सी  है।
 शहरों  में  बिजली  है  जबकि  देहातों  में  कोई
 रोशनी  का  साधन  प्लाजा  मिटटी  के  तेल  का
 नहीं  होता  लेकिन
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 अध्यक्ष  महोदय  :  भाप  कहते  ही  चले
 जा  रहे  हैं  7  बस  काफ़ी  हो  गया  ।  जो  जवाब
 देना  था  वह  आ  गया  है।

 शी  किशन  पटनायक  (सम्बलपुर )
 ग्रध्यक्ष  महोदय,  नगर  इण्डियन  ट्रायल  पर
 बर्मा  शेल  का  हमला  होता  है  तो  मुझे  बुछ
 कहना  नहीं  है  लेकिन  मैं  जानना  चाहता  हूं  कि
 किरोसिन  घायल  का  लागत  खर्च  बर्मा  शल
 कम्पनी  में  कितना  है  और  इंडियन  घायल
 कम्पनी  में  कितना  है  शौर  जलाई  i96  में
 आयल  प्रैस  इनक्वायरी  कमेटी  ने  जो  सिफ्रारिश
 की  थी  कि  प्राइवेट  कम्पनियां  बड़ी  तनख़्वाहों
 को  और  प्रादेशिक  खर्चों  को  ख़त्म  करें  तो  उस
 पर  कितना  प्रमल  हुआ  है  !

 ब्रायन  महोदय  :  यह  सवाल  पैदा  नहीं
 होता  है  ।

 शो  मधु  लिये  :  प्रत्यक्ष  महोदय,  इससे
 ताल्लुक़  है  ।

 श्रेय  महोदय  :  जी,  नहीं  t

 it  किन  पटनायक  :  मेर  सवाल  का
 क्या  हुमा ?  क्‍या  सप्लाई  द्रोह  दाम  जुड़े  हुए
 नहीं  हैं  ?

 झिझक  महोदय  :  प्रापक  सबाल  को  मैंने
 मंजर  नहीं  वि.ा  है  ?

 मी  किशन  बट मा यक  :  बह  प्राय  कोसल
 मैस  को  भी  खत्म  कर  रहे  है  '

 Shri  Ragimmmath  Singh  (Varanasi):
 This  is  very  objectionable.

 Mr.  Speaker:  I  take  strong  objection
 to  that.  He  will  have  to  withdraw
 these  words.
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 ft  किशन  पटनायक  :  मैंने  क्या  कहा  ?

 अध्यक्ष  महोदय  :  श्राप  उसको  वापिस
 लीजिये  ।

 क्रो  मु  लिये  :  प्रापक  ऊपर  कुछ  नहीं
 कहा  ।

 प्रत्यक्ष  महोदय  :  माननीय  सदस्य  श्री
 किशन  पटनायक  उसे  वापिस  लें

 श्यो  बागड़ी  :  ग्रध्यक्ष  महोदय

 अध्यक्ष  महोदय  :  श्राप  बीच  में  क्‍यों  कराते
 हैं  ?  मैं  उनसे  कह  रहा  हूं  कि  वह  भ्र पने  शब्द
 वापिस  लें  ।

 श्री  किशन  पटनायक  :  कोन  से  शब्द  पर
 आप  को  अनापत्ति  है  ?

 अ्रध्यक्ष  महोदय  :  माननीय  सदस्य  ने
 कहा  था:--“यह  बाप  कौमन  सैस  को  भी
 ख़त्म  कर  रहे  हैं”,  इस  पर  आपत्ति  हुई  है  ब्रोकर
 बाप  उन  शब्दों  को  वापिस  ले  लीजिये  ।

 श्री  किशन  पटनायक  :  नगर  मुझे  ड्राप
 इन  शब्दों  को  वापिस  लेने  के  लिए  बाध्य  करेंगे
 तो  मैं  इसके  बजाय  सदन  से  बाहर  चला
 जाऊंगा  |

 अध्यक्ष  महोदय  :  भ्रच्छी  बात  है

 (Shri  Kishen  Pattnayak  then  left  the
 House).

 Shri  P.  Venkatasubbaiah  (Adoni):
 May  I  know  whether  it  is  a  fact  that
 the  quota  that  has  been  fixed,  in  1964,
 is  Not  at  all  based  on  any  rationale  as
 it  does  not  relate  to  the  population
 that  is  obtaining  in  each  State  and
 that  there  is  a  genuine  grievance  of
 some  of  the  States,  particularly,
 Andhra  Pradesh,  that  the  allotment
 of  kerosene  quota  should  be  based
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 purely  on  population  basis  and,  if  that
 is  so,  what  is  the  reaction  of  the  Gov-
 ernmeni  in  this  matter.

 Shri  Alagesan:  The  principle  that
 the  hon.  Member  enunciates  that  kero-
 sene  quota  should  be  fixed  purely  on
 the  basis  of  population  will  not  be
 correct  because  conditions  differ  from
 State  to  State.  Several  States  have
 more  of  rural  electrification  and  in
 several  States,  soft  coke,  forest  tim-
 ber  and  firewood  are  available  which
 depress  the  consumption  of  kerosene.
 So,  it  will  not  be  right  to  go  purely
 by  the  population  basis.  As  I  said,
 in  the  Conference  which  I  convened,
 a  suggestion  was  made  that  75  per
 cent  should  be  based  on  past  con-
 sumption  and  25  per  cent  should  be
 based  on  population  basis.  According
 to  that,  that  is,  75  per  cent  on  the
 basis  of  past  consumption  and  25  per
 cent  on  the  basis  of  population,
 Andhra  Pradesh  would  be  able  to  get
 ‘13,548  tonnes.  Actually,  the  revised
 quota  for  Andhra  Pradesh  comes  to
 13,600  tonnes.  So,  we  have  satisfied
 the  State  of  Andhra  Pradesh.

 Shri  S.  M.  Banerjee  (Kanpur):
 From  the  various  statements  given  by
 the  hon.  Minister  in  this  House,  it  is
 just  proved  that  the  distribution
 machinery  is  somewhat  faulty.  That
 is  what  his  contention  is.  I  want  to
 know  whether  he  is  aware  that,  when
 the  distribution  machinery  requires
 to  be  improved,  at  the  same  moment,
 the  private  oil  magnates,  insteag  of
 improving  the  distribution  machinery
 by  appointing  more  people,  are  dec-
 laring  hundreds  and  thousands  of
 employees  as  surplus  and  when  this
 question  was  reported  to  the  Govern-
 ment,  they  appointed  a  committee
 with  Shri  R.  L.  Mehta  as  its  Chair-
 man;  and  I  want  to  know  when  the
 Report  was  likely  to  be  submitted,
 whether  it  is  a  fact  that  the  foreign
 oi]  companies  have  asked  the  Govern-
 ment  not  to  publish  this  Report  and,
 if  so,  what  steps  are  being  taken  by
 the  Government  to  see  that  the
 foreign  oil  companies  behave  proper-
 iy.
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 Shri  Alagesan:  I  think  the  hon.  SbN  Maheswar  Naik  (Mayurbhanj):
 Member  wants  to  bring  up  the  ques-
 tion  of  retrenchment  in  an_  indirect
 manner.  As  far  as  the  subject  mat-
 ter  of  this  Calling  Attention  Notice
 is  concerned,  I  have  got  figures  here
 about  the  allocation  and  how  the  sup-
 plies  have  been.  In  almost  all  the
 States  the  supply  has  been  equal  and
 in  some  cases  they  have  even  exceed-
 ed  the  allocations  made,  So  as  far  as
 that  is  concerned,  the  supply  position
 ag  per  the  quota  it  has  been  satisfac-
 tory.

 Shri  Ss.  M.  Banerjee:  My  question
 was  related  to  this.  The  hon.  Minis-
 ter  admitted  in  this  House  that  there
 was  no  scarcity  of  kerosene,  but
 only  the  method  of  distribution  was
 somewhat  faulty.  My  question  is
 whether  it  is  a  fact  that,  when  more
 people  are  needed  to  have  a  proper
 distribution  machinery,  the  private
 oil  companies  are  retrenching  their
 employees.  They  want  to  retrench
 thousands  of  employees.  The  Gov-
 ernment  want  to  save  all  those  com-
 panies.  Even  the  report  is  not  publish-
 ed;  that  is  being  shelved.

 Shri  Alagesan;  We  are  dealing  with
 that  question  on  its  own  merits,  as  a
 separate  question.

 Mr,  Speaker:  Ig  the  failure  in  sup-
 ply  attributable  to  that  retrenchment?

 Shri  Alagesan:  J  am  not  able  to
 connect  retrenchment  of  their  em-
 ployees  by  the  oil  companies  even
 remotely  with  failure  of  distribution
 arrangements.

 Shri  8.  M.  Banerjee  rose—

 Mr,  Speaker:  He  says  that  it  is  not
 even  remotely  related  to  this.  He
 means  that  the  retrenchment  has  not
 brought  about  any  defect  in  the  dis-
 tribution.

 Shri  S.  M,  Banerjee:  The  Govern-
 ment  are  allowing  private  monopolies
 to  have  this  retrenchment.

 In  spite  of  the  fact  that  there  was  in-
 creased  supply  of  kerosene,  I  find  that
 the  shortage  in  my  district,  Mayur-
 bhanj,  Orissa,  is  so  great  that  the
 price  of  kerosene  oil  has  gone  so  high
 as  Rs.  40  per  tin  and  people  are  liv-
 ing  almost  in  the  dark  in  the  rural
 areas.  May  I  know  what  is  the  reas-
 on  for  this?  Has  the  distribution
 failed  so  much  or  is  there  anything
 wrong  with  the  supply  itself?  Why  is
 there  so  much  of  shortage,  as  ६  result
 of  which  people  are  suffering  so
 much?

 Shri  Alagesan:  I  shall  certainly
 believe  what  the  hon.  Member  says.
 I  can  only  say  that,  as  far  as  the
 Orissa  State  is  concerned,  even  from
 the  middle  of  April,  we  increased
 the  quota  by  thousand  tonnes.

 Mr,  Speaker;  Mr.
 Rao.

 Krishnamoorthy

 Shrimati  Renu  Chakravartty:  From
 the  answers  we  have  heard  in  this
 House,  we  find  that  almost  every
 State  is  suffering  from  acute  shortage
 of  kerosene;  it  is  there  not  only  in
 West  Bengal  where  it  started,  but  it
 has  also  spread  throughout  the  coun-
 try.  What  is  the  Central  Government
 going  to  do  about  this?  |  want  to
 know  this.

 ait  मधु  लिये  :  प्रत्यक्ष  महोदय,  कार्य-
 सूकी  को  लेने  से  पहले  भ्राप  मेरी  एक  दरख्वास्त
 शौर  निवेदन  सुन  लीजिए  ।

 झ्रष्यक्ष  महोदय  :  मैं  हस  तरह  किसी
 बात  को  उठाने  की  इजाजत  नहीं  दे  सकता  हूं  ।

 Sbrimati  Savitri  Nigam:  I  want  to
 make  a  submission.

 Mr,  Speaker:  I  have  not  allowed
 that  question  to  be  put.  How  can  I
 allow  her?

 sty  सु  लिये:  मैं  एक  मिनट  में  निवेदन
 कर  देता  हूं  ।
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 अध्यक्ष  भहौदव  :  बाप  विशेषाधिकार  के
 बारे  में  कुछ  कहना  चाहते  हैं  ?

 भरी  यु  लिमये  :  मैं  उसके  सम्बन्ध  में
 कुछ  पर्स  करना  चाहता  हूं  ।  मैं  उस  पर  नहीं
 बोल  रहा  हूं  t

 खिसका  महोदय :  बाप  मुझे  लिख  कर
 भेज  दीजिए  कि  श्राप  किस  बात  पर  बोलना
 चाहते  हैं  ।

 श्री  सु  लिये  :  खाद्य  मान्त्रो  के  सम्बन्ध
 में  विशेषाधिकार  के  प्रश्न  के  बारे  में  मैंने  कुछ
 कौर  तथ्य  इकट्ठे  किये  हैं।  मैंने  उनको  ड्राप  के
 वास  भेजना  चाहा  था,  लेकिन  वह  समय  पर
 नहीं  हो  पाया  ।

 भरष्यक्  महोदय:  तो  इस  तरह  बीच  में
 दखल  देकर  तो  नहीं  हो  सकता  है।  प्रभी  काफ़ी
 समय  है  t  ड्राप  उस  को  मेरे  पास  भेज  दीजिए  ।
 भाप  इस  तरह  बीच  में  इम्टरप्ट  न  करें।

 श्री  बागी  :  भ्रध्यक्ष  महोदय

 प्रत्यक्ष  महोदय  :  मुझे  पहले  इत्तिला
 मिलनी  जाहिए  कि  बाप  क्‍या  कहना  चाहते  हैं  t

 aft  बागी  :  विशेषाधिकार  के  बारे  में  ।

 भरी  मु  लिये  :  श्राप  हम  को  पढ़  कर
 सुना  दें  कि  श्राप  अनन्दी  महोदय  को  क्‍या
 लिखने  बाले  हैं

 van  महोदय  :  मैंने  उनको  लिख  कर
 सेज  दिया  है  tv

 .44  brs,
 RULES  COMMITTEE

 Sxconp  Reporr

 Shri  Krishaamoorthy  Rao  (Shi-
 moga):  I  beg  to  lay  on  the  Table,  un-
 der  sub-rule  (i)  of  rule  33  of  the
 Rules  of  Proced'  and  Cond
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 4.443  brs.
 COMMITTEE  OF  PRIVILEGES

 FIFTH  AND  SIXTH  REPORTS

 Shri  Rao  =  (Shi-
 moga):  I  beg  to  present  the  Fifth  and
 Sixth  Reports  of  the  Committee  of
 Privileges.

 Shri  Kapur  Siagh  (Ludhiana):  In
 this  connection,  I  had  given  notice  for
 a  Statement  to  be  made  under  Rule
 377.

 Mr.  Speaker;  No  member  knows
 what  it  contains.  Let  that  report  be
 read  by  the  members,  so  that  they  are
 posted  with  what  it  contains.

 Shri  Kapur  Singh:  That  would  be
 for  a  discussion.  I  am  not  asking  for
 a  discussion.  I  am  asking  for  a  state-
 ment  to  be  made  under  Rule  377,  for
 which  this  is  the  only  proper  occa-
 sion.

 Mr.  Speaker:  Let  the  members  know
 what  the  report  contains.

 Shri  Kapur  Singh:  Members  will
 Not  know,  even  after  reading  the  re-
 port,  what  [  have  to  say  under  Rule
 377.  I  beg  of  you  to  permit  me  to
 make  that  statement.

 It  will  not  do  anybody  any  harm.

 Mr,  Speaker:  There  is  no  question
 of  any  harm  to  be  done  to  anybody.

 Shri  Kapur  Singh:  It  is  absolutely
 necessary  in  the  interests  of..

 Mr,  Speaker:  What  does  he  want
 to  say?

 Shri  Kapur  Singh;  Under  rule  377,
 I  wish  to  place  the  following  matter
 for  the  information  of  the  House.

 Business  in  Lok  Sabha,  the  Second
 Report  of  the  Rules  Committee.

 After  the  draft  report,  which
 duct  of  has  just  ‘been  presented,  was

 idered  and  adopted,  I  filed
 a  Minute  of  Dissent  under
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 direction  90  of  the  Directions  by  the
 Speaker,  but  subsequently,  the  Com-
 mittee,  in  my  absence,  prepared  and
 decided  to  append  an  Annexure  Note
 to  the  Report  refuting  my  Minute  of
 Dissent.

 Thereupon,  on  the  28th  April,  |  filed
 an  Addendum,  arguing  that  (a)  the
 Annexure  Note  is  incompetent  as  the
 Rules  do  not  contemplate  it,  and  it
 is,  therefore,  impermissible  for  it  to
 be  included  in  the  Report  to  be  pre-
 sented  to  the  House,....

 Shri  Parashar  (Shivpuri):  On  a
 point  of  order.

 Mr.  Speaker:  Let  Shri  Kapur  Singh
 finish  his  submission.  Then,  I  shall
 hear  the  hon.  Member.

 Shri  Parashar:  I  want  to  raise  a
 point  of  order  in  connection  with  the
 statement  that  he  is  making.

 भी  मु  ह.....&  (मुंगेर)  :  कौन  से  रूल
 के  नीचे  ?

 झष्यकष  महोदय  :  मैं  खुद  उन  से  पूछ  लूंगा  tT
 माननीय  सदस्य  बैठ  जायें  |

 थी  ्य  लिमये  :  मैं  इस  सम्बन्ध  में  प्राय
 की  मदद  करता  चाहता  हूं  ।

 प्रत्यक्ष  महोदय  :  मुझे  मदद  नहीं  चाहिए  ।
 मैं  उनसे  खुद  पूछ  लूंगा  ।  माननीय  सदस्य  बैठ
 जायें  ।

 Shri  Kapur  Singh:  ....and  (०)  the
 arguments  and  authority  cited  in  the
 Note  were  calculated  to  mislead  and
 misdirect  the  House,  as  it  was  wholly
 inapplicable  to  the  case  under  re-
 ference.

 The  Committee  of  Privileges,  in  my
 absence,  at  its  metting  on  the  29th
 Aprill  has  decided  that  it  (my  Ad-
 dendum)  need  not  be  included  in  the
 Report  of  the  Committee’.

 I  wish  to  bring  to  the  notice  of  the
 ,  that  there  is  no  provision  un-
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 der  the  Rules  of  this  House,  enabl-
 ing  the  Committee  thus  to  ‘declude’
 my  Addendum  under  reference,  and
 further,  it  is  contrary  to  the  require-
 ments  of  fairness  and  good  conscience
 to  suppress  that  which  has  been
 legitimately  sent  in  refutation  of  such
 actions  of  the  Committee  as  are  them-
 selves  ab  initio  contrary  to  the  Rules.
 of  the  House.

 888  (SAKA)

 Lastly,  the  said  decision  of  the
 Cc  ittee  also  a  ts  to  gross  in-
 terference  with  the  rights  and  privi-
 leges  of  «  member  of  their  own  com-
 mittee.

 Shri  Parashar:  My  point  of  order  is
 that  the  statement  cannot  be  allowed
 in  connection  with  the  report  which
 has  just  been  presented  to  the  House
 after  it  has  been  adopted  by  the  Privi-
 leges  Committee.  The  hon,  Member
 should  first  have  gone  to  the  Privi-
 leges  Committee.

 ली  चु  लिये  :  क्‍या यह  पायंट  साफ़
 बार्डर  है  ?

 भ्रध्यक्ष  महोदय  :  माननीय  सदस्य  मुझे
 सुनने  दें  ।

 श्री  मधु  लिमये  :  प्रध्यक्ष  महोदय,  मैं
 बाप  से  पूछ  रहा  हूं  कि  क्‍या  यह  पायंट  साफ़
 झाड़कर  है

 भ्रध्यक्ष  महोदय  :  पहले  मुझे  सुन  लेने
 दीजिए  v

 ft  बागड़ी  (हिसार)  :  प्रत्यक्ष  महोदय,
 ड्राप  हम  लोगों  को  बतौर  रूल  बताए  हुए
 पायंट  साफ़  भ्रार्डर  उठाने  की  इजाजत  नहीं
 देखे  हैं  i लेकिन  माननीय  सदस्य  को  भाप  बगैर
 कल  बताये  पायंट  श्राफ  प्रायर  उठाने  की
 इजाजत  दे  रहे  हैं।  उन  को  पहले  खुल
 बताना  चाहिए

 Shri  Parashar;  The  statement  which
 has  been  made  under  rule  377  does
 not  actually  fall  under  that  rule.
 That  is  my  first  submission.
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 {Shri  Parashar]
 Secondly,  my  submission  is  that  the

 hon.  Member  is  a  member  of  the
 Privileges  Committee.  As  long  as  he
 is  a  member  of  the  Privileges  Com-
 mittee,  he  has  got  to  approach  the
 Privileges  Committee  first  and  raise
 the  statement  there  first,  and  after
 that,  he  could  approach  the  chairman
 for  making  any  submissions.  He  has
 not  adopted  that  course  or  taken  ad-
 vantage  of  that  procedure.  Now,  over
 and  above  the  head  of  the  Privileges
 Committee,  he  has  come  before  the
 House.  This  is  a  breach  of  privilege
 of  the  committee  and  this  is  an  insult
 to  the  Privileges  Committee.  There-
 fore,  I  raise  this  question  that  the
 statement  should  not  be  allowed  to
 80  into  the  proceedings  of  the  House.

 Mr.  Speaker:  Any  statement  under
 Tule  377  can  be  made  with  the  consent
 of  the  Speaker.  Shri  Kapur  Singh  had
 written  to  me  saying  that  he  wanted

 ‘to  raise  it.  I  had  told  him  that  this
 was  not  the  appropriate  time.  But
 then  he  persisted,  and,  therefore,  I
 allowed  him.

 This  is  not  the  correct  procedure.
 If  he  had  not  been  present  in  the
 committee,  then  that  was  not  the  fault
 of  the  committee  and  the  committee
 could  take  any  decision  that  it  wanted
 to  take  and  which  at  that  time  it
 thought  proper,....

 ‘Shri  Kapur  Singh:  It  cannot  be  any
 decision,  but  it  has  to  be  a  decision
 under  the  Rules  of  the  House.

 Mr.  Speaker:  The  only  remedy  lies
 by  way  of  an  appeal  to  the  speaker
 saying  that  this  has  not  been  done.  It
 is  not  the  right  procedure  to  stand  up
 and  criticise  the  committee  in  the
 House  that  they  have  not  done‘  this
 thing  in  a  fair  manner  or  that  thing in  a  fair  manner  and  s0  on,  unless  the
 report  of  the  committee  is  brought
 before  the  House  for  discussion.  There
 is  no  other  way  in  which  that  can  be
 criticised,  and  this  ought  not  to  have
 been  done,  and  I  quite  agree  in  regard
 to  that.

 a
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 Mr.  Speaker:  Futrther  consideration
 of  the  following  motion  moved  by  Shri
 Sachindra  Chaudhuri  on  the  29th
 Aprill  1966,  namely:—

 “That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the  Cen-
 tral  Government  for  the  financial
 year  1966-67,  be  taken  into  consi-
 deration”.

 Shri  Dandeker  might  continue.

 Shri  N.  Dandeker  (Gonda):  Mr.
 Speaker,  I  was  explaining  yesterday
 a  somewhat  complicated  point  as
 regards  the  mode  of  assessing  the
 incidence  of  taxation,  and  I  would  like
 to  explain  the  same  thing  now  in
 simpler  terms.

 For  a  country  like  ours,  with  a  low
 level  of  national  income  and  a  sub-
 sistence  level  of  income  per  capita,
 the  incidence  of  additional  burdens
 imposed  during  the  Third  Plan  com-
 pared  with  the  Second  Plan  must  be
 assessed  on  the  “slab  system”  and  not
 on  the  “step  system”  of  computation.
 When  so  considered,  it  will  be  found,
 firstly,  that  the  additional  drafts  of
 all  kinds  on  national  income  made  by
 the  Centra]  and  State  Governments
 taken  together,  in  1965-88,  the  last
 year  of  the  Third  Plan,  compared  with
 960-6l,  the  last  year  of  the  Second
 Plan,  was  42  per  cent  of  the  additional
 national  income  in  1965-66  over  -1960-
 6i.  Secondly,  the  additional  drafts  on
 national  income  by  way  of  taxation
 alone  made  by  the  Central  and  State
 Governments  taken  together  in  1965
 66  compared  with  1960-61  was  as  high
 as  26  per  cent  of  the  additional  income
 in  1965-66  over  960-6l.  Thirdly,  since
 taxes  are  paid  by  human  beings  and
 not  by  national  income,  one  must  con-
 sider  this  matter  by  reference  to  per
 capita  income  rather  fhan....

 Shri  Raghunath  Singh  (Varanasi):
 There  is  no  one  representing  the
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 Finance  Ministry  in  the  Treasury
 Benches,  neither  the  Minister  nor  any
 Deputy  Minister.

 The  Minister  of  State  in  the  Depart-
 ts  of  Parli:  ary  Affairs  and

 Communications  (Shri  Jaganatha
 Bao):  Shri  L.  N.  Mishra  is  here.

 An  hon.  Member:  He  is’  in  Plan-
 ning.

 The  Deputy  Minister  in  the  Ministry
 ef  Finance  (Shri  L.  N.  Mishra):  I  am
 in  Finance.

 Shri  Hanumanthaiya  (Bangalore
 City):  When  a  senior  Member  like  Shri
 Dandeker  is  speaking,  I  should  think
 the  Cabinet  Minister  should  be  pre-
 sent.  These  discussions  must  gather
 seriousness  to  them  when  they
 are  being  made;  it  is  that  that  is
 lacking.  I  think  we  must  go  on  a  kind
 of  satyagraha  and  not  speak  when  the
 concerned  Minister  is  not  here.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  It  is  not  just  a  ques-
 tion  of  senior  or  junior  Member.  We
 are  in  the  last  stage  of  the  financial
 business  with  the  consideration  of  the
 Finance  Bill.  At  such  a  stage  of  the
 discussion,  the  Finance  Minister
 should  be  present  here.

 Shri  N.  Dandeker:  If  you  will  agree,
 I  am  prepared  to  wait  until  the
 Finance  Minister  comes  here.

 Mr.  Speaker:  He  might  continue.  I
 will  ask  them  to  bring  the  Minister.

 Shri  Nath  Pal  (Rajapur):  Shri
 Dandeker  must  be  given  additional
 time  during  which  the  Minister  is
 absent.

 Mr.  Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Nobody  has  gone  to  fetch  him.

 Shri  Nath  Pai:  The  Marshal  should
 de  sent.

 Mr.  Speaker:  Order,  order  now.
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 Shri  Hari  Vishnu  Kamath:  Your
 directive  is  not  being  carried  out.  It
 has  been  ignored.

 Shri  N.  C,  Chatterjee  (Burdwan):
 He  wants  the  Marshal  to  be  sent.

 Shri  Sezhiyan  (Perambalpur);  He
 can  be  brought  under  DIR.

 Shri  N.  Dandeker:  Assessing  the
 ‘matter  in  relation  to  income  per  capita
 the  incidence  of  additional  drafts  of
 all  kinds  on  income  made  by  the  Cen-
 tral  and  State  Governments  taken  to-
 gether  in  1965-66  compared  with  1960-
 6l  was  as  high  as  50  per  cent  of  the
 additional  per  capita  income  in  1965-
 66  over  960-6l;  and  the  burden  of
 additional  taxation  alone  on  per  capita
 income,  imposed  by  the  Central  and
 State  Governments,  taken  together,
 was  30  per  cent  of  the  additional  per
 capita  income  in  1965-66  over  1960-61,

 Therefore,  the  point  I  wish  to  em-
 phasise  is  that  the  Finance  Minister
 was  totally  beside  the  point  when  he
 said  that  the  burden  of  taxation  in
 this  country  was  only  5  per  cent  of
 the  national  income  now,  compared
 with  9:6  per  cent  five  years  ago.  I
 suggest  these  are  utterly  misleading
 averages.  The  real  figures  are  the
 ones  I  have  just  mentioned.

 On  top  of  it,  there  has  been  such
 enormous  increase  in  wholesale  prices
 and  in  the  cost  of  living  by  as  much
 as  over  30  per  cent  over  the  past  five
 years  and  there  is  of  course  the  addi-
 tional  burden  of  annuity  deposits,  and
 the  result  of  all  this  has  been  a  tre-
 mendous  diminution  in  the  disposable
 income  of  peoplé,  and  that  is  why  at
 whatever  level  of  the  population  one
 would  like  to  consider  this  matter,
 there  has  been  a  great  diminution  in
 the  volume  of  savings,  a  very  serious
 diminution  in  the  flow  of  savings  into
 private  sector  investment,  and  conge-
 quently  in  the  tempo  of  capital  forma-
 tion.  I  will  Jeave  it  there.  I  think  I
 should  now  come  down  from  the  gene-
 ral  to  the  particular.
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 {Shri  Dandeker]
 Coming  to  the  particular,  I  asked  ture  over  the  last  5  years.  In  1950-

 myself  what,  in  fact,  has  been  the  5i],  the  total  Central  Government  ex-
 burden  of  additional  taxation  imposed
 during  the  last  2  to  3  months;  and
 I  find  the  list  is  a  formidable  one.
 There  was,  in  the  first  place,  on  7th
 February,  965  the  imposition  of  Regu-
 latory  Duties  of  Customs  and  of  Ex-
 cise,  and  counter-vailing  duties  of
 customs.  Then  there  was  the  main
 Finance  Act  of  1965,  which  enacted
 the  annual  Finance  Bill.  In  August,
 1965,  there  was  a  second  Finance  Bill;
 and  now  within  2  months  of  these
 three  major  operations,  we  have  yet
 another  Finance  Bill  that  imposes  8
 formidable  array  of  new  taxes,  both
 direct  and  indirect.  And  in  case  Mem-
 bers  are  interested,  as  I  am  sure  they
 will  be,  as  to  what  is  the  total  aggre-
 gate  Central  taxation  bill  imposed,
 in  a  period  of  2  months,  on  the
 population  of  this  country,  the  total
 is  of  the  order  of  Rs.  682  crores,  all
 within  a  space  of  2  months.

 The  Finance  Minister,  both  in  his
 main  budget  speech  as  well  as  in  the
 reply,  said  with  considerable  ap-
 pearance  of  candour  that  there  was  no
 alternative;  the  he  was  on  the  horns
 of  a  dilemma,  the  dilemma  being  that
 either  one  had  to  go  forwarg  with  the
 development  plans  as  they  were,  in
 which  case  one  must  impose  this  for-
 midable  bill  of  taxation,  or  one  must
 call  a  halt  to  development.  If  that
 argument  had  been  valid,  I  would
 have  been  the  first  to  accept  it,  be-
 cause  if  there  is  that  kind  of  dilemma,
 OMe  cannot  but  accept  an  additional
 burden  of  taxation  if  that  is  the  cost
 that  has  to  be  truly  paid  for  develop-
 ment  purposes.  But  I  suggest  this  is
 totally  a  false  dilemma,  There  is  a
 third  alternative.  And  the  third  al-
 ternative  consists  in  taking  a  look  at
 our  expenditure,  both  as  it  has  grown
 over  the  years  and  as  it  was  in  the
 year  1985-66,  to  realise  the  enormous
 degree  to  which  there  is  scope  for
 considerable  economies  of  various
 kinds.

 First  of  all,  let  us  take  a  look  at  the
 growth  cf  Central  and  State  expendi-

 penditure  was  Rs.  50  crores  and  the
 total  State  Government  ‘expenditure
 was  nearly  Rs.  400  crores,  making  a
 total  of  Rs,  900  crores,  Over  the  last
 five  years,  here  are  the  figures  of  a
 mounting  rate  of  growth  of  Central
 expenditure:

 1960-61  Rs.  1,700,  crores
 1961-62,  Rs.  1,866  crores.
 1962-63  Rs,  2,377  crores.
 ‘1963-64.  very  nearly  Rs.  3,000  crores.
 1964-65  Rs.  3,2000  crores.
 1965-68  very  nearly  Rs.  3,500  crores.
 To  which  for  1965-66,  if  you  add
 Rs.  1,840  crores  approximately  which
 was  the  expenditure  of  State  Govern-
 ments,  you  get  the  enormous  figure  of
 something  of  the  order  of  Rs.  5,300
 crores  as  the  aggregate  volume  of
 Central  and  State  expenditure  com-
 pared  with  Rs.  900  crores  5  years  ago.

 2  brs.

 Unless  I  had  been  wasting  my  time
 for  2l  years  in  the  public  service,  most
 of  it  in  the  Finance  Department  or
 connected  departments,  and  unless  I
 have  been  wasting  my  time  in  indus-
 try  over  the  last  5  years——when  I
 see  expenditure  figures  of  this  magni-
 tude,  I  would  be  astonished  if  anybody
 tells  me  that  there  was  here  no  scope
 for  economies  of  a  very  considerable
 size.  In  order  to  indicate  where  such
 economies  could  be  made,  I  would
 like  to  draw  attention  of  the  House  to
 a  very  excellent  little  analysis  pub-
 lished  in  the  Economic  times  of  22
 April.  All  the  expenditure  of  the
 state  and  central  governments  of
 the  year  1965-66  totalling  Rs.  5339
 crores,  is  broken  up  into  four  main
 headings.  Defence  is  Rs.  879  crores.  I
 would  leave  that  without  comment  for
 the  moment  as  being  capable  of  only
 minor  economies  and  nothing  was  a
 major  co  Se  lanned
 development  expenditure  of  Rs.  2225
 crores.  I  suggest  here  that  in  1966-67
 there  is  a  white  elephant  here  which,
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 if  we  do  not  cut  it  out,  is  going  to
 bleed  this  country  white.  I  refer  to  the
 Bokaro  steel  project.  I  do  not  quite
 know  how  many  crores  have  been
 provided  for  the  Bokaro  steel  project
 in  1966-67,  but  I  imagine  it  is  well  over
 Rs.  00  crores.  I  suggest  that  Bokaro
 is  going  to  be  for  this  country,  as  all
 the  major  industrial  Tajmahals  in
 the  public  sector  have  been  for  the
 last  ten  years,  the  breaking  point  of
 the  national  economy  by  a  _  burden
 which  the  ecohomy  could  not  stand,
 because  of  the  fact  that  8  major  part
 of  the  burden  ought  to  be  connected
 with  productive  matters  such  as  agri-
 cultural  development.  Therefore,  just
 to  take  one  item  in  the  planned  deve-
 lopment  expenditure  of  the  current
 year  there  is,  I  suggest,  a  case  for
 eliminating  altogether  at  this  stage  the
 white  elephant,  the  Bokaro  steel  pro-
 ject.  The  third  group  is  “non-plan”
 development  expenditure,  that  repre-
 sents  the  tail-end  or  hang-over  of  pro-
 jects  of  the  Third  Plan  to  be  finished
 this  year.  There  will  be  another  bill
 next  year  and  perhaps  some  more  in
 the  following  years.  I  do  not  suggest
 any  cut  in  that  of  any  magnitude.
 Whatever  be  the  shortcomings  of  the
 Third  Plan,  I  agree  that  once  we  have
 started  on  that  exercise  we  ought  to
 spend  whatever  money  is  necessary
 and  complete  the  plan  so  that  we  may
 Set  the  benefits  of  the  expenditure
 that  has  already  been  incurred.  The
 most  significant  is  the  fourth  group
 called  the  non-plan  non-development
 expenditure.  The  only  brief  descrip-
 tion  of  this  is  non-sensical  expendi-
 ture.  That  aggregates  to  Rs.  083
 crores.  I  can  understand,  I  suppose
 there  is  a  certain  amount  of  legitimate
 non-development  non-plan  _  expendi-
 ture  that  has  to  be  incurred,  but  when
 T  see  something  like  one-fifth  of  the
 aggregate  national  budget  of  the  state
 and  central  governments  being  ex-
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 tremendous  scope  for  cutting  down
 expenditure  of  the  order  of  Rs.  300—
 500  crores.  If  anybody  thinks  that
 this  is  a  little  bit  of  an  exaggeration,
 all  I  can  say  is  this.  I  am  prepared
 to  mame  persons  in  the  government
 service,  competent  people  of  the  ac-
 counts  department,  finance  depart-
 ment,  of  any  department  connected
 with  ing  and  finance,  and  if
 they  were  given  as  their  terms  of
 reference.  look,  boys,  let  us  hack  out
 of  this  stuff  expenditure  that  does  not
 build  income-yielding  assets;  let  us
 hack  out  of  this  the  expenditure  that
 merely  build  up  support  for  next
 year’s  elections  you  can  see  the  result.
 I  shall  be  quite  blunt  about  it  that  the
 State  Governments  expenditure  in-
 volve  considerable  amount  of  “non-
 plan  non-development  expenditure”
 concerned  with  practically  buying
 the  next  five  years’  office  in  Gavern-
 ment.  I  suggest  the  time  hag  come
 when  we  have  to  view  this  very
 seriously  and  the  Congress  party  has
 to  consider  the  country  rather  than
 the  party.  I  believe  this  thing  has
 gone  far  enough  in  terms  of  the  ex-
 penditure  of  the  kind  that  requires
 these  financial  bills  one  after  another,
 three  last  year,  one  this  year;  and
 heaven  knows  how  many  more  this
 year;  Bills  that  go  on  imposing  more
 and  more  direct  and  indirect  taxes  of
 a  magnitude  that  is  staggering.

 Finally,  Sir,  on  this  particular
 Finance  Bill;  in  so  far  as  the  techni-
 cal  pravisions  are  concerned,  I  would
 like  to  say  three  things.  I  am  going to  oppose,  in  the  amendments  that  I
 am  putting  down,  the  increases  in  the
 indirect  taxes  that  were  made  for
 bogus  reasons  last  year,  namely,  the
 regulatoy  duties  of  customs  and  excise
 that  were  imposed  by  an  ordinance
 on  the  17th  February,  1965,  and  the
 additional  duties  of  customs  and  ex-
 cise  and  the  countervailing  duties  that

 pended  on  non-plan  non-devel
 expenditure,  I  am  aghast  and  without
 hesitation  I  would  like  to  say  that
 there  is  no  question  about  it  that  in
 the  aggregate  budget  of  the  central
 and  state  governments  for  the  follow-
 ing  year—these  are  figures  of  the
 last  year  there  is  unquestionably

 were  by  the  d  Fi
 Bill.  All  of  them  were  imposed  with
 two  specific  promises  which  have  not
 been  fulfilled.  The  first  promise
 was  that  these  were  necessary  as  tem-
 porary  Measures  but  meanwhile  the
 Government  appreciate  the  urgent
 need  for  drastic  economies  in  public
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 {Shri  Dandeker]
 expenditure  both  at  the  Central  level
 and  at  the  State  level.  Shri  T.  T.
 Krishnamachari  in  hig  letter  to  the
 Jate  Prime  Minister  said  that  he  was
 not  getting  any  support  for  this,—
 these  are  facts  from  the  then  Finance
 Minister  himself  and  not  my  facts—
 from  the  Prime  Minister,  not  getting
 support  from  his  Cabinet  colleagues
 and  not  getting  support  from  the  State
 Governments  for  any  kind  of  major,
 effective  ecnomies.  Now,  that  was
 one  promise  on  the  basis  of  which  the
 House  approved  those  two  sets  of
 duties.

 The  other  promise  was  that  they
 were  necessary  for  defending  the
 rupee,  so  that  the  rupee  might  once
 again  reach  such  value  in  terms  of
 its  national  purchasing  power  as
 would  be  somewhere  near  its  suppos-
 ed  value  at  the  controlled  rate  of
 exchange;  there  too  nothing  has  been
 done.  We  have  gone  down  in  our
 fiscal  management  down  and  down,
 until  the  rupee  today  is  disgraceful
 bit  of  paper;  you  can  buy  it  like  any
 odd  bit  of  paper  all  over  the  world.
 These  two  promises,  these  two  under-
 takings,  on  the  basis  of  which  _  this
 country  and  this  House  accepted  last
 year  enormous  increases  in  the  cus-
 toms  duties  and  excise  duties  and  the
 countervailing  duties,  and  a  whole  lot
 of  other  burdens—those  promises
 have  not  been  kept.

 I  therefore  propose  to  move  several
 amendments;  and  one  of  my  major

 nts  is  going  to  oppose  those
 hich  seek  the  continuance

 ©.  ..use  regulatory  and  special  cus-
 toms  duties  and  also  the  continuance
 of  those  regulatory  and  special
 excise  duties.

 The  sccond  thing  is  again  dependent
 on  what  I  have  suggested,  about  the
 staggering  burden  of  taxation,  not  on
 the  national  income—I  repeat  national
 income  does  not  pay  tax,  but  it  is
 human  beings  who  pay  tax—the  stag-
 gering  and  steadily  increasing  burden
 on  the  per  capita  income  of  this
 country,  Look  at  the  situation  today

 APRIL  30,  968  Bill,  966  34236

 of  industrial  units,  who  are  unable
 to  generate  enough  resources  for  their
 expansion,  not  even  for  working
 capital.  Every  concern  that  I  know,
 and  I  am  connected  with  quite  a  few
 large  and  small,—everyone  of  them
 has  to  borrow  money  for  expansion,
 has  to  borrow  money  even  for  work-
 ing  capital,  because  increasing  taxa-
 tion  takes  away  so  much,  the  rising
 prices  take  away  so  much  and  the
 credit  squeeze  makes  it  impossible  to
 proceed  otherwise  than  by  utilising  the
 internal  resources  for  working  capital.
 They  are  short  of  Capital  resources
 und  working  capital,  and  there  is
 nothing  left  for  Capital  formation.  In
 view  of  that,  I  am  going  to  oppose
 both  in  detai]  as  well  as  in  general,
 those  increase  in  the  rates  of  income
 tax  as  well  as  corporation  tax  which
 this  Bill  contains.

 Finally,  I  have  to  make  one  last
 comment.  I  have  referred  very  often
 in  this  House  to  the  jungle  of  laws
 in  this  country.  In  that  jungle,  there
 is  this  dense  jungle  of  income-tax
 and  other  direct  taxation  laws.  There
 have  been  amendments  after  amend-
 ments.  I  am  unable  really  to  follow
 them,  because  in  the  96l  Act,  there
 have  been  numerous  amendments.  In
 the  96l  Finance  Act,  there  were  some
 amendments;  so  also  in  963  Finance
 Act  also.  Again  there  have  been  two
 or  three  sets  of  amendments  in  1964;
 and  yet  again  two  or  three  sets  of
 amendments  in  1965.  Now,  there
 comes  yet  another  bunch  of  amend-
 ments.  Have  we  really  gone  com-
 pletely  crazy?  J  am  sure  the  Finance
 Minister  is  [personnally  aware,  over

 a  number  of  years  that  he  has  been
 in  practice  as  an  eminent  lawyer,  that
 there  was  a  time  when  the  amend-
 ments  to  the  Income-Tax  Act  were
 few  and  far  between  and  well  consi-
 dered;  and  they  use  to  come  as  8
 separate  Bill  for  the  consideration  of
 the  House.  Today,—if  you  want,  Sir,  I
 will  really  and  truly  ask  you  to  do
 this  exercise—take  any  one  of  these
 amendments,  and  look  at  any  Income-

 tax  Act  you  like.  The  chances  are
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 that  you  will  find  that  it  is  not  that
 Act  that  is  being  amended,  because
 that  Act  has  already  been  amended
 and  further  amended,  and  there  is
 no  point  of  finality  to  the  amend-
 ments.

 I  do,  Sir,  take  strong  exception  to
 this  kind  of  procedure,  of  making
 massive  annual  amendments  to  basic
 statutes  by  the  Finance  Bill.  The
 Finance  Bill  ought  to  be  concerned
 strictly  with  financial  provisions,  fis-
 ca]  provisions;  and  only  in  so  far  as
 those  fiscal  provisions  having  a  direct
 bearing  upon  particular  provisions
 of  other  Acts  are  concerned,  need
 there  be  any  amendments  to  those
 Acts.  It  has  been  a  nightmare  to
 study  all  these  amendments,  and
 to  study  all  these  Acts  as  amended.  I
 once  wrote  to  the  Central  Board  of
 Revenue  asking  them  whether  they
 will  publish  every  year,  in  the  month
 of  July  or  August,  one  book  in  which
 I  can  see  the  Taxation  Acts  as  amend-
 ed.  I  have  not  had  a  reply  to  that
 letter.  I  wrote  that  letter,  I  think,
 last  year.  I  say,  Sir,  it  is  a  serious
 blemish  on  this  Finance  Bill,  that  it
 contains  these  massive  amendments
 which  it  is  very  difficult  to  follow,
 ‘because  one  does  not  know  what  is
 being  amended.

 Some  hon,  Members  rose—

 Shri  Sheo  Narain  (Bansi):  Sir,  be-
 fore  you  call  the  next  speaker,  I
 would  like  to  say,  for  the  information
 of  Shri  Hanumanthaiya,  that  we  are
 senior  to  Shri  Dandekar  as  Members
 in  this  House.  He  has  come  to  this
 House  in  a  by-election.

 Shri  P.  K.  Deo  (Kalahandi):  It  is
 all  irrelevant.

 Shri  Dandeker:  I  did  not  win  a
 by-election;  I  wun  the  main  election.

 Shri  Hari  Vishnu  Kamath:  It  is  true
 he  was  not  elected  in  the  General
 Election,  but  he  won  his  election
 petition  and  was  declared  elected.
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 Mr.  Speaker:  That  is  not  in  dispute
 just  at  this  moment.

 श्री  शि नारायण  दास  (दरभंगा)  :
 प्रत्यक्ष  महोदय,  माननीय  वित्त  मंत्री  ने  केन्द्रीय
 सरकार  के  ‘1966-67,  के  वित्तीय  वर्ष  के
 लिये  जो  कर  प्रस्तावों  को  मूर्त  रूप  देने  का
 विधेयक  प्रस्तुत  किया  है  मैं  उसका  समर्थन
 करता  हूं  ।  काल  इसके  कि  मैं  प्र पने  विचार
 प्रकट  करूं,  मैं  यह  कहना  चाहूंगा  कि  प्रभी
 इस  वाद-विवाद  को  प्रारम्भ  करते  हुए  स्वतन्त्र
 पार्टी  के  माननीय  सदस्य  श्री  डांडेकर  ने  जो
 भाषण  दिया  है,  उसका  सारांश  यह  है  कि
 पिछले  पन्द्रह,  सोलह  वर्षो  में  सरकार  ने
 हिन्दुस्तान  की  जनता  पर  कर  का  बहुत  भारी
 बोझ  लाद  दिया  है  ।  उन्होंने  प्लाँक  दे  कर
 यह  बतलाने  की  कोशिश  की  है  कि  राष्ट्रीय
 आमदनी  का  बहुत  बड़ा  हिस्सा  4.२  के  रूप  में
 ले  लिया  जाता  है।  उन्होंने  यह  भी  बतलाया
 है  कि  हिन्दुस्तान  में  प्रति  व्यक्ति  प्रति  साल
 की  जो  भ्रामरी  है  उसका  भी  बहुत  सा  हिस्सा
 कर  के  रूप  में  ले  लिया  जाता  है।  मैं  प्रांतों
 में  नहीं  जाऊंगा,  मैं  भी  इस  बात  को  जानता  हूं
 कि  हिन्दुस्तान  में  भ्राजादी  के  बाद  एक  के
 बाद  दूसरे  जो  प्लैन  हुए  भौर  एक  के  बाद  दूसरे
 जो  हर  साल  के  बजट  इस  सदन  के  सामने
 उपस्थित  किये  गये  उन  में  करों  की  मात्रा
 बहुत  धिक  रही  ।  लेकिन  हिन्दुस्तान  एक
 पिछड़ा  हा  देश  है,  विज्ञान  क्षेत्र  में,
 टेकनालोजी के  क्षेत्र  में,  उद्योगों  के  विकास  के
 क्षेत्र  मैचों  देशों  के  मुकाबले  हम  सैकड़ों  वर्ष
 पीछे  हैं।  ऐसी  हालत  में  हिन्दुस्तान  जैसा  देश
 सचमुच  बहुत  गरीब  है  ।  लेकिन  झगर  कष्ट
 उठा  कर,  कठिनाइयों  को  झेल  कर  हम  कर  al
 मात्रा  में  वृद्धि  न  करें  तो  हिन्दुस्तान  का  विकास
 आगे  के  लिये  भी  भ्रवरुद्ध  ही  रह  जायेगा  दौर
 देश  का  भाथिक  तथा  औद्योगिक  विकास  नहीं
 हो  सकेगा  ।  इसलिये  जो  भी  कर  हम  लोगों  में
 इस  संसद्‌  के  जरिये  से  हिन्दुस्तान  की  जनता
 पर  लगाये  हैं,  कौर  बहुत  कष्ट  के  साथ  लगाये
 हैं,  वह  आवश्यक  हैं।  हिन्दुस्तान  की  साधारण
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 [श्री  श्रीनारायण  दास]
 जनता,  अ्रधिकतर  जनता,  बहुत  गरीब  है
 आर  जो  कर  हम  साल  ब  साल  यहां  लगाते  हैं
 उनका  गहरा  प्रभाव  उसके  जीवन  पर  पड़ता  है  |
 लेकिन  अगर  इस  समय  कर  लगाने  का  उत्तर-
 दायित्व  कांग्रेस  की  सरकार  अपने  ऊपर
 न  लेती  तो  जो  कुछ  भी  विकास  राज  हिन्दुस्तान
 का  हुआ  है,  चाहे  शिक्षा  के  क्षेत्र  में,  चाहे  उद्योग
 के  क्षेत्र  में,  चाहे  खेती  के  क्षेत्र  में,  वह  न  हुमा
 होता  ।  इसलिये  आरम्भ  में  तो  तकलीफ
 उठानी  ही  होगी  यह  जान  कर  कांग्रेस  की
 सरकार  ने  इस  साल  नये  करों  का  बोझ
 हिन्दुस्तान  की  जनता  पर  लादा  है  ।

 लेकिन  मैं  यह  भी  कहना  चाहता  हूं  कि
 इस  कर  के  बोझ  का  जनता  ने  भी  समर्थन
 किया  है  |  अगर  जनता  ने  समर्थन  इस  कर
 का  न  किया  होता  तो  पिछले  तीन  श्राम
 चुनावों  में  इतनी  बड़ी  तादाद  में  हम  विधान
 सभाओं  में  या  संसद्‌  में  न  जाये  होते  जितनी
 तादाद  में  कराते  रहे  हैं  ।  इसलिये  स्वतन्त्र
 पार्टी  के  माननीय  प्रवक्‍ता  ने  जो  कुछ  कहा
 उस  बात  को  सही  समझते  हुए  भी  इस  बात
 का  समर्थन  करता  हूं  कि  आरम्भ  में  हिन्दुस्तान
 की  गरीब  जनता  को  अपने  देश  के  विकास
 के  लिये  या  भावी  सन्तान  के  सुख  के  लिये
 यह  दुःख  उठाना  ही  पड़ेगा,  और  यहां  की
 जनता  उसे  उठा  रही  है  ।

 दूसरी  बात  उन्होंने  ग्रसने  भाषण  के
 सिलसिले  में  कही  कि  जहां  कर  लगाने  का
 काम  हो  रहा  है  उसके  साथ  साथ  सरकारी
 खर्च  में  भी  कमी  होनी  चाहिये  ।  मैं  समझता
 हूं  कि  इस  में  दो  मत  नहीं  हो  सकते  ।  भारत
 सरकार  का  जो  यन्त्र  ह ैशासन  का  उस  शासन
 यन्त्र  का  खर्च  भो  बढ़ता  चला  जाता  है,  और
 मैं  भी  इस  बात  का  समर्थन  करता  हूं  ।  बावजूद
 इस  बात  के  कि  सरकार  ने  इस  वर्ष  कहा  है  कि
 बहू  खच  में  कमो  करने  की  कोशिश  करती  है,
 और  इस  साल  खर्च  में  कमी  की  भी  है,  लेकिन
 जो  उसका  प्रयत्न  रहा  है  वह  प्रयत्न  सफल
 नहीं  हुभा है ।  इस  बात  के  स्पष्ट  प्रमाण  हैं  ।
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 मैं  माननीय  वित्त  मंत्री  से  प्रतिरोध  करूंगा,
 जब  उनके  हाथ  में  इस  विभाग  के  संचालन
 का  भार  पाया  है,  कि  जहां  हिन्दुस्तान  की
 जनता  अधिक  से  अधिक  कर  बने  के  लिए
 तैयार  है  वहां  इस  बात  की  आवश्यकता  है  कि
 हिन्दुस्तान  के  शासन  के  खर्च  में  कमी  की
 जाये  ।  जो  भ्रनावश्यक  खड़े  है  या  ऐसा  खर्च
 है  जोकि  झ्लावश्यक  है  लेकिन  जिस  खर्च  का
 प्रभाव  विकास  पर  नहीं  पड़ता  है  वह  नहीं
 होना  चाहिये  ny

 इसके  बाद  मैं  माननीय  वित्त  मंत्री  का
 ध्यान  खींचना  चाहूंगा  कि  उन्होंने  करों  के
 सम्बन्ध  में  प्रस्ताव  करते  हुए  कहा  कि  हमारे
 देश  की  कर  प्रणाली  को  एक  सम्बद्ध  प्रणाली
 बनाया  गया  है  दान  कर  लगा  कर,  एस्टेट
 ड्यूटी  लगा  कर,  एक्स्पेन्डिचर  टैक्स  लगा  कर  ।
 मैं  समझता  हूं  कि  हमारी  कर  प्रणाल,  ब
 ज्यादा  वैज्ञानिक  ढंग  पर  निरूपित  की  गई  है  t
 लेकिन  माननीय  वित्त  मंत्री  ने  जो  ग्रसना  बजट
 भ्रामक  दिया  उस  में  उन्होंने  व्यय  पर  टैक्स
 लगाने  का  जो  कानून  था  प्रस्थान  एक्स्पेन्डिचर
 टैक्स,  उस  को  हटा  दिया  है  ।  यद्यपि  माननीय
 बिस.  मंत्री  ने  इस  बात  को  कबूल  किया  है,
 कौर  उसे  मैं  उनके  शब्दों  में  ही बतलाना  चाहता
 हैं,  उनके  प्रंग्रेजी  भाषण  के  पृष्ठ  चार  पर
 कहा  गया  है  कि  :

 “I  recognise  that  on  purely
 economic  grounds  it  would  be  a
 very  sound  priciple  to  replace
 income-tax  increasingly  by  a  tax
 on  ependiture  so  that  the  maxi-
 mum  incentive  is  provided  for
 savings.”

 लेकिन  इतना  कहने  के  बाद  उन्होंने  प्रशानिक
 कठिनाई  बतला  कर  कहा  है  कि  इस  में
 आमदनी  कम  होती  है  और  प्रशानिक
 खर्च  या  कठिनाई  ज्यादा  होती  है  इसलिये
 इस  कर  प्रणाली  से  वह  एक्सपेन्डिचर  टैक्स
 को  हटाना  चाहते  हैं  ।  जब  हम  चाहते
 हैं  कि  हमारे  देश  में  बचत  हो,  तो  जब  तक
 खर्च  पर  पूरा  नियन्त्रण  नहीं  होगा  तब  तक
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 हमारे  देश  में  बचत  हो  नहीं  सकती  है  v
 जब  हम  यह  जानते  हैं  कि  जब  तक  हम  खर्चे
 पर  नियन्त्रण  नहीं  रखेंगे  तब  तक  बचत  नहीं
 हो  सकती  है  तब  फिर  हलांकि  एक्सपेन्डिचर
 टैक्स  से  हमें  कठिनाई  होती  है  या  प्रशासन
 में  कठिनाई  होती  है,  उस  के  नाम  पर
 इस  को  हटा  देना,  जो  कि  वैज्ञानिक  कल
 प्रणाली  का  रंग  है,  मैं  उचित  नहीं  समझता  ।

 साथ  ही  साथ  कर के  सम्बन्ध  में  मैं  कहना
 चाहता  हूं  कि  राज  हमारे  देश  में  मुख्यतया
 दो  तरह  के  कर  हैं  a  एक  डाइरेक्ट  टैक्स
 कौर  दूसरा  इन डाइरेक्ट  टैक्स  ।  इस
 बात  को  तो  मानना  पड़ेगा  कि  हिन्दुस्तान
 की  जनता  के  ऊपर  इन डायरेक्ट  टैक्‍स  जो
 लगता  है  उस  का  बहुत  हिस्सा  गरीब  और
 साधारण  जगता  के  ऊपर  पड़ता  हैं  ।
 हिन्दुस्तान  की  प्रा वादी  बहुत  ज्यादा  है।
 यहां  धनी  लोग  बहुत  कम  हैं  -  इसलिये
 जो  उत्पादन  शुल्क  विभिन्न  सामानों  पर
 लगता  है  उस  का  प्रसर  देश  की  साधारण
 जनता  पर  ही  पड़ता  है।  पहले  के  वर्षो
 में  जो  उत्पादन  शुल्क  लगा  उस  में  बरा-
 बर  वह  उत्पादन  शुल्क  बढ़ता  ही  गया  है
 और  उसका  नतीजा  यह  भी  हुसना
 है  कि  जहां  पर  मन्त्री  जी  बराबर  कहते
 रहे  हैं  कि  जो  उत्पादन  शुल्क  हम  लगाते  हैं
 उसका  अग्रसर  चीज़ों  के  दाम  पर  नहीं  जाने
 वाला  है  लेकिन  जब  भी  उत्पादन  शहर
 लगाया  जाता  गया  उस  उत्पादन  शुल्क  का
 असर  दाम  बढ़ने  पर  दुरा  कौर  राज  की
 हालत  में  हमारी  र्थ  व्यवस्था  में  जो  सबसे
 महत्वपूर्ण  सवाल  है  वह  है  बढ़ता  ओप्रा  दाम  I
 यह  दिन  दिन  बढ़ता  जा  रहा  है  बावजूद  इसके
 कि  सरकार  कई  प्रकार  के  मेजर्स  मुद्रा  की  दिशा
 में  तथा  कौर  तरह  के  मेजर्स  लेती  है  लेकिन
 उसका  असर  यही  होता  है  कि  दाम  घटने  के
 बजाय  बढ़ता  ही  जाता  है।  ऐसी  हालत  में  मैं
 समझता  हूं  कि  चीनी  पर  जो  उत्पादन
 शुल्क  लगाया  गया  है  मेरे  ख्याल  से  यह  न
 लगाया  जाता  तो  बरच्छा  होता  ।  इसके
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 साथ  साथ  मैं  यह  भी  कहना  चाहता
 हूं  कि  हिन्दुस्तान  में  सचमुच  में  बहुत
 थोड़  लोग  धनी  हैं  ।  लेकिन  उन  थोड़े
 धनी  लोगों  में  भी  देखा  यह  गया  है  जैसा  कि
 साधारणतया  लोग  कहते  हैं  कि  हां
 गरीब  लोग  गरीब  होते  जा  रहे  हैं,
 यद्यपि  मैं  इस  बात  को  पूरी  तरह  से  नहीं
 मानता  हूं,  मैं  मानता  हूं  कि  गरीबों  को  दशा

 में  भी  कुछ  सुधार  हुआ  है  लेकिन  धनी
 लोग  जिनके  ऊपर  हमने  नाना  प्रकार  के
 टैक्स  लगा  रखे  हैं  वह  उन  टैक्सों  को  न  देकर
 उनसे  बचने  का  सहारा  लेकर,  उन्होंने  अपने
 धन  को  बहुत  बढ़ा  लिया  है।  साधारण
 जनता  की  दृष्टि  से  यह  बात  छिपी  नहीं  है
 कि  जो  लोग  पहले  धनी  थे  वह  दौर  भी  धनी
 हो  गये  हैं।  ऐसी  हालत  में  मैं  माननीय
 मंत्री  जी  से  निवेदन  करूंगा  कि  वह  कुछ
 थोड़ा  सा  इस  दिल्ला  में  दौर  ध्यान  दें  शौर
 जो  स्टेट  ड्यूटी  है  उसके  स्तर  को  बढ़ाना
 चाहिए,  उसकी  जो  ऊपर  की  लेबल  की
 भ्रामरी  है  उसको  बढ़ाना  चाहिए  प्रौढ़  इस
 तबके  से  प्रतीक  से  भ्र धिक  कर  संग्रह  करने
 का  प्रयत्न  करना  चाहिए  7  इसी  तरह  से  जो
 सम्पत्ति  कर  है  वह  भी  ठीक  से  वसूल  किया  जाय,
 तो  कोई  धन  बढ़ता  नहीं  तो  हम  ने  प्रपने  देश  में
 जो  सामाजिक  सिद्धान्त  रखा  है  कि  हम  विषमता
 को  धीरे-धीरे  दूर  करेंगे,  वह  कैसे  दूर  हो
 सकती  है  ?  वह  तभी  दूर  हो  सकती  है  जब
 कि  हम  स्टेट  ड्यूटी,  वेल्स  टैक्स,  गिफ्ट  टैक्स
 ज्यादा  जो  लगाते  हैं,  उसकी  दर  बढ़ा  दी  जाये  |
 इसलिए  मेरा  तो  सुझाव  है  कि  ०  तरफ
 जहां  हम  जनता  की  उपभोग  की  जो  चीजें  हैं
 उनके  ऊपर  उत्पादन  शुल्क  घटा  दें,  वहां
 दूसरी  तरफ  जो  ऐसे  टैक्स  हैं  स्टेट  ड्यूटी,  वैल्थ
 टैक्स  प्राणी  उसमें  वृद्धि  करनी  चाहिए  |

 इसके  साथ  साथ  मैं  बताना  चाहता  हूं  कि
 शमी  जो  उत्पादन  शुल्क  लगाया  गया  है  उस
 उत्पादन  शुल्क  में  छोटे  छोटे  उद्योगों  में  काम  प्राने
 बाली  कुछ  चीज़ों  पर  कुछ  ज्यादा  असर  पढ़ा
 है।  मैं  इस  बात  के  लिए  माननीय  विल  मंत्री
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 को  धन्यवाद  देता  हूं  कि  उन्होंने  कुछ  हैंडलूम  के
 जो  उद्योग  हैं  या  शौर  दूसरे  प्रकार  के  उद्योग  हैं
 छोटे  छोटे,  उनको  कुछ  राहत  देने  की  कोशिश
 की  है  ।  मैं  इसका  स्वागत  करता  हूं  कौर
 समर्थन  करता  हूं  ।  साथ  साथ  मैं  कहना
 चाहता  हूं  कि  यद्यपि  मैं  इस  बात  को  समझता
 हूं  कि  भ्र भी  हमारे  देश  में  जैसे  स्थिति  है
 उस  स्थिति  में  आयात  पर  जितना  नियंत्रण
 किया  जो  सके  वह  करना  चाहिए  लेकिन
 यह  बात  प्रत्यक्ष  है  कि जब  पाकिस्तान  से  कौर
 हिन्दुस्तान  से  संघर्ष  हुआ  तो  दूसरे  देशों  ने
 हमको  श्रमिक  सहायता  जो  देने  का  वायदा
 किया  था  उसमें  उन्होंने  रुकावट  डाल  दी  शौर
 हमारे  देश  के  बहुत  सारे  कारखाने,  जो  विदेशी
 कल-पुरजे  पर  निर्भर  रहते  हैं  या  कच्चा  माल
 जो  बाहर  से  आता  है  उस  पर  निर्भर  रहते  हैं,
 उनका  उत्पादन  कम  हो  गया  ।  राज  हमारी
 यह  भी  कठिनाई  है  कि  हमारे  देश  में  उद्योग
 के  क्षेत्र  का  उत्पादन  बहुत  घट  गया  क्‍योंकि
 हम  कभी  भी  हर  एक  मामले  में  पर्याप्त  उत्पादन
 हीं  करते  हैं।  इसका  कारण  कया  है  कि  इधर
 एक  प्रवृत्ति  हमारे  देश  में  हो  रही  है  कि  ज्यादा
 से  ज्यादा  टेकनालाजी  या  भ्रच्छी  से  भ्रच्छी
 टेकनालाजी  दूसरे  मुल्क  की  जो  है  वह
 जल्‍दी  से  जल्दी  प्रपने  यहां  चालू  हो
 जाये  |  भ्रध्यक्ष  महोदय,  हर  एक  देश  में
 जो  टेकनालाजी  है  वह  वहां  की  मौजूदा
 हालत,  वहां  की  जनता  की  हालत
 को  देखकर  ही  टेकनालाजी  का  विकास
 होता  है।  किसी  देश  में  लेबर  का  प्रभाव  रहता
 है,  श्रम  का  प्रभाव  रहता  है  तो  वहां  कारखाने
 चलाने  के  लिए  भ्रच्छी  से  भ्रच्छी  टेकनालाजी
 की  जरूरत  होती  है  जिसमें  कम  से  कम  झ्रादमी
 काम  करें  शौर  हमारे  देश  में  श्रम-शक्ति
 की  बहुतायत  है  ।  ऐसी  स्थिति  में  दूसरे  देश  में
 जहां  भ्रम  कवित  की  कमी  है  वहां  जिला  टेकना-
 लिजी  की  स्‍झ्ावश्यकता  हैं  उस  टेकनालाजी  को
 झगर  हम  पूरे  तौर  से  प्रपनाने  की  कोशिश  करेंगे
 तो  हमारे  देश  में  बेकारी  बढ़ती  जायेगी  कौर  जो
 'लकी जा  हमने  बताया  कि  पकिस्तान  हिन्दुस्तान

 APRIL  30,  966  Bill,  968  ‘14244

 के  सघोष  के  समय  जो  बाहर  से  कच्चा  माल
 भाना  बन्द  हुआ  या  कारखाने  के  कल  पुरजे
 जो  बाहर  से  जाते  थे,  उनका  जाना  बन्द  हुमा,
 उनके  बझाने  में  देर  हुई  तो  हमारे  कारखाने  बन्द
 हो  गए  ।  तो  भ्रमर  हम  अपने  देश  में  प्रनुसंघान
 करके  झपने  देश  के  भ्रनुकूल  मशीनरी  कायम
 करें,  ऐसी  टेकनालाजी  कायम  करें  जो  हमारे
 देश  के  श्रम  का  उपयोगी  अच्छी  तरह  से  कर
 सके  तो  मैं  समझता  हूं  कि  हमारे  देश  में  उद्योग
 धन्धों  का  प्रिया  विकास  होगा  ।  हमें  नकल  करने
 के  लिए  कि  जल्दी  से  जल्‍दी  अच्छी  से
 भ्रच्छी  मशीनरी  मंगायें  ताकि  हमारा  प्रोडक्शन
 का  काम  गे  हो  जाये,  कोशिश  नहीं  करनी
 चाहिए  t  हमारे  देश  की  जो  मशीनरी  है  वह
 हमारे  देश  की  हालत  के  अनुकूल  होनी  चाहिए  t
 मशीनरी  का  या  टेकनालाजी  का  इस्तेमाल
 हम  न  करें  यह  मेरा  कहना  नहीं  है  7  लेकिन
 हम  उसे  हद  तक  उसका  इस्तेमाल
 करें  जिससे  कि  प्र पने  यहां  के  श्रम  का  अच्छा  से
 अच्छा  उपयोग  कर  सकें  ।  यही  हमारे  लिए
 उचित  होगा  ।  अध्यक्ष  महोदय,  ग्रा पने  घंटी
 बजा  दी  ।

 मैं  एक  बात  यह  कहना  चाहता  हूं  कि  जो
 सबसे  बड़ा  सवाल  है  वह  बढ़ते  हुए  मूल्य  का  हैं
 मैं  इस  बात  को  मानता  हूं  कि  सरकार  ने  इस
 दिशा  में  बहुत  प्रयत्न  किया  है  लेकिन  अभी
 बहुत  प्रयत्न  करने  की  जरूरत  है।  जिस  प्रकार
 से  मुद्रा-स्फीति  हो  रही  है  श्लोक  चीजों  के  दाम
 बढ़ते  जा  रहे हैं  उसमें  कमी  नहीं  करेंगे  तो  देश
 में  एक  विषम  परिस्थिति  पैदा  होगी  जिसका
 बुकाबिला  करना  हमारे  लिए  मुश्किल  होगा  t

 एक  दूसरा  विषय  जो  इस  विधेयक  से  तो
 सम्बन्ध  नहीं  रखता  है,  लेकिन  चूंकि  इस  विधेयक
 पर  या  मौजूदा  जो  सवाल  है  उस  पर  कुछ  विचार
 करने  का  मौका  मिला  है  तो  मैं  यह  कहना
 चाहता  हूं  कि  यह  भ्रमेरिफा  से  या  बाहर  से  जो
 सहायता  लेने  का  प्रयत्न  हम  करते  हैं  यह
 गैरमुनासिब  नहीं  है  लेकिन  इस  बात  का  ख्याल
 हमको  रखना  चाहिए  कि  जैसा  कि  हिन्दुस्तान
 पौर  पाकिस्तान  के  संघर्ष  से  स्पष्ट  हो  गया  कि
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 बाहर  की  सहायता  पर  झगर  हम  सुरक्षा  के  लिए
 या  प्रपने  देश  के  विकास  के  लिए  निर्भर  रहेंगे
 तो  किसान  किसी  समय  में  खतरा  करा  सकता
 है  ।  चीन  का  खतरा  बना  हा  है  ।  पाकिस्तान
 का  खतरा  बना  हुभा है  |  किस  समय  लड़ाई
 छिड़  जाये,  इसका  कोई  ठिकाना  नहीं  ।  ऐसी
 हालत  में  अगर  हम  अपने  उद्योग  धन्धे  को  दूसरे
 की  सहायता  पर  निर्भर  करेंगे  या
 अपनी  नीति  का  निर्धारण  दूसरे  देश  की
 बात  को  सामने  रख  कर  करेंगे  तो
 मैं  समझता  हूं  कि  हमको  भ्र पने  देश  के  प्रौद्योगिक
 विकास  में  भी  प्रौढ़  हमारी  जो  प्रतिष्ठा  है  उसमें
 भी  हमको  पीछे  हटना  पड़ेगा  ।  इसलिए  मैं
 चाहता  हूं  कि  भ्र धिक  से  अधिक  प्रयत्न  किया
 जाये  कि  दूसरे  देश  के  कच्चे  माल,  दूसरे  देश
 की  मशीनरी,  दूसरे  देश  की  टेकनालाजी  पर
 निर्भर  न  रहकर  हम  प्रपने  भ्रन्दर  प्रात्मविश्वास
 को  पैदा  करें  हमारे  देश  में  वैज्ञानिक  नहीं  हैं,
 टेकनिसियंस  नहीं  हैं,  ऐसी  बात  नहीं  है  a  लकिन
 हमारे  मन  में  क्या  हो  गया  है  कि जब  तक  बाहर
 से  टेकनालाजी  में  या  बाहर  के  टेकनीकल  नो
 हाउ  से  हम  मदद  नहीं  लेंगे  तब  तक  हमारा
 विकास  नहीं  हो  सकेगा  ?  मैं  समझता  हूं  कि
 राष्ट्र  के हित  के  लिए  कौर  राष्ट्र  के  सम्मान
 के  लिए  यह  बहुत  ही  बुरी  बात  है  |  जैसा  कि
 कभी  माननीय  सदस्य  ने  कहा  कि  जो  हमारा
 प्रन्दरूनी  कर्ज  है  वह  बढ़े  तो कोई  गलत  बात
 नहीं  है,  कर्ज  लेकर  विकास  का  काम  करना
 शराब  बात  नहीं  है  ।  लेकिन  जैसा  कि  वित्त
 मंत्री  के  भाषण  से  भी  कौर  जो  दूसरे  कागज
 दिये  गए  उनसे  भी  जाहिर  होता  है,  भ्रांकड़े  मेरे
 पास  नहीं  हैं  लकिन  मैं  बताना  चाहता  हूं  कि
 विदेशी  कर्ज  का  भार  इतना  बढ़  गया  है  हमारे
 ऊपर  कि  राज  मुश्किल  हो  गया  है  उस  कर्ज
 का  सूद  प्रौढ़  मूल  अदा  करना  शौर  ऐसी  कोशिश
 हमारी  सरकार  को  करनी  पढ़  रही  है  कि  जो
 विदेशी  कर्ज  लेंगे  उसका  बहुत  हिस्सा  पहले  जो
 लिया  हुमा  कर्ज  है  उसके  सूद  में  सदा  करना

 पड़ेगा,  ऐसी  स्थिति  अर्थ-व्यवस्था  में  जरा  जाये,

 यह  तो  बहुत  ही  दुखजनक  बात  है  ।
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 मैं  एक  वात  शौर  कहना  चाहता  हूं  भौर
 वह  यह  कि  हमारे  देश  में  बराबर  यह  सवाल
 उठा  करता  है  पब्लिक  सेक्टर  और  प्राइवेट
 सेक्टर  का  ।  जो  प्राज  हमारे  देश  की  अर्थ
 व्यवस्था  है  गैर  जैसी  कि  सरकार  की  नीति  है
 हमने  एक  मिश्रित  भ्रमण-व्यवस्था  को  स्वीकार
 किया  है  t  इसमें  कोशिश  यह  होनी  चाहिए  कि
 सामाजिक  नियन्त्रण  में  जितने  भ्र धिक  से  प्रतीक
 उद्योग  धन्धे  खोल  सकें  शौर  जितनी  प्रतीक  से
 ग्रसित  उन्नति  हम  कर  सकें,  जितने  भ्रधिक  से
 अघिक  कारखाने  कौर  कारोबार  सामाजिक
 क्षेत्रों  में लगा  सकें  वह  हमारे  देश  के  लिए
 हितकर  है  ny  जैसा  कि  हमने  अपने
 सामने  सिद्धान्त  रक्खा  है  ह्म  चाहते  हैं  कि  हमारे
 देश  में  समाजवादी  व्यवस्था  क्राइम  हो  उस  के
 लिए  द  प्राप्यक  है  1  लेकिन  भ्र भी  जो  हमारी
 वर्तमान  अवस्था  है  उस  भ्रवस्था  में  हम  प्राइवेट
 सैक्टर  को  भी  उपेक्षा  की  नज़र  से  नहीं  देख
 सकते  हैं  -  हमारा  जो  य८  सारा  कृषि  का  क्षेत्र
 है  वह  सब  प्राइवेट  क्षेत्र  में  भ्राता  है  ।  हमारे
 देश  में  जो  बड़े  बड़े  उद्योग  हैं  बह  प्राइवेट  क्षेत्र
 में भाते  हैं|  प्राइवेट  क्षेत्र  वाल  बराबर  इस  बात
 की मांग  करते  हैं  कि  हमारी  जो टैक्स  की
 प्रणाली  है  यह  जो  नीति  सरकार  की  है  उस
 नीति  से  प्राइवेट  क्षेत्र  में  जो  उद्योग  धंधे  चलते  हैं
 उन  का  विकास  नहीं  होता  हैं  ।  कहा  जाता  है
 किपूंजी  भी  #मारे  देश  में  इनवेस्ट  होनी  चाहए
 क्योंकि  पंजी  के  इनवेस्ट  हुए  थाना  हमारी  उन्नति
 नहीं  हो  सकती  है  ।  यह  एक  ऐसा  विषय  है  जिस
 पर  साधारणत:  विचार  करना  कठिन  हो  जाता
 है  1  मैं  चा.  ता  हूं  कि एक  कमिशन  की  नियुक्ति
 को  जाये  जो  इस  बात  की  बिलकुल  श्रच्पे
 तरीक  से  जांच  करे  कि  हमारी  प्रर्थ>यवस्था
 में  किस  मदद  तक  हम  अपने  भ्रौद्योगिक  विकास
 को  पब्लिक  सैक्टर  में  ला  सकते  हैं  प्रौढ़  किस
 हद  तक  हम  प्राइवेट  सैक्टर  में  उस  को  डाल
 सकते  हैं  ?  यह  बात  मैं  जानता  हूं  कि  हमारे  देश
 में  प्रौद्योगिक  नीति  है  जिस  नीति  के  भ्राघार
 पर  हम  चलते  हैं  लेकिन  जो  हमारी  द्वारा  है
 जो  हमारे  देश  में  प्रश्न  की  कमी  है,  हमारे  देश
 में  औद्योगिक  क्षेत्र  में  विकास  होना  चाहिए
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 [श्री  श्रीनारायण  दास]
 शौर  जो  बृद्धि  होनी  चाहिए  उस  में  भी  कमी
 करा  गयी  हैं  ny  खेती  के  क्षेत्र  में  उद्योग  धंधों  के
 क्षेत्र  में  जो  कमी  शुभ्रा  गयी  है  उस  कमी  को  जल्द
 से  जल्द  हम  पूरा  नहीं  करेंगे  तो  हमारे  देश  में
 जैसा  कि  मैंने  ड्राप  को  बताया  कि  व  एक
 तरफ़  उत्पादन  का  प्रभाव  है  एक  तरफ़  खपत  की
 बुद्धि  है,  उत्पादन  का  प्रभाव  कौर  खपत  की
 वृद्धि  दोनों  साथ  साथ  चलती  जा  रही  हैं  ।
 जनसंख्या  देश  की  बढ़ती  जा  रही  है।  इस  हालत
 में  प्यार  हम  प्रपने  देश  में  हर  क्षेत्र  में  उत्पादन
 को  बढ़ाने  का,  चाहे  वह  प्राइवेट  सैक्टर  से  हो
 चाहे  पब्लिक  सैक्टर  से  हो  प्रयत्न  नही  करेंगे  तो
 हमारा  जो  प्राथमिक  विकास  है,  औद्योगिक
 विकास  है  वह  रुक  जायेगा

 अ्रध्यक्ष  महोदय  :  मैं  माननीय  सदस्य  को
 भाषण  समाप्त  करने  के  लिए  कई  बार  घंटी
 बजा  चूका  हूं  लेकिन  वह  समाप्त  न  करके  बोले
 ही  चले  जा  रहे  हैं  t

 aft  श्रीनारायण  दास  :  भ्रध्यक्ष  महोदय,
 मैं  ग्रुप  को  धन्यवाद  देता  हूं  कि  श्राप  ने  मुझे
 बोलने  का  यह  समय  दिया  ।  मैं  माननीय  मंत्री
 से  अनुरोध  करूंगा  कि  वह  इस  बात  पर  विचार
 करें  कि  उत्पादन  शुल्क  या  ऐसा  शुल्क  जो  सीधे
 साधारण  जनता  पर  जिस  का  असर  पड़ता  है,
 ऐसी  कुछ  चीजों  पर  उत्पादन  शुल्क  घटा  कर
 वैयक्तिक  क्षेत्र  में  जो वैल्थ  टैक्स  धन  कर  शादी
 के  कर  हैं  उन  करों  में  वृद्धि  करें  कौर  एसा  करके
 जनता  को  आप  राहत  दे  सकेंगे  कौर  जनता
 इस  के  लिए  उन  की  अनुगृहीत  होगी  ।  इन
 शब्दों  के साथ  माननीय  वित्त  मंत्री  ने  जो  वित्त
 विधेयक  रक्खा  है  उसका  में  समर्थन  करता  हूं  ।

 Shri  Hanumanthalya:  I  am  grate-
 ful  to  you  for  giving  me  a  chance  to
 speak.  When  this  discussion  began
 to  day,  the  point  made  was  that  the
 speeches  made  on  the  floor  of  this
 House  are  falling  flat,  The  reasons
 are  many.  I  have  been  in  this  House
 for  quite  a  long  time.  Lately  I  see
 that  the  Treasury  Benches,  parti-
 cularly  the  Ministers,  are  not  taking
 the  Parliamentary  proceedings  seri-
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 ously.  I  speak  so  not  because  I  want
 to  criticise  the  Ministers  but  I  want
 to  see  that  Parliamentary  institutions
 gain  in  stature  and  strength  in  this
 country.  Everywhere  you  see  that
 the  Opposition  parties  are  staging
 demonstrations;  they  are  staging  de-
 monstrationg  even  on  the  floor  of  this
 House.  Many  a  time  al]  the  resources
 of  the  Speaker  are  put  to  hard  test
 in  this  House  ag  well  as  in  the  other
 Houses.  Some  of  us,  who  fought  for
 this  democratic  way  of  life  for  nearly
 half  a  century,  fee]  very  much  pained
 that,  after  such  a  long  time,  demo-
 cracy  should  be  attacked,  democratic
 institutions  should  be  attacked,  from
 both  the  sides.  The  life  of  democracy
 is  oscillating  between  quorum  and  de-
 corum.  Nobody  comes  to  protect  the
 life  of  these  Parliamentary  institu-
 tions.  At  no  time  did  any  of  us,  when
 we  were  Ministers,  felt  that  it  was
 good  enough  for  some  of  our  repre-
 sentative  to  listen  to  the  speeches
 made  by  the  Opposition  members  or
 the  speeches  made  by  our  own  Party
 members.  The  only  result  that  will
 flow  from  this  kind  of  new  tradition
 being  built  by  the  Treasury  Benches
 and  the  Opposition  Benches  is  that
 democracy  will  become  extinct  in
 India.  The  people  will  develop  a
 sort  of  contempt  towards  democratic
 institutions  and  their  representatives.
 That  is  happening.  Now,  it  is  a  mat-
 ter  of  joke  in  the  papers  and  in  pri-
 vate  conversation  whenever  Ministers
 or  Members  of  Parliament  or  Mem-
 bers  of  the  State  Legislatures  are
 mentioned,  the  people  take  a  pleasure
 at  cutting  jokes  against  them.  These
 things  are  not  taken  seriously.  I  hold
 the  leadership  responsible  for  this
 state  of  affairs.  Let  the  leaders  conti-
 nue  tn  office.  Most  of  us  are  not  their
 rivals,  and  we  want  them  to  thrive
 and  we  want  them  to  do  good  things.
 But  they  must  see  that  these  demo-
 ctatic  institutions  get  more  momentum
 to  meet  the  new  situations  and  the
 new  crises.

 There  is  a  famous  book  written  by
 Mr.  Herbert  Morrison  who  was  De-
 puty  Prime  Minister  jn  UK  for  a  very
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 long  tme,  and  he  has  written  that  the
 Prime  Minister  and  the  Ministers,
 when  they  come  to  the  House,  must
 do  so  wth  a  sort  of  affection  and  with
 pleasure  ang  with  elation.  But,  here
 I  feel  that  most  of  the  Ministers  who
 come  into  this  House  come  88  thougn
 they  have  committed  some  mistake
 and  they  would  be  very  happy  to  go
 away  as  soon  as  possible.  They  come
 with  some  kind  of  hesitation,  and  I
 do  not  feel  that  that  kind  of  happy
 atmosphere  is  there.

 Shri  K.  C.  Sharma  (Sardhana):  It
 is  a  case  of  malnutrition.

 Shri  Hanumanthaiya:  If  there  js
 misrule  in  the  country,  who  is  res-
 ponsible?  If  there  is  maladministra-
 tion  in  the  country,  who  is  responsi-
 ble?  It  is  not  as  though  the  Members
 of  Parliament,  whether  senior  mem-
 bers  or  junior  members,  do  not  know
 the  problems  of  the  country.  They
 know  the  problems  of  the  country
 but  they  go  on  getting  an  impression
 that  whatever  suggestions  they  make
 are  not  worth  making  because  they
 are  not  taken  seriously.  The  party
 machinery  has  so  grown  that  the
 importance  of  Parliament  has  dete-
 riorated.  This  is  a  very  alarming
 sign  that  I  see.  All  that  I  can  do,
 and  all  that  we  can  do  in  this  House
 is  to  make  a  public  confession  of  it
 and  leave  it  to  the  judgment  of  the
 people.

 I  now  come  to  the  only  one  topic
 that  ]  wish  to  touch.  The  other  day

 I  read  in  the  papers  that  the  Minister
 of  State  in  the  Ministry  of  Finance
 was  very  categorical  that  the  Gold
 Control  Act  could  not  be  withdrawn.
 This  order  was  passed  with  three
 ideas  or  three  objectives.  I  was  in
 Parliament  at  that  time  and  I  was  one
 of  those  people  who  gave  support  with
 a  lot  of  misgivings.  First  of  all,  they
 wanted  to  bring  down  the  price  of
 gold.  Secondly,  they  wanted  to  see
 that  smuggling  was  stopped.  Thirdly,
 they  wanted  that  the  price  of  gold
 should  come  down  from  the  Indian
 level  to  the  internationa]  level.  All
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 these  three  intents  have  been
 frustrated  admittedly.  ‘The  #iffer-
 ence  in  price  of  gold  as  between  the
 international  price  and  the  official
 controlled  price  varies  from  50  to  00
 per  cent.

 As  regards  smuggling,  statistics
 have  been  given  in  the  report  indi-
 cating  the  number  of  cases  that  were
 detected.  If  the  success  of  prohibition
 policy  and  the  gold  control  policy  is
 to  be  measured  by  the  number  of
 cases  detected,  then  |  would  submit
 that  they  are  completely  off  the  track.
 I  have  not  got  the  time  to  show  bogus
 some  of  these  figures  are.  They  do
 not  represent  the  effectiveness  of  the
 policy  as  such  or  its  effective  imple-
 mentation.

 It  is  everybody's  opinion  that  the
 Gold  Contro!  Act  is  not  sound,  is  not
 doing  good  to  our  economy  and  is  not
 doing  good  to  our  morale.  Laws,
 when  they  are  passed,  must  be  en-
 forceable.  It  is  not  enough  that  laws
 are  desirable,  and  it  is  not  enough
 that  any  of  us  thinks  that  they  are
 desirable.  People  in  a  democracy
 must  accept  it  as  good;  otherwise,  the
 difference  between  intention  and
 Practice  will  be  so  great  that  there
 will  be  demoralisation  in  the  body-
 politic.  That  is  exactly  what  is
 happening  in  this  case.  Nobody  is
 taking  this  Gold  Control  Order
 seriously,  Everybody  is  manufac-
 turing  gold  ornaments  or  bring  them
 in  the  old  way.  Gold  is  _  being
 smuggled.  It  is  available  in  plenty.

 We  are  supposed  tg  accept  Mahatma
 Gandhi  as  the  Father  of  the  Nation
 and  follow  his  principles.  The  first
 tenet  he  asked  everyone  of  us  to
 follow  was,  not  to  leave  any  gap
 between  what  we  say  and  what  we
 do.  If  that  tenct  is  applied  to  the
 implementation  of  the  Gold  Control
 Order,  we  are  far  away  from  the  good
 tenet  preached  either  by  Gandhiji  or
 any  one  of  our  other  great  men.
 Today  the  governmental  machinery,
 from  top  to  bottom,  has  earned  more
 contempt  than  approbation  for  its



 3425]  Finance

 [Shri  Hanumanthaiya]
 policy.  The  other  day—I  make  no
 secret  of  this;  [  had  a  long  discussion
 with  the  author  of  this  Gold  Control,
 Shri  Morarji  Desai,  who  was  former-
 jy  our  Finance  Minister  and  who  is
 still  a  Member  of  this  House.  He
 does  not  speak  in  this  House;  he  has
 made  it  his  principle.  Two  or  three
 weeks  ago,  I  argued  at  great  length
 with  him.  I  am  free  to  tell  this  House
 that  he  also  feels  that  the  way  the
 Gold  Control  Order  is  being  imple-
 mented  today  serves  no  purpose,  much
 less  any  purpose  he  had  in  mind.  He
 is  completely  in  favour  of  abolishing
 this  Gold  Control  Order  as  it  is  being
 implemented  today.

 Shri  Shashi  Ranjan  (Pupri):  Why
 should  he  not  speak  in  the  Party  at
 least?  That  will  help.

 Shri  Hanumanthaiya:  Yes,  what  my
 hon,  friend  says  is  correct.  He  has
 already  made  statements  of  this  kind
 in  the  press  and  in  several  meetings,
 and  I  am  sure  that  in  8  party  meet-
 ing  he  will  not  hesitate  to  make  state-
 ments  of  this  kind.

 Shri  Bade  (Khargone):  In  the  Party,
 he  is  afraid  of  Shri  Kamaraj  (Inter-
 ruptions).

 Shri  J.  P.  Jyotishi  (Sagar):  On  a
 point  of  information

 Mr,  Speaker:  Order,  order,

 Shri  Hanumanthaiya:  I  was  quot-
 ing  Shri  Morarji  Desai  in  order  to
 show  that  untenability  of  this  Order.
 Y  was  making  the  point  that  even  its
 author  is  of  the  opinion  that  it  is
 time  it  is  scrapped.

 Shri  J.  P.  Jyotishi:  Does  he  give  any
 reasons  for  ‘saying  that  it  has  not
 worked  and  must  be  scrapped?

 Mr.  Speaker:  Others  may  argue
 when  they  get  an  opportunity.

 Shri  R,  Ramanathan  Chettiar
 (Karur):  Since  he  is  quoting  the
 author  of  the  Gold  Control  Order,  we
 suggest  that  the  author  should  speak
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 in  the  Party  at  least  if  not  in  Parlia-
 ment.

 Mr.  Speaker:  Order,  order.  When
 the  party  meets  next,  they  may
 enquire  from  him.

 Shri  Hanumanthaiya:  My  hon.
 friend  will  appreciate  that  party
 matters  cannot  be  raised  here.

 Mr.  Speaker:  Was  the  hon,  Member
 authorised  by  the  author  of  the  Gold
 Control  Order  that  he  should  disclose
 his  opinion  also?

 Shri  Sezhiyan;  He  is  speaking  on
 his  own  responsibility.

 Shri  Hanumanthaiya:  Before  I
 reply,  my  hon.  friends  are  replying
 for  me,  which  I  do  not  accept.  Your
 querry  is  correct.  I  am  in  a  position
 to  say  that  I  have  said  this  with  his
 previous  approval.

 Mr.  Speaker:  All  right.
 Shri  C.  छू,  Bhattacharyya  (Raiganj):

 Reply  to  the  question  of  the  Speaker.
 Has  he  authorised  Shrj  Hanuman-
 thaiya  to  say  this  on  his  behalf?

 Shri  Hanumanthalya:  He  did  not
 listen;  that  is  why  he  is  asking  that
 question.

 Mr.  Speaker:  He
 further.

 Shri  C,  K.  Bhattacharyya:  |  listen-
 ed  to  him  all  right.

 Shri  Hanumanthaiya:  I  answered
 that  question  unequivocally.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  A.  M.  Thomas):
 It  is  hearsay,  not  admissible.

 might  proceed

 Mr.  Speaker:  He  is  losing  his  own
 time.

 Shri  Hanumanthaiya:  They  are
 interrupting  me.  You  have  to  grant  me
 more  time.

 1  may  also  say  that  it  is  not  merely
 a  case  of  his  opinion  or  my  opinion
 that  ought  to  matter.  If  this  Gold
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 Control  Order  is  left  to  the  free  vote
 of  the  House,  I  am  sure  this  House
 will  vote  in  favour  of  its  scrapping.

 The  Ministries  nowadays  are  work-
 ing  for  some  reason,  which  ]  cannot
 disclose  now,  unrelated  many  a  time
 to  public  opinion,  to  opinion  existing
 even  within  their  own  party.  I  am
 saying  all  this  in  order  to  see  that
 democratic  institutions  function  pro-
 perly  and  effectively.  Take  the  U.K.
 Its  Parliament  is  being  called  the
 Mother  of  Parliaments  because  of  its
 ancient  heritage,  traditions  and  con-
 ventions  and  various  other  good
 things  they  have  done,  It  must  be
 said  that  in  Afro-Asian  countries  this
 House  is  being  looked  up  to  as  8
 model  in  the  light  of  democratic  in-
 stitutions  collapsing  in  so  many  coun-
 tries  in  Asia  and  Africa.  So  here  we
 have  to  build  good  traditions.  It  4s
 a  good  responsibility  that  we  have
 been  called  upon  to  discharge  with,
 as  I  said,  not  only  quorum  but
 decorum.  However  much  we  may
 blame  the  Opposition,  for  quorum  the
 Government  is  responsible.  However
 much  the  Opposition  may  claim  its
 rights  and  privileges,  for  decorum
 they  are  responsible.

 Shri  Manoharan  (Madras  South):
 Government  is  responsible.

 Shri  Hanumanthaiya:  Opposition  is
 responsible.

 Shri  Sezhiyan:  Government  is
 equally  responsible  for  decorum,

 Mr,  Speaker:  They  are  responsible
 for  decorum  or  want  of  it?

 Shri  Hanumanthalya:  I  am  making
 one  more  point  before  closing  my
 speech.

 One  of  the  drawbacks  of  the
 Treasury  Benches  is  that  I  do  not  find
 new  ideas,  thinking  propensity  in
 their  mental  make-up,  either  in  the
 speeches  they  make  here  or  their  pro-
 nouncements  outside.  They  are  of
 routine  type.  Take  specially  in  the
 financial  policy.
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 वि  Shri  Vasudevan  Nair  (Ambalapuzha)
 It  is  your  Government.

 Shri  Hanumanthaiya;  It  is  your
 Government  also,  Government  of  all
 of  us.

 Shri  Vasudevan  Nair:  Not  at  all.

 Shri  Hanumanthatya:  Now,  in  the
 international  financial  world,  mone-
 tary  reform  is  the  topic  of  the  day.
 Experts  in  America  and  in  Europe
 are  thinking  how  to  reform  the
 monetary  system  as  applicable  to
 the  whole  world.  छा  fact,  they
 want  to  see  that  there  is  a  com-
 mon  currency  for  the  whole  world.
 France  is  making  a  _  proposal  to
 revert  to  the  go'd  standard
 so  far  as_  international  currency
 is  concerned.  The  UK  and  USA  are
 Not  accepting  the  idea  readily,  because,
 I  am  told,  they  have  a_  vested
 interest.  In  any  case,  [  am  coming
 to  the  point  that  when  in  intcerna-
 tional  discussions,  gold  is  again  com-
 ing  to  the  fore,  and  it  is  again  being
 considered  as  the  basis  of  international
 currency,  it  is  wisdom  on  our  part
 to  gather  as  much  gold  as  possible
 in  this  country.  In  fact,  thig  gold
 stock,  either  in  the  vaults  of  the
 Reserve  Bank  or  with  private  people
 will  be  a  national  asset.  Instead  of
 allowing  this  artificial  rate,  the
 official  rate,  as  opposeg  to  the  inter-
 national  rate,  I  advise  the  Finance
 Ministry  to  work  out  some  ways,
 some  policies  whereby  we  attract  as
 much  gold  as  possible  into  the  Indian
 market,  It  may  be  that  we  have  to
 revise  the  rate.  After  all,  the
 purchasing  capacity  of  any  individual,
 however  high  it  might  be,  is  limited.
 Therefore,  if  we  devise  a  policy  of
 attracting  gold  into  this  country
 officially  and  openly,  we  will  not  only
 be  able  to  get  gold  reserves  as  such
 in  this  country,  but  also  make  it  un-
 necessary  for  people  to  resort  to
 smuggling.  That  is  the  effective  way.
 These  are  matters  for  the  Finance
 Minister  and  the  Cabinet  to  think.  I
 hope  they  will  be  able  to  think.
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 Shri  Bade:  The  Minister  is  busy  in
 conversation.  That  is  the  decorum
 of  the  House.

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  That  is  why  he  is  complaining
 that  Ministers  do  not  take  Members
 seriously.

 Shri  Hanumanthalya:  Probably
 they  are  talking  about  Bihar  matters.
 They  can  do  80.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Shagat):
 Gold  control.

 Shri  Hanumanthailya:  The  most  im-
 portant  aspect  of  our  national
 economy  today  is  soaring  prices.
 However  carnestly  we  may  be  mak-
 ing  efforts  to  bring  down  prices,  it
 has  not  been  possible.  We  are  going
 the  way  Indonesia  went,  where
 money  will  be  worth  almost  nothing.
 The  one  principle  that  the  Finance
 Ministry  or  the  Government  has  to
 follow,  that  is  the  crux  of  the  matter,
 is  that  all  expenditure  in  Government
 must  be  scrutinised  by  this  test,  whe-
 ther  it  is  going  to  produce  something
 in  the  field  or  in  the  factory.  All
 expenditure  unrelated  to  production
 either  in  the  field  or  the  factory  for
 the  time  being,  at  least  for  one  or  two
 years,  must  be  completely  stopped.
 Otherwise,  inflation  will  gallop  in
 such  a  way  that  all  our  efforts  will
 end  in  mere  whitewashing  the
 picture.  Maybe,  with  this  kind  of  our
 attitude  and  respect  towards  demo-
 cratic  institutions  and  the  worsening
 of  the  economic  situation,  the  set  of
 people  who  brought  independence
 and  this  Constitution  into  existence,
 some  of  them  may  also  be  the  people
 who  preside  over  the  liquidation  of
 democracy.

 Shri  Indrajit  Gupta:  The  Finance
 Bill,  which  is  before  the  House  for  705
 approval,  embodies  the  same  budget
 Proposals  which  were  submitted  by
 the  hon.  Finance  Minister  approxi-
 mately  two  months  ago.
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 It  is  because  of  certain  very  serious
 and  very  alarming  developments
 which  have  taken  place  in  the  course
 of  those  last  two  months  that  I  wish
 to  dwell  upon  the  genera]  state  of
 the  economy  and  the  general  direc-
 tion  in  which  the  country  seems  to
 be  going  rather  than  involve  myself
 in  the  detailed  provisions  of  this  Bill
 at  this  stage.

 2.55  hrs,

 {[Mr.  Deputy-SpeaKER  in  the  Chair)
 After  all,  when  we  claim  to  be

 functioning  in  a  planned  economy,
 guided  economy,  the  annual  budgets
 of  the  Finance  Ministry  have  to  be
 viewed  not  merely  as  an  isolated  set
 of  financial,  fiscal  proposals,  but  as
 an  instrument,  as  a  tool  which  is  sup-
 posed  to  help  the  country  and  help
 the  economy  towards  the  realisation
 of  certain  planned  objectives.  Certain
 developments  which  have  taken  place
 during  the  last  two  months  while  we
 have  been  debating  the  grants  of  the
 different  ministries  have  caused  great
 alarm  in  this  country,  and  |  think
 that  alarm  is  not  confined  to  any  one
 Particular  school  of  political  opinion
 Or  any  one  party.  That  is  quite
 obvious  from  the  news  which  5
 appearing  daily  in  the  press  and  the
 statements  of  opinion  which  are  being
 publicly  expressed  in  different
 quarters.

 The  first  thing  is  a  point  which,
 in  my  opinion,  stands  out  in  an  un-
 precedented  fashion,  and  which  this
 House,  I  am  sure,  has  taken  note  of
 already.  For  the  first  time  after  45
 years  of  planning,  for  the  first  time
 after  three  five  years  plans  have  been
 gone  through,  we  have  today  reached
 a  point  where  the  shape  of  our  next
 Plan  and  the  content  of  our  next  plan is  to  be  okayed  first  not  in  this  sover-
 eign  Parliament  of  ndia,  but  abroad
 in  Washington.  This  hus  never
 happened  before.  What  is  the  use  of
 discussing  detailed  fiscal  proposals  for
 certain  concrete  measures  of  raising
 some  particular  tax  or  lowering  some
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 particular  tax  or  even  discussing  those
 marginal  concessions  which  were
 announced  here  yesterday,  The  poirt
 which  standg  out  is:  what  is  the
 Telation  of  these  fiscal  proposals  to
 the  whole  gamut  of  planning,  to  the
 whole  objective  which  this  country
 set  before  itself  5  or  20  years  ago.

 The  thing  that  disturbs  us  most  of
 all  is  the  fact  that  procedure  is  being
 given  for  the  first  time  not  to  the
 honourable  eleced  Members  of  this
 House  in  determing  the  shape  of  the
 next  plan,  but  precedence  is  being
 given  to  the  Congressmen  of  the
 United  States,  the  Members  of  Senate
 and  House  of  Representatives  there.

 An  hon.  Member:  No,  no.
 Shri  K,  C,  Sharma:  That

 opinion.
 Shri  Bade:  The  fact  is  there.
 Shri  Indrajit  Gupta:  The  Planning Minister  who  is  considered  to  be  the

 is  his

 economic  pandit  of  the  Treasury
 Benches  has  been  sent  there  firsi.
 Today's  newspaper  reports  from
 Washington  indicate  that  Vice-Pre-
 sident  Humphrey  has  asked  him  to
 explain—he  has  been  asked  to  explain —the  reasons  why  India  should  be
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 Minister,  is  going  to  be  sent,  so  We  are
 told,  in  the  next  round.  If  he  succe-
 eds  or  if  either  or  both  succeed,  the
 prize  that  we  will  get  will  be  a  pair
 of  crutches  made  in  the  United  States
 on  which  you  can  hobble  like  a  lame
 man,  instead  of  standing  up  on  your
 own  feet  and  being  self-reliant.  These
 developments  I  do  not  wish  to  discuss
 in  detail,  because  they  have  been  dis-
 cussed  in  the  country  every  day  even
 by  Members  of  the  ruling  party  too.

 The  terms  we  all  know.  Certain
 terms  are  demanded  by  the  World
 Bank  and  by  the  Agency  for  Inter-
 national  Development.  However
 much  we  may  hide  behind  the  con-
 stitutional  and  technical  plea  that
 these  bodies,  AID  and  the  World
 Bank,  are  not  the  agencies  of  the  U.S.
 Government,  everybody  knows  that
 they  are  completely  controlled  by  the
 United  States.

 These  demands  are  fairly  well
 known  now.  They  are  not  kept
 secret.  They  are  fairly  well  publicised
 both  abroad  and  in  this  country.  First
 of  all,  liberalisation  of  all  imports  is
 being  demanded;  decontrol  of  गा
 essential  commodities  is  being d  ded;  devaluation  of  the  rupee  is committed  to  any  sort  of  d  or

 guided  economy,  He  has  been  served
 with  a  show  cause  notice,  he  has  to
 explain.

 The  Economist  of  London—I  was
 seeing  recent  issues—has  a  headline
 Waiting  on  Washington,  which  very
 apily  describes  the  present  pathetic
 plight  of  Mr.  Asoka  Mehta.  He  is,  in
 fact,  being  kept  waiting  day  after  day in  the  ante-room.  He  reminds  me  of
 a  nervous  candidate  waiting  to  appear for  his  viva  voce  examination  before
 the  Board  of  Examiners  waiting  in the  other  room,  and  the  whole  country is  waiting  to  see  whether  he  will  pass this  test  or  he  will  fail.

 An  hon.  Member:  No.
 Another  hon.  Member:  What  no?

 He  will  not  pass?
 Shri  Indrajit  Gupta:  If  he  fails,

 the  No.2  pundit,  the  Fi

 being  demanded;  it  is  being  demand-
 ed  that  whatever  aid  money  is  given to  us  should  be  put  more  and  more
 to  non-project  uses  and  less  and  less
 to  capital  projects.
 3  hrs,

 It  is  demanded  that  priorities  of  our
 plan  should  be  revised.  It  is  also  be-
 ing  demanded  that  what  is  described
 as  the  dogma  of  industrialisation
 through  the  public  sector  should  be
 given  up.  These  are  the  demands
 couched  in  various  forms,  in  polite terms  which  are  being  mooted  every
 day  and  which  Mr.  Asoka  Mehta  is
 having  to  face  there  also  while  he
 waits.  I  am  reminded  of  Mr.  T.  T.
 Krishnamachari  once  saying  some-
 where,  I  do  not  know  whether  I  am
 Quoting  his  exact  words  but  it  was
 something  to  this  effect,  that  this
 country  has  to  fight  on  three  fronts,

 ainst  China,  against  Pakistan  and
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 against  the  world  bank.  I  do  not
 know  whether  this  type  of  indiscreet
 utterence  by  him  had  anything  what-
 ever  to  do  with  the  inspiration  to  re-
 move  him  from  office.  Now  it  is  quite
 clear  what  type  of  pressure  is  being
 sought  to  be  put  upon  us  in  the  most
 blatant  manner,  more  blatantly  than
 ever  before.  There  is  the  question
 that  henceforth  all  US  aid  must  be
 routed  through  the  world  bank.  All
 that  means  is  that  instead  of  being
 given  the  freedom  to  enter  into
 bilateral  agreements  with  countries,
 we  would  be  compelled  to  resort  for
 aid  to  the  consortium  which  channels
 its  aid  through  the  world  bank.  The
 New  York  Times  of  the  5th  April
 said  that  “now  the  US  can  turn  to  the
 worlg  bank  for  advice  on  economic
 plans  of  India  and  presumably  such
 advice  coming  from  an_  international
 organisation  to  which  both  nations
 belong  will  be  politically  more
 palatable  and  more  readily  accepted
 than  aid  coming  directly  from  the  US.”
 This  is  what  the  New  York  Times  says.
 It  is  like  the  US  carrying  out  many  of
 its  military  adventures  under  the
 cover  of  the  UN  flag.  They  think
 that  it  makes  it  more  palatable.  Now,
 Sir,  we  have  recently  had  a  concrete
 example  of  the  sort  of  pattern  of
 development  which  is  in  store  for  us
 if  the  world  bank  and  the  ए5  have
 their  way.  That  is  the  fertiliser  deal
 which  is  also  being  discussed  in  such
 details  that  I  do  not  want  to  take  the
 time  of  the  House.  The  terms  which
 have  been  laid  down  and  which  have
 been  accepted  in  these  fertiliser  con-
 cerns  are  that  they  will  be  set  up
 with  majority  participation  of  foreign
 private  capital,  American  private
 eapital;  seventy  per  cent  of  the  output
 of  these  companies,  fertiliser  output,
 will  be  allowed  to  be  sold  at  the
 Price  fixed  by  these  companies;  only
 thirty  per  cent  will  be  taken  up  by  the
 state  or  government;  certain  areas  will
 have  to  be  demarcated  where  these
 companies  will  have  a  monopoly  of
 supply  Majority  shareholding,  of
 course,  has  been  accepted  already  and
 the  imported  raw  material  of  liquid
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 ammonia  will  have  to  be  brought  from
 the  Persian  gulf.  The  point  is:  was
 there  no  alternative?  There  is  no
 point  in  discussing  these  terms;  they
 are  so  humiliating.  I  am  told—if  it
 is  contradicted  ofcourse  I  would  be
 quite  interested  to  know—that  some
 time  ago,  one  of  the  leading  dailies,
 the  Indian  Express,  published  a  report
 from  the  ministry  of  petroleum  and
 chemicals  that  over  a  year  ago  that
 ministry  had  put  up  a  paper  to  the
 Cabinet  asking  for  an  annual  allot-
 ment  of  Rs.  25  crores  of  foreign  ex-
 change  with  which  it  was  confident  of
 putting  up  four  or  five  public  sector
 fertiliser  plants  aggregating  to  a
 capacity  of  one  million  tonnes  during
 the  Fourth  plan  itself,  All  that  we
 would  have  required  was  some  know-
 how  perhaps,  We  have  got  sufficient
 quantity  of  naphtha  inside  the  coun-
 try.  I  want  to  know  whether  it  is  a
 fact,  whether  such  a  plan  was  put  up
 by  the  ministry  itself  and  why  it
 had  been  turned  down.  If  so,  why
 is  everybody  from  the  lowest  to  the
 highest  in  the  ruling  party,  including
 the  prime  minister  in  her  person-to-
 person  broadcast  the  other  day  are  at
 great  pains  to  explain  that  we  are  hav-
 ing  to  accept  it  because  there  is  no
 alternative?  I  say  there  was  an  al-
 ternative;  there  is  an  alternative.  We
 can  spare  sufficient  quantity  of  foreign
 exchange  to  build  public  sector  ferti-
 liser  projects  with  our  own  raw
 materials,  without  having  to  accept
 these  things  which  cut  at  the  very
 Toot  of  our  industrial  policy  resolu-
 tion.  I  ‘may  also  ask,  if  it  is  economic
 necessity  which  was  what  compels  us
 to  do  sometimes  undesirable  or  un-
 happy  things,  the  economic  necessity
 which  has  compelled  us  to  enter  into
 this  Indo-US  educational  foundation
 agreement?  Had  it  anything  to  do
 with  economic  necessities?  Surely
 not—unless  it  be  that  we  want  to
 help  the  United  States  to  find  some
 outlet  for  spending  their  accumulated
 PL  480  funds  which  have  reached
 quite  astronomical  figures  and  they
 do  not  know  what  to  do  with  it.  They
 cannot  spend  more  than  a_  certain
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 amount  under  the  Cooley  Fund  rules
 to  help  investors  in  this  country  and
 they  do  not  know  what  to  do  with
 the  balance.  So,  we  come  to  their  aid.
 Is  that  it?  Why  have  we  willingly
 gone  out  of  our  way  to  swallow  this
 scheme  for  a  foundation  which  has  all
 sorts  of  sinister  implications  which
 have  been  sufficiently  aired  and  venti-
 lated  for  the  last  few  days  in  this
 country?  Why  do  we  go  out  of  the
 way  to  provide  them  with  an  addi-
 tional  vehicle  by  which  all  sorts  of
 dangerous  and  most  undesirable  and
 anti-national  ideas  can  be  percolated
 into  our  cultural  and  educational  field?
 I  do  not  understand  it.  The  New
 York  Times  itself  day  after  day  has
 been  publishing  in  recent  weeks  the
 most  damning  exposures  and  indict-
 ments  of  the  way  ‘the  central  intelli-
 gence  agency  has  heen  functioning  in
 the  educational  and  cultural  world.
 This  CIA  is  quite  efficient,  not  like
 our  CBI  of  Mr,  Guizarilal  Nanda;  it
 functions  quite  efficiently  and  they
 know  what  they  are  about,  It  is  no
 use  Mr.  Chaeln  telling  us  that  we  will
 take  all  possible  precautions  to  see
 that  nothing  anti-national  happens.  Is
 he  cleverer  than  the  CIA?  I  do  not
 think  so.  He  will  not  even  know  what
 they  are  doing.  That  is  the  whole
 point  of  it.  They  do  not  know  who  is
 a  disguised  CIA  agent  and  in  what
 set-up.  No  body  has  been  able  to
 catch  them  out  yet  except  in  one  or
 two  cases  here  and  there.  Therefore,
 there  is  this  policy  without  reference
 to  which  it  is  impossible  to  consider
 any  Financial  Bill  in  the  abstract.
 What  is  the  finance  bill?  It  has  some
 relation  to  all  these  developments.
 There  is  another  point.  Mrs,  Gandhi,
 in  a  number  of  recent  speeches  and
 statements,  and  I  believe  in  the  meet-
 ings  of  the  congress  party  also  so  far
 as  they  are  reported  in  the  press,  had
 been  challenging  the  allegation  that
 anything  is  being  done  which  goes
 contrary  to  the  industrial  policy  re-
 solution.  She  says:  You  please  show
 mp  what  jis  there  in  the  industrial
 policy  resolution  which  we  have  gone
 against?  I  shall  deal  very  briefly
 with  this  question  because  something
 862  (Ai)  LSD—3.
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 is  happening  in  this  country  which  is
 the  counterpart  of  these  developments
 abroad  to  which  I  had  referred  so
 long.  The  industrial  policy  resolution
 says  that  “it  is  urgent  to  reduce  dis-
 parties  in  income  and  wealth  which
 exist  today,  to  prevent  private  mono-
 polies  and  the  concentration  of  eco-
 nomic  powtr  in  different  fields  in  the
 hands  of  a  small  number  6  indivi-
 duals”.  It  also  says  that  “the  adoption
 of  the  socialist  pattern  as  a  national
 objective  as  well  as  the  need  for  plan-
 ned  and  rapid  development  require
 that  all  industries  of  basic  and  strate-
 gic  importance  or  in  the  nature  of  pub-
 lic  utility  services  should  be  in  the
 public  sector.”  As  far  as  this  second
 contention  goes,  I  do  not  know  whether
 government  considers  in  today's  con-
 text  basic  fertilisers  to  come  within
 this  definition  or  not.  If  in  the  con-
 text  of  agrarian  crisis,  food  crisis,
 fertilisers  are  not  to  be  considered  as
 an  industry  of  basic  and  strategic  im-
 portance,  I  do  not  know  what  is.
 However,  with  reference  to  the  clear
 cut  declaration  in  the  industrial  policy
 resolution  about  the  need  to  prevent
 private  monopolies  and  concentration
 of  economic  power  in  8  few  hands,
 what  is  happening?  Many  in_  this
 House  have  been  demanding  over  and
 over  again  that  the  report  of  the
 monopolies  enquiry  commission  should
 be  discussed.  It  has  not  been  dis-
 cussed  yet,  though  we  are  promised
 it  may  be  discussed  sometime  in  the
 future.

 May  I  just  refer  to  one  of  the  find-
 ings  of  the  Monopolies  Inquiry  Com-
 mission’s  report?  It  has  highlighted
 something.  There  are  75  big  groups
 in  this  country,  Those  groups  are
 listed  in  the  pages  of  the  report.  with
 their  names,  details  and  their  holdings
 and  other  things,  These  75  groups  are
 controlling  (536  companies  only.  When
 you  remember  that  the  total  number
 of  non-government  ang  non-banking
 companies  in  India  today  comes  to
 25,661,  out  of  that,  only  1,586  companies
 are  controlled  by  these  75  groups.  But
 what  afe  the  total  assets  of  these
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 groups?  These  are  the  figures  of  the
 Monopolies  Inquiry  Commission,  The
 total  assets  are,  Rs.  2,606  crores  which
 is  46°9  per  cent  of  the  total  assets  in
 the  country  in  the  private  corporate
 sector,  and  the  total  paid-up  capital  of
 these  75  groups  is  Rs.  646°32  crores,
 which  is  441  per  cent  of  the  total
 paid-up  capital  of  all  these  25,000  odd
 companies  in  India,  Without  going
 into  it  any  further,  may  I  know,  at
 this  stage,  how  this  thing  squares  up
 with  the  objectives?  This  has  not
 happened  overnight.  This  position  has
 been  attained  by  these  75  groups  over
 a  long  period  of  5  to  8  years.  How
 does  this  square  with  those  objectives
 laid  down  in  black  and  white  in  the
 industrial  policy  resolution,  ang  inci-
 dentally  also  in  the  directive  princi-
 ples  of  State  policy  which  are  en-
 shrined  in  our  Constitution?  I  do  not
 know.

 A  leading  economist  has  put  it
 somewhere  that  the  general  approach
 and  recommendations  of  the  Mono-
 polies  Inquiry  Commission  have  proved
 unequal  to  the  task—it  is  really  an
 insuperable  task—of  reconciling  the
 opposing  logic  of  capitalism  and
 socialism.  It  cannot  be  done,  Nobody
 has  yet  been  born  in  this  world  who
 has  done  it.  I  do  not  know  whether
 our  new  pandits  on  that  side  can  do
 it.

 This  report  has  given  five  reasons—
 which  IT  will  just  briefly  tabulate—for
 this  increase  in  the  concentration  of
 economic  power  in  fewer  and  fewer
 hands,  despite  the  fact  that  during
 this  period  we  have  been  passing
 through  one  Five  Year  Plan  after  the
 other.  What  are  the  five  reasons  they
 give?  These  are  not  their  own  words;
 I  am  paraphrasing.  qd).  Big  business
 could  raise  capital  easily  and  obtain
 licences  easily,  even  though,  of  course,
 as  we  know,  many  of  these  licences
 remain  unutilised.  (2)  Licensing  au-
 thorities  and  licensing  methods  favour
 the  larger  groups  and  prevent  smaller
 men  from  taking  up  bigger  projects.
 (3)  Assistance  from  banks  and  finan-

 cial  institutions  give  big  business  an
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 advantage  over  smaller  interests.  (4)
 Import  restrictions  and  exhange  have
 Played  their  part  in  creating  a  pro-
 tected  market.  Fifthly,  foreign  col-
 laborators  favour  the  larger  groups.
 These  are  the  Monopolies  Inquiry
 Commission's  five  reasons  for  this  pro-
 cess  of  concentration  which  has  gone
 on,  and  the  growth  of  monopoly.

 My  contention  is  that  this  growth  is
 a  decisive  factor  inside  this  country.
 It  is  today  operating  not  only  to
 swallow  up  the  bulk  of  national  in-
 come,  not  only  to  bring  about  this
 polarizations  of  wealth  in  the  country
 which  is  leading  to  so  much  suffering of  the  ordinary  people,  but  this  is  a
 decisive  factor  which  acts  as  a_  lever
 for  bringing  in  private  foreign  capital,
 because  the  Commission  has  said  that
 foreign  collaborators  only  want  to
 hobnob  with  people  like  these;  they  do
 not  want  to  hobnob,  Sir,  with  people
 like  you  and  me,  They  want  to
 hobnob  with  people  who  own  some-
 thing.  Incidentally,  I  think  Shri  Bhagat
 knows  very  well—there  is  no  time  to
 refer  to  all  that—that  if  a  study  is  also
 made  of  the  agricultural  sector,  the
 rural  sector,  the  same  process  of  con-
 centration  will  be  found  there  too.
 Both  in  the  question  of  landholding  as
 well  as  in  the  question  even  of  co-
 operative  credit,  you  will  find  that  a
 large  number  of  smaller  holders  do
 not  get  their  due  share  of  the  credit
 which  is  supplied  through  co-opera-
 tives  or  other  means,  whereas  a  small,
 handful  of  people  with  holdings,  with
 a  total  asset  of  at  least  Rs.  10,000  to
 Rs.  20,000  are  taking  away  the  bulk
 of  of  this  credit.

 An  hon,  Member:  Shri
 also  says  it.

 Kamaraj

 Shri  Indrajit  Gupta:  He  can  join
 my  party  if  he  likes.  I  do  not  mind.
 This  is  one  aspect.  The  other  aspect
 is,  we  are  sick  of  being  told  by  Shri
 Subramaniam  particularly  that  we
 have  no  alternative  also;  just  as  we
 have  no  alternative  in  the  other
 matter,  so  we  have  no  alternative  in
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 the  matter  of  going  abroad  for  assis-
 tance  in  respect  of  food  imports.  He
 is  referring,  of  course,  constantly  to
 the  exceptional  drought  conditions  of
 this  year,  as  though  this  is  the  only
 year  when  we  are  relying  on  PL  480.
 That  is  not  so.  The  only  point  I
 wish  to  make  is,—and  I  want  a  definite
 reply  to  this—all  your  government
 figures  themselves  show  that  the  crux
 of  the  matter  is  not  the  alleged
 shortage  in  output  of  foodgrains  for
 which  the  statistics  are  most  unreli-
 able;  the  fact  is  that  the  actual  mar-
 ketable  surplus,  the  market  arrivals  of
 foodgrains,  are  showing  a  constant  de-
 cline  in  trend.  What  is  the  reason  for
 it?  Your  report—the  Ministry’s  own
 report,—says  at  page  8  that  the  market
 arrivals  of  rice  in  selected  reporting
 markets  recorded  a  decline  during
 964-65—and  that  is  the  season  in
 which  Shri  Subramaniam  was  telling
 us  there  was  a  bumper  crop  of  rice—
 and  the  market  arrivals  recorded  a
 decline  in  Bihar,  Madras,  Mysore,
 Orissa,  Uttar  Pradesh,  West  Bengal,
 Gujarat  and  Maharashtra,  despite  an
 increase  in  production  in  most  of
 these  States.  I  have  found  other
 figures  elsewhere,  and  I  have  worked
 them  out.  The  market  arrivals  were
 9-7  per  cent  lower  in  1964-65  than
 they  had  been  in  1963-64,  In  the
 current  marketing  season—now  it  is
 ascribed  to  drought—this  treng  has
 got  further  aggravated.  As  far  as
 wheat  is  concerned,  this  report  says
 that  the  market  arrivals  have  been
 substantially  lower  than  last  year  in
 Gujarat,  Madhya  Pradesh,  Maharashtra
 and  Rajasthan,  despite  a  higer  pro-
 duction  of  wheat  in  these  States.  It
 is  calculateqg  elsewhere  that  these
 market  arrivals  have  been  about  25
 per  cent  lower  than  in  1963-64.  I
 submit  that  this  is  clear  evidence,
 however  much  the  Government  might
 try  to  conceal  it,  that  what  is  happen-
 ing  actually  {s  that  there  has  been  a
 growth  in  hoarding  of  foodgrains.
 Foodgrains  are  being  held  back;  the
 marketable  surplus  is  not  coming  to
 the  market,  and  we  are  juggling  with
 figures  to  prove  that  there  is  an  ab-
 solute  food  deficit  in  the  country,  al-
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 though  their  own  figures  show  that
 whereas  food  production  has  been  in-
 creasing  at  an  average  of  three  to
 four  per  cent,  the  population  has  been
 increasing  by  about  2  to  2°5  per
 cent,  Then,  what  is  the  explanation
 for  it?

 The  fact  of  the  matter  is  that  due
 to  the  increasing  grip  on  the  whole-
 sale  market  of  big  traders,  big  specula-
 tors,  who  are  also  aided  very  often  by
 bank  capital,  the  market  arrivals  are
 going  down  steadily  and  the  so-called
 deficit  is  an  artifictl,)  man-made  de-
 ficit.  It  has  nothing  to  do  only  with
 the  drought  of  this  year.  It  is  some-
 thing  which  has  been  going  on  year
 after  year.

 Shri  Dandeker_  referred  to  a
 dilemma;  that  they  are  faced  with  a
 dilemma.  What  is  the  dilemma?  The
 dilemma  is  precisely  this:  that  either
 you  take  measures  against  these
 hoarders  to  bring  out  all  the
 marketable  surplus  and  put  it  on  the
 market  and  distribute  it,  or,  you  go to  PL  480.  There  is  no  other  way.
 The  Government  does  not  want  to
 take  steps  for  a  variety  of  political
 and  other  reasons  against  these  big
 vested  interests  and  the  hoarders  and
 cornerers  of  grain,  for  obvious  politi-
 cal  reasons;  and  sometimes,  of  course,
 they  say  that  it  would  not  be  de-
 Mmocracy,  and  that  only  a  government
 which  is  not  democratic,  which  is
 totalitarian,  can  think  of  doing  some-
 thing  like  that.  So,  because  of  that,
 the  people  have  to  starve,  and  because
 of  that,  we  have  to  rely  on  PL  480.
 This  fictitious  gap  is  to  be  filled  in.

 Mr.  Deputy-Speaker:  The  hon.
 Members’s  time  is  up.

 Shri  Indrajit  Gupta:  Is  my  Group's
 time  over,  Sir?—Don't  worry;  we  will
 adjust  our  time.

 Mr.  Deputy-Speaker:
 more  speaker.

 Shri  Indrajit  Gupta:  We  will  ad-
 just  our  time.  So,  the  Government
 have  chosen  this  latter  alternative
 with  all  the  disastrous  consequences

 There  is  one
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 whcih  are  flowing  from  it.  And  the
 saddest  part  of  it  is  this:  hoarding  has
 reached  a  new  level,  high  level  pre-
 cisely  in  a  period  when  you  have  an
 emergency  in  this  country.  The
 emergency  is  still  on;  why  should
 people  starve  and  tolerate  this?  I  say
 this  because  I  find  the  Prime  Minis-
 ter,  in  her  person-to-person  broad-
 cast,  very  ¢condescendingly,  if  I  may
 say  so,  and  with  an  air  of  great
 superiority,  has  said:

 “I  am  certainly  not  proud  of
 the  fact  that  we  have  had  some
 unseemly  agitations  and  violent
 oothursts.”

 Sie  says  that  these  are  social  and
 t-oup  t  msions  which  are  the  result
 of  development  and  changes.  Well,  of
 course,  there  will  be  violent  out-
 bursts  and  unseemly  agitations,  that
 shocked  her,  if  this  kind  of  thing  is
 allowed  to  go  on.  Why  should  the
 people  tolerate  it?  For  what  reasons
 should  the  people  tolerate  it?

 Sir,  one  or  two  points  more  and
 I  have  done.  Have  you  considered  the
 measures  that  are  being  taken  and  the
 overall  impact  that  will  accrue  as  far
 as  industrial  peace  in  this  country  is
 concerned  which  is  very  necessary  for
 industrial  development  ang  _  produc-
 tion?  Let  me  mention  a  few  things.
 Rupee  finance  is  to  be  guaranteed  by
 the  financial  institutions  including  the
 LIC,  I  presume,  to  those  junior  Indian
 collaborators  who  cannot  raise  rupee
 finance  to  enable  them  to  enter  into
 minority  participation  with  these
 foreign  collaborators  who  are  going  to
 have  majority  shareholdings.  They
 have  been  guaranteed  in  Washington.
 do  not  worry,  we  the  Government
 through  our  financial  institutions  will
 fing  the  money  to  finance  your  junior
 Indian  partners.  This  new  thing  has
 now  come  on  the  scene.  It  was  not
 there  before.  At  the  same  time,  these
 employees  of  the  LIC  are  being  told
 that  already  in  their  office  in  Bombay
 the  electronic  computor  which  has
 been  installed,  Model  IBM  ‘1410,  is
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 calculated  ultimately  to  do  the  work
 of  14,000  employees,  I  have  got  the
 details  worked  out.  The  Minister
 said  that  he  does  not  know.  When  a
 question  was  asked  here  in  this  House, he  said:  “I  do  not  know,  while  he
 went  about  giving  the  guarantee  that
 nobody  would  be  retrenched.

 Shri  B.  R.  Bhagat;  Later  on  I  got a  study  made  and  I  said  that  it  was
 not  true.

 Shri  Indrajit  Gupta:  I  will  show
 you  the  result  of  the  study.  Also,  this
 automation  is  going  to  be  practised.
 following  the  LIC,  in  go  many  other
 Places.

 Then,  Sir,  there  is  the  question  of
 inflation  which  was  referred  to  by  so
 many  speakers.  Now,  if  we  go  in
 for  more  sweeping  measures  of  de-
 control  and  liberalisation  of  imports,
 injection  of  more  PL.  480  accumulated
 funds  into  the  economy,  whether  it  be
 via  the  Foundation  or  any  other  way,
 is  it  not  going  to  increase  the  infla-
 tionary  pressures?  Just  at  that  time
 the  hon.  Finance  Minister  has  told
 26  Jakhs  of  Central  Government  emp-
 loyees  that  in  spite  of  all  future  infla-
 tion  and  rise  in  prices  they  should  re-
 member  that  they  have  had  their  last
 dose  of  dearness  allowance  and  they
 are  not  going  to  be  given  any  more
 dearness  allowance.  This  he  tells  to
 the  Government  employees  in  many
 of  whose  cases  even  the  Centrol  Pay
 Co  ission’s  reco}  dation  itself
 regacding  pay  scales  has  not  been  im-
 plemented  to  this  day.

 Thirdly,  very  cleverly,  in  this
 Budget,  in  this  Finance  Bill,  the  tax
 on  bonus  shares  has  been  withdrawn.
 Every  day  you  cannot  open  the  fin-
 ance-page  of  the  newspapers  without
 reading  columns  after  columns  of
 issue  of  bonus  shares,  the  companies
 falling  over  each  other  to  issue  bonus
 shares,  because  there  is  no  tax  on
 them  now.  The  impact  of  this  is  going
 to  be  on  another  piece  of  legislation,
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 the  Payment  of  Bonus  Act,  where  a
 formula  is  laid  down  how  the  distri-
 butable  surplus  to  employees  is  to  be
 calculated.  The  effect  of  abolution  of
 this  tax  is  going  to  be  that  the  allo-
 cation  of  surplus  for  bonus  to  emp-
 loyees  is  going  to  be  drastically  cut
 down.  What  has  been  given  with  one
 hand  has  been  taken  away  by  the  Fin-
 ance  Minister.

 Then  there  are  these  concessions  in
 fertilisers  which  I  have  already  men-
 tioned.  I  want  to  know,  what  is
 there  to  prevent  these  majority  par-
 ticipators,  these  foreign,  American
 majority  shareholders,  after  they  have
 demanded  an  area  where  they  must
 have  monopoly  in  supply,  where  they
 must  fix  the  prices,  where  they  must
 bring  their  own  raw  materials,  ulti-
 mately  saying  that  in  these  areas  vf
 their  operation  the  existing  labour
 laws  of  this  Government  will  not  do,
 they  must  be  tightened  up?  Why  not?
 This  is  like  anoctopus,  It  breeds  like
 an  octopus  with  8  hundred  arms  once
 you  allow  it  to  come  in.  Once  you
 allow  it  to  enter  into  the  fleld  of  food,
 industry,  education,  culture  and  so  on,
 tomorrow  they  will  demand  that  Acts
 like  the  Taft-Hartley  Act  and  McCar-
 ran  Act  of  the  United  States  will
 have  to  be  brought  into  this  country
 too  to  discipline  labour,  to  prevent
 strike;  and  to  ban  strikes,  and  this
 Government  will  have  to  act  as  an
 obedient  policeman  of  those  people
 whom  they  allowed  to  come  in  here.
 There  is  a  charming  habit  of  the
 Americans,  naming  unpleasant  Acts
 after  the  names  of  individuals  like  the
 Taft-Hartley  Act  and  McCarran  Act.
 Tomorrow  we  may  be  faced  with
 Nanda  Act  or  a  Bhagat  Act  or  a  Jag-
 jivan  Ram  Act  or  something  like  that.
 I  do  not  know.  We  seem  to  be  deve-
 Yoping  along  that  pattern.  What  I
 mean  to  say  is,  you  are  deliberately
 throwing  the  working  class  to  the
 wolves  and  you  are  risking  widespread
 labour  unrest  in  the  country.  All
 this  is  being  done  in  the  name  of  so-
 cialism,  that  is,  the  beauty  of  it.

 Finally,  [  would  just  say  ome  OF
 two  things.  The  Prime  Minister  in
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 her  broadcast,  to  which  I  have  al-
 ready  referred,  said  that  there  are
 two  thoughts  underlying  this  annual
 plan.  We  have  no  more  Five  Year
 Plans,  those  days  have  gone.  Naw  we
 have  one  year  plans.  She  said  that
 two  thoughts  are  behind  this  one
 year  plan.  She  said:  “The  first  is  to
 lay  the  groundwork  for  a  break
 through  in  agriculture’.  How?
 Through  this  fertiliser  deal.  The
 second  thought  she  said:  “a  judici-
 ous  casing  of  imports  and  the  rem)-
 val  of  unnecessary  controls”.  Both
 these  are  the  demands  of  the  Wovld
 Bank.  So,  Sir,  this  ig  what  she  hus
 said.  She  has  said,  do  not  worry,  the
 commanding  heights  will  always  be
 with  us.  That  means  the  public  scc-
 tor,  I  presume.  Does  the  public  sec-
 tor  hold  commanding  heights  today?
 In  trade,  in  the  export  and  import
 trade,  does  it  hold  commanding
 heights?  In  banking  does  it  hold  com-
 manding  heights?  In  oil  does  it  hold
 commanding  heights?  Where  are  those
 commanding  heights?  Let  us  get  up  to
 them  first  and  then  we  will  see  whe-
 ther  we  can  hold  on  to  them  or  not.

 We  are  in  a  mixed  economy.  That
 is  what  the  whole  objective  of  our
 industrial  policy  etc.,  has  been  stated
 to  be.  But  what  about  this  mixture?
 That  is  the  whole  trouble.  .The  pa-
 tient  i,  now  dying  with  the  mixture
 that  is  being  given  to  him  of  mixed
 econamy.  What  are  the  ingredient:
 of  it?  What  is  the  prescription?
 Please  tel]  us.  There  is  the  private
 sector.  the  public  sector,  the  foreign
 private  sector  and  the  domestic  pri-
 vate  sector  and  the  public  sector.  All
 these  ingredients  are  there.  How
 are  the  ratios  being  changed?  That
 is  what  we  want  to  know.  That  will
 determine  whether  this  patient  will
 live  or  not.

 An  hon,  Member:  He  will  die.

 Shri  Indrajit  Gupta:  Nationalisa-
 tion  is  not  a  dogma,  it  is  not  a  shib-
 boleth.  I  agree.  But  nationalisation
 was  also  visualised  in  the  growth  of
 the  public  sector.  So  far  as  I  can  fe-
 call,  the  last  major  step  of  nationali-
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 sation  taken  in  this  country  was  in
 respect  of  the  life  insurance  compa-
 nies  in  1955.  Since  then  ]  years  have
 passed  and  except  for  one  or  two  in-
 dividual  concerns  here  and  there,  I
 think  mationalisation  has  practically
 been  given  up.  It  has  acquired  a  new
 definition.  Whenever  there  is  a  sick
 unit  which  has  been  reduced  to  a
 state  of  practically  collapsing  due  to
 embezzlement  or  mis-managemenf  or
 something  by  the  private  owner,  like  a
 number  of  textile  units,  we  should
 step  in,  take  it  over,  tell  the  workers
 that  they  must  accept  lower  wages
 and  lower  dearness  allowance,  we
 will  run  the  mill,  nurse  it  back  to
 health  and  then  hand  it  back  to  the
 original  owner.  This  is  the  new  defi-
 nition  of  nationalisation.  So,  what  is
 the  prescribed  mixture,  that  is  what
 I  would  like  to  know.

 Finally,  I  will  just  say  that  in  even
 this  present  Finance  Bill  the  basic
 direction  jg  simply  to  strengthen  all
 these  trends  which  are  leading  us
 farther  and  farther  away  from_  the
 declared  objectives  to  which  this
 House  and  the  Government  are  com-
 mitted.  The  concessions  which  are
 made  here  and  which  have  been  re-
 ferred  to  by  hon.  friends  over  there
 also,  the  concessions  in  relations  to
 the  Gift  Tax  or  the  Expenditure  Tax,
 the  abolition  of  tax  on  bonus  shares,
 the  ratio  which  has  been  increastd
 and  the  margin  on  the  dividend  tax,
 all  these  are  concessions  given  to
 allow  those  75  groups  which  have
 been  referred  to  in  the  Monopolies
 Enquiry  Report  to  consolidate  them-
 selves  more  and  to  develop  themselves
 at  the  expense  of  others,  whatever
 Shri  Dandeker  and  his  friends  might
 say  here,  Yesterday,  I  believe,  he
 gave  some  qualified  support  to  the
 proposals—he  has  to  do  it,  that  is  his
 job  here.  The  Planning  Commission
 itself  has  stated  in  a  recent  report
 that  Indian  economy  remaing  preéo-
 minantly  a  private  sector  economy;
 the  entire  agriculture,  practically  all
 trading  activities  and  major  part  of
 industrial  production  remain  in  the
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 hands  of  private  enterprise.  They  were
 allaying  the  fears  of  people  like  Shri
 Dandeker  reminding  him  that  you
 are  still  ruling  the  roost,  do  not  wor-
 ry.  This  is  the  position  and  this  is
 the  direction  in  which  the  Finance  Mi-
 nister’s  proposals  are  taking  us.

 Then  there  ig  the  question  of  black
 money.  This  is  a  battle  for  resources.
 After  all,  the  whole  thing  is  a  life
 and  death  battle  for  resources.  The
 People  will  not  accept  the  proposals
 unless  they  are  sure  there  is  no  other
 alternative.  What  about  the  crores
 of  black  money?  We  have  not  been
 told  anything  about  it.  Have  you
 made  any  recent  assessment?  Are
 there  any  proposals  as  to  how  you  are
 going  to  get  hold  of  them  except  by
 the  voluntary  disclosure?  What  about
 Haridas  Mundhra  whi  is  reported  to
 have  been  holding  £!  million
 abroad,  all  black  money  from  binami
 transactions.  I  want  to  know  from
 the  Government  the  action  they  have
 taken  in  this  matter.  They  have  all
 the  evidence  with  them,  they  have  all
 the  papers.  They  have  sent  two  offi-
 cers  to  London  who  have  _  brought
 back  all  the  evidences.  I  want  to
 know  the  steps  that  are  going  to  be
 taken  by  Government.  If  no  steps  are
 being  taken,  why  should  people  tole-
 rate  more  and  more  burdens  of  excise
 duties  and  indirect  taxes?  Why?  What
 for?  To  pay  for  Haridas  Mundhra’'s
 crimes?  They  will  never  do  it,  come
 what  may,  and  there  will  be  g  strug-
 gle  against  that.

 Finally,  I  wish  to  say  that  the  whole
 crisis  of  resources  which  the  country
 is  faced  with  today,  on  which  the
 future  depends  largely,  is  man-made
 and  man-perpetuated;  it  is  not  caused
 by  supernatural  forces  like  drought
 and  so  on.  Therefore,  all  I  wish  to
 say  in  conclusion  ig  that  it  is  no  use
 just  making  a  minor  amendment  or
 two  to  some  particular  measure.  That
 can  be  done,  that  is  being  done  and
 that  will  be  discussed  later  on,  at  a
 iater  stage.  But  today  it  is  necessary
 to  know  this.  When  we  are  facing  the
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 most  serious  crisis,  I  think,  of  the  last
 sixteen  years,  they  have  to  tell  us
 what  they  propose  to  do.  The  whole
 country  is  alarmed  and  distressed  that
 the  whole  process  by  which  we  have
 advanced  all  these  years,  despite  all
 the  shortcomings,  weaknesses,  defects
 and  vacillations,  is  sought  to  be  rever-
 sed  radically  in  a  different  direction.
 If  that  is  done.  the  country  will  go
 down;  this  Government  will  go  out.
 I  do  not  know  what  will  come  in  its
 place.  Shrj  Hanumanthaiya  seems  to
 have  qualms  that  we  may  go  the  way
 of  Indonesia;  I  do  not  know.  But  the
 People  of  this  country  will  certainly
 fight  against  this  development  to  the
 last.  I  am  sure,  they  have  the
 strength  also  to  prevent  this  Govern-
 ment  from  carrying  out  any  surrender
 or  concession  which  is  detrimental  to
 our  national  interest  and  our  national
 sovereignty.

 Shri  R.  Ramanathan  Chettiar:  Mr.
 Deputy-Speaker,  Sir,  our  country  has
 been  passing  through  very  difficult
 times  during  the  last  year.  Pakistan
 attacked  us  and  we  had  a  very  diffi-
 cult  22  days  of  hostilities.  But,  our
 brave  jawans  and  ‘officers  have  ac-
 qitted  themselves  in  such  a  way  that
 the  whole  country  bows  down  to
 them.  I  will  be  failing  in  my  duty
 if  I  do  not  pay  my  humble  meed
 of  tribute  to  thse  valiant  jawans  and
 officers  of  the  armed  forces  who  had
 played  a  noble  part  during  the  hosti-
 lities.

 We  have  had  drought  in  various
 parts  of  the  country,  shortage  of  food
 and  other  necessities  of  life.  The  oppo-
 sition  parties,  taking  advantage  of  the
 scarcities  and  shortages,  have  been
 organising  bandhs,  not  realising  their
 national  duties  and  patriotic  feelings
 of  the  people  of  this  country.  They
 have  been  aggravating  the  situation  in
 such  a  way  that  they  wanted  to  see
 thot  this  Government  does  not  func-
 tion.  But  the  people  of  this  country
 are  far  wiser  than  some  of  the  mem-
 bers  of  the  political  parties  who  are
 in  the  opposition  today.  They  were
 not  going  to  be  cowed  down  by  the
 pleadings  of  the  opposition  parties.  In
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 certain  parts  of  the  country  it  turned
 out  to  be  violence  and  a  lot  of  dis-
 tress  resulted  from  this  violence.  But
 the  people  stood  firm  and  did  not  al-
 low  this  viblence  to  take  a  very  severe
 form,  except  in  West  Bengal  and  some
 other  parts  of  the  country.

 The  Economic  Survey  reflects  vari-
 ous  aspects  of  our  economic  life.  Agri-
 cultural  production  has  gone  down.
 But  we  must  not  be  disheartened  by
 it.  We  saould  pay  serious  attention
 to  this  aspect  and  take  whatever  steps
 we  can  to  improve  agricultural  pro-
 duction.  We  must  increase  the  yield
 per  acre  by  supplying  improved  seeds
 and  fertilizers.  The  Finance  Minister
 should  not  grudge  allocating  sufficient
 foreign  exchange  for  the  import  of
 fertilizers  before  the  fertilizer  facto-
 ries  come  into  being.  Agriculture
 should  be  given  priority  No,  l.  How
 Yong  can  we  depend  on  PL  480?  We
 should  stand  on  our  own  legs.  Then
 alone  will  the  world  respect  us.  India
 is  a  vast  country.  If  we  have  the  will,
 we  can  do  it.  The  people  are  patrio-
 tic-minded;  only  the  guidance  should
 be  there.  Proper  utilisation  of  the
 Jand  will  improve  agricultural  pro-
 duction,

 Industrial  production  has  not  shown
 any  appreciable  results.  Added  (०
 that,  strikes  seem  to  be  the  order  of
 the  day.  People  working  in  the  Inbour
 field  should  be  more  patriotic-minded
 and  they  should  think  of  the  nation
 and  sec  that  strikes  are  avoided  and
 production  is  not  affected.  Then  alone
 can  the  industrial  capacity  be  fully
 utilized.

 Coming  to  the  sphere  of  taxation,
 let  me  first  take  indirect  taxes.  While
 I  should  thank  the  Finance  Minister
 for  the  concessions  he  has  announced
 in  thig  hon.  House  yesterday,  let  me
 say  a  word  or  two  about  the  cumula-
 tive  effects  of  these  excise  dutics
 on  various  commodities  which
 are  of  daily  use  to  the  people  like
 sugar,  cloth,  tobacco  and  one  or  two
 other  items.  He  hag  declined  to  reduce
 the  increased  levy  on  sugar.  There
 is  not  only  shortage  of  sugar  but  on
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 account  of  the  low  purchasing  capa-
 city  of  the  people  living  in  the  rural
 parts,  they  are  not  able  to  buy  sugar
 at  these  prices.

 Then,  there  is  the  question  of
 shortage  of  kerosene,  Recently,  I  had
 been  touring  the  villages  in  my  cons-
 tituency  and  I  found  that  they  are
 being  starved  of  this  commodity  for
 the  last  two  months  or  so  and  people
 are  finding  it  difficult  to  run  their
 homes.  That  is  the  plight  of  the  peo-
 ple.  I  am  glad  that  earlier  in  the
 day  the  hon.  Minister  o*  Petroleum
 and  Chemicals  has  assured  us_  that
 supplies  have  been  rushed  to  such  of
 those  scarcity  areas  in  the  country
 where  kerosene  is  in  short  suppiy.
 But  assurances  alone  wil]  not  do.  The
 oil  companies  have  developed  lately
 a  link  business,  that  is,  the  oil  com-
 pany  is  responsible  for  the  distribu-
 tion  of  kerosene  and  the  dealers  and
 the  oil  company  have  linked  them-
 selves.  They  rush  kerosene  to  such
 of  those  areas  where  they  could  black-
 market  it  and  starve  other  areas  to
 create  an  aritificial  scarcity,  The  oil
 companies  are  as  much  responsible
 for  the  shortage  of  kerosene  as  the
 dealers  themselves.  Without  the  co-
 operation  of  the  oil  companies  the
 dealers  cannot  create  this  artificial
 scarcity.

 Two  years  ago  when  the  then
 Finance  Minister  increased  the  excise
 duty  on  kerosene,  he  said  that  it  was
 only  on  superior  type  of  kerosene
 that  he  had  increased  it;  but  whether
 it  is  superior  or  inferior,  the  com-
 panies  are  clever  enough  to  foist
 upon  the  people  this  commodity  and
 say  that  the  increase  has  been  on  this
 commodity,  without  distinguishing
 the  superior  or  inferior  part  of  it,
 with  the  result  that  the  people  have
 to  pay  a  higher  price  for  kerosene
 whether  it  is  inferior  quality  or  supe-
 rior  quality.  The  Finance  Minister
 should  take  this  aspect  into  conside-
 ration.  I  hope,  at  least  in  the  next
 year  he  wil)  realise  the  misertes  of
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 the  people  in  respect  of  kerosene  and
 see  that  the  excise  duty  is  brought
 down  to  such  a  leyel  that  people
 can  purchase  this  which  is  of  vital
 importance  for  their  daily  use,

 In  respect  of  direct  taxation,  while
 the  Finance  Minister  has  announced
 one  or  two  concessions  in  regard  to
 the  increase  of  the  level  for  Hindu
 Undivided  families,  individuals  and
 has  also  reduced  the  tax  by  5  per
 cent  in  respect  of  closely  held  com-
 panics,  I  would  still  like  to  make  this
 observation  that  today  the  taxation
 on  personal  incomes  is  at  such  a  high
 leve)  that  it  is  impossible  for  the
 assessees  to  have  any  savings  at  ail.
 Today  our  country  has  the  highest
 forms  of  taxation.  No  dobut,  the
 Finance  Minister  has  given  some  con-
 cessions  in  respect  of  the  corporate
 sector,  which  he  thinks  will  stimulate
 investment,  it  remains  to  be  seen.
 All  the  same,  I  would  urge  upon  him
 to  rationalise  the  tax  structure  both
 in  respect  of  the  corporate  sector
 and  personal  incomes  in  such  a  way
 as  to  stimulate  not  only  investment
 possibilities  but  also  to  enable  indivi--
 duals  to  save  as  far  as_  possible;
 otherwise,  it  might  result  in  dimi-
 nished  returns  for  the  Income-tax
 Department  which  means  diminished
 taxes  for  the  Government

 Mr.  Deputy-Speaker:
 Member’s  time  is  up.

 The  hon.

 Shri  R.  Ramanathan  Chettiar:  I
 have  not  spoken  even  for  0  minutes.

 Mr.  Deputy-Speaker:
 5  minutes.

 He  has  taken

 Shri  R.  Ramanathan  Chettiar:  No,
 only  2  minutes.

 Mr.  Deputy-Speaker:
 1.30.

 He  began  at

 Shri  R.  Ramanathan  Chettiar:  I
 began  at  about  132,  I  hardly  speak,
 only  once  a  year;  so,  you  should  be
 indulgent  in  regard  to  me.
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 There  is  a  lot  of  talk  about  banks
 in  this  country.  All  is  not  well  in
 the  State  of  Denmark.  I  can  say  it
 with  autMority  having  been  a  Director
 of  the  Reserve  Bank  for  more  than
 7  years.  I  can  speak  with  some  res-
 ponsibility  and  authority  to  say  that
 banking  in  this  country  is  not  being
 conducted  on  right  lines.  I  am  sorry
 to  say  that  fhe  Banking  Regulation
 Act,  ‘1949,  is  not  cnough  to  control
 banking  in  the  country.  One  view  is
 the  extreme  view  of  friends  on  the
 other  side,  like  Shri  Banerjee,  Shri
 Indrajit  Gupta  and  Shri  Prabhat  Kar,
 who  would  like  banks  to  be  nationu-
 lised,  I  am  not  one  of  those  who  share
 that  vicw,  but  I  also  feel  that  the
 present  Reserve  Bank  of  India  Act,  as
 it  is  constituted,  is  not  sufficiently
 effective  in  controlling  banks  in  this
 country.  Those  who  are  in  charge
 of  banks,  taking  advantage  of  the
 loopholes  in  the  Act,  are  able  to  do
 a  lot  of  harm  not  only  to  the  share-
 holders  but  also  to  the  depositors  in
 those  banks.

 It  was  35  years  ago  when  Govern-
 ment  had  appointed  a  Central  Bank-
 ing  Inquiry  Committee  to  go  Thto  tne
 whole  structure  of  banking  in  this
 country.  It  is  about  time  that  the
 Finance  Minister  gave  thought  to  this
 matter  and  appointed  a  Central  Bank-
 ing  Inquiry  Commission  to  go  into  the
 whole  structure  of  banking  in  this
 country,  both  in  the  co-operative  sec-
 tor  as  also  in  the  field  of  scheduled
 banks  not  excluding  exchange  banks.
 Even  co-operative  banking  _  institu-
 tions  should  be  within  the  orbit  of
 this  inquiry.  I  would  earnestly  urge
 upon  the  Finance  Minister  to  give
 thought  to  this  matter  and  have
 this  banking  inquiry  commission  ap-
 pointed  at  the  earliest  opportunity.

 Coming  to  some  problems  of  my
 own  constituency  I  would  like  to  urge
 upon  the  Finance  Minister  as  also  the
 Planning  Commission  to  take  up  one
 or  two  schi  in  Trichi  ly  Dis-
 trict  of  Madras  State  where  my  ¢ons-
 tituency  lies.  Noyyal  River  Scheme
 has  been  pending  for  a  long  time  and
 I  have  already  brought  this  to  the
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 notice  of  the  Minister  of  Irrigation
 and  Power  that  this  should  be  includ-
 ed  in  the  Fourth  Five  Year  Plan.
 This  is  situated  in  Karur  Taluk  of
 Trichinopoly  District™in  Madras  State.

 There  is  also  the  Kodaganar  River
 Scheme  which  is  in  the  Kulitalai
 Taluk  of  Trichinopoly  District  of
 Madras  State.  Both  are  in  my  cons-
 tituency  and  both  these  river  schemes
 are  essential  for  bringing  more  land
 under  irrigation.  So,  I  would  urge
 upon  not  only  the  Minister  of  Irriga-
 tion  and  Power  but  also  the  Plan-
 ning  Commission  to  see  that  these
 two  river  schemes  are  included  in
 the  Fourth  Five  Year  Plan.

 Then,  a  word  about  the  Sethusamu-
 dram  Scheme.  This  has  been  hang-
 ing  fire  for  a  long  time.  Investiga-
 tions  are  going  on  and  a  special  offi-
 cer  has  been  appointed  for  this.  Gov-
 ernment  should  treat  this  as  a  national
 scheme.  They  should  not  think  that
 this  only  benefits  Madras  State.
 This  is  a  national  scheme  ‘Be-
 cause  once  the  Sethusamudram
 Scheme  is  implemented,  ships
 need  not  go  round  the  island  of
 Ceylon  and  they  will  save  so  much
 in  freight  and  other  port  charges
 which  they  have  to  incur  in  Colombo.
 So,  I  would  like  ‘this  to  be  inclu@ed
 in  the  Fourth  Five  Year  Plan.

 I  would  have  liked  to  say  one  or
 two  other  matters  but  as  the  time  at
 my  disposa)  is  near  to  an  end,  with
 these  few  words,  I  thank  you  for
 giving  me  an  opportunity  to  partici-
 pate  in  the  debate  on  the  Finance
 Bill,

 at  समझ  प्रसाद  (मुजफ्फरनगर)  :
 उपाध्यक्ष  महोदय,  पाकिस्तान  के  हिन्दुस्तान
 पर  प्राक् रमण  करने  से  दो  बालें  भ्रनुभव  हुई,
 एक  यह  कि  दूसरे  देशों  की  सहायता  से
 मुल्क  प्रगति  सरहदों  को  बचा  नहीं  सकता  t
 पू  एस ०  ए०  ने  धौर  इंग्लैंड  ने  जो  मिलिटरी
 सहायता  हम  को  देने  का  वचन  दिया  था,
 वह  बन्द  कर  दी  ।  वह  गिफ्ट  की  तरह  से
 नहीं  थी,  उसके  लिये  पैसा  दे  कर  देने  फ्री
 बात  थी  ।  दूसरे  यह  कि  उन्होंने  जो  ऋण
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 [श्री  सुमत  प्रशाद]
 देने  का  वचन  दिया  था  तीसरी  पंच  वर्षीय
 योजना  के  लिये,  वह  मदद  भी  उन्होंने
 बन्द  कर  दी  ।  राज  यह  हालत  है  कि  अरब
 हम  चोथी  पंच  वर्षीय  योजना  नहीं  बना
 सके  कौर  उसको  बनाने  का  दारोमदार  इस
 बात  पर  है  कि  हमें  बल्ले  बैंक  के  जरिये  से
 उतनी  मात्रा  में  जितनी  मात्रा  में  हमें  फौरन
 एक्सचेंज  की  जरूरत  है,  अपनी  मौजूदा
 इंस्टॉल्ड  कैपेसिटी  को  चलाने  के  लिये,
 रा-मैटीरियल  के  लिये,  स्पेशल  पोर्टो  खरीदने
 के  लिये  और  अन्य  उद्योगों  के  लिये,  वह
 सहायता  हमें  मिलती  है  या  नहीं  मिलती  ।

 हमारी  प्राइम  मिनिस्टर  वहां  पर  गई,
 यू०  एस०  To  गई,  इंग्लैंड  गई  और  ग्रखबारों
 और  दूसरे  जरियों  से  ऐसा  वातावरण  पैदा
 हुजरा  कि  मालूम  होता  था  कि  सहायता  हमें
 मिलनी  शुरू  हो  जायगी  ry  लेकिन  मुझे  इस
 बात  के  लिये  सन्देह  है  कि  वह  सहायता  हमें
 पर्याप्त  मात्रा  में  मिल  सकेगी  या  नहीं  ।

 तीसरी  पंचवर्षीय  योजना  खत्म  हुई,
 चौथी  में  हम  प्रवेश  कर  रहे  हैं  ।  राज  यह
 समय  झा  गया  कि  जब  हम  यह  सोचें  कि
 हमारी  योजनाश्रों  का  क्‍या  रुख  रहेगा,  इस  में
 पालिसी  में  क्‍या  परिवर्तन  करना  पड़ेगा  ।
 गांधी  जी  कहा  करते  थे  कि  भ्र पनी  जीनियस
 के  मुताबिक,  भ्र पनी  परम्पराप्नों  के मताबिक
 इस  देश  में  योजना  चल  सकेगी  ny  राज  यदि
 हम  बाहर  के  देशों  की  मदद  पर  ही  अपनी
 योजनायें  का  दारोमदार  करें,  तो  किसी  वक्‍त
 में  यह  योजना  हमारी  खत्म  हो  सकती  है  ।
 मालिनी  सहायता  ली  जा  सकती  है,  लेकिन
 झगर  यह  भारत  बना  लें  कि  बिना  बाहर  की
 सहायता  के  हमारा  काम  न  चले,  तो  यह  खतरे
 की  बात  है  v  भ्रामक  स्वतन्त्रता  जरूरी  है
 हेमोक्नेसी  को  कायम  रखने  के  लिये,  वर्ना
 फ्रर्यक  रूप  से  नहीं  तो  प्र प्रत्यक्ष  रूप  से  जो
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 बड़े  बड़े  देश  हैं,  वे  हमारी  पालिसी  में  परिवर्तन
 जरुर  करा  सकते  हैं  t

 दूसरी  बात  जो  मैं  कहना  चाहता  हूं,
 वह  यह  है  कि  इस  सदन  में  बड़ी  चर्चा  चली
 इस  बात  की  कि  कारपोरेट  सेक्टर  पर  टैक्सेशन
 का  भार  बहुत  है  |  कारपोरेट  सेक्टर  भागे-
 नाइज्ड  है,  संगठित  है,  उनके  पास  साधन  हैं,
 वे  प्रेस  को  कन्ट्रोल  करते  हैं  कौर  दूसरे  तरीके
 से  भी  उनके  पास  ऐसे  साधन  हैं  कि  गवर्नमेंट
 में  उत्तरी  सुनवाई  होती  t  लेकिन  राज
 देखना  यह  पड़ेगा  कि  जो  69  प्रतिशत  के
 करीब  लोग  गांवों  के  रहने  वाले  हैं,  उनका
 क्या  बने  |  अगर  उनकी  यही  हालत  रही,
 जो  ग्राम  इन  तीन  पंचवर्षीय  योजनाओं  में
 रही  है  तो  इस  देश  में  निकट  भवि  य  में  एक
 बड़ा  जबरदस्त  इन्कलाब  हो  जायेगा  ।
 श्राप  देखें,  एग्रीकल्चर  सस् ले बरी  की  बात  नहीं,
 उसकी  तो  यह  हालत  है  फि  उन  में  ऐसे  भी
 आदमी  हैं  काफी  संख्या  में,  जिनको  कि
 25  या  27  पैसे  रोजाना  की  प्रा मदनी

 होती  है  ।  उसके  साथ  ही  साथ  जो  ग्रामीण
 क्षेत्र  से  विद्यार्थी  कालेजेज  में  दौर  स्कूल
 में  विद्या  ग्रहण  करने  आते  हैं,  -को  ऐसी
 शिक्षा  नहीं  मिलती  कि  जिस  से  वह  अपना
 जीवन  निर्वाह  कर  सकें  ।  यदि  कोई  टेकनीकल
 एजुकेशन  हो,  साइंटिफिक  एजुकेशन  हो  तो
 उस  में  रोगों  को  दाखला  नहीं  मिलता  ।
 घड़ी  भारी  संख्या  में  लोग  इस  बात  के  इच्छुक
 हैं  कि  वे  अपने  पैरों  पर  खड़े  हों  ।  प्योरली
 जेनरल  एजूकेशन  के  कालेजेज  में  वे  लोग
 जाते  हैं  जिनके  लिये  दूसरे  साधन  नहीं  हैं
 कि  दूसरे  किस्म  की  शिक्षा  हासिल  करें  कौर
 जब  कालेजेज  कौर  स्क्ल्ज  से  वे  निकलते
 हैं  तो  देखते  हैं  कि उनको  i00  रुपये  की  या
 इस  से  भी  कम  की  नौकरी  पाने  के  लिये  तरह
 तरह  की  'ठोकरें  खानी  पड़ती  हैं  ।  इस  से
 उनको  बड़ा  भारी  फ्रस्ट्रेशन  होता  है।  शिक्षा
 प्रणाली  में  राज  तक  कोई  ऐसा  सुधार  नहीं
 हुमा  कि  जो  बढ़ती  हुई  बेकारी  को  रोक
 सके  ।
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 कभी  एस् टी मेट्स  कमेटी  ने  इस  प्रश्न
 पर  विचार  किया  भ्र ौर  उन्होंने  यह  लिखा  है,
 यह  सुझाव  दिया  है  कि  यदि  वहां  की  बेकारी
 को  दूर  किया  जाये,  इन-एम्प्लॉयमेंट  को
 दूर  किया  जाये  तो  एक  ही  तरीका  है  उसका,
 और  वह  यह  कि  ग्राम-उद्योगों  ध्रौर  स्माल
 स्केल  इंडस्ट्रीज  को  उनके  ग्रामों  में  ही  लगाया
 जाये  ।  भ्रगर  वहां  पर  उनके  लिये  रोज़गार
 के  साधन  नहीं  होंगे  तो  वह  शहरों  की  तरफ
 चलेंगे,  जेसा  कि  राज  हो  रहा  है  ort
 सामने  स्लम  को  हालत  पर,  स्लम  के  विषय
 पर  इस  सदन  में  ई  मतंबा  चर्चा  हुई,  दिल्ली
 की  झ्‌  लगी-झोंपड़ी  की  रचा  हुई,  बेकार  जाकर
 रहते  हैं,  सड़कों  पर  सोते  हैं,  प्यार  उन्हें  गांवों
 में  कम  नहीं  मिलेगा  तो  वे  शहरों  की  तरफ
 दौड़ेंगे  ।  न  यहां  उनकी  शिक्षा  का  उचित
 बन्दोबस्त  हो  सकता  है,  न  रहने  का  बन्दोबस्त
 हो  कता  है,  न  खाने  का  बन्दोबस्त  हो  सकता
 है  ।  या  तो  यह  कि  जो  मौजूदा
 तरीका  प्लानिंग  का  है  उस
 तरीके  में  बे  यहां  श्रायें  शौर  यहां  एक  नई
 समस्‍या  खड़ी  हो,  एक  नया  संघर्ष  कंपिटल
 कौर  लेबर  में  हो,  या  दूसरा  तरीका  है  गांधी  जी
 का  बतलाया  सुधा  कि  गांवों  में  सब  चीजें  लगाई
 जायें  श्लोक  गांवों  में  ऐसे  साधन  किये  जायें
 जिससे  वहां  समृद्धि  हो,  खुशहाली  हो,  वहां
 एजूकेशन  हो,  रोजगार  हो,  ताकि  वहीं  पर
 वे  डरपना  जीवन  निर्वाह  कर  सकें  ।  69
 प्रतिशत  को  इग्नोर  कर  के  इस  देश  में
 डेमोक्रेसी  कभी  कायम  नहीं  रह  सकती  ।

 एक  बात  जिसकी  मैं  शौर  चर्चा  करना
 चाहता  हूं--बह  है  इन्फ्लेशन  |  राज  भी  इन
 सदन  में  चर्चा  हुई  कि  खेत  की  उपज  सन्‌
 1964-65  में  88  मिलियन  टन  के  करीब

 हुई  लेकिन  मार्केट  अराइवल  कम
 सभा  (  हस  बात  के  प्रकार
 गहराई  में  जाने  की  जरूरत  है  कि  मार्केट
 एराइवलल्‍ज  क्‍यों  कम  हुआ  ।  कुछ  लोगों  का
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 ख्याल  है  कि  यह  होडिग  है  बड़े  बड़े  ट्रेड  के
 पास  ।  मेरा  यह  कहना  है  कि  ट्रेडर्स  के  पास
 चाहे  होर्डिग  हो,  लेकिन  यदि  फायर  को  उसके
 गल्ले  की  इकानामिक  प्राइस  नहीं  मिलेगी
 तो  वह  झपने  गल्ले  को  बाहर  नहीं  भेजेगा,
 यह  खुशी  की  बात  है  कि  उसकी  हालत  पहले
 से  कुछ  सम्भली  है,  लेकिन  जब  तक  प्राय
 उचित  दाम  मुकरर  नहीं  करेंगे,  उसके  लिये
 ऐसे  साधन  नहीं  जुटायेंगे  कि  उसके  खेत  की
 पैदावार  बढ़े,  तब  तक  मार्केट  एराइवल्‍ज
 बढ़ने  वाले  नहीं  हैं  t

 44  brs,

 जहां  तक  मिल  मजदूरों  का  ताल्लुक  है,
 वे  भी  संगठित  हैं  ट्रेड  यूनियन  उनकी  तरफ़
 देखते  हैं  प्रौर  उनके  लिये  गवर्नमेंट  से  लड़ते
 हैं,  उनके  लिये  डीयरनेस  एलाउन्स,  बोनस
 वगैरह  के  लिये  प्रयत्न  होते  हैं  ।  गवर्नमेंट
 सर्वेट्स  का  भी  बड़ा  जबरदस्त  प्रार्गेनाइज्ड
 सेक्टर  है।  25  करोड़  रुपया  श्री  टी०  टी०
 कृष्णमाचारी  ने  पिछले  वर्ष  इनको  डियरनेस
 एलाउन्स  मेंभी  सेलरी  के  रिवाइज्ड  करने
 में  लगाया  |  यह  रुपया  कहां  से  धराता  है  ।
 तीन  योजनायें  हमने  बनाई  ।  इन  योजनाकारों
 से  साधारण  मनुष्य  को  कितना  फायदा  पहुंचा  ।
 सकी  लेबर  इनक्वायरी  कमेटी  की  रिपोर्ट
 को  प्रगट  प्राप  देखें  तो  मापकों  पता  चलेगा
 कि  जितनी  एग्रीकल्चर  लेबर  है,  जितने
 बेटी  फार्मर  हैं,  उनकी  हालत  पहले  से  भी
 खराब  हो  गई  हैं।  प्यार  श्राप  प्रबंध  पापुलेशन
 को  लें  तो  ओ  ट्रेडर्स  हैं  या  जो  इंडस्ट्रियलिस्ट्स
 हैं  उनकी  हालत  बड़ी  है,  अच्छी
 हुई  है  ।  लेकिन  जो  साधारण  मजदूर
 उनकी  हालत  कम  अच्छी  हुई  है,  कम  हुई  है
 इं डायरेक्ट  टैक्सास  की  फिगर्स  को  मैं  देख
 रहा  था,  एक्साइज  ड्यूटी  की  फिजा  को
 मैं  राज  देख  रहा  था  1  प्रगर  श्राप  इन  फिगर्ज
 का  950  की  जो  फिजां  थीं  उन  से  मुकाबला
 करें  तो  प्रापको  पता  अलेगा  कि  छ:  गुना  इन  में
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 [श्री  सुमत  प्रसाद]
 वृद्धि  हुई  है।  इनका  भार  जो  गरीब  से  गरीब
 लोग  हैं  उन  पर  पड़ा  है।  जितने  उद्योगपति
 हैं,  जितने  ट्रेडर्स  हैं  वे  इस  ड्यूटी  को  कंज्यूमर
 को  पास  ज्ञान  कर  देते  हैं  ।  यही  कारण  है
 कि  रहन  सहन  का  रोजमर्रा  का  खर्चा  बढ़
 रहा  है  और  रानी  कम  हो  रही  है  ।  उनके
 पास  कोई  ऐसे  साधन  नहीं  रहे  हैं  जिन  से  वे
 भामदनी  कौर  ज्यादा  कर  सकें  ।  सरकारी
 कर्मचारियों  का  काफी  प्रभाव  है  in  वे  अपने
 वेतन  बढ़वा  लेते  हैं,  भत्ते  बढ़वा.  लेते  हैं  ।
 मिल  मजदूरों  के  भी  साधन  हैं,  वे  अपना
 बोनस  बढ़वा  लेते  हैं,  पपनी  मजदूरी  बढ़वा
 लेते  हैं।  मैं  समझता  हूं  कि  अगर  यही  परिस्थिति
 चलती  रही  तो  इसके  जो  नतीजे  हैं,  वे  भयंकर
 होंगे  1

 राज  देश  में  खाली  गल्ले  की  ही  कमी
 नहीं  है  बल्कि  रुपये  की  भी  कमी  है  ।  एक  वर्ग
 ऐसा  है  कि  जिस  के  पास  रुपया  बहुत  ज्यादा
 है  कौर  उसकी  समझ  में  नहीं  करा  रहा  है  कि
 किस  तरह  से  उसको  इस्तेमाल  करे,  किस
 तरह  से  उसको  खर्च  करे  ।  वह  उस
 रुपये  का  दुरुपयोग  करता  है  ।  मेरे  पास
 समय  नहीं  है  कि  इस  सवाल  में  मैं  जाऊं  ।
 लेकिन  गवर्नमेंट  को  चाहिये  कि  इस  सवाल  के
 अन्दर  वह  जाए  और  देखे  कि  रुपये  की  बेशी
 कैसे  हुई  है  ।  जो  भ्रनएकाउंटिड  मनी  है,
 जो  ब्लैक  का  मनी  है,  जिस  पर  न  इनकम  टैक्स
 लिया  जाता  है  कौर  न  ही  कोई  दूसरा  टैक्स
 लिया  जाता  है,  वह  उनके  पास  कहां  से
 इकट्ठा  हो  गया  है  और  कितना  हो  गया  है
 ध्रौर  उसको  निकालने  के  क्या  उपाय  किये
 जायें  ।  भ्रमर  श्राप  इसकी  खोज  करेंगे  तो
 आपको  पता  चलेगा  कि  गवर्नमेंट  को  साठ
 परसेंट  भी  टैक्स  वसूल  नहीं  हो  रहा  है,  जो
 वसूल  होना  चाहिये  उसका  साठ  परसेंट  भी
 वसूल  नहीं  हो  रहा  है  न  तो  प्रापर  एसेसमेंट
 होता  है  प्रौढ़  न  ही  उसका  प्रापर  रियालाइजेशन
 होता  है।  उन  लोगों  की  वजह  से  चीजों  के
 दाम  बढ़  रहे  हैं  जब  चीजों  के  दाम  बढ़
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 रहे  हैं  तो गरीब  जनता  के  ऊपर  ज्यादा  इसका
 बोझ  पड़  रहा  है  ।  ये  सब  चीजें  एक  दूसरे
 से  मिली  हुई  हैं,  इंटेग्रेटिड़  हैं  ।  पभ्राइसोलेशन
 में  एक  प्राबर्लम  को  श्राप  हल  नहीं  कर  सकते
 हैं।  इन  सब  चीजों  का  मापकों  हल  निकालना
 होगा  ।

 इसी  सदन  में  उड़ीसा  में  भुखमरी  की
 कल  चर्चा  हुई  थी  |  कहा  गया  था  कि  भूख
 से  कुछ  बच्च  मरे  हैं,  कुछ-प्रादरमियों  की  भूख
 के  कारण  मौत  हुई  है  ।  इसका  कारण  क्‍या
 है  ?  गल्ला  तो  गवर्नमेंट  ने  पर्याप्त  मात्रा  में
 वहां  भेजा  है  -  लेकिन  जिस  मात्रा  में
 गल्ला  भेजा  है  उस  गल्ले  को  बाजार  भाव  पर
 खरीदने  की  ताकत  वहां  लोगों  के  इन्दर  नहीं
 है  और  इसी  कारण  से  इनकी  मौत  भूख  से
 हो  सकती  है  ।

 इस  सदन  में  कंट्रोल  और  रेग्युलेशन  को
 भी  चर्चा  होती  है  ।  भ्रमरी का  ने  भी  कहा  है
 कि  यहां  कंट्रोल  ढीले  करने  की  जरूरत  है ।
 इन  में  दो  रायें  नहीं  हो  सकती  हैं  कि  जब
 स्केरसिटी  कंडीशंज  होती  है  कौर  लोगों  की
 मांग  पूरी  नहीं  हो  सकती  है  तो  उस  वस्तु
 का  मुनासिब  वितरण  करने  के  लिए  कंट्रोल
 लागू  करना  जरूरी  होता  है  ।  इसके  बगैर
 तब  इकोनोमी  चल  नहीं  सकती  है  ।  हम  ने
 प्लॉट  इकोनोमी  इसीलिए  प्रखत्यार  की  है  ।
 इसी  वास्ते  भ्र खत् यार  की  है  कि  गरीब  से  गरीब
 जो  भ्रामक  है  उसकी  जो  आवश्यकतायें  हैं,
 उनको  हम  पूरा  कर  सकें  ।  लेकिन  झगर
 देखें  कि  झगर  कंट्रोल  का  दुरुपयोग  होता  है,
 अगर  डिस्ट्रीब्यूटरी  मशीनरी  ठीक  नहीं  होती
 है  तो  बजाय  इसके  कि  लोगों  को  राहत  पहुंचे,
 लोगों  को  तकलीफ  में  ही  इजाफ़ा  होता  है  tv
 मैं  एक  मिसाल  देना  चाहता  हूं  ।  साल  भर
 पहले  सीमेंट  पर  कंट्रोल  था  तब  की  बात
 मैं  भ्रापको  बतलाना  चाहता  हूं  ।  उस  क्त
 इस  की  बड़ी  मुखालिफत  हुई  थी।  तब  हाल
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 यह  हो  गई  थी  कि  मेरे  यहां  यू०  पी०  के
 शहरों  में  सीमेंट  का  बोरा  24  रुपये  में  बिकता
 था  ।  लेकिन  जब  जब  से  कंट्रोल  हटा  है  तो
 यही  बोरा  दस  ग्यारह  रुपये  में  बिकता  है  ।
 इस  तरह  से  देखो  गया  है  कि जिस  चीज  पर
 बाप  कंट्रोल  लगाते  हैं  उस  छीज  के  दाम  बढ़ते
 हैं  -  व्यापारी  वर्ग  भौर  जो  उद्योगपति  वर्ग  है
 वह  इस  कंट्रोल  से  नाराज  नहीं  है  t  कहने  के
 लिए  वह  लोगों  के  साथ  हां  में  हां  मिला  देता
 है  और  कह  देता  है  कि  यह  बड़ी
 खराबी  की  बात  है  1  कंट्रोल  से  लाभ  इसको
 ही  मिलता  है  यह  बात  दूसरी  हैं  कि  इनके
 मुनाफे  में  कोई  दूसरा  भी  थोड़ा  बहुत  साझी-
 दार  हो  जाता  है  ।  कब  तक  ये  स्केरसिटी
 कडीशन्ज़  यहां  रहेंगी  ?  ये  उस  वक्‍त  तक
 रहेंगी  तब  तक  इनफ्लेशन  रहेगा  ।  इनपलेशन
 और  ये  दोनों  साथ  साथ  चलने  वाली  हैं  ।
 इस  वास्ते  इन  दोनों  में  प्राकार  बहुत  गहराई
 से  जाना  होगा  और  देखना  होगा  कि  इस
 इनफ्लेशन  पर  कैसे  हम  काबू  पा  सकते  हैं  t
 इनफ्लेमेशन  बहुत  रहेगा  तो  वेतन  एलाउसिस
 वगैरह  बढ़ते  रहेंगे,  टैक्सेशन  बढ़ता  रहेगा
 और  टैक्सेशन  बढ़ता  रहेगा  तो  नानप्रोडक्टिव
 चैनल  में  रुपया  इस्तेमाल  होता  रहेगा  ।
 रस  वास्ते  इस  सब  की  तह  में  मापकों  जाना
 होगा  ।

 खुशी  की  बात  है  कि  एडमिनिस्ट्रेटिव
 रिफार्म  कमिशन  की  स्थापना  झापने  की
 है  1  हमें  इसकी  रिपोर्ट  की  प्रतीक्षा  करनी
 होगी  tv  मुझे  तो  ऐसा  लगता  है  कि  बीस
 पच्चीस  परसेंट  तक  सरकारी  कर्मचारी  फालतू
 निकलेंगे  सेंटर  में  भी  प्रौढ़  स्टेट्स  में  भी  आप
 चौथा  प्लान  बनाने  वाले  हैं  ।  उस  में  प्राय
 इन  लोगों  को  खपाने  की  कोशिश  करें  ।  उस
 में  श्राप  इनकी  केयर  करनो  चाहिए  |
 ख़ामख़्वाह  आपको  सर पलस  स्टाफ  नहीं
 रखना  चाहिए।  मैं  इनके  हक  में  नहीं  हूं
 कि  सरपलस  स्टाफ  को  प्राय  र्ड्रं  कर
 दें।  लेकिन  इनका  मापकों  पूल  बना  देना
 चाहिए  ताकि  चौथे  प्लान  में  जरूरत  पढ़े
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 तो  उस  में  से  इन  लोगों  को  ले  कर  लगाया
 जा  सके  ।

 राज  हमने  समझ  लिया  है  कि  झाई ०
 ए०  एस०  के  पभ्रादमी  हर  चीज  के  लिए  मौजू
 हैं  ।  जिस  को  एग्रीकल्चर  को  जानकारी
 नहीं  होती  है,  जिस  ने  कभी  विजिनेस  नहीं
 चलाया  होता  है,  जिस  ने  विजिनेस  मैनेजमेंट
 में  तालीम  नहीं  पाई  होती  है,  जो  इंजीनियरिंग
 से  बाकिफ  नहीं  होता  है,  उसके  सुपुर्द  प्राय
 करोड़ों  रुपये  के  कारखाने  कर  देते  हैं।  नतीजा
 क्या  होता  है  ?  प्राय  तीसरे  प्लान  की
 भ्रचीवमेंट्स  को  देखें  ।  जहां  तक  इनेंशल
 टारगेट्स  का  सवाल  है,  खर्च  का  सवाल  है,
 उसको  तो  हमने  'एसिड  कर  दिया  है  लेकिन
 जहां  तक  फिजिकल  टारगेट्स  का  सवाल  है
 उन  में  बहुत  कमी  रह  गई  है  ।  पब्लिक
 सैक्टर  किस  लिए  होता  है  ?  वह  जनता
 को  राहत  पहुंचाने  के  लिए  होता  है,  इसलिये
 होता  है  कि  इससे  साधन  उपलब्ध  हों  उन  लोगों
 को  जो  साधनहीन  हैं  ताकि  वे  प्र पने  पैरों  पर
 खड़े  हो  सकें  कौर  यहां  की  इंडस्ट्रीज  बढ़े
 ताकि  हम  प्राइवेट  सेक्टर  पर  निर्भर  न  रहें,
 उसकी  मर्सी  पर  न  रहें  ।  लेकिन  प्रखर
 इसका  मैनेजमेंट  हमने  इम्प्रूव  नहीं  किया,
 टैक्नीकल  स्किल  हमने  नहीं  बढ़ाई  शौर
 ऐसे  प्राप्ति  उस  जगह  न  रखे  जो  कि  इसको
 ठीक  तरह  से  चला  सकें  तो  एक  तो  पब्लिक
 सैक्टर  ग्लालोचना  का  विषय  बन  जाएगा
 ध्रौर  दूसरे  लोगों  में  फ्रस्ट्रेशन  बढ़ेगा  ।  मैं
 नहीं  चाहता  हूं  कि  पब्लिक  सकता  को
 हटाया  जाए।  लेकिन  मैं  यह  प्रवीण  चाहता
 हूं  कि  पब्लिक  सैक्टर  का  हम  सही  मानों  में
 शौर  मुनासिब  ढंग  से  इंतजाम  करें  ।  राज
 हम  किस  जगह  हैं  ?  कहां  तक  हमारा
 इकोनोमिक  डिवेलपमेंट  हो  पाथा  है,  इसको
 हम  देखें  ।  हम  देखें  कि  हमारी  पालिसी  कहां
 तामझाम  हुई  है  जोर  :हां  नाकामयाब  हुई
 है  शौर  किस  जगह  हम  को  अपनी  पालिसी
 में  चेंज  लाना  है  '  जहां  जरूरत  हो  वहां
 चेंज  हम  जायें।  चेंज  ला  कर  हम  यह  देखें
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 कि  उनका  इस्प्लेमेंटेशनन  ठीक  ढंग  से  हो  ।
 अगर  ऐसा  हुआ  तब  तो  देश  चल  सकेगा,
 तब  तो  यहां  डेमोक्रेसी  भी  सक्सेसफुल  होगी
 और  हमारा  इकोनोमिक  स्ट्रक्चर  भी  ठीक
 होगा,  नहीं  तो  जो  गांधी  जी  ने  एक  स्वप्न
 देखा  था  राम  राज्य  का  या  जो  जवाहरलाल  जी
 कहा  करते  थे  कि  हम  यहां  सोशलिस्ट  समाज
 चाहते  हैं,  वह  राम  राज्य  कौर  सोशलिस्ट
 समाज  का  हमारा  स्वप्न  पूरा  नहीं  हो
 सकेगा  ।  तब  न  बेकारी  दूर  होगी,  न  ऐसी
 झलक  देखने  को  मिलेगी  कि  कार्य  क्षमता
 बढ़  गई  है  भ्रौर  न  यहां  से  प्र विद्या  दूर  होगी  ।
 मैं  समझता  हूं  कि  लोगों  में  खुशहाली  लाने
 के  लिए  प्राइवेट  सैक्टर  कौर  पब्लिक  सैक्टर
 दोनों  को  मिल  कर  काम  करना  है  |
 प्राइवेट  सैक्टर  को  झपने  प्राकार  एक  ट्रस्टी
 समझना  चाहिए।  इसका  कारण  यह  है  कि
 जितने  माधन  हैं,  वे  सब  गवर्नमेंट  उपलब्ध
 करती  है,  गवर्नमेंट  से  बहू  फाइनेंसिस  लेता
 है,  गवर्नमेंट  से  वह  बारों  करता  है,  फारेन
 एक्सचेंज  वहां  से  लेता  है,  लाइसेंस  वहां
 से  लेता  है,  उसी  की  गारंटी  से  उसको  काले-
 वोरेटर्जमिलते  हैं  भौर  उसको  यह  नहीं
 समझना  चाहिए  कि  यह  उनकी  प्राइवेट
 सम्पत्ति  है.  बल्कि  यह  समझना  चाहिए  कि
 जनहित  के  लिए  उसको  काम  करना  है  v
 अगर  उसने  ऐसा  किया  तो  समाज  का  भी
 कल्याण  होगा  शौर  उनको  खुद  मुनाफा
 भी  होगा  tv

 मैं  प्रा पका  आभारी  हुं  कि  छापने  मुझे
 बोलने  का  समय  दिया  |

 Dr,  L.  M.  Singhvi  (Jodhpur):  Mr.
 Deputy-Speaker,  Sir,  my  predecessor
 spoke  of  the  dreams  of  Gandhiji,  of
 the  vision  of  India  that  he  enter-
 tained,  of  Ramrajya.  The  fundamen-
 tal  or  the  quintessence  of  that  dream
 which  has  been  the  cherished  goal  of
 Indian  civilisation  and  culture  is  con-
 tained  in  the  value  of  abhaya,  free-
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 dom  from  fear.  It  ts  this  value  which
 is,  I  think,  basic  to  our  culture  and
 basic  to  the  future  of  our  democracy
 and  of  our  nation.  I  feel  that  theré
 is  cause  for  concern  today  on  account
 of  the  pervdsive  vh&frenges  to  the
 very  fundamenta]  tenet  and  value  of
 abhaya  in  our  culture  and  in  our
 society.  The  very  foundation  or
 framework  of  the  value  of  abhaya  Is
 being  undermined  today  by  forces
 which  are  either  alien  or  which~are
 antithetic  to  this  precept  and  to  this
 value.

 It  is  in  this  context  that  I  snould
 like  to  emphasise  that  fear  anf  vtol-
 ence  have  for  some  time  past  begun
 to  corrode  fhe  conscience  of  our  de-
 mocracy  and  the  conscience  of  our
 society.  It  has  begun  to  sap  the
 vitality  of  our  democratice  founda-
 tions.  It  is  this  fear  and  hate  that
 we  must  overcome,  if  we  have  to
 surmount  the  crisis  of  confidence
 which  we  face  today.  Our  horrizons
 are  today  overcast  by  various  kinds
 of  fears,  fears  which  are  pervasive,
 intrinsic  and  innermost,  fears  which
 are  often  articulated  on  fhe  floor  of
 the  House  but  countless  myfiad  fears
 which  are  inarticulate  and  voiceless
 in  our  Republic;  it  is  These  ‘ears
 which  must  be  eradicated.  It  is  these
 fears  the  sources  of  which  we  must
 see  and  examine  very  critically  if
 we  are  to  salvage  our  democratic  con-
 ception,  the  vision  of  India  which
 Gandhiji  gave  to  us.

 We  are  afraid  today  of  the  failure
 of  Shri  Asoka  Mehta’s  mission  to
 Washington.  We  are  afraid  of  the
 uncertainty  of  the  monsoon.  We  are
 afraid  of  the  uncertainty  of  the
 American  assistance  just  ‘as  we  are
 afraid  of  the  failure  or  the  uncertain-
 ty  of  the  monsoon.  “We  are  afrait
 today  of  carrying  to  logical  conclu-
 sions  the  foundations  and  the  precépts
 of  the  rule  of  law  witch  are  en-
 shrined  in  our  great  Constitution,

 In  a  country  which  is  led  by  as
 gréat  a  party  as  the  Cdngress  Party
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 with  the  great  traditfon  which  it
 has  behind  it.  with  the  years  of
 struggle  for  liberal  ideals  and  objec-
 tives,  it  is  a  matter of  great  concern,
 and  it  should  be  a  matter  of  great
 concetn  That  fear,  sycophancy  and
 flattery  are  taking  the  place  of  our
 cherished  goals  of  fearlessness,  of
 establishing  freedom  from  fear.

 Tt  is  in  this  context  that  I  should
 like  to  place  before  the  House  the
 concern  and  the  alarm  and  the  angu-
 ish  I  have  felt  at  what  is  happening
 today  in  Bastar.  It  is  not  my  purpose
 to  refer  to  the  factors  and  the  forces
 which  led  fo  the  tragedy  at  Bastar.
 That  was  discussed  at  length  in  this
 House.  “But  when  the  debate  was
 concluded,  assurances  were  promptly
 forthcoming  thatthe  commission  of
 inquiry  which  had  been  appointed
 would  naturally  go  into  all  these
 matters  and  would  give  its  findings.
 The  question  that  arises  is  this.  From
 the  various  facts;  that  have  come  to
 me,  as  a  man  in  public  life,  and  as
 also  the  convenér  GY  the  Bastar  In-
 quiry  Aid  Committee  of  Members  of
 Parliamént,  and  facts  which  cause  the
 deepest  concern—and  I  say  this  not
 in  a  spirit  of  partisanship;  ]  say  it
 not  because  I  would  like  to  make
 any  political  capital  out  of  it—it
 appears  that  objective  conditions  for
 a  full  and!  fair  inquiry  simply  do  not
 obtain  in  Bastar  today.

 I  have  met  a  number  of  lawyers
 from  Bastar,  from  Jagdalpur  and
 from  Raipur.  I  have  talked  to  people
 who  are  objective  and  detached,  im-
 partial  and  independent,  and  those
 only  concern  is  to  sé@  tnat  this  tra-
 gedy  is  unravelleg  for  our  future
 edification

 I  have  learnt  that  there  exists  today
 a  very  large  armed  SAF  patrolling
 force  in  the  district  of  Bastar,  which
 goes  about  in  the  name  of  partolling,
 which  goes  about  terrorising  the
 people  in  Bastar,  which  goes  about
 harassing  and  committing  excesses
 and  inflicting  untold  miseries  on  the
 people  of  Bastar,  which  goes  about
 collecting,  exacting  and  extracting  all
 kinds  of  bribes  from  the  people,  which
 goes  about  coercing  and  forcing  peo-
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 ple  not  to  enter  the  town  of  Jagdal-
 pur  to  give  any  kind  of  evifence,
 which  tells  the  people  that  they  must
 disclaim  all  connection  or  knowledge
 of  what  happened  at  the  Palace  firing.

 I  should  like  to  know  whether  the
 Government  of  India  considers  it  at
 all  necessary  for  itself,  the  federal
 framework  notwithstanding,  to  keep
 itself  informed  of  what  goes  on  in
 Bastar.  I  would  have  thought  that
 at  least  after  what  happened  in  Bastar
 ang  after  the  indignant  debate  that
 took  place  on  the  floor  of  this  House,
 the  Government  of  India  would  not
 relapse  into  its  routine  attitude  of
 complacency  and  of  unconcern.

 I  have  come  to  know  that  the
 accused  officers  against  whom  the
 charge  directly  is  that  they  cxcecded
 their  authority  and  abused  it,  continue
 to  remain  in  charge  of  the  affairg  in
 Bastar.  They  continue  to  unleash
 what  I  am  sorry  to  call  a  kind  of  a
 reign  of  terror  by  their  very  presence.
 They  continue  to  give  direc  warnings
 to  the  people  in  that  area  to  foil
 and  to  bring  to  nought  the  inquiry
 that  has  been  instituted.  And  what
 is  more,  section  444  continues  to  be
 clamped,  according  td  the  information
 available  १७  me,  in  that  whole  area,
 so  that  there  is  no  freedom  of  assem-
 bly  or  of  asso¢iafforr,  6  that  people
 cannot  discuss,  so  that  people  must
 hide  and  conceal  theif  feelings  and
 their  thoughts  and  what  they  know
 about  the  tragedy  in  the  palace  firing.
 I  am  told  that  whoever  happens  to
 visit  that  area  is  assiduously  ghadow-
 ed  by  the  authorities.  My  telegrams,
 which  I  sent  as  convener  of  the
 Bastar  Inquiry  Aid  Committee,  to
 various  lawyers  who  professionally—
 I  am  sure  the  hon.  Finance  Minister
 who  is  himself  a  distinguished  law-
 yer  would  share  that—have  the  social
 responsibility  for  the  maintenance  of
 the  rule  of  law,  without  partisanship,
 without  partiality,  but  with  fearless-
 ness,  were  delivered  as  late  as  after
 a  lapse  of  five  or  six  days  Ordinarily,
 my  enquiries  reveal  that  these  tele-
 grams  should  take  no  more  fhan  a
 day.  I  would  crave  your  indulgence
 to  lay  these  telegrams  in  original  as
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 delivered  to  the  recipients  on  the
 Table*  of  this  House,  to  show  that  a
 telegram  sent  on  the  2]st  was  deli-
 vered  as  late  as  the  26th  afternoon.
 And  what  is  more,  these  telegrams
 have  been  delivered,  since  the  firing,
 without  covers.  I  do  not  know
 whether  the  Posts  and  Telegraphs
 Department  fiavt  adopted  the  prac-
 tice  of  purveying  telegrams  and  dis-
 tributing  them  without  covers  in  the
 whole  of  the  country,  But  it  sounds
 very  suspicidus,  to  say  fhe  least.

 I  should  like,  in  thfs  Context,  to
 cite  certain  instances  which  have
 come  to  my  notice,  and  these  instan-
 ces  are  complaints  by  one  Thakur
 Krishna  Singh  Bhadauria  who  was
 beaten  because  he  resisted  the  mole-
 station  of  a  local  woman  by  these
 men  of  the  SAF  patrolling  force.

 There  is  a  complaint  by  one  Phula
 Devi  who  was  being  sought  to  be
 molested.  But  what  really  causes
 concern  in  my  heart  are  two  state-
 ments  made  by  men  in  public  life.
 The  first  statement  7४8  by  one  Shri
 Prem  Das,  and  I  would  read  an
 extract  from  the  news  item  appear-
 ing  in  Dandakaranya  Samachar  of
 Jagdalpur,  of  Sunday,  April  24,  1966.
 It  says:  हि

 “होशंगाबाद  के  संसोपा  नेता  श्री  प्रेमदास
 महोदया  'समाचार'  को,  एक  प्रेस  भेंट
 में  कहा  कि  बस्तर  जिले  में  दो  रोज  भ्रमण
 के  पश्चात्‌  उनको  यह  पता  चला  कि  यहां
 हजारों  की  तादाद  में  लोह  टोपधारी  सशस्त्र
 पुलिस  मय  संगीन  बन्दूक  के  बाजारों  तथा
 गलियों  में  घूमते  फिरते  हैं  ।  महल  में  भी
 पुलिस  का  पारों  तरफ  कड़ा  पहरा  है।  इससे
 प्रतीत  होता  हैं  पुलिस  अपना  आतंक  इसलिए
 जमाये  हुए  हैं  कि  जांच  कमीशन  के  सामने
 पुलिस  के  विरुद्ध  कोई  बोल  न  सफ़े  ।  सशस्त्र
 पुलिस  ने  ऐसा  वातावरण  जनता  तथा  भावी-
 वासियों  में  चला  रखा  है  कि  कोई  भी  व्यक्ति
 पुलिस  तथा  सरकार  के  विरोध  में  बोलेगा

 APRIL  30,  966  Bill,  966  74292

 या  गोलीकाण्ड  की  बात  करेगा  तो  एसे  गोली
 मार  देंगे  या  गिरफ्तार  कर  लेंगे  ।  गोली
 कांड  से  भयभीत  जनता  तथा  आदिवासी
 भी  डर  की  वजह  से  मायूस  हैं  ।  समूचे
 बस्तर  जिले  में  पुलिस  का  अधिपत्य  हैं  ।
 जब  तक  यहां  से  सशस्त्र  पुलिस  नहीं  हटती
 तब  तक  जांच  कमीशन  को  सत्यता  का  पता
 लगाना  सम्भव  नहीं  y"

 Another  statement  comes  from  an
 MP  who  visited  Jagdalpur,  and  this
 statement  is  a  most  telling  story  of
 shame  in  the  matter  of  prostituting
 administration  for  its  abuse.  075
 Khubchand  Baghel,  Member  of  Par-
 liament  belonging  to  the  Congress
 Party  in  the  Rajya  Sabha  has  this  to
 say:

 “  ...that  in  two  days  he  had
 visited  certain  villages  to  apprise
 himself  of  the  condition  prevailing
 in  the  district  after  Palace  firing
 and  from  what  he  could  observe,
 he  felt  distressed  that  there  was  no
 normal]  functioning  of  life  in  vil-
 lages  because  of  police  joolum.
 Dr.  Baghel  said  there  were  recent
 instances  of  police  atrocity,  for
 example.  at  Kukanar,  one  Thakur
 Krishnapal  Singh  was  manhandled
 by  three  SAF  men  because  while
 they  were  teasing  and  cutting
 dirty  jokes  with  a  young  woman,
 he  intervened.  At  Tokapal,  one
 agriculture  extension  officer  and
 his  clerk  were  manhandled  without
 any  palpable  reason.  In  the  course
 of  his  visit  here,  he  haq  received
 many  such  complaints  and  it  seem-
 ed  to  him  that  in  the  hands  of
 the  loca]  authority,  there  was  a
 mockery  of  democracy  in  this  dis-
 trict,  he  said”.
 Further:

 “Dr.  Baghel  said  the  police  force
 employed  in  the  villages  had  been
 creating  lawlessness  instead  of
 maintaining  law  and  order  situa-
 tion.  In  fact,  there  was  no  need
 for  retaining  the  police  patrol  in

 *The  Speaker  not  having
 mission,  the  documents

 subse  quently  accorded  the  necessary  per-
 were  not  treated  as  laid  on  the  Table.
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 the  villages.  their  withdrawal  at
 once  only  would  create  confidence
 of  the  people,  he  said”.

 This  is  a  statement  by  a  Congress
 Member  of  Parliament,  a  person  who
 ig  esteemed  for  his  record  of  selfless
 public  service,  and  here  is  a  fearless
 articulation  of  what  he  saw.  This
 makes  very  distressing  reading,  to  say
 the  least.  I  would  like,  therefore,
 that  either  the  Prime  Minister  or  the
 Home  Minister  visit  this  place,  that
 objective  conditions  are  created  for
 the  inquiry  to  be  held  properly,  that
 sec.  l44  should  be  lifted  and  ‘hat  this
 much-hated  SAF  patrol  force  which
 terrorises  people  is  expelled  and  alter-
 native  arrangements  made.  This  is  the
 least  we  must  do  because  we  are  con-
 cerned  about  the  rule  of  law.

 I  have  been  told  that  Shri  Morarji
 Desai  is  supposed  to  visit  Bastar  on
 account  of  his  concern  for  Adivasis.
 The  Adivasis  Sammelan  at  which  he
 presided  was  inaugurated  by  Shrimati
 Indira  Gandhi  and  she  also  gave  ex-
 pression  to  noble  sentiments,  senti-
 ments  which  are  most  welcome.  I
 hope  that  this  matter  is  not  treated  as
 an  isolated  incident  in  a  far-away
 inaccessible  place,  that  it  is  treated
 with  the  concern  that  our  nation’s  con-

 must  ‘ily  feel,  and  the
 concern  and  alarm  which  statements
 such  as  that  of  Dr.  Baghe]  must  neces-
 sarily  create  in  our  hearts.

 In  this  context,  before  I  conclude,  I
 would  like  to  mention  that  a  consider-
 able  campaign  has  been  unleashed  in
 the  district  of  Bastar  for  showing  the
 greatest  of  the  Chief  Minister  of
 Madhya  Pradesh.  I  have  nothing
 against  him.  I  do  not  know  him.  I
 knew  earlier  that  he  had  a  reputation
 for  being  a  strong  man  for  being  an
 iron  man.  It  is  a  tragedy  that  iron
 men  take  too  much  upon  themselves:
 it  is  a  tragedy  that  iron  men  must
 take  it  upon  Ives  the  functi
 of  violating  and  transgressing  the  rule
 of  law.  But  whatever  be  _  his
 personal  involvement  or  lack
 of  it,  the  point  is  that  books  like
 562  (Ai)  LSD—4.
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 “बस्तर  की  कहानी "',  like  |  लोहू  पुरुष
 पीड़ित  द्वारका  प्रसाद  मिश्र  को  कहानी books  like  The  Man  of  Destiny:  Pandit

 Dwarkaprasad  Mishra,  are  being  dis-
 tributed  at  this  point  of  time  when  this
 inquiry  is  going  to  be  held  in  large numbers  by  certain  sycophants  in  the
 whole  district  of  Bastar  to  mislead
 public  opinion,  to  frighten  public  opi-
 nion  and  to  create  a  situation  in  which
 the  inquiry  that  has  been  instituted
 cannot  be  carried  on  in  a  fair,  impar- tial  and  full  measure.

 Shri  N.C,  Chatterjee:  To  makc  it
 abortive.

 Dr,  L.  M.  Singhvi:  Before  I  conclude
 am  this  subjéct,  I  would  like  particu-
 larly  to  cite  what  Rabindranath  Tagore said  once,  because  I  think  that  this
 concerns  the  duality  which  characteri-
 ses  our  democratic  functioning.  We
 are  u  democratic  nation  deeply  com-
 mitted,  I  think,  to  democratic  values.
 The  Congress  Party  itself  has  tradi-
 tions  of  adherence  to  democratic  ideals
 during  the  independence  struggle.  But
 it  seems  that

 Shri  Surendranath  Dwivedy:
 Congress  Party  dieq  long  ago.

 That

 Shri  K.  0.  Sharma:  You  have  not
 burrieg  it.  It  is  very  much  alive.

 Dr.  L.  M,  Singhvi:  Unfortunately.
 ‘here  has  crept  into  our  democratic
 functioning  a  certain  duality  which,  !
 hope,  is  only  an  element  of  duality  and
 not  an  element  of  a  split  personality
 or  schizophrenia.  I  do  not  want  this
 Government  or  this  country  to  pay
 mere  lip  service  to  democratic  ideals
 without  actually  adhering  to  them.
 without  being  prepared  to  go  through
 the  red  hot  trials  and  tests  for  main-
 taining  the  rule  of  Jaw  and  democracy
 which  any  great  nation  should  te
 prepared  to  do.  This  is  what  our  great
 national  poet  said,  and  this,  ]  think.
 has  great  relevance.  He  said:

 “I  come  out  alone  on  my  way  to
 my  tryst.  But  who  is  this  that  fol-
 lows  me  in  the  silent  dark.  I  move
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 aside  to  avoid  his  presence  but  I
 escape  him  not.  He  makes  the
 dust  rise  from  the  earth  with  his
 swagger;  he  adds  his  loud  voice
 to  every  word  that  I  utter.  He  is
 my  own  little  self,  my  Lord,  he
 knows  no  shame;  but  I  am  asham-
 ed  to  come  to  thy  door  in  his
 company”.

 These  lapses  are  that  aspect  of  our
 self.  this  evil,  in  the  company  of  which.
 T  think,  any  democratic  Indian  would
 be  ashamed  to  come  ‘o  the  altar  of  the
 ideals  enshrined  in  our  Constitution.

 It  is  in  this  perspective  that  I  should
 like  briefly  to  touch  upon  the  question
 of  the  continuance  of  the  cmergency.
 T  am  afraid  that  Shri  Nanda,  when  he
 replied  to  the  debate  on  the  Home
 Ministrv’s  Demands,  did  not  touch
 upon  the  constitutional  position  and
 did  not  say  a  word  in  defence  of  the
 verv  specious  argument  he  adduced
 earlier  for  continuing  the  emergency
 because  an  emergency  could  not  be
 proclaimed  under  the  Constitution.

 Shri  ९,  K.  Bhattacharyya:  The
 Onvnsition  left  no  time  for  him.  In
 fret  only  20  minutes  time  was  avail
 able  to  him.

 et  लखन  द्वारो  (बस्तर)
 अध्यक्ष  महोदय,  मझे  एक  मिनट  टाइम  दिया
 जाये,  मैं  बस्तर  जिले  का  आ॥्रादिवासी
 एम०  पी०  रह  |

 ऊउण्घ्यक्ष  महोदय:
 &  बाप  बैठिए  ।

 वह  बोल  रहे

 Dr.  L.  M.  Sinehvi:  I  want  onlv  to
 reiterate  one  point.  I  think  the  Gov-
 ernment  of  India  would  have  to  read
 its  Constitution  again.  I  think  they
 would  have  to  re-educate  themselves
 in  resnect  of  what  the  Constitution
 contains.  As  a  matter  of  fact,  I  was
 sorry  that  even  mv_  distinguished
 friend,  Shri  Asoke  Sen  spoke,  he  also
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 spoke  of  the  possibility,  of  the  need.
 of  making  a  constitutional  amendment.
 What  I  wish  to  submit  for  the  conside-
 ration  of  the  Government  and  for  the
 consideration  of  my  friend  such  as  Mr.
 Asoke  ‘Sen;  about  whose  interest  in
 the  matter  I  have  no  doubt  whatever,
 is  that  the  Constitution  sanctions  as  of
 now  the  proclamation  of  emergency
 confined  to  any  part  of  India.  Read
 article  352,  As  I  said  on  that  day,
 read  article  359,  and  you  get  a  clear
 picture  that  an  emergency  which  can
 be  proclaimed  throughout  the  country
 can  also  be  proclaimed  in  a  specific
 part  of  the  country.  I  have  not  the
 time  to  go  into  the  constitutional  pro-
 visions  like  articles  352,  356,  358  and
 359,  but  it  is  crystal  clear  for  any  one
 who  is  willing  to  read  them  impar-
 tially,  who  is  willing  to  read  them
 with  a  view  to  interpret  them  liberally
 ang  harmoniously,  that  there  is  abso-
 lutely  no  bar  or  ban  to  proclaiming
 the  emergency  or  to  confining  the
 emergency  to  certain  areas  of  the  coun-
 try  only.  If  an  emergency  cannot  be
 proclaimed  except  in  the  whole  of  the
 country,  then  to  proclaim  an  emergency
 because  it  is  needed  admittedly  only
 in  some  parts  of  the  country  is  another
 sillogistic  contradiction  in  my  opinion.

 I,  however,  welcome  the  assurance
 that  the  Home  Minister  gave  that  in
 actual  fact  the  emergency  would  be
 confined  only  to  border  areas,  but  I
 feel  that  in  accepting  the  advice  of  the
 civil  servants  in  this  respect,  he  has
 done  himself  a  grievous  wrong.  The
 graceless  way  in  which  the  emergency
 was  sought  to  be  revoked  has  not
 done  any  credit  to  this  Government.  I
 can  only  say  that  perhaps  Mr.  Nanda
 is  more  sinned  against  than  sinning  in
 this  respect  because  he  had  accepted
 somebody  else's  constitutional  advice,
 and  I  hope  that  the  ouster  of  courts
 and  the  pensi  of  fund  tal
 tights  which  obtains  today  under  the
 emergency  would  be  removed  before
 too  long,  and  that  this  state  of  affairs
 would  not  be  allowed  to  continue  for
 a  day  longer,  as  the  hon.  Prime  Minis-
 ter  somewhat  euphemistically  put  it.
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 I  hope  that  the  intention  underlying
 the  Prime  Minister's  statement  would
 be  implemented  in  letter  as  well  as
 spirit.

 I  would  like  very  briefly  to  draw  the
 attention  of  this  august  House  to  the
 dimensions  of  the  threat,  nuclear
 threat,  poseq  by  China.  We  hear  now
 that  China  is  on  the  threashold  of  ex-
 ploding  a  hydrogen  bomb.  We  know
 now  that  China  would  have  the  capa-
 city  to  deliver,  within  200  miles  of
 its  borders  in  Tibet,  an  atomic  or  a
 hydrogen  bomb  device  on  any  of  its
 neighbours.  I  would  like  to  know  as
 to  how  the  Government  wishes  to  deal
 with  this  threat.

 Shri  ९0.  K,  Bhattacharyya:  By  re-
 moving  the  emergency.

 Dr.  L.  M.  Singhvi:  Silence  is  not
 enough.  Government  thinks  that  the
 argument  is  so_  sufficient  that  it  is
 superfluous  to  make  a  reasoned  reply,
 but  the  country  is  waiting  for  such  a
 reasoned  reply  which  has  not  yet  come
 forward.  I  do  not  advocate  nuclear
 promiscuity,  nor  go  I  think  that  nuc-
 lear  brahmacharya  is  the  answer.  The
 answer  to  this  is  a  hardheaded  re-
 appraisal  and  rethinking  by  the  nation
 and  an  adequate  and  satisfactory  ans-
 wer  by  the  Government  to  the  peo- p'e,  because  they  are  answerable  for
 the  security  of  the  nation  to  the  peo-
 ple  as  a  whole  and  to  Parliament.

 Before  I  conclude,  like  to  touch  on
 two  aspects  of  the  financial  manage- ment  of  the  operations  of  the  Govern-
 ment.  I  would  like  very  much  to  say that  it  is  fortunate  for  the  country to  have  a  practical  man,  a  man  with
 experience  in  the  field  of  law,  which I  think  entitles  him  to  deal  with  the
 thorniest  and  the  most  complex  pro-
 blems,  but  what  I  do  not  understand  is
 this.  How  does  he  claim  that  there  is
 no  more  than  Rs.25  crores  or  slightly
 enhanced  element  of  deficit  financing
 in  our  budeet?  If  a  proper  assess-
 ment  is  made,  if  a  correct  calculation
 is  made,  I  think  it  would  reveal  that
 there  is  an  element  of  not  less  than
 Rs.400  crores  of  deficit  financing  even
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 in  the  budget  of  1966-67,  After  all,
 he  must  tell  us  at  to  how  he  calculates
 the  ciement  of  deficit  financing,  whe-

 on  treasury  bills ther  it  is  merely
 that  he  bases  his  figures  of  deficit
 financing  or  is  it  many  more  items,
 including  P.L.-480  injections  into
 our  economy,  which  are  also  a  part
 of  the  pattern  of  deficit  financing
 and  this  inflationary  pressure.  In  1963-.
 64  there  was  an  over-al!  deficit  of  Rs.
 280  crores.  On  the  basis  of  my  com-
 puting.  the  money  supply  7056  by  as
 much  as  Rs.440  crores.  Prices  rose
 by  as  much  as  9  per  cent.  I  do  not
 see  how  the  hon.  Finance  Minister
 can  convince  this  House  or  even  con-
 vince  himelf  that  with  a  dose  of  as
 much  as  about  Rs.400  crores  of  dificit
 financing,  the  inflationary  pressures
 could  really  not  be  runaway.

 I  would  conclude  by  referring  to
 our  foreign  exchange  crisis  which,
 it  must  be  admitted,  has  reached  the
 nadir  of  distress  in  the  words  of  Mr.
 S.  G.  Barve,  a  Member  of  the  Plan-
 ning  Commission.  He  says  himself  in
 a  recent  speech  he  has  delivered,  that
 it  would  be  extremely  thoughtless
 for  anyone  to  plan  the  way  we  have
 Planned.  He  says:  What  would  you
 think  of  a  housewife  who  spent  away
 all  the  family’s  monthly  budget  on
 the  purchase  of  a  frigidaire,  meat  box,
 kitchen  range  and  other  useful  aids
 and  gadgets.  leaving  nothing  in  hand
 for  the  next  day’s  milk  for  the  children
 and  vegetables  for  the  family?”  This,
 of  course,  is  a  very  severe  indictment
 of  the  policy  of  the  Government  by  a
 man  who  function  as  part  of  the  Gov-
 ernment.  He  has  said  that  foreign
 exchange  budgeting  is  extremely  poor,
 extremely  inadequate  and  extremely
 unsatisfactory.  I  would  like  the  hon.
 Minister  to  reply  also  in  this  respect.

 I  have  certain  other  points  to  deal
 with,  but  as  the  time  is  limited,  I
 would  conclude  by  hoping  that  the
 hon.  Home  Minister  or  whoever  inter-
 veneg  is  able  to  reply  in  respect  of  the
 points  I  have  raised  about  the  incur-
 sions,  distressing  incursions  made  in
 the  rule  of  Jaw  in  our  country,  parti-
 cularly  the  fact  that  objective  condi-
 tions  do  not  exist  today  in  the  District
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 of  Baster  for  holding  a  proper  and
 fair  and  impartial  enquiry,  and  also
 hoping  that  the  hon,  Finance  Minister
 would  reflect  on  the  economics  of  nuc-
 lear  experimentation  and  nuclear  arms
 for  India  as  also  on  the  consequences
 of  deficit  financing  and  on  foreign  ex-
 change  budgeting  with  which  this
 country  has  been  afflicted  for  a  number
 of  years.  .

 उपाध्यक्ष  महोदय  श्री  रघुनाथ  सिंह  1

 श्री  रघुनाथ  सिंह  :  उपाध्यक्ष  महोदय...

 श्री  लखन  भवानी  :  उपाध्यक्ष  महोदय,
 मैं  बस्तर  जिले  से  चुन  कर  यहां  झ्रादिवासी
 मैम्बर  पाया  हूं  और.

 उपाध्यक्ष  महोदय  ग्राम  तो
 मैंने  श्री  रघुनाथ  सिंह  को  बलाया  है शाप
 प्रभी  बैठिये  बाद  में  ड्राप  को  भी  बुला
 लूंगा  ।

 भरी  लखन  आयातों  :  एक  मिनट  की
 बात  है  कोई  लम्बी  बात  नहीं  कहनी  है.

 उपाध्यक्ष  महोदय  मैं  बाद  में  बुला
 लूंगा  ।

 Shri  Surendranath  Dwivedy:  He
 rarely  speaks.  Please  give  him  a
 minute.

 at  लखमू  भवानी  मैं  बस्तर  जिले
 से  चुन  कर  पाया  आदिवासी  एम०  पी०
 हैं  -  वहां  घटित  कांड  और  गड़बड़ियों
 को  सुन  कर  तीन  वार  मैं  बस्तर  गया  ।  पहली
 बार  जब  मैं  |  तारीख  को  गया  तो  वहां  पर
 144  धारा  अप्रैल,  तक  चल  रही  थी

 जब  प्रा दि वासियों  से  वहां  की  गड़बड़ियों
 शौर  गोलियों  के  बाबत  पता  लगाना  शुरू
 किया तो  उस  44  धारा  को  23  तारीख  तक
 बढ़ा  दिया  ।  293  तारीख  के  बाद  जब
 झपीक्षीशन  पार्टीज़  वाले  वहां  के  हालात
 सल्लम  करने  के  लिए  गये  तो  फिर  23  तारीख

 के  बाद  भी  44  धारा  बढ़ा  दी  और  हालत
 यह  है  कि  रखी  भी  वहां  .44  दफा  चल  रही
 है  ।  अगर  यह  144  धारा  हटा  दी  जायें
 तो  मैं  उस  क्षेत्र  से  यहां  ग्रा दिवा सी  एम०  पो०
 हूं  और  मैं  वहां  पर  जा  कर  जनता  में  मिल
 कर  बस्तर  जिले  में  पुलिस  की  गोलियों  से
 मरने  वालों  की  ठीक  ठीक  तादाद  गिन  कर
 यहां  पालियामेंट  को  बता  सकेगा  |

 श्री  रघुनाथ  सिह  :  उपाध्यक्ष  महोदय,
 हमारे  अर्थ  शास्त्र  की  नीति  है  कि  योग
 ग्रोवर  क्षेम  होना  चाहिए  ।--“योग क्षे मं
 वहाम्यहम्‌'  |

 हमने  संस्कृत  के  इन  शब्दों  को  अपने
 प्रतीक  के  रूप  में  स्वीकार  कर  लिया  है  ।
 जहां  तक  इस  बजट  का  सम्बन्ध  है,  इस
 में  योग  तो  दिखाई  नहीं  देता  है  ।  क्षेम
 का  कुछ  बंश  दिखाई  देता  है  ।  हमारी
 आपराधिक  नीतियां  कुछ  रूढ़िवादी  हैं  ।  इन
 में  कुछ  परिवर्तन  की  भश्रावश्यकता  है  1  इन  के
 बारे  में  फिर  से  सोचने  की  झ्रावश्यकता  है  ।
 केबल  कर  बढ़ाने  से  हमारी  समस्या  का  हल
 नहीं  होने  वाला  है।  कर  न  बढ़ा  कर  भी
 हम  धन  का  भ्र जन  कर  सकते  हैं  ।  अपने
 बजट  का  संतुलन  कर  सकते  हैं  |

 राज  हमारे  ग्रा यात  और  निर्यात,
 इम्पोर्ट  और  एक्सपोर्ट,  में  450  करोड़  रुपये
 से  ले  कर  500  करोड़  रुपये  का  अन्तर  है  ।
 यह  झज्जर  राज  ही  नहीं  हुआ  है  ।  बल्कि
 विगत  तीन  चार  सालों  से  चला  प्रा  रहा
 है  ।  इस  का  थ  यह  है  कि  हम
 400-500  करोड़  रुपया  फ़ारेम  एक्सचेंज

 में  विदेशों  को  देते  हैं।  जब  तक  हम  विदेशों
 को  यह  400-500  करोड़  रुपया  विदेशी
 मुद्रा  में  देते  रहेंगे  तब  तक  हमारे  बजट  का
 संतुलन  नहीं  हो  सकता  है  ।

 हम  देखते  हैं  कि  हमारे  यहां  कोच
 450  करोड़  रुपये  की  केवल  मशीनरी
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 इम्पोर्ट  होती  हैं  ।  मैंने  जापान  के  बजट
 फो  देखने  की  कोशिश  की  शौर  यह  मालूम
 करने  का  प्रयत्न  किया  कि  पभ्राखिरकार
 जापान  ने  तरक्की  क्‍यों  की  1  जापान
 ने  तरक़्की  इस  लिये  की  कि  उस  ने  यह
 रूल  बनाया  कि  जब  वह  नवीन  मशीनरी
 इम्पोर्ट  करेगा,  तब  वह  दोबारा  उस  प्रकार
 की  मशीनरी  को  इम्पोर्ट  नहीं  करेगा  ।  हमारे
 यहां  बया  स्थिति  है  7  हम  एक  ही  टाइप
 की  मशीनरी  पर  मशीनरी  इम्पोर्ट  करते
 चले  जाते  हैं।  उस  पर  कोई  बन्धन  नहीं
 है  ।  इस  की  तुलना  में  'भ्रमर  जापान
 कोई  मशीनरी  इम्पोर्ट  करता  है,  तो  वह
 अपने  यहां  के  इंजीनियरों  शौर  टेकनीशनों
 के  द्वारा  उस  प्रकार  की  मशीनरी  को
 बसाने  का  प्रयास  करता  है  |  हम  ने  इस  दिशा
 में  कोई  कदम  नहीं  उठाया  है  -  जिसके  परि-
 शाम  स्वरूप  हमारे  अजट  का  करीब  करीब
 450  करोड़  रुपया  फारेन  एक्सचेंज  के  रूप  में
 विदेशी  कम्पनियों  को  जाता  हैं  ।  फ़ारेन
 एक्सचेंज  का  यह  डेमेज  हमारे  विदेशी  व्यापार,
 आयात  निर्यात  का  32  प्रतिशत  है,  जो  प्रति-
 बर्ष  हम  महीनों  के  इम्पोर्ट  के  लिए  देते  हैं  ।
 लिहाज़ा  मेरा  कहना  है  कि  व  हस  बारे  में
 हमें  एक  नई  नीति  का  निर्धारण  करना  चाहिए  |
 जापान  की  तरह  हमें  भी  यह  प्रयत्न  करना
 चाहिए  ।  जो  मशीनरी  हम  एक  बार  इम्पोर्ट
 करते  हैं,  उस  प्रकार  की  मशीनरी  को  हम
 दूसरी  बार  इम्पोर्ट  न  करें  |  झगर  ऐसा  नहीं
 किया  जाता  है,  तो  फिर  हमारे  इतने  बड़े
 स्टील  प्लांट्स,  mifo  टी७  कराई,  हंसिनी-
 रिंग  कालेज  कौर  मशीन  टूल  फैक्टरियों  से
 क्या  लाभ  हैं  ?  मशीनरी  के  इम्पोर्ट  पर  जो
 400-500.  करोड़  रुपया  प्रतिवर्ष  बाहर  जाता
 है,  जो  हमार  ह  पोर्ट  -एबोर्ट:  व्यापार  का
 32  प्रतिशत  है,  भ्रमर  हम  इस  का  जाना  बन्द

 कर  दें,  सो  हमारे  बजट  का  संतुलन  हो
 शीला  है  t

 am  कि  मैंने  कहा  है,  हमारे  इम्पोर्ट
 ब्रोकर  एक्सपोर्ट  में  करोड़  400-500  करोड़

 VAISAKHA  10,  888  (SAKA)  Rill,  966  i4302

 रुपये  का  भ्रन्तर  है  ।  यह  अन्तर  किस  चीज़
 का  है  ?  ऐसा  नियम  है  कि  भ्रमर  हम
 200  ,करोड़  रुपये  का  एक्सपोर्ट  इम्पोर्ट

 करें,  तो  दस  परसेंट  फ्रेट  का  चाले  होता
 है  ।  श्राप  देखें  कि  जो  हम  एक्सपोर्ट
 इम्पोर्ट  करते  है,  उस  में  केवल  परसेंट  फ्रेट
 तो  भारतीय  शिपिंग  क  कम्पनियों  को  मिलता  है
 शौर  89  परसेंट  विदेशी  जहाज़ी  कम्पनियों
 को  हम  विदेशी  मुद्दा  में  देते  है  ।  अर्थात्  हमें
 L80  करोड़  रुपया  फ्रेट  के  रूप  में  देना  पड़ता

 है,  जिस  में  से  केवल  40,  करोड़  रुपया  तो
 हम  हिन्दुस्तान  की  शिपिंग  कम्पनियों  को  देते  हैं  ।
 है  प्रौढ़  340  करोड़  हम  हर  साल  विदेशी
 मुद्रा  के  रूप  में  विदेशी  शिपिंग  कम्पनियों  को
 देते  जारे  है  ।  इस  प्रकार  प्राय  देखेंगे  कि
 इम्पोर्ट  एक्सपोर्ट  में  जो  450-500  करोड़
 दिये  का  फ़ारेन  एक्सचेंज  का  अन्तर  हैं,  उस
 में  स  करीब  40  परसेंट  धन  हम  वारेन  शिपिंग
 कम्पनियों  को  फारेन  एक्सचेंज  के  रूप  में
 प्रतिवर्ष  देते  है  ।

 श्री  त्यागी  (देहरादून).  जहाज  कितने
 का  प्राता टे  7

 श्री  रघुनाथ  सिह  जहाज़  तो  बहुत
 ?  |

 मैं  इस  सम्बन्ध  में  प्राय  के  सामने  कछ
 आंकड़े  रखना  चाहता  हैं  '  964-65,  के
 दौरान  हम  ने  4,08,  60,064  टन  माल  का
 ग्रानाई-निर्यात  किया  था,  जिस  में  से  विदेशी
 जहां  ने  3,62, 16,189.  टन  माल  ढोया
 और  हिन्दुस्तानी  जहाज़ों  न  केवल  46,  43,  775
 टन  माल  ढोया  ,  अर्थात्  ४8.7  परसेंट
 माल  तो  विदेशी  शिपिंग  कम्पनियों  ने  ढोया
 शौर  हिन्दुस्तानी  शिपिंग  कम्पनियों  के  हाथ
 में  सिफ  ris  परसेंट  माल  प्राया  t  मैं
 निवेदन  करना  चाहता  हूं  कि  मर्चेंट  शिपिंग
 एक्ट,  1924  %  द्वारा  कोस्टा  ट्रेंड  केवल
 हिन्दुस्तानी  शिपिंग  कम्पनियां  के  लिए  रिज
 की  गई  है  ।  मैं  फिनांस  मिनिस्टर  से  यह
 पूछना  चाहता  हू  कि  विदेशी  शिपिंग  कम्पनियां
 जो  टैंकर  ले  कर  कोर्ट  पर  शाली  है.  क्या
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 [श्री  रघुनाथ  सिंह]
 यह  हमारे  उस  एक्ट  का  वॉयलेशन  नहीं  है  ।
 जब  उस  एक्ट  के  अन्तर्गत  कोस्टा  ट्रेड  को
 केवल  हिन्दुस्तानी  शिपिंग  कम्पनियों  के  लिए
 रिजर्व  किया.  गया  है,  तो  क्‍या  कारण  है  कि
 राज  विदेशी  जहाज़ी.  कम्पनियां  अपने  टैंकर
 ले  कर  कोस्ट  पर  प्राप्ति  हैं  कौर  हम  से  फारेन
 एक्सचेंज  मे  रुपया  लेती  हैं  ?  मैं  कहता  हूं  कि
 यह  हमार  एक्ट  का  दिन-प्रति-दिन  वाले-
 शन  हो  रहा  है  1  में  फिनांस  मिनिस्टर  साहब
 से  पूछा  चाहता  हूं  कि  क्या  उन  के  डिपार्टमेंट
 की  निगाह  इस  तरफ़  गई  है,  दया  उन  का
 ध्यान  इस  त्त्ग्फ़  गया  हैं

 इस  को  श्राप  छोड़िये  1  श्राप  गवर्नमेंट
 के  प्रश्न  कारगो  को  लीजिए  ।  गवर्नमेंट  उस
 कारगो  को  तो  हिन्दुस्तानी  शिपिंग  कम्पनियों
 को  दे  सकती  है  ।  लेकिन  वह  क्‍या  करती  है
 है  ?  l964-65  4  गवर्नमेंट  का  कारणों
 1,49,85,560,  टन  था,  जिस  में  से  उस  ने

 विदेशी  शिपिंग  कम्पनियों  को  34,67, 136,
 टन  दिया  श्लोक  हिन्दुस्तानी  शिपिंग  कम्पनियों
 को  केवल  12,69,824  टन  दिया  ।  जो
 गवर्नमेंट  का  अपना  कारगो  है,  जो  प्राइवेट
 कारगो  नहीं  है  ,  जो  कि  यहां  की  शिपिंग
 कम्पनियों  को  हो  मिलना  चाहिए,  उन  में  से
 एक  करोड़  टम  से  ऊपर  तो  विदेशी  शिपिंग
 कम्पनियों  को  दे  दिया  गया  कौर  हिन्दुस्तानी
 शिपिंग  कम्पनियों  के  हिस्से  में  सिर्फ़  बारह
 लाख  24,  अर्थात्‌  केवल  9  परसेंट  ,  पाया  1

 जहां  तक  खाद्यान्नों  का  सम्बन्ध  है,
 भ्मरोका  से  66,87,I89  टन  शहनाज
 इम्पोर्ट  किया  गया,  जिस  में  से  विदेशी  शिपिंग
 कम्पनियों  ने  करीब  65  लाख  टन  ढोया  शौर
 हिन्दुस्तानी  शिपिंग  कम्पनियों  ने  केवल  एक
 लाख  टन  ढोया  इस  प्रकार  श्राप  देखेंगे
 कि  करीब  i40  करोड  रुपया  प्रतिवर्ष  विदेशी
 मुद्रा  में  हम  विदेशी  शिपिंग  कम्पनियों  को
 दे  रहे  हैं  t

 sit  विश्राम  प्रसाद  (  लालगंज  )
 सरकार  से  जबाब  तलब  कीजिए  v

 APRIL  30,  966  Bill,  966  430

 श्री  रघुनाथ  सिह  :  जवाब  तलब  तो
 माननीय  सदस्य  ही  करेंगे--हम  क्‍या
 करेंगे

 92  से  ले  कर  965  तक  शिपिंग
 इंडस्ट्री  में  कुल  47  करोड़  रुपया  इनवेस्ट
 किया  गया  है,  जब  कि  प्रति  वर्ष  i40  करोड़
 रुपया  विदेशी  शिपिंग  कम्पनियों  को  भारत
 देता  है  ।  समझ  में  नहीं  जाता  कि  यह  कसी
 अर्थ-नीति  है  ।  क्यों  न  हम  कौर  जहाज  बनायें
 शरीर  जो  i40  करोड़  रुपये  प्रति  वर्ष  विदेशों
 को  जाते  हैं,  उन  को  रोकें  ?  विदेशी  शिपिंग
 कम्पनियों  को  हम  जो  फ्रेट  देते  हैं,  उस  के
 अलावा  956  से  ले कर  966  तक,  इन
 दस  बरसों  में,  हम  लोगों  ने  जहाज़  खरीदने  के
 लिए  62,51,76,442  रुपये  खर्च  किये  हैं,
 जब  कि  हम  को  अपने  शिपिंग  का  टनेज  बढ़ाने
 पर  रुपया  ख  करना  चाहिए  था।  मैं
 नहीं  समझता  हूं  कि  इस  हालत  में  हमारी
 इकॉनोमी  कसे  ठीक  रह  सकती  है  ।  विशा-
 खापट नम  में  हमारा  एक  छोटा  सा  शिपयार्ड
 है  ny  वह  शिपयार्ड  क्या  बनाता  है?  दुनिया
 में  प्रति  वह  करीब  तीन  करोड़  टन  के  करीब
 के  जहाज़  बनते  हैं,  लेकिन  विशाखापतनम
 में  कंबल  बीस  हजार  टन  के  जहाज  प्रतिवर्ष
 बनते  हैं।  क्या  सरकार  के  दिमाग  में  कभी  यह
 बात  नहीं  झाई  कि  हम  दस  करोड़  रुपया
 इनवेस्ट  कर  के  विशाखापतनम  में  झकझोर  जहाज
 बनायें  भ्र ौर  जो  विदेशी,  मुद्रा  बाहर  जाती  है,
 उस  को  रोकने  की  कोशिश  करें  ?  राज  तक
 इस  का  कोई  प्रयास  नहीं  किया  गया  है
 अतएव  मैं  कहना  चाहता  हूं  ।  हमारे  पास
 इतने  स्टील  प्लांट  हैं,  इतनी  सब  चीज़ें  हैं,  इत
 सबों  के  होते  हुए  भी  हम  जहाज  नहीं  बना
 सकते  ।  हम  से  जो  झ्रायरन-झोर  जापान  लेता
 है,  वह  जहाज़  बना  कर  विश्व  के  मार्केट
 में  बेबता  है  ।  इस  वास्ते  मैं  कहना  चाहता  हूं
 कि  राज  हम  को  दूसरे  ढंग  से  सोचना  हैं  कि
 झगर  हम  विदेशी  मुद्रा  को  नहीं  बचायेंगे  तो
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 हमारी  पब्लिक  व्यवस्था
 सकती  t

 ठीक  नहीं  हो

 अब  मरम्मत  की  बात  लीजिये।  मरम्मत
 के  लिये  सन्‌  964-65,  में  एक  करोड़  झूठ
 लाख  रुपया  हम  ने  विदेशों  को  दिया  ।  हमारे
 पास  आज  तक  झपना  एक  भी  ड्राई-डाक
 नहीं  बन  सका  1  प्रखर  हमको  शिप  रिपेयर
 कराना  है  तो  सिंगापुर  जायेगा,  =  झन
 जायेगा,  यू०  के०.  जायेगा,  टोकियो  जायेगा,
 उसकी  मरम्मत  का  हमारे  पास  कोई
 इन्तजाम  नहीं  हैं  ।  एक  करोड़  आठ  लाख
 रुपया  मरम्मत  के  वास्ते  हम  ने  एक  वर्ष  में
 विदेशी  शिपिंग  कम्पनी  को,  विदेशी  वार्डों  को
 दिया  है  ।  सरकार  फोन  करोड़  रुपये  में
 एक  झपना  बरच्छा  यार्ड  बना  सकती  है  ,
 ड्राई-डाक  बना  सकती  है  शौर  विदेशों  से
 जहाज़  आते  हैं  उन  से  श्राप  रुपया  भी  पैदा
 कर  सकते  हैं  और  भ्रपने  जहाज़ों  की मरम्मत
 भी  करा  सकते  हैं।  लेकिन  राज  तक  इस  तरफ़
 ध्यान  नहीं  गया  t  लिहाज़ा  मैं  कहना
 चाहता  हूं  कि  ड्राई-डाक  का  बनाना  निहायत
 आवश्यक  है  v  प्रखर  यह  नहीं  बनेगा  तो
 हमारी  विदेशी  मुद्रा  का  जो  बहि प्रवाह  है
 बह  होता  रहेगा  ।

 मैं  होस्टल  शिपिंग  के  बारे  में  भी  दो  बातें
 कहना  चाहता  हूं  ।  कोस्टा  शिपिंग  राज  मर
 रही  है  t  भागने  सिस्ट-ईयर  फर्नेस  घायल
 32  से  बढ़ाकर  70  कर  दिया  ।  उस  के  बाद

 जब  रि प्रेजेन्टेशन  किया  गया  तो  40  किया  ।
 अर्थात्  एक  तरफ़  तो  कोस्टा  शिपिंग  का  फ्रेट
 नहीं  बढ़ा,  लेकिन  फर्नेंस  स्तरीय  के  दाम
 बढ़  गये  ।  इस  प्रकार  से  भाप  देखें  कि  कोस्टा
 शिपिंग  हमारी  मर  रही  है,  उसको  जिन्दा
 रखना  है  लो धापकों  यह  कोशिश  करनी
 आएहदिये  कि  उसका  फ्रेट  ठीक  हो  ।

 उपाध्यक्ष  महोदय
 समाप्त  हो  गया  है  t

 :  आपका  समय

 VAISAKHA  10,  888  (SAKA)  Bill,  966  4306

 श्री  रघुनाथ  सिंह  :  उपाध्यक्ष  महोदय,
 प्रेजिडेन्ट  के  एड्रेस  पर  हम  नहीं  बोले,  बजट
 पर  हम  नहीं  बोले,  रेलवे  बजट  पर  नहीं  बोले,
 एक  बार  तीन  महीने  में  डिमांड  पर  बोला
 हूं,  भ्राखिर  हमें  कुछ  समय  कौर  मिलना
 चाहिये  ।

 एक  सान तोय  सदस्य  :  शिपिंग  इनका
 सास  सब्जैक्ट  है  tv

 sit  रघुनाथ  सिह  :  शिपिंग  पर  भी  नहीं
 बोला,  उस  में  भी  टाइम  नहीं  मिला  ।

 फर्नेस  धायल  का  दाम  32.33  से
 बढ़ाकर  ग्रा पने  72.  85  कर  दिया  ,  बड़ा
 रिप्रेजेन्टशन  करने  के  बाद  अलापने  40.  75
 किया,  प्रस्थान  फ्रेट  नहीं  बढ़ा,  फर्नेस  घायल
 का  दाम  बढ़  गया  -  दुनिया  में  कोई  ऐसा
 व्यापारी  नहीं  है  जो  प्रनइकानोमिकली
 बिजनेस  करे,  इस  वास्ते  मैं  कहना  चाहता
 हैं  कि  हॉस्टल  शिपिग  को  यदि  जीवित  रखना
 है  तो  उसका  फ्रेट  स्ट्रक्चर  ठीक  होना  ही
 चाहिये  ।

 आखिर  में  एक  बात  कौर  पूछना  चाहता
 हैँ  सरकार  से,  कि  जो  फारेन  एग्रीमेन्ट्स  होते
 हैं  क्या  उन  को  श्राप  देखते  हैं  ?  कोचीन  की
 रिफाइनरी  का  एग्रीमेंट  लुभा,  मद्रास  को
 रिफाइनरी  का  एग्रीमेंट  हुमा,  मेहरबानी
 कर  के  एक  बला  तो  उस  में  रख  दिया  होता
 कि  पांच,  दस  या  बीस  परसेन्ट  तेल  हिन्दु-
 मस्तानी  बैंकर्स  को  लाना  होगा  ot  फारेन
 शिपिंग  से  लायेंगे,  यह  इलाज  तो  रखा  गया
 है  ।  लेकिन  यह  तेल  हिन्दुस्तान  में  इम्पोर्ट
 होता  है  ।  इसका  कुछ  भाग  हिन्दुस्तानी
 टैंकरों  से  लाना  होगा  1  क्‍यों  इस  कलाम  को
 नहीं  रखा  गया  इस  में  कौन  सी  दिक्कत
 थी  ?  आपको  मिनिस्ट्री  में  कोप्राडि-
 नेशन  होना  चाहिये,  प्रगर  कोप्रारढीनेशन
 मही  होगा  तो  हसी  तरह  से  रुपया  श्राप  देते
 चले  जायेंगे  t
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 [श्री  रघुनाथ  सिंह]
 मैं  एक  बात  सेलिंग  वेसल  के  लिये  कहना

 चाहता  हूं  7 कलकसा  से  कांडला  तक  3,416
 सेलिंग  वेसल  चलते  हैं  1  इन  में  30,000  सी-
 मेन  काम  करते  हैं  प्रौढ़  ईस्ट-पाकिस्तानी
 भी  उन  में  हैं।  उन  में  3,500  टिण्डल  भी
 हैं।  ग्रुप  देखेंगे  कि  963-64 4%  i6  लाख
 94  हज़ार  927  टन  कारणों  हमने  सेलिन
 वेसल  से  ढोया  -  लेकिन  964-65,  में  यह
 भार  14  लाख  24  हज़ार  टन  रह  गया  1
 एक  वर्ष  में  दो  लाख  टन  कम  हो  गया  ।
 इसका  कारण  कया  है  ?  इस  के  कारण
 हैं  ध्ररब  कौर  परशिया  के  सेलिन  वेसल  ।  श्राप
 बम्बई  शौर  कलकत्ता  में  जाकर  देखें,  परशिया
 कौर  अरब  के  सेलिन  वेसल  सब  के  सब  मेकेना-
 इज्ड  हो  गये  हैं । श्रापके  346  सेलिन
 बेसिक  में  से  सिर्फ़  i03  सेलिन  वेल्ज़  ऐसे
 हैं,  जिनको  मेकेनाइज्ड  किया  गया  है  in
 ऐसी  स्थिति  में  श्राप  अरब,  परशिया  और
 इराक  से  कैसे  कम्पीटीशन  कर  सकते  हैं  ।  राज
 जितना  हमारे  यहां  खजूर  जाता  है,  सब
 अरब  वेल्ज़  लेकर  कराते  हैं  ।  हमारे  ७2  बैसला
 ईराक  में  पड़े  हुए  हैं  उन  के  पास  कोई  सामान
 नहीं  है  ,  हमारी  यह  ट्रेड  मर  रही  है,  ।  इस
 लिप  मैं  कहना  चाहता  हूं  कि  श्राप  मेहरबानी
 कर  के  इस  बात  का  प्रयास  करें,  यह  जो  सेलिन
 वेसलर  की  हमारी  पुरानी  इण्डस्ट्री  कोस्ट  की
 है  ।  यह  मरने न  पाये  ।  यह  कैसे हो?  इसको
 मेकेनाइज्ड  कीजिये,  इसको  इन् जिन  दीजिये  ny

 आप  पूछेंगे  कि  इन् जिन  कहां  है  |
 मैं  श्राप  से  निवेदन  करना  चाहता  हूं  कि  प्रापक
 जो  इन् जिन  इम्पोर्ट  हों,  उन  पर  श्राप  ड्यूटी
 मत  लीजिये  ।  मैं  प्राकार  यू  ०के  ०  की  एक्ज़ाम्पल
 देता  हूं,  बड़ी  डवेलपर्पिग  ऐन्ट्री  है,  यूके
 शिपिंग  पर  20  परसेन्ट  सबसिडी  देता  है,
 लेकिन  बाप  एक  पैसा  नहींजदेते  ।  भ्रमरी का
 क्या  देता  है  ?  अमरीका  का  भ्रमर  एक  जहाज
 चलता  है,  तो  एक  दिन  का  प्रक्रिया  पांच
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 हज़ार  से  दस  हजार  रुपया  रोज़  तक  सवसिष्टी
 देता  है  श्राप  एक  पैसा  नहीं  देते  ।  जापान
 डेढ़  परसेन्ट  पर  लोन  देता  है  शिपिंग
 कम्पनियों  को  ।  श्राप  ढाई  परसेन्ट  पर
 लोन  देते  हैं  कौर  फिर  भी  कहते  हैं  कि  बाई
 मार्केट  में  कम्पीटीशन  की  जाने  ।  इन  हालत
 में  हम  कैसे  कम्पीटीशन  करेंगे  ।

 श्री  सुरेख  नाथ  दिलेरी:  भाप  तीन  करोड़
 दे  रहे  हैं  जयन्ती  शिपिंग  कम्पनी  को  |

 श्री  रघुनाथ  साहू  कुछ  श्राप  भी
 ले  लीजिये  ।

 इसलिये  मैं  कहना  चाहता  हूं  कि  जापान,
 में,  यू०  के०  में,  स्वीडन  में,  शिपिंग  के  सम्बन्ध
 में,  जितना  सामान  इम्पोर्ट  होता  है,  किसी  पर
 ड्यूटी  नहीं  लेते,  इनकम  टैक्स  फ्री  ।  जापान  ने
 तो  यहां  तक  तय  कर  दिया  है  कि  यदि  शिपिग
 में  हम  रुपया  इनवेस्ट  करना  चाहते  हैं  तो  उतने
 रूपये  पर  इनकम  टैक्स  नहीं  लगेगा  ।  जमाने
 ने  इनकम  टैक्स  फी  किया  और  जितने  टैक्सेशन
 हैं  उन  में  राहत  दी।  इस  वास्ते  मैं  कहना
 चाहता  हूं  कि  शिपिंग  आपकी  सेकेण्ड  लाइन
 प्राण  डिफेन्स  है  1  वार  टाइम  में,  आपका  हर
 शिप  आपके  फ्रान्सियम  का  फोर्ट  है  ।  इस
 को  इस  तरह  से  न  सोचें  कि  यह  एक  इण्डस्ट्री
 है  ।  बल्कि  इस  के  लिये  प्राकार  दूसरे  ढंग  से
 सोचना  चाहिये  ।

 अन्त  में  मैं  एक  बात  कौर  कहना  चाहता
 हें---शिप-बिल्डिंग  के  बारे  में  नहीं  कहेंगी.  ।

 एक  सामान्य  सदस्य  :  ताशकंद  एग्रीमेंट
 के  बाद  जो  पकडे  हाए  जहाज  हैं,  उनको  तो
 छुड़वाइये  |

 छह  रघुनाथ  सिह  :  05  जहाज़  पकड़े
 गये  हैं  स्ब  सिह  जी  की  मेहरबानी  से
 जहाज़  करा सी  में  बन्द  पड़े  हैं।  प्रब  स्वर्ण
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 faz  जी  की  मेहरबानी  होगी  तो  स्वर्ण
 मिलेगा  नहीं  तो  डूब  गया  ।

 एक  माननीय  सदस्य  :  सामान  भी  गया
 तथा  जहाज  भी  गये  1

 श्री  रघुनाथ  सिह  :  मैं  कहना  चाहता  हूं
 कि  यदि  हिन्दुस्तान  में  इन् जिन  नहीं  मिलते  हैं,
 तो  इन्जिन  को  यी  फ्री  कर  दीजिये  ताकि
 ये  जो  3000  के  करीब  सेलिंग  वेल्ज़  हैं,
 कम  से  कम  इन् जिन  खरीद  कर  लगा  लें।
 ग्रुप  से  पैसा  नहीं  मांगते,  इन्जिन  मांगते
 हैं,  पांच  ,  दस  हास॑  पावर  का,  ताकि  हम
 ईराक,  ईरान  से  कम्पीट  कर  सर्वे  ।

 दूसरी  बात  हम  यह  चाहते  हैं  कि  अगर
 श्राप  शिपिंग  इण्डस्ट्री  को  बढ़ाना  चाहते  हैं  तो
 इसको  होस्ट  प्रायोरिटी  दीजिये,  जिस  तरह  से
 आप  कौर  लोगों  को  इनकम  टैक्स  में  छुट  देने
 हैं,  करीब-करीब  वह  हमको  भी  देने  की
 मेहरबानी  कीजिये,  इसलिए  कि  शिपिंग
 ग्राहकी  सेकेण्ड  लाइन  श्राफ  डिफेन्स  है  |
 इंगलैण्ड  और  जापान  में  इनकम  टैक्स  मीर
 दूसरे  टैक्सों  में  जिस  तरह  से  एक्सेप्ट  किया
 जाता  है,  उसी  लाइन  पर  इसको  भी  एक्सेप्ट
 कीजिये  ।  प्रक्रिया  को  तरह  से  हज़ारों
 रुपया  रोज़  की  सब सिट्टी  हम  नहीं  मांगते  ।
 यू०  के०  की  तरह  से  20  परसेन्ट  स्वामी
 नहीं  मांगते,  जमाने  की  तरह  से  टेक्सेशन  में
 छूट  नहीं  मांगते,  लेकिन  हम  इतना  चाहते
 हैं  कि कम  से  कम  सूची  रोटी  दीजिए  ताकि
 हम  खा  सकें  और  जी  सके  ।

 5.00  hrs.
 Shri  A.  K.  Sen  (Calcutta  North

 West):  Mr.  Deputy-Speaker,  Sir,  |
 was  very  encouraged  when  the  Fin-
 ance  Minister  in  opening  his  Budget
 acknowledged  the  golden  principle
 which  must  underlie  all  our  fiscal
 Policies  and  measures,  namely—I  can-
 not  quote  his  exact  words,  but  I  can
 give  the  substance  of  it—that  ou!
 fiscal]  measures  must  be  handmaids
 for  the  purpose  of  developing  the
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 country  and  ending  our  poverty  and
 degradation,  So  far  as  the  statement
 of  the  principle  is  concerned,  there
 cannot  be  any  dispute  about  it.  In
 fact,  we  have  been  agreed  upon  this
 princip:e  for  the  last  two  decades.
 The  dispute  has  been  with  regard  to
 the  performance.  Year  after  yeu
 our  policies  have  been  framed,  our
 measures  have  been  devised,  but  the
 results  have  not  been  according  to
 the  forecasts.

 Let  us  see  a  few  figures  for  the
 purpose  of  understanding  the  rate  of
 development  in  our  country  compared
 with  others.  |  have  taken  the  figures
 from  a  United  Nations  publication
 and  I  find,  taking  several  countrics
 in  Asia  including  Japan,  during  the
 period  952—54  to  96!—63,  our  deve-
 lopment  has  been  only  more  than
 Indonesia.  otherwise  we  are  at  the
 bottom.  The  only  consolation  is  that
 we  have  got  Indonesia  below  us,  all
 the  other  countries  appear  to  be  above
 us.

 An_  hon,
 Pakistan?

 Member:  What  about

 Shri  A.  K,  Sen:  Even  Pakistan  ix
 above  us.  Now,  let  us  take  these
 countries.  Japan,  in  the  agricultural
 sector  had  u  development  of  4.2  per
 cent  every  year  during  this  period,  in
 the  manufacturing  industries  3.2  per
 cent  every  year  and  in  the  non-agri-
 cultural  sector  .4  with  a  net  increase
 of  I0  per  cent  in  the  gross  national
 product  every  year  during  this  period.
 Taiwan,  in  the  agricultural  sector  had
 4.4  per  cent  every  year,  0.2  in  the
 manufacturing  sector  and  an  overall
 of  7  per  cent.  Thailand  had  an  over-
 all  increase  of  6  per  cent—-I  am  not
 giving  the  agricultural  and  non-agri-
 cultural  sector,  but  in  every  country
 the  manufacturing  sector  has  prugress~
 ed  more.  Burma  had  an  overall  in-
 crease  of  5  per  cent,  Malaysia  nearly
 5  per  cent,  Koreu  4.5  per  cent,  Pakis-
 tan  4.4  per  cent,  Ceylon  3.7  per  cent.
 Australia  3.6  per  cent,  India  3.3  per
 cent  and  Indonesia  2.8  per  cent
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 Shri  Surendranath  Dwivedy:  A
 very  great  achievement!

 Shri  A.  K,  Sen:
 of  development  which  we  have
 achieved  during  this  whole  decade
 starting  from  952—54  ending  with
 96—63.  And,  in  fact,  so  far  as  the

 This  is  the  rate

 prices  are  concerned,  it  scems  we
 have  been  at  the  top.

 Shri  Yallamanda  Reddy  (Marka-
 pur):  Congratulations  to  the  Gov-
 ernment.

 Shri  A.  K.  Sen:  If  we  take  the
 base  year  as  (1958,  comparison  with  a
 few  advanced  countries  will  show
 that  though  in  those  countries  ihe
 development  has  bcen  phenomenal
 during  the  years  958  to  1964,  so  far
 ag  the  prices  are  concerned  our  prices
 have  soared  up  much  higher  whereas
 the  prices  in  those  countries  have
 progressed  either  not  at  all  or  al  a
 very  slow  pace.  If  we  take  the  figure
 for  the  base  year  as  100,  in  India  the
 wholesale  prices  were  95  in  950
 whereas  in  96]  it  went  up  to  113,
 in  4963  to  l9  and  in  964  to  134,  I
 take  it  that  in  965  it  has  gone  up
 much  more  because  we  have  had  to
 increase  the  dearness  allowance  in
 every  sector,  This  is  the  position  in
 our  country,  whereas  in  the  United
 States  the  prices  have  remained  at
 00  up  to  964  with  no  rise  and  we
 know  the  development  has  been  phc-
 nomenal  there  during  the  last  few
 years.  In  the  United  Kingdom  the
 prices  have  gone  up  only  up  to  112,
 very  much  less  than  ours,  and  in
 ‘1965,  due  to  various  measures,  it  has
 again  been  brought  down.  In  Japan
 it  has  gone  from  00  in  958  to  l03
 in  964—almost  no  rise  at  all—
 whereas  the  development  has  been
 phenomenal  and  production  has  risen
 tremendously  during  this  period  in
 Japan.  In  France  the  rise  has  been
 much  less  than  ours.  In  West  Ger-
 many,  where  again  the  development
 has  been  very  great,  the  rise  has  been
 only  from  00  to  104,  only  four  points
 during  these  years  compared  to  34
 points,  from  00  to  134,  in  our  country.
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 So  far  as  consumers’  price  index  is
 concerned,  the  results  are  the  same.
 We  have  gone  up  from  00  to  3i
 during  these  years  whereas  in  the
 other  countries  the  rise  has  beer
 very  much  less.  Take,  for  instance, the  United  States  of  America.  It  us
 only  107,  in  France  108,  in  West  Ger-
 many  l4  and  so  on.  That  chows
 that  the  real  income  must  have  gone
 very  much  less  during  these  years.
 Therefore,  it  is  difficult  to  imagine that  in  such  a  state  of  affairs,  where
 development  proceeds  at  such  a  slow
 pace  and  prices  soar  up  at  such  a
 rapid  pace,  development  is  possibie.
 It  is  axiomatic  to  conclude  that  deve-
 lopment  will  be  completely  impeded
 if  not  stultifled.

 This  problem,  therefore,  has  to  be
 attended  to,  and  it  can  only  be  attend-
 ed  to  by  framing  suitabie  measures
 which  will  induce  development  and
 at  the  same  time  control  prices.  The
 answer  could  not  be  by  _  increasing
 our  level  of  taxation,  the  incidence  of
 taxation  every  year,  but  the  answer
 must  be  found  in  increasing  the  net
 earnings,  the  tota]  earnings  from
 our  taxation  and,  at  the  same  time,
 framing  the  incidence  in  such  a  way
 that  it  falls  on  everybody  in  such  a
 manner  that  it  produces  the  least  re-
 percussion  in  our  process  of  develop-
 ment,  It  is  not  for  me  to  advise  the
 Finance  Ministry  nor  is  it  proper  to
 do  so  because  this  is  a  matter  which
 must  be  solved  by  continuous  and
 careful  study  of  the  processes  of  de-
 velopment  and  the  factors  which  create
 a  healthy  production  structure,  of  the
 conditions  which  lead  to  capital  for-
 mation  and  development  and  formu-
 lating  a  fiscal  policy  which  will  take
 note  of  these  deficiencies  and  these
 vices  from  which  our  economy  at  the
 present  moment  seems  to  suffer  and
 suffer  very  grievously.  Year  after
 year  the  question  has  been  posed  but
 the  answer  has  not  been  found.  And,
 if  |  may  say  50,  during  the  last  two
 decades  it  has  been  a  search  aimlessly
 for  the  desired  goal  or  for  the  desir-
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 ed  remedy,  and  he  will  be  a  very
 fortunate  Finance  Minister  who  will
 be  able  to  give  the  country  at  a  stoke
 the  proper  remedy  which  will  find  a
 proper  solution  for  these  vices  from
 which  the  economy  at  the  present
 moment  suffers.

 I  can  only  throw  a  few  suggestions
 for  the  purpose  of  indicating  why  it
 is  that  capital  formation  and  deveiop-
 ment  have  not  caught  up  as  the  rest
 of  the  world.  Compare  it  to  a  coun-
 try  like  Spain  which  was  as_  badly
 developed  as  our  country  or,  in  fact,
 one  of  the  worst  developed  countries
 in  Europe  even  up  to  1950,  Let  us
 see  how  our  level  of  taxation  compares
 with  other  countries.  I  have  prepared
 a  chart  to  show  how  we  ure  left  with
 very  little  surplus  after  our  taxation.
 Let  us  take  the  direct  taxation  first,
 because  it  is  very  difficult  to  estimate
 the  results  of  indirect  taxation  and
 we  can  only  guess  what  incidence  in-
 direct  taxes  may  have  at  different
 levels  of  income.  In  India  a  person
 having  an  income  between  Rs.  70,000
 to  Rs.  !  lakh—and  I  take  these  are
 the  persons  who  primarily  create
 capital,  apart  from  the  combined
 effect  of  small  investors  whose  small
 savings  may  be  mopped  up  for  the
 purpose  of  canalising  them  into  deve-
 lopmental  projects—before  the  sur-
 charge  was  again  introduced  this  year,
 was  charged  or  levied  up  to  last  year
 a  direct  tax  of  77.4  per  cent,  com-
 pared  with  58  per  cent  in  Australia
 for  the  same  income,  30  per  cent  in
 the  United  States,  27  per  cent  in  West
 Germany,  45  per  cent  in  Japan  and
 32.5  per  cent  in  the  United  Kingdom.
 So  that,  from  these  figures  alone  it  is
 reasonable  to  conclude  that  this  group
 of  people  will  have  a  large  surplus
 for  capital  development,  in  those
 countries.

 Shri  P.  Venkatasubbaiah  (Adoni):
 What  about  tax  evasion?

 Shri  A.  K,  Sen:
 that.

 I  am_  coming  to

 VAISAKHA  10,  868  (SAKA)  Bill,  966  4394
 Shri  Sham  Lal  Saraf  (Jammu  and

 Kashmir):  We  have  to  keep  our  social
 objectives  in  view  while  making  this
 comparison,

 Shri  A.  K,  Sen:  Now  at  the  same
 time,  this  incidence  is  not  able  to
 mop  up,  as  one  hon.  Member  has
 rightly  pointed  out,  large  amounts  of
 evaded  income  which  do  not  suffer
 taxation,  And  the  reason  is  to  be
 found  out  why  it  is  that  there  is  such
 a  widespread  practice  of  tax  evasion
 and  thereby  deprivation  of  large  reve-
 nues  ito  the  State.  If  all  that  was
 not  evaded  perhaps  the  incidence  on
 the  poor  man  would  have  been  very
 much  less,  because  the  total  revenue
 would  have  been  very  much  more.
 Therefore,  these  are  all  interlinked
 action  and  if  you  possibly  reduce  the
 Personal  leve]  of  taxation  there  will
 be  less  of  tax  evasion  and  if  there  is
 less  of  taxation  the  burden  will  be  Icss
 on  the  poor  man.  I  am  very  glad
 that  the  hon,  Finance  Minister  has
 relieved  a  part  of  the  burden  to  which
 the  lower  income  groups  were  sub-
 jected  to  as  a  result  of  the  ‘imit  of
 exemption  being  fixed  at  a  rather  low
 figure.  I  have  got  charts  prepared
 even  for  the  middle  classes.  It  will
 appear  from  a  study  of  these  various
 income-groups,  starting  from
 Rs.  26,000  to  Rs.  +1,20,000,  that  in  India
 we  leave  them  with  such  a  small  sur-
 plus  compared  with  other  countries
 that  the  total  capital  formation  nat‘u-
 rally  gets  impeded  and,  at  the  same
 time,  the  large-scale  practice  of  (ax
 evasion  has  made  the  burden  of  the
 honest  tax-payer  much  more  heavy.

 Shri  PL  Venkatasubbaiah:  Tax  eva-
 sion  is  confined  to  rich  people.

 Shri  A.  हू,  Sen:  Possibly.  It  is
 very  difficult  to  say.

 So,  what  I  say  is  that  the  problem
 has  to  be  faced,  and  the  problem  can-
 not  be  faced  or  solved  by  mere
 change  in  the  structure  of  taxation  or
 in  the  leve]  of  taxation.  It  has  to  be
 found  what  measures  are  to  be  de-
 signed  to  produce  a  better  commercial
 morality,  a  better  atmosphere  which
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 will  induce  a  sense  of  responsibility in  the  tax-payer,  which  rights  give to  the  State  what  is  due  to  the  State
 and,  at  the  same  time,  a  reasonable
 system  of  taxation  which  allows  the
 honest  tax-payer  to  retain  a_  litte
 surplus  for  himself  for  his  old  age. These  are  matters  which  have  to  be
 studied,  and  studied  with  the  heip
 of  very  great  experts,  representative
 of  the  commercial  public  and  tax-
 paying  public  and  income-groups  of
 every  level.  As  it  is,  every  year  the
 problems  arc  acknowledged,  they  are
 discussed  and  vet  we  seem  to  fail  to
 grasp  at  the  real  remedy  which  will
 allow  us  that  relief  which  comes  from
 a  solution  of  a  chronic  evil,  which
 seems  to  paralysc  our  economy.  Year
 after  year,  this  vicious  circle  is  going
 on—high  level  of  taxation,  great  bur-
 den  on  the  honest  tax-payer,  evasion
 of  tax  by  the  dishonest  tax-payer.

 Shri  Yallamanda  Reddy:  It  is  not
 correct,

 Shri  A.  हू,  Sen:  My  hon.  friend
 will  correct  the  impression  when  he
 rises,  ]  have  no  doubt,  but  he  need  not
 lake  the  trouble  to  correct  me  now.

 Now,  these  are  matters  which  I
 wou'd  appeal  to  the  hon.  Finance
 Minister  to  consider.  Fortunately,  he
 is  a  person  who  has  great  experience
 himself,  both  as  an  assessee  of  a  high
 income,  as  also  as  a  counsel  for  many
 assessees.  So,  he  can  take  cognizance
 of  the  problems  which  create  evasion
 and  also  problems  which  allow  these
 evasions  to  continue.  At  the  same
 time,  possibly  he  will  know  as  a
 practical  person  what  remedies  should
 be  devised  for  the  purpose  of  com-
 pletely  destroying  this  evil  of  tax
 evasion  so  that  it  will  bring  real  re-
 lief  to  the  honest  tax-payer.

 Shri  Tyagi:  How  much  _  has  the
 Exchequer  suffered  on  account  of
 this?

 Shri  A.  K.  Sen:  It  is  very  difficult
 to  say.  If  the  Finance  Minister  can
 hazard  a  guess,  I  ghall  he  very  much
 obliged.
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 As  I  said,  if  we  compare  ourselves
 with  Spain,  it  will  be  a  very  illustra-
 tive  study.”  In  2950  the  condition  of
 Spain  was  so  bad  that  they  had  to
 devalue  their  Piesta,  which  is  their
 currency.  There  was  not  a  single
 motor  car  produced  in  Spain  up  to
 ‘1955.  The  level  of  wages  was  very
 low.  Very  few  people  there  had
 even,  what  is  considered  today  a
 necessity  in  Europe,  namely,  a  televi-
 sion  set  or  a  refrigerator.  it  is  well-
 known  that  under  the  Franco  regime
 the  agricultural  population  was  very
 badly  treated  and  the  ordinary
 worker  knew  hardly  anything  of  the
 amenities  of  modern  life.  In  the
 year  +1959,  when  conditions  were  so
 bad  in  Spain,  the  entire  matter  was
 handed  over  to  a  very  able  Finance
 Minister,  Mr.  Alberto  Ullagretex.

 Shri  P.  Venkatasubbaiah:  As  we
 have  handed  over  to  the  Fimaee  Minis-
 ter  here.

 Shri  A,  K.  Sen;  Within  a  few  years,
 Spain  had  such  a  striking  revival,—
 revival  is  not  the  word;  I  would  say
 such  striking  @evelopment,  because
 Spain  was  never  advanced  either  in
 industry  or  in  agriculture~in  Europe.
 Today  there  327९  7  automobile  factor-
 ies  producing  1,75,000_  automobiles  a
 year  in  a  smal]  country  which  did  not
 produce  even  a  single  automobile  in
 1955.  Hundreds  of  factories  have
 been  set  up.  The  development  has
 been  60  per  cent  during  the  last  seven
 years—60  per  cent  in  the  =  gross
 national  product  and  activity  is  really
 buzzing  every  year.  there  is  boom  un-
 precedented  in  any  country  any-
 where  in  the  world,  as  we  notice  in
 Spain  today,  and  yet  it  was  consider-
 ed  to  be  a  semi-medieval  government
 under  an  unimaginative  dictatorship,
 which  certainly  knew  nothing  of
 Socialism.  One  man's  imagination
 has  brought  about  such  a  change,  and
 today  ft  has  a  huge  surplus  in  its  ex-
 port  earnings.  Though  it  had  to  de-
 value  its  currency  only  7  or  8  years
 ago,  today  its  foreign  exchange  re-
 sources  have  soared  up  to  unprece-
 dented  quantities
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 Shri  5.  M,  Banerjee  (Kanpur):  Be-
 cause  they  believe  in  bull  fighting;
 you  believe  in  bulls  only,  They  had
 matadors.

 Shri  A.  K.  Sen:  You  can  have  bull
 fighting  here  also.  IF  that  is  the
 secret,  we  should  not  mind  adopting
 bull  fighting,  if  that  gives  us  pros-
 perity.

 But  I  have  no  doubt  that  the  solu-
 tion  is  not  so  easy.  I  am  not  one  who
 is  so  much  enamoured  of  the  regime
 i  Spain.  In  fact,  it  is  a  hated  re-
 gime  where  individual  liberty  and
 freedom  have  been  crushed  ever  since
 the  Spanish  Revolution  of  1936,  I  am
 not  at  all  enamoured  of  what  has
 happened  in  Spain,  so  far  as  the
 political  rfghts  and  liberties  of  the
 people  are  concerned.  But  what  I  say
 is  that  it  must  be  said  in  fairness
 that  in  5  or  6  years  the  prosperity
 which  they  have  achieved  on  account
 of  one  man,  because  the  credit  does
 not  go  to  Franco  or  his”  regime  at
 all...

 An  hon.  Member:  Who  was  that?
 Shri  A.  K.  Sen:  Mr.  Alberto  Ulla-

 uretex,  the  Finance  Minister.  !  do
 not  know  him,  but  from  reports  |  find
 that  his  policies  have  achieved  suc-
 cess  in  the  sense  that  export  earnings
 have  gone  up,  industry  has  started
 booming  up,  agriculture  has  improv-
 ed.  wages  have  gone  up  and  every-
 thing  seems  to  be  prosberous  ex-
 cept...  (Interruption).

 Shri  Indrajit  Gupta:  Why  not  bor-
 row  him  instead  of  loans?

 Shri  A.  K.  Sen:  I  think,  the  appeal
 should  be  to  someone  elsc;  it  is  not  for
 me  to  borrow.

 This  is  the  way  in  which  we  should
 start  thinking  on  this  matter  because
 unless  we  succeed  fh  putting  a  stop  to
 the  spiralling  of  prices,  wholesale  and
 consumer  prices  going  up,  the  rate  of
 development  proceeding  at  a  snail'*
 pace,  unless  we  can  really  find  a  per-
 fect  und  complete  remedy  for  this
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 very  chronic  evil  which  has  been
 hunting  us  for  the  last  twg  years,  |
 have  no  doubt  that  changes  here  and
 changes  there,  a  few  changes  made
 cither  for  one  income  group  or  for
 another  group,  either  increasing  it  in
 one  place  or  decrcasing  it  in  another,
 would  not  be  able  to  bring  about  any
 permanent  remedy  for  this  most
 chronic  disease  from  which  we  have
 been  suffering.

 Mr.  Deputy-Speaker;:  Shri  Chatter-
 jee.

 Shri  Surendranath  Dwivedy:  I
 think,  I  should  have  got  a  chance
 now,

 Mr.  Deputy-Speaker:  |  have  called
 Shri  Chatterjee.

 Shri  Surendranath  Dwivedy:  How
 do  you  decide  this?  When  we  want
 precedence,  you  tell  us  that  ou:  turn
 comes  after  this  and  that.  But  when-
 ever  you  desire,  you  do  as  you  like.

 Mr.  Deputy-Speaker:  He  represents
 u  bigger  party.

 Shri  Surendranath  Dwivedy:  I  con-
 cede.  Let  him  speak,  but  this  is  not
 the  way.

 Shri  N.  C.  Chatterjee:  I
 that  I  was  not  well.

 told  him

 Shri  Strendranath  Dwivedy:  ‘hat
 is  all  right.  He  should  have  told
 that  to  us.

 Shri  ह,  C.  Chatterjee:  Sir,  when
 Shri  Sachindra  Chaudhuri,  my  col-
 league  and  friend  at  the  Bar  and  in
 the  profession  of  law,  was  appointed
 the  Finance  Minister,  |  was  possibly
 the  first  to  congratulate  him  and  I
 expected  that  he  would  not  be  troubl-
 ed  by  the  old  doctrine  of  rigidity
 which  was  the  evil  associated  with
 the  regime  of  Morarjibhai  Desai,  One
 day  Shri  Desai  was  asking  me,  “What
 is  wrong  with  me  that  you  people  arc
 after  me?”  I  told  him,  “Frankly,  it
 is  not  only  the  Gold  Control  Order
 but  something  worse.”  “What  is  177
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 he  asked  and  I  said,  “Your  obduracy,
 your  rigidity”.  Then  he  told  me.
 “Frankly  speaking,  I  am  always  open
 to  conviction;  you  convince  me  that
 the  Gold  Control  thing  is  wrong  and
 I  will  revise  it.”  “How  will  you
 revise  it?”  I  asked  and  he  said,  “J
 will  make  it  ©  stricter”.  That  ii
 Morarji  Desai.

 I  was  expecting  that  when  Shri
 Chaudhuri  became  the  Finance  Minis-
 ter,  he  would  be  the  first  man  to  res-
 Pond  to  the  national  demand  and  ro-
 move  this  hated  thing  which  is  not
 wanted  in  any  part  of  India.  Shri
 Hanumanthaiya,  a  senior  Congress
 Member,  voiced  the  opinion  of  large
 sections  of  our  people  and  I  whole-
 heartedly  support  it.  All  the  three
 profess2d  objective  have  failed.  First
 of  all,  the  objcctive  was  that  the  price
 would  go  down  to  the  international
 level.  You  know,  Sir,  that  it  has  not
 gone  down.  The  disparity  between
 the  international  level  and  the  prce-
 sent  price  is  simply  staggering  and
 the  gap  is  widening  every  day.
 Therefore  that  has  failcd.

 Secondly,  they  thought  that  there
 would  be  no  smuggling,  that  smuggl-
 ing  would  be  stopped  completely  by
 this  wonderful  Gold  Control  Order.
 You  know,  Sir,  smuggling  has  not
 stopped.  It  is  on  fhe  increase  and
 everybody  knows  in  this  country  that
 it  is  a  complete  failure  from  that
 point.

 ‘The  third  thing  was  that  the  old
 habit  of  the  people  would  change  and
 there  would  be  no  craving  for  gold
 storag:  and  so  on.  That  also  has
 completely  failed.  I  know,  in  the
 city  of  Calcutta  and,  I  am  reliably
 told,  also  in  other  ties  in  this  coun-
 try,  throughout  India  the  old  thing  is
 going  on.  There  has  been  deliberate,
 P:rsistent,  continued  violation  of  the
 Gold  Control  Order.  It  is  going  on
 with  immunity.  Only  the  rates  for
 appeasing  the  anti-corruption  people
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 have  gone  up.  But  the  poor  people
 have  got  to  pay.  Really,  the  jcwellers
 are  going  on  merrily  with  the  old
 thing.

 l  am,  therefore,  appealing  and  sup-
 porting  Shri  Hanumanthaiya’s  demand
 and  strongly  urging  the  Finance
 Minister  to  remove  fhis  tfing  which  is
 a  blot.  Hundreds  of  thousands  of
 families  are  starving  because  of  this—
 honest  people  who  were  making  with
 difficulty  two  ends  meet.  They  arc

 still  in  great  distress  in  these  days  of
 soaring  prices  when  you  have  _  not
 been  able  to  control  prices  and  it  is
 ‘ifficult  with  regard  to  food  and  other

 things.  You  should  remove  this  and
 that  would  be  a  good  response.

 I  am  also  supporting  my  hon.  friend,
 Dr,  Singhvi's  demand  with  regard  to
 this  Bastar  Business.  Bastar  is  not
 merely  a  question  of  law  and  order;
 it  is  something  more  serious.  That  is
 why  the  whole  country  is  perturbed
 and  why  all]  sections  in  Parliament
 are  distressed  over  it.  The  question
 is;  Does  law  and  order  mean  physical
 liquidation  of  inconvenient  opposition
 people  who  are  pitted  against  the
 Government?  That  is  the  main  pro-
 blem.

 I  ought  to  tell  you,  Sir,  that  this
 morning  I  had  the  privilege  of  meet-
 ing  the  President  of  the  Bar  Associa-
 tion  of  Jagdalpur  and  some  of  the
 most  prominent  leaders  of  that  Bar.
 You  will  be  amazed  to  konw--]  em
 quite  sure  that  they  were  not  telling
 me  something  which  is  untrue.
 They  told  me  that  there  is  absolutely
 no  separation  between  the  executive
 and  the  judiciary.  That  means,  the
 magistracy  is  completely  under  the
 thumb  of  the  executive.  The  so-called
 judicial  magistrate  cannot  function  as
 we  expect  the  judicary  to  function  in
 other  parts  of  India.  Not  only  that.
 300  people  were  rounded  up  and  kept
 in  jail.  Over  50  of  them  have  been
 brought  out  and  have  been  told,  “You
 will  be  granted  bail,  provided  you
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 sign  this  kind  of  declaration  confessing
 your  guilt,  that  you  had  taken  bows
 and  arrows  and  you  were  bound  bv
 the  Maharaja  to  do  certain  things.”
 They  were  made  to  make  certain  state-
 ments.  I  want  to  know  if  that  is  true
 or  not,  If  that  is  true...

 Shri  Tyagi:  This  cannot  be  possible.

 Shri  N.  0,  Chatterjee:  Actually,  50
 people  have  been  brought  out.  Thev
 were  granted  bail  while  others  have
 not  been  granted  bail  simply  because
 they  refused  to  sign  this.

 Shri  Tyagi:  This  cannot  be.

 Shri  N.  C.  Chatterjee:  You  do  not
 know.  It  ought  not  to  be  possible  but
 it  has  been  made  possible.  The  Presi-
 dent  of  the  Bar  Association  has  told
 me  that  the  poor  Adivasis  had  heen
 brought  out  on  this  kind  of  an  aseu-
 rance.

 Shri  Surendtanath  Dwivedy:  f
 killing  inside  the  palace  is  possible, this  also  is  possible.

 Shri  N.  C.  Chatterjee:  The  President of  the  Bar  Association  and  other  lead-
 ers  said  that  those  who  had  the  cour- age  to  say  that  they  would  not  sign that  kind  of  statements  were  not  grant.
 ed  bail  and  were  not  brought  out.

 ‘What  is  the  good  of  appointing  a
 High  Court  Judge  and  asking  him  to
 make  an  independent  inquiry  or  in-
 vestigation  if  these  people  are  treated
 in  this  manner?  Further,  section  44
 206९5  on  and  the  atmosphere  of  terro-
 rism  persists.  I  am  very  happy  that
 Acharya  Kripalani,  a  verv  respected
 Member,  is  taking  a  very  keen  inter- est  in  organising  defence.  I  hope,  he will  succeed  and  these  poor  people  will
 get  legal  assistance  to  represent  their
 case  properly.  But  these  impediments
 should  be  removed:  otherwise.  demo-
 cracy  will  be  a  farce  and  legal  proces-
 ses  will  be  thrown  away  completely.
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 Then,  I  am  making  an  appeal  to  the

 Finance  Minister  on  one  point.  I  wall
 take  a  few  minutes  of  the  Parliament's
 time  on  this.  I  want  to  tell  you  that
 organised  labour  throughout  India  to-
 day  is  very  deeply  distressed  over  this
 computer  business.  You  know,  Sir.
 this  automation  has  been  a  great.
 menace.  I  had  the  privilege  to  lead
 a  deputation  of  some  Members  of
 Parliament  to  Shri  T.  T.  Krishnama-
 chari,  who  was  the  Finance  Minister
 then.  The  LIC  people  are  in  great  dis-
 tress  because  one  computer  has  come
 and  it  is  being  installed  in  Bombav
 and  when  another  computer  comes  and
 is  installed  in  Calcutta.  God  knows
 what  will  happen.  Generallv.  one
 machine  does  the  work  of  4.000  peo-
 ple;  therefore,  to  instal  two  will  mean
 that  at  least  20.000  people  or  more
 will  be  rendered  surplus.  In  these
 davs  of  difficult  economic  situation  if
 20000  men  are  rendered  surplus.  dis-
 missed  or  retrenched,  what  will
 happen?

 I  told  Shri  Krishnamachari  to  give
 us  some  assurance.  We  do  not  know
 exactly  what  is  the  position.  In  Par-
 liament  a  question  was  asked.  I  think.
 bv  Shri  Banerjee  whether  it  is  cor-
 rect  that  one  automatic  machine  or
 computer  will  do  the  work  of  4.000
 people,  the  Deputy  Minister  or  the
 Minister  of  State  said,  “I  cannot  sav
 anvthing.”  But  we  have  got  figures
 from  other  countries.  As  a  matter  of
 fact.  as  vou  know.  millions  of  peonle
 were  rendered  jobless  jin  America  he-
 cause  a  large  number  of  comoputers
 were  heing  made  available  in  Ameri-
 can  industry  The  position  was  so  had
 that  although  with  the  exnanding  in-
 dustrv  in  America  thev  could  be  ah-
 sorbed—they  had  the  capacity  and
 the  will  to  ahsorb  and  thev  did  their
 best  to  absorh—that  President  Ken-
 nedy  had  to  apnoint  a  commission  to
 lnok  into  the  matter  hecause  this  te  a
 serious  menace.  This  is  a  serious
 matter.  One  computer  machine  has
 been  installed.  When  the  decision  wa«
 taken,  Mr.  T.  T.  Krishnamachari  told
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 {Shri  N.C.  Chatterjee} me—I  shall  be  fair)  to  him—"Mr.
 Chatterjee,  tell  them  I  am  not  like  the
 rider  who  hates  the  borse  which  threw
 him  over-board.”.  The  LIC.  you
 know,  in  the  Mundhra  case,  threw  him
 over-board  from  the  Finance  Ministry. He  said,  “I  do  not  have  any  grudge
 against  them.”

 Look  at  the  figures.  I  have  got  the
 figures  and  I  would  take  a  few  minu-
 tes  of  Parliament's  time  on  this.  It
 Was  decided  in  963  to  have  a  com-
 puter.  One  computer  means  payment
 of  Rs.  5  lakhs  as  rent  per  month.  For
 one  computer  they  are  paying  Rs.  00
 lakhs  as  rent,

 Shri  Priya  Gupta  (Katihar::  How
 much  will  be  the  foreign  exchange
 involved?

 Shri  N.  C.  Chatterjee:  It  means  over
 Rs.  ]  crore.  Before  the  decision  was
 taken  that  year,  2.819  men  were  tak-
 en  because  the  staff  had  to  be  increas:
 ed  as  there  was  an  increase  in  the
 number  of  policies.  The  increase  in
 the  number  of  policies  was  quite  a
 large  one,  9.25  lakhs,  and  the  number
 of  additional  people  taken  was  2,819.
 Then,  the  next  year,  although  the  num-
 ber  of  poiicies  almost  equally  increas-
 ed,  the  number  of  people  tation  was
 only  912,  that  is,  from  3000,  it  dropped
 to  1000.  What  is  the  latest  figure?
 The  increase  in  the  number  of  poli-
 cies  during  the  next  year,  was  about
 8  lakhs.  Do  you  know  the  number  of
 people  taken?  It  was  only  900.  That
 means,  while  they  knew  that  cvery
 year  2000  or  3000  additional  staff  was
 being  taken,  immediately  when  they
 had  a  computer,  they  stopped  recruit-
 ing  them  and  they  brought  down  re-
 cruitment  to  30  per  cent  of  the  average
 annual  recruitment,

 T  want  a  declaration  of  the  Govern-
 ‘ment’s  policy  in  this  matter.  Ag  a
 matter  of  fact,  the  Chairman  of  the
 L.I,.C.  had  made  some  statements  say-
 ing  that  there  would  be  no  real  re-
 trenchment.  But  we  want  an  assu-
 rance  from  the  Government.  The

 Finance  Minister  should  look  into  this
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 and  he  should  make  a  declaration  as  to
 what  is  the  type  of  computer  he  is
 bringing  in.  Are  they  going  to  instal
 another  computer  at  Calcutta?  What
 is  the  threat  to  the  employment  of
 these  poor  people?  They  have  been
 working  for  years  together.  The  em-
 ployment  potential  is  being  circum-
 scribed  because  of  the  computer  and
 the  decision  to  have  more  computers.
 That  is  the  point  on  which  I  want  a
 clear  declaration  of  policy.  Are  they
 going  to  be  persistent  in  this  or  are
 they  going  to  stick  to  Mr.  T.  T.
 Krishnamachari’s  definite  statement  iv
 Members  of  Parliament  saying,  “I
 give  you  my  word  of  honour,  so  long
 as  I  am  the  Finance  Minister,  com-
 puter  or  no  computer,  there  shall  be
 absolutely  no  retrenchment  on  _  this
 score.”?  But  I  do  not  know  what  will
 happen  because  they  are  now  speed-
 ing  up  with  it.  They  have  already
 brought  one  and  they  are  going  to  in-
 stal  another.  Let  us  know  whether
 they  are  going  to  instal  one  in  Cai-
 eutta.  Let  us  know  how  many  thou-
 sands  of  people  are  going  to  be  ren-
 dered  surplus.  Our  information  is
 that  14,000,  people  are  going  to  be
 affected.

 व्‌  have  seen  the  computer  manual.
 It  gives  wonderful  figures,  It  says
 that  in  one  second.  the  40]  computer
 makes  4]  Loan  quotations;  it  can  give
 Surrender  Valuc  of  43  Policies  and
 Puid  Up  Value  of  60  Policies.  The
 40  computer  can  solve  900  Loan
 Quotations  in  one  second  and  028
 Surrender  Valuations  and  200  Paid-
 lp  Valuations  can  be  done  within  a
 second.

 This  is  a  very  serious  matter.  I
 want  to  know  what  kind  of  computer
 thev  are  bringing  in.  Are  you  going
 to  be  persistent  in  this  or  are  you
 going  to  stick  to  the  policy  of  Mr.
 T.  T.  Krishnamachari  or  are  you  going
 to  have  a  new  policy?  Let  us  know
 how  many  thousands  of  people  wil!
 he  retrenched  and  how  you  will  ab-
 sorb  them  or  what  will  happen  to
 these  poor  people.
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 भरी  पारा हर  (शिवपुरी।):  इष्य  महोदय
 में  श्राप  का  ब्रा भारी  हूं  क  भाप  ने  मुझे  चलने
 का  प्रचार  दिया।  इस  देश  के  वर्तमान
 ग्राफिक  संकट  के  समय  में  दौर  खास
 तौर  पर  उस  समय  जबकि  हम  युद्ध  से  प्रभी
 फारिग  हुए  हैं  शौर  प्रकाश  में  युद्ध  के बादल
 दूसरी  तरफ़  से  उमड़ना  शुरू  हुए  हैं  हमारे
 र्थ  मंत्री  ने  जो  बजट  पेश  किया  है  वह  इस
 के  लिए  बधाई  के  पात्र  हैं  ।

 यद्यपि  भिन्न  भिन्न  पतलूनों  को  लेकर
 ग्रालोचनाएं  की  गई  हैं  लेकिन  यदि  उन  की
 मुश्किलातों  को  भी  देखा  होता  कि  राष्ट्र  को
 किन  किन  संकटों  का  सामना  करना  पड़  रहा
 है  इस  आत  पर  भी  अगर  मेरे  से  पहले  बोलने
 वाले  वक्तव्यों  ने  विचार  किया  होता  तो
 मेरा  विश्वास  है  कि  उन  की  पश्रालोचनाञ्रों
 का  प्राधार  कुछ  दूसरा  होता  |

 उन्होंने  ऐसे  कठिन  प्रचार  पर  यह  एक
 संतुलित  बजट  पेश  किया  है  उस  के  लिए  मैं
 उन्हें  बार  बार  बधाई  देता  हूं  लेकिन  साथ  ही
 साथ  मैं  प्रिया  यह  कर्तव्य  समझता  हूं  कि
 कुछ  ऐसे  सुझाव  भी  उन  के  सामने  पेश  करूं
 जिससे  उन  की  कठिनाइयां  कुछ  हल  हो  जांय  t
 उदाहरण  के  तौर  पर  विगत  दो  वर्षों  में
 लेखाजोखा  कमेटी  में  बैठने  के  समय  मुझे
 ऐसा  प्रभुत्व  हुमा  है  कि  इस  देश  में  दो,  तीन
 इस  प्रकार  की  ब्रूटियां  मौजूद  हैं  जिनको  दूर
 करने  के  लिए  जिनकी  कि  जांच  करने  के
 लिए  यदि  कोई  एक  हाई  पावर  कमिशन  बैठा
 दिया  जाय  तो  राष्ट्र  को,  राष्ट्र  की  सरकार  को,
 राष्ट्र  के विकास  कार्यों  को  और  राष्ट्र  की  रक्षा
 व्यवस्था  के  लिए  करोड़ों  नहीं  प्रश्नों  की
 व्यवस्था  फौरन  हो  सकती  है  ।  सिर्फ  शासन
 को  जागरूक  होकर  कुछ  कदम  उठाने  की
 ग्रा वश्य कता  हैं  |

 प्रभी  कुछ  छिपे  हुए  धन  का  जिक्र  किया
 गया  ।  सरकार  ने  भी  समय  समय  पर  ऐसा
 आभास  दिया  है  कि  इस  मुल्क  में  लगभग
 3000  करोड़  रुपये  का  छिपा  धन  मौजूद  है  t
 स्वयं  मैं  समझ  नहीं  पाता  हूं  कि  जब  सरकार
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 ऐसा  महसूस  करती  2  तो  इस  को  व्यवस्था
 करने  में  उस  को  दिक्कत  क्‍या  प्रा  रही  है  ?
 ऐसा  मालूम  होता  है  कि  कहीं  इच्छा  शक्ति  को
 कमी  है  भ्रस्यथा  शक्ति  की  कमी  तो  है  नहीं  ।
 भारत  की  जनता  ने  इस  सरकार  को  इतना
 शक्तिशाली  बनाया  है  इतनी  शक्ति  दी  है  कि
 उस  ने  संकट  की  घड़ी  में  उस  दुश्मन  के  दांत
 भट्ट  किये  जिसके  कि  ऊपर  प्रक्रिया  पौर
 इग्लैंड  जेसी  महाशक्तियों  का  वरद  हस्त  था
 ग्रोवर  जिस  को  कि  उन्होंने  हमारे  विंड  उकसा
 उकसा  कर  खा  किया  था  |  जब  सरकार  इस
 काले  धन  पर  हाथ  लगायेगी  सो  क्‍या  सरकार
 यह  समझती  है  कि  वह  भारत  की  जनता  सरकार
 की  बात  को  उलट  देगी  ?  मेरा  विश्वास  है  कि
 भारत  की  जनता  ऐसा  नहीं  करने  वाली  है  t
 सरकार  को  ज़रा  साहस  के  साथ  कदम  उठाना
 चाहिए  ।  सरकार  के  पास  पार्थ  शास्त्रियों  की
 कमी  नहीं  है  जोकि  सरकार  को  यह  बदला
 सकते  हैं  कि  वह  काला  धन  किस  प्रकार  से
 छूमंतर  होकर  जैसे  सूर्य  के  सामने  भाप  उड़
 जाती  है,  सय  के  सामने  होम  नष्ट  जाती  है.
 जैसे  बरफ़  की  डली  गल  जाया  करती  है  उसी
 तरह  से  यह  3000  करोड  का  कालाधन
 तीन  महीने  के  प्रकार  काफूर  हो  जायगा.  काले
 नोट  कागज  के  टुकड़े  बन  जायेंगे  जिन्हें  कि
 लोग  सिगड़ी  जलाने  में  काम  में  लायेंगे  ।
 'प्रखर  प्राय  उस  पर  नियंत्रण  कर  लेंगे  ो
 व्यवस्था  को  विकृत  करने  के  काम  में  उस
 रुपये  को  नहीं  ले  सकेंगे  ।  मेरे  पास  समय  नहीं
 है  कि  मैं  उस  सम्बन्ध  में  एक  प्री  योजना  पेश
 करता  ।  मैंने  उस  पर  विचार  किया  है  प्रौढ़
 यह  योजना  भी  पेश  कर  सकता  था  लेकिन
 सारा  समय  उसी  में  चला  जायगा  |  अवसर
 जाने  पर  &  वह  भी  श्राप  के  सामने  रखना  ।
 लेकिन  एक  क्रांतिकारी  कदम  प्रखर  श्राप  ह ज
 उठाया  सो  ब्रिज  से  तीन  महीने  के  बाद  वह
 3000  करोड़  रूपया  काफी  की  तरह  गायब

 हो  जायगा  शौर  इतना  रुपया  भारत  देश  में
 दि  जायगा  जोकि  सफेद  रिया  कहलायेगा
 द्रोह  जिससे  न  रुकावटें  होगी  कौर  न  किसी
 को  कोई  परेशानी  होगी,  न  किले  बढ़ेंगी
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 [श्री  पाराशर]
 और  न  काले  धन  की  समस्या  रहेगी।  इसलिए
 मैं  भ्र पने  अर्थ  मंत्री  महोदय  से  और  उन  के
 जरिए  सरकार  को  यह  निवेदन  करना  चाहता
 हैं  कि  यदि  वह  इस  भारत  की  जनता  की
 विश्वासपात्र  रहना  चाहती  है  यदि  वह  इस
 देश  के  प्रति  न्याय  करना  चाहती  है  यदि  वह
 अपनी  जिम्मेदारी  को  इस  देश  के  प्रति  निभाना
 चाहती  है  दौर  बह.  चाहती  है  कि  इतिहास
 में  लिखा  जाय  कि  संकट  की  घड़ी  में  इस  देश
 की  सरकार  ने  भ्षने  देश  की  जनता  की  सच्ची
 सेवा  की  तो  सब  से  पहले  उन  को  इस  का  प्रबंध
 करना  चाहिए  ।  मैं  केवल  इस  समय  इतना  ही
 कहना  चाहता  हूं  कि  एक  हाई  पावर  कमिशन
 बैठा  कर  जांच  करके  तत्काल  योजना  बनाई
 जाय  कि  कैसे  उस  को  रोका  जा  सकता  है  कौर
 उस  को  फौरन  लागू  किया  जाय  ।

 इसी  प्रकार  से  श्रीमन्‌,  कमेटी  के  काम
 के  सिलसिले  में  मालूम  हुआ  कि  प्रश्नों  रुपया
 प्रभी  उन  लोगों  के  पास  पड़ा  हुआ  है  जिसको
 कि  कर  के  रूप  में  वसूल  करना  है  जोकि
 कोटियों  में  रह  रहे  हैं,  बंगलों  में  रहते  हैं  प्रौर
 कारों  में  चलते  हैं  कौर  जिनके  कि  पास  बैक
 बैलेंस  है  ।  कागजी  घोड़े  सरकार  दौड़ा  रही  है  ।
 कागज़ी  जवाब  पेश  कर  दिये  जाते  हैं  मगर  रुपये
 के  दर्शन  नहीं  होते  हैं  a सरकार  एक  कमीशन
 बिछाए  शौर  जांच  करवाए  ।  इस  प्रकार  करोड़ों
 नहीं,  अरबों  की  व्यवस्था  होगी  ny  इस  बारे
 में  अंकड़े  मौजूद हैं  |  सरकार  पब्लिक  एकाउंट्स
 कमेटी  की  रिपोर्ट  को  देख  ले--औऔर  बृज
 देखने  को  प्रावश्यकता  नहीं  है  ।

 इसके  अलावा  कई  ऐसी  संस्था ये  भी  हैं,
 जो  कि  सफ़ेद  हाथी  की  तरह  हैं  -  सरकार  ने
 उन  को  प्रताप-शनाप  तरीके  से  न  जाने  कितना
 रुपया  दे  रखा  है  ।  मैं  इस  वक्‍त  इस  सम्बन्ध  में
 ब्यौरे  में  नहीं  जा  सकता  हूं  ।  कितनी  ही  ऐसी
 संस्थायें  हैं,  जिन  को  सरकार  ने  करोड़ों  नही,
 प्रश्नों  रुपया  दिया  हुआ  है,  लेकिन  देश  की
 सेवा  में  दौर  देश  के  विकास  तथा  उन्नति  के
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 लिए  उन  का  जो  उपयोग  हुमा  है,  वह  लाखों
 के  बराबर  भी  नहीं  है  ।  इसलिए  यह  भ्रावश्यक
 है  कि  सरकार  इस  बात  की  जांच  करवाए
 कि  किस  किस  संस्था  को  ग्रान्ट  ध्रौर  लोन
 वगैरह  के  रूप  में  रुपया  दिया  गया  है,  उस
 रुपये  का  उपयोग  कैसे  हो  रहा  है  कौर  भागे
 उस  की  व्यवस्था  कैसे  की  जानी  चाहिए  |
 अगर  ऐसा  नहीं  किया  जा  सकता  है,  तो  उन
 को  बन्द  कर  दिया  जाये  ।

 प्राय  यह  हो  रहा  है  कि  सरकार  ने
 देश  में  इमर्जेन्सी  डिक्लेयर  की  हुई  है,  देश  में
 ग्रापात्काल  शौर  संकट-काल  की  घड़ी  है
 जब  कि  हमारे  योजना  मंत्री  पराये  दरवाज़े
 को  खटखटाने  के  लिए  गए  हुए  हैं  कि  रुपये  की
 व्यवस्था  कैसे  हो,  लेकिन  हमारे  घर  में  ही
 रुपये  की  व्यवस्था  हो  सकती  है,  इस  तरफ़
 सरकार  ने  भ्र पनी  रोक  बन्द  कर  रखी  है  ।
 समझ  में  नहीं  जाता  कि  प्राचीन  हस  देश  का
 क्‍या  होगा  |

 हमें  राज  वह  दिन  याद  जाता  है,  जब
 साइमन  कमीशन  यह  जांच  करने  भारत
 कराया  कि  हिन्दुस्तान  की  जनता  स्वराज्य
 चलाने  के  योग्य  हे  या  नहीं  ।  उस  समय  लाला
 लाजपतराय  शौर  उन  के  साथियों  ने  छाती
 खोल  कर  कहा  था,  'ऐ  विदेशियों,  हम  राज्य
 चला  सकते  हैं  या  नहीं,  इस  की  जांच  करने
 वाले  तुम  होते  कौन  हो  ny  तुम  इस  सीने  पर
 लाठी  ग्रोवर  गोली  चला  सकते  हो,  लेकिन
 हमारी  जांच  नहीं  कर  सकते  0  इलाज  भी
 हम  को  यही  नीति  ग्र पना नी  चाहिए  थी  ।
 हमें  झपना  प्लान  उसी  तरह  बनाना  चाहिए
 था,  जिस  तरह  कि  हम  अपने  झ्रादरणीय  राष्ट्र-
 नायक,  पंडित  जवाहरलाल  नेहरू,  के  समय
 बनाया  करते  थे  |  झगर  हम  चाहते,  तो  हम
 दो  प्रकार  के  प्लान  बना  सकते  थे,  एक  रिसो-
 सिख.  वेस्ट  प्लान,  जो  हम  भ्र पने  रिसोर्सिज  के
 आधार  पर  चला  सकते  हैं  शौर  दूसरा  एड
 वेस्ट  प्लान,  जो  कि  एड  मिलने  पर  चलाया
 जाये  शौर  एड  न  मिलने  पर  न  चलाया  जाये  t
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 मुझ  से  पहले  अभी  माननीय  सदस्य  ने  जो
 वह  कहा  है  कि  उन  को  दुख  है  कि  अशोक
 मेहता  साहब  हमारे  प्लान  के  बारे  में  चर्चा  करने
 के  लिए  बाहर  गए  हैं  कौर  उन  को  नहीं  जाना
 चाहिए  था,  मैं  उस  से  पूरी  तरह  से  सहमत  हूं  ।
 ग्र पनी  योजना  को  डिस्कस  करने  के  लिए
 उन  को  हरगिज़  प्रक्रिया  नहीं  जाना  चाहिए
 था  ।  राज  समय  भा  गया  है  कि  जिस  प्रकार
 श्री  लाल  बहादुर  शायरी  ने  हिम्मत  के  साथ
 अ्रमरीका  के  प्रेसिडेंट  से कह  दिया  था  कि  उन
 से  मिलने  के  लिए  समय  नहीं  है,  उसी  प्रकार
 फ़ौरन  यहां  से  श्री  भ्र शोक  मेहता  को  यह  मैसेज

 भेज,  दिया  जाये  कि  वापिस  चले  प्रांतों,  प्रखर
 हिन्दुस्तान  में  ताकत  होगी,  तो  वह  प्रगति
 योजना  बना  लेगा  और  उन  देशों  से  सहायता
 भी  ले  लेगा  ।  दूसरे  देश  यह  याद  रखें  कि  वे
 हम  को  खैरात  में  सहायता  नहीं  दे  रहे  हैं,  बल्कि
 वे  प्रगति  इज्ज़त  शौर  प्रगति  ज़िन्दगी  को
 बचाने  के  लिए  अपनी  मौत  की  घड़ी  को  टालने
 के  लिए  हमें  सहायता  दे  रहे  हैं-वे  हमारी
 झोली  में  खैरात  नहीं  डाल  रह  हैं  ।  हिन्दुस्तान
 शताब्दियों  से  भ्रमर  रहा  है  शौर  कमर  रहेगा  |
 इस  का  कुछ  भी  बिगड़  नहीं  सकता  है  ।  लेकिन
 विदेशियों  के  सामने  झोली  करेला  कर  हम  अपनी
 इज्जत  भी  गंवा यें गे  भ्र पनी  शक्ति  शौर  भ्र पनी
 योजना  भी  गंवायेगा  शौर  हमारे  पल्ले  भी  कुछ
 नहीं  पड़ने  वाला  है  t

 विकास  की  व्यवस्था  के  सम्बन्ध  में  मैं
 एक  निवेदन  शौर  भी  करना  चाहता  हूं  ।  जब
 हम  ने  स्वराज्य  लिया,  तो  देश  के  करोड़ों
 व्यक्तियों  ने  उम्मीद  की  थी,  की  है  शोर  थे  कर
 7?  %  ही  जनता  के  साथ  न्याय  होगा  प्रौढ़
 प्रत्येक  क्षेत्र  का  विकास  न्याय  धौर  संतुलन
 के  आघार  पर  किया  जायेगा  ।  मैं  श्राप  के
 सामने  एक  दृष्टान्त  पेश  करता  हूं  |  यह  न
 समझा  जाये  कि  मैं  केवल  प्रपनी  स्टेट  के
 सम्बन्ध  में  कहना  चाहता  हूं  t  चूंकि  मुझे  इस
 बारे  में  जानकारी  है,  इसलिए  मैं  प्राधिकृत
 रूप  से  कहने  का  साहस  करता  हूं  t
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 मध्य  प्रदेश  से  लाखों  मन  पूरन  प्राय:  हर
 साल  देश  के  भिन्न  भिन्न  भागों  में  भेजा  जाता
 रहा  है  t  चूंकि  इस  वर्ष  देवी  प्रकोप  के  कारण
 वहां  पर  अकाल  की  स्थिति  हो  गई  है,  इसलिए
 वहां  भ्रमण  कुछ  कम  सभा  है।  किसान
 सहकारी  बैंकों  से  जो  कर्जा,  लेता  था,  वह
 उस  को  अदा  नहीं  कर  सका  ।  यह  मोटी  सी
 बात  है  देखने  शौर  समझने  की  ।  इस  में  सबूत
 की  प्रावश्यकता  नहीं  है  ।  हस  स्थिति  में  मध्य
 प्रदेश  की  सरकार  धौर  वहां  के  एलेक्स  बंक
 ने  रिज़र्व  बेक  से  निवेदन  किया  कि  उस  के  पास
 क्रेडिट  स्टेबिलाइज़ेशन  फ़ंड  होता  है,  उस  में
 से  वह  कुछ  ऋण  उन को  दे  दे,  क्योंकि  भ्र काल
 की  वजह  से  उस  को  सदा  नहीं  कर  सकते  हैं  t
 हर  एक  छोटी  से  छोटी  सोसायटी  में  इसी  काम
 के  लिए  क्रेडिट  स्टेविलाइजेशन  फ़ंड  होता  है  n
 रिज़र्व  बैंक  ने  कुछ  मदद  करने  के  बजाये  इस
 प्रकार  का  रुख  'झब्त्यार  किया,  जिस  को  देख
 कर  हमें  दुख  होता  है  |  भ्राखिर  हमारे  साथ  यह
 सौतेला  व्यवहार  क्‍यों  है  ?

 हम  भी  बताना  चाहते  हैं  कि  रिजर्व  बेक
 ने  इतनी  भ्रनियमिततायें  की  हैं,  दूसरी  रियासतों
 के  साथ  पक्षपात  कर  के  करोड़ों  रुपये  दिये  हैं
 कि  भ्रमर  हम  फ्रोड  करेंगे  तो  बदनामी  हो
 जायेगी  ।  पभ्राशखिर  हम  मांगते  हैं  इसलिए  कि
 हमारे  यहां  प्रकार  पड़ा  हुमा  है  |  क्या  बजह
 है  कि  हम  को  सहायता  नहीं  दी  जाती  है  ?
 एक  तरफ़  सरकार  किसानों  को  कहती  है  कि
 वे  ज्यादा  प्रश्न  पैदा  करे  बौर  दूसरी  तरफ़
 जब  किसानों  के  पास  वास्तव  में  कुछ  पैदा
 नहीं  हुमा  है  प्रौढ़  वे  ऋण  की  व्यवस्था  नहीं
 कर  सकते  हैं,  तो  सरकार  कहती  हैं  कि  उस
 के  पास  पैसा  नहीं  है,  वे  लोग  कही  शौर  जा  कर
 पैसे  का  इन्तजाम  कर  लें  /  इस  प्रावस्था  में  यह
 सरकार  प्रौढ़  रिजर्व  बंक  किस  काम  के  लिए
 हैं  ?  क्‍या  इसलिए  कि  चाहे  जिस  प्रकार  से
 मनमानी  कर  के  पुरानी  'शंहशाह.  दिखाई
 जाये  ?  हम  बता  देना  चाहते  हैं  कि  यदि  इस
 प्रकार  का  व्यवहार  हुमा,  तो  इस  का  परिणाम
 बरच्छा  नहीं  होगा,  देश  की  प्रां-व्यवस्था  बह
 खंड  हो  जायेगी,  बिगड  जायेगी  t
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 [at  पाराशर]
 राज  हमारे  यहां  हो  यह  रहा  है  कि सरकार

 लेवी  लेती  है  भभोर  सहकारी  समितियों  को
 लंबी  लेने  का  भ्रधिकार  दिया  गया  है  किसानों
 को  कह  दिया  गया  है  कि  जो  कीमत  होगी,  वह
 उन  को  दे  दी  जायेगी  और  इस  के  भ्र लावा  नगर
 बिकने  पर  कुछ  मुनाफ़ा  हुमा,  तो  पचास  प्रतिशत
 मुनाफ़ा  किसानों  को  वापस  किया  जायेगा  ।
 यह  योजना  सुन्दर  है,  लेकिन  रुपये  के  अभाव
 में  क्या  होता  है  कि  सहकारी  समिति  किसानों
 को  भ्र नाज  की  कीमत  तत्काल  नहीं  चुका  सकती
 है  ।  मगर  सरकार  यह  योजना  चलाती  है,  तो
 उस  की  व्यवस्था  उस  को  करनी  चाहिए  t
 नतीजा  क्‍या  होता  है  कि  किसान  एक  अजीब
 परेशानी  में  पड़  जाता  है  ।  दूसरे  को  वह  बेच
 नहीं  सकता  है  ।  प्राइवेटली  कोई  खरीद  नहीं
 सकता  है  एक  दाना  भी  ।  सहकारी  समिति  के
 पास  पैसा  नहीं  है  ।  भ्रमर  रिज़र्व  बैंक  के  पास
 जाते  हैं,  तो  वह  पैसा  नहीं  देता  है  1  भ्रमर  भारत
 सरकार  के  पास  जाते  हैं,  तो  भारत  सरकार
 रिज़वी  बंक  का  दरवाज़ा  बता  देती  है  ।  इन
 सब  बातों  को  बारीकी  से  देखना  पड़ेगा  ।

 ऐसी  कौर  भी  हरनेक  बातें  हैं,  जिन  को
 ब्योरेवार  पेश  कर  के  मैं  सदन  का  समय  नहीं
 लूंगा  a  लेकिन  एक  दो  प्राप्यक  बातों  का  मैं
 उल्लेख  करना  उचित  समझता  हूं  ।  उत्तर
 मध्य  प्रदेश  में  50  मील  लम्बा  शौर  50
 मोल  चौड़ा  ग्वालियर  से  ले  कर  गुना  तक  का
 एक  क्षेत्र  है,  जहां  लोहा  भरा  पड़ा  है  ।  मैंने
 सब  से  पहले  उस  लोह  को  निकालने  के  सम्बन्ध
 में  सवाल  उठाया  ।  हमारे  मिनिस्टर  जवाब
 देते  हैं  कि  वहां  लोहा  है  ही  नहीं  ny  जब  मैंने
 बार-बार  कनसल्टेटिव  कमेटी  में  दौर  हर
 एक  कमेटी  में  यह  सवाल  उठाया,  तो  उत्तर
 पाया  कि  जांच  करवाने  के  लिए  हमारे  पास
 बजट  नहीं  है  1  जब  मैंने  जोर  दिया  कि  कुछ
 थोड़ी  जांच  कराई  जाये,  तो  उत्तर  धाता  है  कि
 कुछ  लोहा  है  ।  तब  मैंने  कहा  कि  थोड़े  का
 सवाल  नहीं  है,  आंकड़ों  से बात  कीजिए  ।  मैंने
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 गांवों  के  नाम  बताए,  तो  मुझ  से  पूछा  गया  कि
 वे  गांव  सड़क  से  कितनी  दूर  हैं,  वे  गांव  हैं  कहां,
 उन  का  भूगोल  क्‍या  है  झश्रादि  ।  क्‍या  ये  बातें
 मुझे  बतानी  चाहिएं  ?  मैं  एक  ग़रीब  आदमी
 हूं  ।  जनता  ने  मुझे  चुन  कर  भेजा  है  मेरे  पास
 साधन  नहीं  है  1  फिर  भी  मैंने  उन  गांवों  कौर
 उस  क्षेत्र  की  पूरी  जानकारी  भेजी  ।

 श्री  त्यागी  :  क्वालिटी  कितनी  है  ?

 श्री  पारा दर  :  क्वांटिटी  बहुत  है।  कम
 से  कम  उस  आयरन  बोर  को  निकाला  तो
 जाये  ।  बाद  में  उस  का  कारखाना  चाहे  उत्तर
 प्रदेश  में  लगा  दिया  जाये  ।  वहां  पर  प्रायरन
 झोर  72  परसेंट  से  92  परसेंट  है  ।  क्वांटिटी
 की  बात  करने  से  कोई  फर्क  नहीं  पड़ेगा  ।

 सरकार  को  देश  के  हर  एक  भाग  और  क्षेत्र
 के  साथ  न्याय  करना  पड़ेगा,  वर्ना  न्याय  करवाया
 जायेगा  ।  यह  भी  ताकत  जनता  रखती  है  ।

 जहां  तक  जन  कष्ट  का  सम्बन्ध  है,  मैंन
 962  %  ददंभरी  झ्रावाज़  में  कहा  था  कि  जिस

 क्षेत्र  से  मैं  प्राता  हूं,  वहां  पर  स्त्रियां  बगल  में
 बच्चे  को  दबा  कर,  सिर  पर  घड़ा  रख  कर,
 गर्मियों  में  झूठ  राठ  मील  पैदल  पानी  लेने
 के  लिए  जाती  हैं  tv  मैंने  हर  एक  कनसल्टेटिव
 कमेटी  में  यह  सवाल  उठाया  ny  ग्राम  भी
 1966,  में,  जवाब  दिया  जाता  है  कि  योजना

 बन  रही  है  ny  हम  प्रोग्रेस  को ललकारा  करते  थे
 कि  वे  देश  का  शासन  जनता  के  हित  में  नहीं
 चलाते,  इसलिए  वे  चले  जायें  । इस  सरकार  की
 भी  बही  हालत  है  ।  चार  वर्ष  के  बाद  भी  यही
 जवाब  दिया  जाता  है  कि  योजना  बन  रही  है  |
 झगर  यह  सरकार  चार  वर्ष  में  एक  क्षेत्र  में
 पानी  की  समस्या  को  भी  हल  नहीं  कर  सकती
 है,  तो  वह  किस  म  की  दवा  है  ?

 जेसा.  कि  बाप  जानते  है,  चम्बल  घाटों
 में  डाकुओं  ने  बड़ा  हल्ला  कौर  उत्पात  मचा
 रखा  है  यह  समस्या  बहुत  पुराने  ज़माने  से
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 wat  शा  रही  है  ।  इस  समस्या  को  हल  करने
 के  लिए  यह  प्रावश्यक  है  कि  वहां  पर  एक
 सैनिक  विद्यालय  की  स्थापना  की  जाये,  जिस
 में  वहां  के  भच्छे-प्रो  युवक  प्रवेश  पा  सकें  ।
 फिर  सरकार  देखे  कि  वहां  पर  एक  भी  डाक्‌
 रहता  है  या  नहीं  ।  पचास  साल  पहले  भी  वहां
 पर  डाकुझों  की  समस्या  उत्पन्न  हुई  थी।  उस
 जमाने  के  शासक  ने  तमाम  होशियार  लड़कों
 को  भ्र पनी  आर्मी  में  भक्तों  कर  लिया,  जिस
 का  परिणाम  यह  हुआ  कि  डाकिनों  की  कोई
 समस्या  नहीं  रही  ।

 यह  सरकार  कोई  काम  नहीं  करती  है
 और  समस्या प्र ों  को  ले  कर  रोने  बैठ  जाती  है  ny
 जब  तक  वह  कोई  कदम  नहीं  उठायेगी,  तब
 तक  उस  की  कोई  समस्या  हल  नहीं  होगी  t

 दूरदर्शिता  की  दृष्टि  से  बार-बार  मैं
 भ्रापको  कटता  हूं  कि  ड्राप  उत्तर  प्रदेश  की
 कानपुर,  झांसी,  धौर  रवीना  की  फौजी  छाव-
 नियों  को  फौरन  रेलवे  स्टेशनों  से  मिलाइये  ।
 संकट  के  समय  में  चाह  व.  पंजाब  की  तरफ  से
 हो  या  राजस्थान  की  तरफ  से  आपको  सैनिकों
 को  इधर  उधर  भेजने  में  इससे  बहुत  प्रसाद
 हो  जाएगा  प्रो  जबलपुर  वगैरह  के  जो
 शखागार  हैं,  उनको  ड्राप  फौरन  फ्रंट  पर  भेज
 सकते  ।  किसी  भी  वक्‍त  जब  खतरा  पैदा  हा
 तो  इससे  यातायात  की  व्यवस्था  बन  जाएगी  ।
 अगर  शापने  ऐसा  नहीं  किया  त  श्राप  मुश्किल
 में  पड़  जायेंगे  मैं  चार  अब  से  इस  बात  को
 कहता  शा  रहा  हूं  t  प्राकार  देखना  चाहिये
 किस  शोर  ध्थ/न  देने  की  जरूरत  है  ५।  नहीं
 4

 उपाध्यक्ष  सहोदर  :  कब  शाप  समाप्त
 करें।  छापने  पन्द्रह  मिनट  ले  लिये  हैं  t

 tt  पाराशर  :  रेलवे  बजट  पर  मैंने  भाग
 नहीं  लिया,  किसी  ग्रांट  पर  मैं  नहीं  बोला  हूं  t
 इस  वास्ते  थोड़ा  सा  सथ4  मां  मुझे  आप  कौर
 x3

 VAISAKHA  10,  888  (SAKA)  Bill,  966  34334

 पाली  (सवाई  माधोपुर)  पर  राजस्थान
 से  मिलने  बाला  जो  एरिया  है  भागने  एक  पुल
 बनाने  की  व्यवस्था  की  हैं  ।  इसके  लिए  मैं
 आपको  बहुत  बहुत  बधाई  देता  हूं  ।  लेकिन
 यह  पुल  ग्रभी  तक  कागजों  पर  भ्र धिक  बना
 हुआ  है  i  भी  तक  इस  पर  काम  चालू  नहीं
 हुमा  है।  ऐसा  ही  प्रगर  रहा  तो  प्रा पकी  जो
 ग्रांट  है  बत  लैप्स  हो  जाएगी  शौर  मापकों
 दुबारा  ग्रांट  लेनी  पड़ेगी  ।  वह  चीज़  फाइलों
 में  ही  दब  कर  रह  जाएगी  ।  मुझे  डर  इसी
 बात  का  है  कि  जिस  तरह  से  पुल  टूट  कर  पानी
 में  डूब  जाता  है  बसे  ही  फाइलों  में  ही  यह  पुल
 बन  कर  न  रह  जाए।  में  निवेदन  करना  चाहता
 हूं  कि  जल्दी  से  इस  पुल  को  बना  दिया  जाए  |

 ब  में  राष्ट्रीय  नीतियों  के  सम्बन्ध  मे
 कुछ  कहना  'चाहता  हूं  ।  चाहे  श्राप  हस  कान
 से  सुनें  या  उस  कान  से  सुनें  लकन  इस  पर  बाप
 को  ध्यान  देना  हदी  होगा  ।  नीति  के  तौर  पर
 इसे  बाप  मंजूर  कर  दवे  हों  T  न  कर  रहे  हों,
 लेकिन  न्दुस्तान  की  गति  ही  नहीं  जब  तक
 कि  व  भ्र पना  परमाणु  बम  नहीं  बना  हता  है  t
 पह  मैंने  पार  साल  भी  निवेदन  किया  था,
 एक  वर्ष  पहले  भी  कहा  था  प्रौढ़  ब  भी  कटता
 हैं  ।  चीनी  हमले  के  बाद  इस  बारे  में  प्रनेक
 सदस्यों  ने  हस्ताक्षर  करके  भी  हस  बारे  में
 दिये  हैं  1  राज  मैं  फिर  इस  बात  को  दोहरा
 देना  चाहता  हूं  ।  प्रखर  श्राप  परमाणु  बम  बना
 7  है  हैं  प्रौर  कहते  नहीं  है  तो  दात  भ्र लग  हू  1
 नीति  के  तौर  पर  प्रगर  श्राप  ऐसा  क&  ते  नहीं
 हैं  तो  इस  पर  मैं  कुछ  कहना  नहीं  चाहता  हूं  ।
 लेकिन  अपनी  तुच्छ  बुद्धि  से  मैं  समझता  हूं  कि
 आपको  घोषणा  भी  करनी  चार ये  प्रौढ़  बनाना
 भी  चाहिये  इस  में  किसी  प्रकार  से  प्रान्त-
 राष्ट्रीय  समस्या प्र ों  को  लें  कर  उसने  के
 डर  से  श्राप  पनी  नीति  को  किसी  प्रकार  से
 न  तो  कमजोर  करें  शोर  न  इसको  भाप  छिपाये

 एक  बात  प्रो  में  आपके  ध्यान  में  लाना
 चाहता  ।  राष्ट्र  में  प्रवेश  प्रकार  की  समस्‍यायें
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 [ar  पाराशर  ]
 उठ  खड़ी  हुई  हैं  a जब  तक  श्राप  भ्र पनी  नीति
 को  निर्भीकता  के  साथ  नहीं  चलाते  हैं,  शक्ति
 के  भ्राता  पर  आघारित  करके  इस  देश  की
 ठप वस् था  का  संचालन  नहीं  करते  हैं,  तब  तक
 समस्य/यें  हल  नहीं  होंगी  ।  तब  तक  समस्या प्र ों
 के  पहाड़  उठते  ही  रहेंगे  कौर  भाप  उनको  कभी
 हेल  नहीं  कर  पायेंगे  ।  पंडोरा  के  बाक्स  में  से
 जैसे  हरनेक  बीमारियां  निकलती  हैं,  ी  तरह
 से  इस  देश  में  समस्‍यायें  निकल  रही  हैं,  निकलती
 रहेंगी  भौर  निकलती  जायेंगी  |  श्राप  उनको
 हेल  नहीं  कर  सकेंगे  ।  गांधी  जी  ने  जैसे  हिम्मत
 के  साथ  कह  दिया  था  “क्विट  इंडिया”  हिन्दु-
 स्तान  को  छोड़  कर  चले  जाओ,  जिस  तरह  का
 सीएस  प्रदर्शित  किय।  था  कौर  देश  के  लोगों
 का  श्रीमान  किया.  था  “करो  या  मरो”  ठीक
 उसी  प्रकार  से,  प्रत्युत  झा दर  का  भाव  रखते
 हुए,  अत्यन्त  सम्मान  का  भाव  रखते  हुए
 अ्रपने  देश  के  नेतायों  से,  भपने  देश  के  वर्तमान
 नेतृत्व  से  मैं  निवेदन  करना  प्रिया  कत्तव्य
 समझता  हूं  कि  डिप्लोमेसी  की  नीति  जिस  को
 हम  प्रंग्रेज़ी  में  कहते  हैं  शौर  हिन्दी  में  तिकड़म
 की  नीति  कहा  करते  हैं,  उस  नीति  को  छोड़
 कर  बाप  जाइये  शक्ति  की  नीति  पर,  दृढ़ता
 की  नीति  पर,  साहस  की  नीति  पर  शौर  देश
 को  बाप  महान  बनाइये  ।  देश  को  महान  बनाने
 के  स्वप्न  हम  अपने  बालकपन  से  देखते  प्रा
 रहे  हैं  a यही  हमारा  राज  ध्येय  भी  होना  चाहिये  |
 देश  के  लिये  हमारे  पूंजी  अपने  जीवन  कुर्बान
 कर  गए  हैं  ।  वे  भाश  लगाये  हुए  हैं  कि  हमारे
 देश  के  ये  नौजवान,  ये  नौनिहाल  जिन  के  हाथों
 में  देश  की  बागडोर  वे  छोड़  कर  गए  हैं,  वे
 इस  देश  के  लिए  क्‍या  करते  हैं  ।  मैं  उम्मीद
 करता  हूं,  मैं  तराशा  क  रता  हूं  कि  देश  का  नेतृत्व
 इस  मौके  पर  फेल  नहीं  होगा  ।  वह  भ्र पना
 कत्तव्य  निभायेगा  कौर  भपनी  उच्च  परम्परा धरों
 को  कायम  रखेगा  ।  इस  देश  को  महान  बनाने
 के  लिए  जिन्होंने  कहानियां  दी  हैं,  जिन्होंने
 अपने  जीवन  का  बलिदान  दिया  है,  उनकी
 कुर्बानियों  को  हमारा  यह  देश  व्यर्थ  जाने  नहीं
 देगा,  ऐसो  मैं  साशा  करता हूं  ।
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 Shri  S.  M.  Banerjee:  Are  we  sitting
 up  to  5  P.M.  or  6  P.M,  today?

 Mr.  Deputy-Speaker:  Up  to  6  p.m.

 Shri  Surendranath  Dwivedy:  My
 hon.  friend  the  Finance  Minister  is  an
 astute  lawyer.  He  has  vast  experience
 of  taxation  and  financial  laws.  I
 think  this  is  an  advantage  so  far  as
 this  country  is  concerned,  because  a
 man  having  such  experience  of  fin-
 ancial  laws  is  in  charge  of  the  Mini-
 stry,  of  course  he  has  not  got  that
 political  background  which  his  prede-
 cessors  had.  His  predecessors  also  had
 presented  budgets  but  those  budgets
 were  camouflaged  budgets  which
 concealed  the  realities,  Shri  Sachi-
 ndra  Chaudhuri,  lawyer  36  he  Is,
 when  he  scanned  the  papers  probably
 came  to  the  inevitable  conclusion  that
 this  country’s  economy  was  going  in
 a  wrong  way  and  it  needed  a  change,
 and  when  he  went  through  the  vast
 documents  at  his  disposal  before  he
 presented  this  budget  and  the  Finance
 Bill,  he  must  have  come  to  the
 conclusion  that  no  longer  was  this
 slogan  of  socialism  or  social  wel-
 fare  Siate  or  that  sort  cf  economy
 has  any  real  basis  in  this  country
 under  present  economic  realities.  Sir,
 as  a  realist.  therefore,  in  his  speech  he
 has  made  it  perfectly  clear  that  he  is
 presenting  a  production-oriented  bud-
 get,  not  inhabited  by  any  dogma,  and
 he  says  that  production  is  his  foremost
 consideration  and  for  this  purpose,  he
 attaches  importance  to  strengthening
 and  «maintaining  the  confidence  of  the
 private  sector.  I  do  not  blame  him
 tor  this.  After  all,  we  have  come  iu
 this  state  of  affairs  not  in  a  day:  this
 is  a  result  of  the  policies  that  we
 have  followed  for  so  many  years.  As
 a  result  of  the  planning  during  the  last
 fifteen  years  in  the  garb  of  socialism,
 our  economy  had  actually  been  mould-
 ed  in  an  altogether  different  way,  we
 are  more  and  more  depending  on  the
 private  sector  and  foreign  aid.
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 There  is  also  another  aspect  cf  it
 where  I  have  an  apprehension.  I  am
 glad  that  the  cat  has  come  out  of  the
 bag  and  the  real  purpose  has  been
 enumerated.  We  were  accusing  the
 Government  like  that  for  so  many
 vears.  It  is  really  interesting  that
 this  is  happening  when  Shrimati
 Indira  Gandhi  is  the  Prime  Minister
 of  this  country,  the  daughter  of  Pan-
 dit  Nehru  who  was  boasting  of  and
 who  was  responsible  for  whatever
 little  tinge  of  socialist  polices  we  had
 in  this  country,  and  it  seems  she  is
 determined—as  it  appears  from  her
 speeches  and  talks  to  the  industria-
 lists—that  she  is  going  to  do  away
 with  this  rigidity  and  the  past  mis-
 takes,  in  the  name  of  realism  and
 flexibility.  Our  Swatantra,  friends
 must  be  very  happy  at  this  develop-
 ment.  The  pressure  of  the  private  sec-
 tor  has  worked.  The  pressure  that
 ‘Capital  is  shy’,  ‘There  is  no  money
 in  the  people’s  hands’,  ‘Who  «an  really
 contribute  to  the  national  ecunomy?’
 ‘No  taxation  then  ‘More  relief  to  them’
 and  so  on  has  worked,  and  it  wi!l
 work  still  further  because  Government
 have  no  consideration  for  the  real
 people  who  have  put  them  into  power
 They  are  thinking  in  terms  of  the  big
 capitalists  of  this  country.

 It  is  no  wonder,  therefore,  that  al-
 though  the  Finance  Minister  has  paint-
 ed  a  grim  picture  of  the  economy  in
 his  Economic  Survey  and  although  he
 has  issued  the  warning  that  defence
 expenditure  would  go  up,  in  his  pro-
 posals  in  the  Finance  Bill,  he  has
 shown  no  appreciation  of  these  chal-
 lenges.  On  the  other  hand,  he  has
 provided  relief  to  the  corporaie  sec-
 tor  and  industrialists  hoping  tl.at  this
 would  help  raise  production.

 Apart  from  expressing  concern  for
 raising  production,  the  Finance  Minis-
 ster  pas  said  that  cut  in  Government
 spending  is  necessary;  yet,  the  cut  has
 been  effected  not  in  the  non-develop-
 mental  expenditure  but  in  the  Plan
 and  the  developmental  expenditurc.
 In  the  course  of  the  last  fifteen  years.
 for  the  first  time,  capital  expenditure
 has  fallen  by  Rs.  296  crores  from  the
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 current  year;  the  plan  outlay  of  the
 Centre  and  the  States  would  be  less
 by  Rs.  44  crores.  Revenue  expendi-
 ture  which  is  non-productive  would
 rise  by  Rs.  220  cores  and  the  only
 item  to  be  affected  is  the  Plan  expen-
 diture  which  will  be  less  by  Rs.  36
 crores  in  comparison  in  the  current
 year,  Actually,  it  is  not  a  fact  that
 the  defence  expenditure  has  gone  up
 in  terms  of  percentage;  although  we
 have  provided  more  money  in  te:ms
 of  percentage  of  revenus  receipts,  the
 defence  expenditure  would  fall  by  2
 per  cent.
 6  hrs.

 There  is  also  an  increase  in  admi-
 nistrative  expenditure  by  about  Rs.
 29  crores.  When  capital  expenditure
 and  the  Plan  outlay  have  been  re-
 duced,  as  a  consequence—we  may
 admit  it  or  not—there  is  a  pause,  a
 plan  holiday.  That  has  come  about
 because  the  private  sector  in  this
 country  was  clamouring  so  long,  ‘let
 us  have  a  pause,  a_  consolidation  of
 the  Plan.’  Therefore,  we  do  not  know
 what  the  picture  of  the  Fourth  Plan
 is.  It  has  not  yet  been  finalised,  not
 even  a  regular  draft  has  come  from
 the  Planning  Commission,  although
 we  have  already  entereq  the  Fourth
 Plan  from  |  April.

 Therefore,  instead  of  making  pro-
 gress,  we  are  halting,  and  we  are  en-
 tirely  dependent  for  any  progress  in
 this  country  on  the  private  sector  and
 on  foreign  aid.
 6.0i  hrs.
 [Surr  P.  VENKATASUBBAIAH  in  ‘he

 Chair]
 Our  Planning  “Minister  who  is  in

 the  USA  has  in  the  course  of  a  press
 conference  made  perfectly  clear  one
 thing.  He  has  said:

 “India  was  at  this  point  in  the
 position  of  a  mountain  climber
 nearing  a  top.  precipice  who
 would  fall  if  external  support
 was  not  provided.”
 That  is  the  position  todav,  the  posi-

 tion  in  which  we  have  reached  after
 so  many  years  of  planning.
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 {Shri  Surendranath  Dwivedy  |
 While  there  has  been  ४  cut  or

 developmental  expenditure,  what  has
 been  done  in  other  spheres?  I  think
 there  is  no  justification  for  Govern-
 ment  to  withdraw  the  expenditure
 tax.  The  excuse  is  that  there  was  low
 yield;  the  administrative  machinery
 was  put  into  great  inconvenience,  dis-
 advantage.  I  do  not  think  we  make
 laws  for  the  convenience  of  the  admi-
 nistrative  machinery  in  this  country.
 When  this  expenditure  tax  was  ac-
 cepted  during  Pandit  Nehru’s  time,  it
 was  on  the  recommendation  of  Prof.
 Kaldor  who  suggested  that  by  intro-
 ducing  all  these  taxes,  ultimately  this
 country  would  be  able  to  do  away
 with  income-tax  altogether.  With  that.
 end  in  view,  we  had_  introduced  so
 muny  taxes,  But  88  soon  ag  my  hon.
 friend  came  to  the  Ministry,  he  has
 seen  to  it  that  this  tax  is  withdrawn.

 Again  I  would  ask  him,  when  we
 are  hankering  for  so  much  money,
 internal  resources,  why  is  it  that
 charitable  trusts  which  invest  in  in-
 dustry  and  get  profits  have  been
 exempted  from  taxation.  My  hon.  fri-
 end,  Shri  Tyagi,  would  bear  me  out.
 He  was  Chairman  of  the  Direct  Taxes
 Enquiry  Committee  which  recom-
 mended  that  monies  of  charitable
 trusts  invested  in  industries  which
 earn  profit  have  to  be  taxed.  I  do  not
 know  whether  the  Finance  Minister
 has  experience  personal  or  otherwise,
 of  charitable  trusts.  But  I  am  really
 surprised  that  at  this  moment  these
 trusts  should  have  been  exempted.  Not
 only  that;  I  am  told  that  the  heirs  and
 others  who  get  profit  out  of  them  have

 .ulso  been  exempted,
 The  Finance  Minister  has  therefore

 failed  to  meet  the  challenge.  He  has
 made  no  real  modification  of  the  tax
 structure.  If  he  has  done  any,  it  is
 in  favour  of  the  well-to-do  classes.
 He  has  indeed  played  the  game  of
 three  cards,  trying  to  give  some  con-
 cession,  without  giving  them.
 He  has  proposed  no  improvement  in
 the  lot  of  the  poor  section  ag  such,
 no  scheme  to  reduce  or  stabilise
 prices  is  indicated.  This  question  of
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 prices  is  a  great  hurdle,  The  Finance
 Minister  has  expressed  concern  natu-
 rally,  and  so  many  Members  in  this
 House  have  referred  to  it,  but  the
 Proposed  fi  ial  es,  I  hold,
 would  really  lead  to  more  inflation,
 they  will  not  check  inflation.  The  ac-
 tual  position  regarding  prices  today
 is  alarming.  During  the  third  plan
 the  wholesale  prices  had  risen  by
 nearly  32  per  cent,  and  foodgrain
 prices  by  50  per  cent.  It  is  almost  a
 regular  feature.  Here  is  an  analysis
 from  the  official  records  where  it  is
 said  that  in  the  Second  Plan  alone
 prices  rose  by  more  than  35  per  cent;
 they  rose  further  by  32  per  cent  in
 the  Third  Plan.  The  average  index
 for  all  commodities  taken  at  00  in
 the  base  year  ‘1952-53,  rose  from  92:3
 in  1955-56,  the  last  year  of  the  First
 Plan,  to  24°8  in  1960-61,  the  final
 year  of  the  Second  Plan.  It  rose  fur-
 ther  to  65  in  1965-66,  the  closing  ycar
 of  the  Third  Plan.  In  the  First
 Plan  prices  remained  steady  on  the
 whole,  with  the  general  index  return-
 ing  to  00  at  its  end.  In  1965-66  the
 genera]  level  of  prices  rose  by  about
 2  per  cent  the  index  having  gone  up
 from  151.5  in  March  965  to  72°3
 in  March  1966.

 So,  it  will  be  seen  that  instead  of
 even  stabilisation,  there  is  regular  in-
 crease  in  prices.  I  could  have  under-
 stood  if  any  measures  had  been  taken
 to  check  this  trend.  The  measures
 that  would  actually  check  this  trend
 would  have  been  more  direct  taxa-
 tion,  more  borrowing  or  small  sav-
 ings,  but  what  do  we  find?  In  this
 matter  also,  the  Finance  Minister  has
 surrendered  to  the  richer  sections  of
 society.  There  is  no  increase  in  direct
 taxes  to  the  extent  expected,  whereas
 indirect  taxes  rise  by  Rs.  52°86  crores
 market  borrowings,  which  is  another
 factor  for  checking  inflationary  ten-
 dencies,  all  to  Rs,  280  crores  as  ageinst
 Rs.  33l  crores  in  the  current  vear.
 The  increase  in  indirect  taxes  would
 not  only  result  in  @  rise  in  prices,  but
 also  widen  further  thé  existing  inequ-
 alities  in  society  because  more  money
 would  be  left  with  the  richer  classes.
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 I  find  he  has  not  suggested  any  new
 taxation  measures.  Al]  that  he  has
 done  is—there  is  no  rationale  behind
 it—to  increase  the  existing  taxation
 somewhere,  and  to  give  some  relief
 somewhere  else.

 Before  I  go  to  other  points  such  85
 devaluation  and  foreign  aid,  I  woula
 like  to  know  from  the  Finance  Minis-
 ter,  since  we  are  so  anxious  to  get
 money,  what  has  been  the  result  of
 the  efforts  at  getting  hold  of  black
 money.  I  would  like  to  know  from
 him  whether  on  6th  January,  after
 he  assumed  office,  the  Centra]  Board
 of  Revenue  has  issued  a  circular  to
 its  officers  that  there  should  be  no
 further  raids  for  these  violations  or
 for  black  money  until  they  get  further
 orders

 I  would  like  to  know  from  him
 whether  it  is  not  a  fact  that  in  Cal-
 cutta  the  customs  and  foreign  exchange
 sections  have  issued  show  cause  noti-
 ces  to  two  parties  to  the  tune  of  Rs.  3
 crores  and  Rs.  6°36  crores,  for  which
 the  Adjudicator  has  been  appointed.
 and  yet  since  1960,  and  especially
 during  this  period,  nothing  is  initiat-
 ed.  No  work  is  done  ;  the  income-tax
 authorities  are  sitting  tight  over  it,  Is
 it  a  fact  that  as  many  as  2]  cases  have
 been  brought  to  the  notice  of  the
 authorities  and  yet  no  action  is  being
 taken.  I  would  like  to  know  from
 the  Finance  Minister  about  another
 matter.  The  matter  was  raised  in  the
 House.  The  Bird  and  Company  affair
 was  there;  crores  of  money  had  been
 squandered  by  people.  A  fine  was  im-
 posed.  It  was  admitted  by  the  Finance
 minister—he  was  not  minister  then—
 that  there  were  documents  which
 should  be  examined  to  implicate  the
 persons  and  then  some  prosecutions
 would  be  started  against  them.  I  woulg
 like  to  know  the  position.  Two  months
 back  a  reply  had  been  received  that
 the  matter  was  hanging  fire  and  the
 enquiry  and  investigation  are  still
 continuing.  I  would  like  to  know
 from  the  finance  minister  and  I  have
 written  to  him  about  it;  it  has  been
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 admitted  on  the  floor  of  this  House  it-
 self.  In  Caleuta  in  December  last
 some  searches  were  made  in  House
 No.  3,  Lord  Sinha  Road.  I  asked  the
 Home  Minister,  Shri  Hathi  about  it;
 I  did  not  know  whethe;  he  made  en-
 quiries  or  not.

 An.  hon.  Member:  Whose  house
 was  it

 Shri  Surendranath  Dwivedy:  It
 was  a  relation  of  the  ex-chief  minis-
 ter  of  Orissa  whose  house  was  sear-
 ched  and  I  asked  whether  Rs.  45  lakhs
 of  black  money  and  hundies  were
 seized  from  there.  He  ple  aded  igno-
 rance,  Here  on  the  370  of  March,
 government  has  admitted  that  from
 that  place  after  the  searches  this
 black  money  was  seized.  Afer  that
 was  seized,  the  natura]  process  was  to
 arrest  the  concerned  persons  and
 search  the  other  places  concerned.
 (Interruptions).  Because  of  the  pre-
 sent  order  of  probably  the  6th  Jan-
 uary  or  I  do  not  know  what  are  the
 reasons,  nothing  has  been  done.
 Again,  when  I  put  a  question  on  7th
 of  April,  they  say  still  the  investiga-
 tion  is  continuing;  they  say  the  names
 of  persons  and  premises  involved  can-
 not  be  disclosed  in  the  public  interest.
 What  is  the  public  interest  involved
 in  it?  The  public  interest  comes  in  to
 hide  your  own  weaknesses;  your  own
 People  are  involved.  I  also  wrote  to
 the  Prime  minister.  J]  warned  her  that
 व  did  not  raise  questions  about  which
 I  do  not  posses  facts.  Whenever  |
 have  raised  such  questions,  every  one
 of  them  had  been  proved  by  enquiry
 if  it  has  been  done  at  the  proper  time.
 You  are  sheilding  persons  who  should
 have  been  in  prison  by  this  time.
 Forty  lakhs  worth  of  black  money
 and  hundis  which  in  terms  of  real
 money  may  be  crores  of  rupees  were
 recovered.  Can  any  government  think
 of  shielding  persons  and  coming  with
 this  facile  explanation:  the  Investiga-
 tion  is  continuing;  we  cannot  disclose
 the  mames  and  the  premises.

 An,  hon.  Member:
 money  for  elections.

 They  want
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 Shri  Surendranath  Dwivedy:  Arc
 these  real  indications  of  the  earnest-
 ness  of  the  finance  minister  to  earn
 resources  for  our  country.

 Shri  Manoharan:  All  these  hap-
 pened  at  Calcutta

 Shri  Surendranath  Dwivedy:  Yes,
 in  December,  in  Calcutta  all  these
 things  happened......  (Interruptions) . He  is  g  member  of  the  congress  work-
 ing  committee  and  he  was  invited  to
 the  chief  ministers’  conference  very
 recently  although  he  is  not  a_  chief
 minister  himself.

 I  would  then  come  to  the  question
 of  devaluation  of  the  rupee.  So  much
 talk  is  going  on  about  this.  Even  now
 our  planning  minister  in  Washington
 has  stated:  I  have  not  discussed  it;
 I  shall  not  discuss  it;  it  is  no  concern
 of  others.

 Mr.  Chairman:  Five  minutes  more.
 You  began  at  3°55.  You  get  2]  minu-
 tes.

 Shri  Surendranath  Dwivedy:  I  am
 entitled  to  35  minutes  because  twenty
 hours  have  been  allotted.

 Mr.  Chairman:  It  is  I7  hours.

 Shri  Surendranath  Dwivedy:  It  is
 20  hours,  and  we  will  have  35  minutes.
 We  are  not  speaking  on  the  amend-
 ments.

 An  hon.  Member:  It  is  24  hours.
 Shri  Surendranath  Dwivedy:  Now,

 the  rupee  has  become  shaky.  We  have
 to  admit  that,  We  may  say  that  we
 are  not  discussing  it.  But  have  we
 applied  our  mind  to  it?  What  is  the
 position  today?  It  is  admitted  that,
 officially  also,  in  the  exchange  mar-
 ket,  00  rupees  are  equated  to  60
 rupees,  and  it  has  been  confirmed
 that  the  value  of  the  rupee  in  America
 has  declined  from  20  to  4  and  than
 to  just  40  cents.  I  am  not  in  favour
 of  the  devaluation  of  the  rupee.  I
 want  it  to  be  strengthened.  It  is
 against  our  national  interests  to  dc-
 value  it,  and  I  do  not  support  the
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 arguments  advanced  that  by  doing
 that  our  export  earnings  would  go  up
 and  as  a  consequence  we  wil]  have  to
 Pay  more  for  service  and  other
 things,  imports,  etc.  But  this  has
 happened  because  of  the  irresponsible
 talk  and  an  unplanned  foreign  ex-
 change  balance.  We  cannot  just  re-
 act  to  what  is  happening,  day-to-day
 what  is  going  on.  I  want  to  say  that
 this  foreign  exchange  budget  should
 have  been  planned  much  earlier.

 Mr.  Chairman:  For  the  purpose  of
 general  discussion,  ‘12h  hours  have
 been  allotted.

 Shri  Surendranath  Dwivedy:  I
 won't  be  speaking  on  amendrrents.
 None  from  my  party  will  be  speaking
 On  amendments.

 Mr.  Chairman;  You  had  better
 confine  yourself  to  the  points,  briefly.
 Otherwise,  it  will  upset  the  pro-
 gramme  of  business.

 Shri  Surendranath  Dwivedy:  Some
 more  time  may  be  given,  as  we  wil:
 not  be  participating  in  the  amend-
 ments.  That  is  nothing  new  that  |
 have  suggested  to  you.  Now,  Sir,  this
 House  should  have  an  opportunity  to
 discuss  the  plan  of  foreign  exchange.
 Here,  we  should  have  a  separate  bud-
 get  of  foreign  exchange.  I  would  also
 suggest  that  there  must  be  some
 arrangement  so  that  the  remittances
 from  other  countries  may  be  given

 a  discount;  there  could  be  a  substan-
 tial  flow  of  remittances  from  Indian
 settlers  and  tourists  if  you  give  some
 discount  which  as  they  say  in  econo-
 mic  terms,  invisible  exports.  I  would
 like  to  know  what  is  the  real  posi-
 tion.  Where  do  we  stand,  and  what

 is  the  stand  of  the  Government  so  far
 as  devaluation  is  concerned?

 Since  my  time  is  limited,  I  will
 only  refer  to  foreign  aid  and  conclude.
 I  need  not  go  into  the  details.  It  is
 evident  from  the  figures  that  I  pos-
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 sess,  it  is  very  clear,  that  from  Plan
 to  Plan,  year  after  year,  we  have
 become  more  dependent  on  foreign
 aid.  We  are  all  concerned  about  it.  I
 do  not  voppose  foreign  aid.  For  any
 developing  economy,  foreign  aid
 would  be  necessary,  but,  at  the  same
 time,  let  us  not  create  a_  situation,
 let  us  not  ourselves  make  the  position
 such  that  we  completely  mortgage
 our  political  and  other  policies  also
 just  for  the  sake  of  foreign  aid.  J  am
 surprised  again,  when  they  say  that
 there  are  no  strings  attached,  It  can
 hardly  be  believed.  They  say  they
 did  not  discuss  political  matters.
 Look  at  what  Shri  Asoka  Mehta
 is  doing  in  the  United  States  of
 America.  Although  he  says  that  no
 Political  discussion  is  taking  place,
 here  is  a  despatch  published  in  the
 Hindustan  Times  which  states  that
 while  discussing  aid  with  Mr.  Rusk,
 they  discussed  about  Punjabi  Suba,

 Naga  problem  and  so  on;  on_  every
 little  internal  affair  of  ours,  they  want
 to  have  a  say.  This  is  very  disgust-
 ing.  The  adverse  effect  of  foreign
 aid  must  be  remoed  by  diplomatic,
 political  and  economic  measures,  and
 probably,  since  we  have  now  become
 beggars,  therefore.  we  have  no  choice
 in  the  matter.

 In  this  connection,  I  want  to  refer
 to  two  burning  questions  that  are
 very  much  before  the  public  eye.  One
 is  about  the  fertiliser  deal.  I  do  not
 want  to  enter  into  the  cheap  chorus
 of  my  friends  in  our  country  for
 whom  foreign  aid  is  welcome,  if  it
 comes  from  a  particular  nation,  and
 for  whom  foreign  aid  is  a  sin  if  it
 comes  from  some  other  nations.  I  do
 not  think  that  such  persons  have  the
 national  interests  uppermost  in  their
 mind.

 My  criticism  is  not  from  that  point
 of  view.  But  I  would  like  to  know
 something  about  this  fertiliser  deal.
 We  need  ‘fertilisers.  I  would  have
 liked  if  there  was  a  long-term  agree-
 ment.  But  they  are  probably  compel-
 led  under  the  circumstances  to  have
 a  short-term  agreement.  But  even  i>
 the  short-term  agreement,  are  we  in
 such  a  position  that  we  have  to  ignore
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 our  industrial  policy?  If  we  do  noi
 permit  in  our  own  country  majority
 participation  of  private  sector  in  uny
 public  undertaking,  how  is  it  that  we
 are  permitting  majority  shares  in  the
 case  of  fertiliser?  If  we  are  doing
 this  for  the  sake  of  the  present  pitia-
 ble  position,  I  would  like  to  know
 whether  we  are  having  complete  con-
 trol  over  the  market  and  the  price
 The  indications  are,  not  only  they
 would  have  control  over  majority
 shares  but  they  want  to  have  their
 own  say  in  the  matter  of  market.
 They  want  to  have  70  per  cent  of  the
 distribution  and  they  want  to  have  a
 say  in  the  matter  of  price  also.  I
 would  not  mind  much  if  we  had  a
 strong  Government  here.  We  know
 what  has  happened  in  America.  The
 steel  barons  defied  the  authority  of
 the  Government  and  wanted  to  raise
 the  price.  Mr,  Kennedy  took  them  to
 task  and  saw  to  it  that  they  did  not
 raise  the  price.  The  aluminium  in-
 dustry  wanted  to  raise  half  q  cent  per
 pound  but  it  was  the  strong  hand  of
 Johnson  which  prevented  it.  If  our
 Government  had  not  been  a  weakling.
 Il  would  say  there  is  no  danger,  they
 can  cry  a  halt  to  it  at  any  moment.
 But  the  situation  suggests  that  we
 are  completely  helpless  today  and  we
 are  surrendering  our  own  rights  on
 matters  on  which  others  would  _  nor-
 mally  have  no  say.

 Secondly,  there  is  much  criticism,
 much  controversy  going  on  about  the
 India-US  Foundation.  There  are  re
 ports  in  the  Press,  I  do  not  say  only
 those  who  are  prejudiced  agains‘
 America  raise  these  questions.  Some
 educationists  in  this  country  are  also
 very  much  concerned  about  this,  be-
 cause  they  fee]  it  will  be  an  en-
 croachment  in  the  entire  education
 policy  of  our  country.  There  is  noth-
 ing  very  wrong,  nor  is  it  a  new  thing
 that  we  are  having  US  aid  for  our
 educationa]  development.  In  many
 research  and  scientific  matters  we
 have  their  collaboration.  But  re-
 garding  this,  or  in  other  matters.
 what  I  would  suggest  is,  this  sort  of
 project  to  project  collaboration  is
 not  the  thing  that  we  would  like.  We
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 (Shri  Surendranath  Dwivedy)
 would  like  that  there  should  be  aid,
 if  it  is  available,  which  will  leave
 scope  for  us  ‘o  utilise  it  for  other
 purposes  also.  Here  what  is  objec-
 tionable  is  this.  If  the  Prime  Minis-
 ter  of  the  Government  of  India
 thought  that  it  was  an  appropriate
 thing  to  do,  instead  of  explaining  this
 to  the  closed-door  Congress  Parlia-
 mentary  Executive,  if  they  had  been
 honest  enough  to  come  before  the
 Parliament,  explain  the  position  and
 make  a  statement  here  as  to  what  is
 the  purpose,  what  is  the  objective,
 what  is  the  organisation,  what  is  the
 directive,  what  is  the  control,  what
 is  the  management  and  al]  that,  it
 would  have  been  better  (Interrup-
 tions).  We  want  to  know  what  are  the
 objectives,  directions,  control  and  man-
 agement  of  the  whole  Foundation,  I
 hope  there  will  be  an  explanation
 about  this.  I  would  also  like  to  make
 it  clear  that  whatever  may  be
 the  constitution  or  composition  of  this
 Foundation,  at  least  the  Chairman  of
 the  Foundation  must  not  be  some-
 body  from  the  Government  or  ७
 Minister  as  has  been  suggested  in
 the  Congress  Party,  but  I  think  the
 proper  person  would  be  the  Chair-
 man  of  the  University  Grants  Com.
 mission,

 In  conclusion,  I  want  to  thank  you.
 Sir,  for  showing  me  this  indulgence

 Shri  ९.  K.  Bhattacharyya:  Mr.
 Chairman,  Sir,  the  note  of  the  dis-
 cussion  today  began  with  an  emphas- IS  On  seniority;  senior  members  must
 “ave  senior  Ministers  to  hear  them;
 otherwise,  they  feel  offended.  But,
 after  that  they  all  leave  the  House,
 leaving  no  chance  for  the  Ministers
 to  make  them  hear  what  they  may
 have  to  say  in  self-defence.

 An  hon.  Member:  But  the  Minister
 is  not  going  to  reply  today.

 Shri  C.  K.  Bhattacharyya:  There  is
 nothing  more  pitiable  in  this  world
 than  to  see  a  Minister,  just  as  the
 term  of  office  ends,  overnight  chang-
 ing  into  a  critic  of  the  Government.
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 There  is  nothing  more  pitiable  than
 that,  according  to  my  estimation.  As

 I  was  saying  one  ex-Minister  was  cri-
 ticising  the  Finance  Minister.  I  do  not
 know  what  was  the  reaction  in  the
 mind  of  the  Finance  Minister,  but  |
 might  summarise  his  answer  in  one
 sentence,  and  that  sentence  would  be:
 “Sir,  I  admit  that  al]  these  things  arc
 bad,  but  when  all  these  bad  things
 happened  it  is  you  who  were  in  the
 Government  and  not  I.”

 Shri  Tyagi:  Why  am  I  being  blam-
 ed?  I  have  not  spoken  yet.

 Shri  com  K.  Bhattacharyya:  I  did
 not  refer  to  Members  who  have  not
 spoken;  I  referred  to  members  who
 have  spoken.  Why  does  Shri  Tyagi
 take  it  up  as  referring  to  himself?

 Shri  Manoharan:  Mention  the  name
 specifically.

 Shri  ९.  K.  Bhattacharyya:  For
 those  who  have  followed  the  proceed-
 ings  I  need  not  mention  the  name.

 Shri  5.  M.  Banerjee:  Frustration,
 they  name  is  ex-Minister!

 Shri  C.  K.  Bhattacharyya:  Shri
 Dandeker  was  criticising  the  Govern-
 ment  for  high  level  of  expenditure
 in  administration  for  the  last  so
 many  years  and  he  gave  a  large  num-
 ber  of  facts  and  figures  in  support  of
 his  contention.  What  surprises  me  is
 this.  I  would  request  all  the  pandits
 on  that  side  to  explain  it  to  me,  On
 every  occasion,  they  insist  that  the
 pay  of  the  Government  servants
 should  go  up,  the  dearness  allowance
 of  Government  servants  should  go
 up.  If  you  go  through  the  cut  mo-
 tions  that  my  hon.  friends  have  moved
 on  the  demands  of  the  Home  Minis-
 try,  you  will  find  that  most  of  them
 relate  to  increased  pay  and  allow-
 ances  to  Government  servants.  Dr.
 Ranen  Sen,  a  Communist  member,
 has  devoted  himself  to  that.  So  also
 Shri  S.  M.  Banerjee.  All  of  them
 have  devoted  themselves  to  this  onc
 subject,  that  the  pay  and  allowances
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 of  the  Government  servants  should
 go  up.

 But,  when  as  a  result  of  this  the
 total  expenditure  of  the  Government
 goes  up,  then  they  just  stand  in  hor-
 ror  and  ask  why  the  expenditure  of
 the  Government  is  going  up.  So,  we
 come  to  this  paradox,  that  the  Gov-
 ernment  must  manage  itself  in  such
 8  way  so  that  its  expenditure  may
 go  up  in  parts,  while  the  expenditure
 as  a  whole  must  come  down.  I  do
 not  know  how  the  Finance  Minister,
 for  whom  many  compliments  have
 been  paid,  as  one  of  the  leading  law-
 yers,  is  going  to  solve  this  paradox
 that  the  expenditure  must  go  up  in
 parts  but  come  down  as  a  whole.  My
 hon.  friends  over  there  have  not
 fiven  any  indication  as  to  how  this
 could  happen.

 Shri  Dandeker,  Shri  Indrajit  Gupta
 and  even  Shri  Hanumanthaiya  have
 expressed  their  apprehension  about
 the  future  of  democracy  in  this
 country.

 Shri  Manoharan:  Shri  Hanuman-
 thaiya  is  a  Congress  Member.

 Shri  C.  K.  Bhattacharyya:  |  never
 said  anything  about  Congress  mem-
 bers  or  non-Congress  members.  I  said
 that  they  have  expressed  apprehen-
 sion  about  the  future  of  democracy.
 They  should  know  that  after  demo-
 cracy  has  stabilised  itsclf  through  all
 these  years  in  spite  of  the  croakings
 of  all  the  apprehenders,  democracy
 will  stay,  flourish  and  continue  tu
 flourish.

 Shri  Manoharan:  In  spite  of  you.

 Shri  C.  K.  Bhattacharyya:  My  good
 fortune  is  that  Krishnan  Manoharan
 is  not  assisted  by  Ram  Manohar.  It
 the  two  Manohars  were  there,  they
 would  have  made  my  task  difficult.

 Shri  Hanumanthaiya  seemed  to  ap-
 pear  as  an  advocate  of  Shri  Morarji
 Desai.  I  have  been  knowing  Shri
 Morarji  Desai  for  long.
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 Shri  Manoharan:  He  proposed  iis
 candidature.

 Shri  C.  K.  Bhattacharyya:  But!
 have  not  known  him  to  be  so  shy  as
 to  require  an  advocate,  But  in  spite
 of  this  Shri  Hanumanthaiya  says
 that  Shri  Morarji  Desai  conveyed
 something  to  him  which  Shri  Morarji
 Desai  does  not  say  here  but  hag  re-
 quested  Shri  Ha  thaiya  to  say.
 Maybe.

 Shri  Sham  Lal  Saraf:  Apart  from
 that,  the  point  that  he  has  made  has
 to  be  answered.

 Shri  C.  K.  Bhattacharyya;  |  shall
 reply  to  my  hon.  friend,  Shri  Saraf,
 that  Shri  Hanumanthaiya  has  made
 no  points.  He  has  only  confused
 himself,  confused  the  issue  and  tried
 to  confuse  the  House.  There  is  noth-
 ng  more  than  confusion  in  his  speech.

 Shri  Indrajit  Gupta  wag  speaking
 in  a  way  as  if  he  was  making  the
 discovery  of  all  these  good  things—
 that  money  is  being  concentrated  in
 few  hands,  that  that  required  to  be
 checked.  Should  I  tell  him  that  this
 accusation  against  the  Government
 was  made  by  my  hon.  friend,  the  late
 Feroze  Gandhi,  who  was  the  first  man
 to  raise  this  question?  That  led  to  the
 appointment  of  a  committee  to  in-
 quire  into  it.  That  committee  came
 to  certain  conclusions.  So,  it  is  not  a
 fact  that  this  Government  or  this
 Party  or  this  organisation  is  not  con-
 scious  of  the  trends  in  the  country
 or  in  our  economy  which  require  tu
 be  checked.  They  are  making  their
 best  efforts  to  check  them.  That  com-
 pliment  be  paid  to  them,  Let  that
 recognition  be  made.  We  are  not  just
 like  mere  machines  carrying  on  thr
 Government  without  any  response  to
 the  people  or  without  having  res-
 ponse  to  the  ideas  which  require  to
 be  worked  out  in  practice  to  the  good
 of  the  people.

 To  may  hon.  friend  the  Finance
 Minister,  I  wish  to  say  just  a  quota-
 tion  in  Sanskrit.  I  know,  he  is  a  lover
 of  Sanskrit  and  he  will  understand
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 (Shri  C.  K.  Bhattacharyya]
 me.  I  shall  only  quote  what  he  and
 I  have  learnt  in  our  early  childhood.

 Shri  Manoharan:  Give  the  transla-
 tion  also.

 Shri  C.  K.  Bhattacharyya:  Bearing
 the  name  that  he  does,  Krishnan
 Manoharan,  why  should  be  require  a
 translation?  He  does  not  bear  a  Tamil
 name.

 Shri  Manoharan:  I  plead  my  ignor-
 ance.

 Shri  C.  K.  Bhattacharyya:  The
 quotation  is:  यात्रा  च  मान-नाट्य
 That  is  one  of  the  elementary  instruc-
 tions  of  Chanakya.  In  the  movements
 that  we  are  making  to  get  aid  all
 over  all  world  we  should  keep  this
 in  mind  that  seeking  for  aid  which
 indicates  accepting  any  favour  leads
 to  the  loss  of  respect.

 That  money  is  getting  concentrat-
 ed  in  fewer  hands,  it  would  be  easier
 to  find.  He  was  himself  »  member
 of  the  governing  body  of  the  Reserve
 Bank.  I  believe,  he  can  find  it  from
 the  Reserve  Bank’s  records.  Let  no-
 body  try  to  carry  coal  to  Newcastie.
 He  will  himself  be  able  io  find  cut.
 And  he  knows  it.  What  my  concern
 is  that  the  money  that  we  are  borrow-
 ing  or  we  are  taking  is  not  going  to
 work  out  the  plans  or  objects  which
 we  need  to  work  out  but  “hose  bor-
 rowings  are  leading  to  concentration
 and  concentrations  are  Icading  to
 extravagance  in  the  name  of  raising
 the  standard  of  living.  This  raising
 of  standard  of  living  has  become  a
 slogan  and  a  very  hardboiled  slogan.
 which  covers  now  maladjustments  aud
 improprieties.  That  is  what  we
 should  be  careful  about.  Unless  we
 do  this,  this  will  go  on.  On  the  one
 hand,  there  is  inflation  and  rise  in
 prices,  on  the  other  hand,  you  have
 this  slogan.  From  this  slogan  we
 have  got  to  get  rid  of  ourselves  and
 shake  it  off  from  our  mind.  This  is
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 the  consequence  in  which  events  are
 flowing  leading  to  a  social  malady.

 Sometime  back  I  was  in  Washington
 and  I  had  the  occasion  to  meet  a
 World  Bank  dignitary.  The  World
 Bank  dignitary  gave  me  some  home-
 truth.  He  said,  “We  lend  money  bot!:
 to  India  and  Japan.  But  the  way  of
 spending  that  money  is  different.  In
 Japan,  what  they  do  is,  they  spend
 25  per  cent  in  establishment  and  75
 per  cent  in  actual  work,  What  you  do
 in  India  is,  you  spend  75  per  cent  in
 establishment  and  only  25  per  cent  in
 actual  work.”

 Shri  Tyagi:  That  is  the  pity.  ‘That
 has  to  be  cured.

 Shri  C.  K.  Bhattacharyya:  I  asked
 him  whether  I  could  bring  out  his
 name.  He  did  not  like  that  I  should
 bring  out  his  name.  That  is  why  I
 leave  it  there.

 I]  would  support  the  demand  that
 was  made  by  Mr.  Chatterjee  about
 checking  of  automation.  On  this  also,  I
 was  asked  in  U.S.A.,  “Why  don't  you
 buy  our  machines?”  and  I  replied.
 “The  answer  is  very  simple.  In  your
 place,  you  have  more  work  than  men
 and,  therefore,  you  require  machines
 but  in  our  place,  we  have  more  men
 than  work,  Therefore,  iff  we  import
 machines,  we  only  add  to  our  disi-
 ress.  That  is  the  only  reason  why  we
 will  not  have  machines.”

 Shri  Manokaran:  So.  you  are  cp-
 posing  the  installing  of  clectrunic
 computer.

 Shri  ९.  K.  Bhattacharyya:  1  said.
 I  support  Mr.  Chatterjee’s  demand.
 Why  do  you  misunderstand  me?

 Shri  Manoharaa:
 into  the  Government.

 Put  some  sense

 Shri  C.  K.  Bhattacharyya:  There  is
 One  point  more.  The  question  of
 minorities  was  raised.  My  submission
 is,  after  the  Constitution  has  enshrin-
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 ed  adult  franchise  and  fundamental
 rights,  the  problem  of  minorities  has
 been  solved  for  all  times.  The  pro-
 blem  of  minorities  does  not  arise  at
 all.  Those  who  raise  it,  they  raise  it
 with  a  purpose,  That  should  be  taken
 care  of.  The  other  day  we  heard  the
 type  of  speech  that  was  made  here
 The  constituency  which  is  represent-
 ed  by  Shri  Badrudduja  was  being  re-
 presented  by  Shri  Khuda  Baksh  who
 was  a  Member  of  Congress  Party  and
 from  his  seat,  I  do  not  know  whether
 you  will  remember,  he  repeatedly  ap-
 pealed  to  the  Prime  Minister,  Pandit
 Nehru,  at  that  time  saying,  “My  con-
 stituency  is  being  subverted  by
 Pakistan.  Please  save  my  constitu-
 ency.”  From  the  type  of  speech  that
 I  heard,  I  felt  that  the  apprehensions
 of  Shri  Khuda  Baksh  had  come  true
 because  he  was  defeated  by  Shri
 Badrudduja  and  he  could  not  come.
 As  a  result  this  is  the  type  of  speeches
 we  hear  now.

 Then,  I  would  say  two  things  to
 the  Home  Minister.  One  is  that  he
 is  to  be  very  careful  about  border
 infiltration.  I  myself  represent  a
 border  constituency  and  in  my  con-
 stituency,  the  constant  complaint  of
 the  residents  of  the  border  is,  “We
 cannot  sleep;  we  cannot  do  our  work.
 There  is  constant  raid  from  the  othcr
 side  of  the  border.  Please  give  us
 Peace;  please  give  us  rest  so  that  we
 may  do  work.”  That  requires  parti-
 cular  attention  of  the  Home  Minister.

 The  other  thing  is  that  the  Home
 Ministry  should  take  particular  care
 to  check  scurrilous  writings.  I  be-
 lieve,  scurrilous  writings  are  going  on
 without  any  check  in  Delhi  and  als:
 outside.  I  do  now  know  how  ‘he
 Home  Ministry  is  so  weak  that  they
 cannot  check  it,  I  know  of  writings
 in  very  big  papers.  At  the  time
 Sardar  Vallabhbhai  Patel  was  the
 Home  Minister,  the  Home  Ministcr
 frowned  and  the  next  day  the  report
 appeared  in  the  papers  that  so  and  sv
 had  resigned  and  relinquished  =  his
 post.  When  another  thing  appeared.
 again  the  Home  Minister  frowned  and
 the  next  day  the  paper  came  out  with
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 a  long  editorial  offering  apology  that
 such  a  writing  had  appeared.  I  spceke
 on  this  in  the  Home  Ministry  debate
 also.  I  request  them  to  accept  that
 ideal.  The  Home  Ministry  should  be
 so  effective  that  they  stop  these  things
 at  a  very  short  notice.  But  these
 things  are  going  on.

 Dr.  L.  M.  Singhvi;  Should  the  Press
 Council  not  do  it?

 Sbri  C.  K.  Bhattacharyya:  The
 Press  Counci]  has  not  yet  come  intv
 being.  Till  it  comes  into  being,  thesc
 scurrilous  writings  will  flood  the
 country  to  the  detriment  of  the
 young  people,  and  to  the  detriment
 of  social  morals,  So  these  things
 should  be  stopped.

 Mr.  Chairman:  The  hon.  Membcr
 may  conclude  now.

 Shri  0.  K.  Bhattacharyya:  |
 finish  in  a  minute.

 There  are  two  projects  in  West
 Bengal:  one  is  Haldia  and  the  other
 is  Farakka.  I  was  very  much  con-
 cerned  to  read  in  the  Press  that  the
 plans  are  being  changed  or  checked
 or  curtailed  in  a  way  that  the  works
 in  Haldia  and  Farakka  are  not  going
 to  be  completed  within  the  time  that
 was  expected  of  them.  I  only  request
 the  Government  that  they  should  not
 change  the  original  plan  and  tha
 they  should  allow  them  to  continuc
 and  complete  the  works  in  proper
 time.

 shall

 I  shal]  say  one  sentence  about  thc
 Indo-U.S.  Foundation,  which  wes
 being  discussed  now.  It  was  our  cus-
 tom  to  keep  the  doors  of  our  educa-
 tional  institutions  open  on  all  sides;
 that  was  the  tradition  of  the  Indian
 educationa]  institutions  all  these  years
 so  that  knowledge  from  all  quarters
 could  flow,  but  not  money;  they  never
 expected  money.  The  rule  was:

 “भोगार्थीा.  चल  स्पेन  विद्या  t
 If  rt  comes  ‘then  विद्या

 goes.  That  is  my  apprehension.  I  re-
 call  Gandhiji’s  one  warning  that  he
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 {Shri  C.  K.  Bhattacharyya]
 gave  us  when  he  was  in  Calcutta  to
 eall  us  out  of  the  educational  institu-
 tions,  I  asked  him,  “what  do  you  ex-
 Pect  us  to  do’.  He  said,  “whatever
 else  you  may  do,  do  not  prostitute
 your  intellect";  that  was  the  guidance
 that  Gandhiji  gave  us.  One  appre-
 hension  that  comes  in  my  mind  about
 this  huge  amount  of  money  finding  its
 flow  into  our  educational  institutions
 is  that  it  might  lead  to  what  Gandhiii
 had  apprehended.  On  the  other  hand.
 what  I  shall  ask,  and  pray  to,  these
 gentlemen  or  friends  from  outside  is
 this:  let  them  set  up  in  this  country
 laboratories  for  research  of  the  highest
 type  so  that  our  students  may  not  have
 {o  go  out  and  roam  about  in  all  parts
 of  the  world  for  higher  and  post-
 graduate  education  in  science  and  _  re-
 search;  if  that  is  done,  we  shall  be
 grateful  to  all  of  them.

 att  बाल  कुण  सिह  (चन्दौली  )
 सभापति  महोदय,  मैं  प्रभारी  हूं  कि  प्रा पने
 मुझे  समय  दिया  ।  यह  बजट  ौर  उससे
 सम्बन्धित  वित्त  विधेयक  यह  वह  प्रा इना  हूँ
 वह  दर्पण  है,  जिस  में  समूचा  देश  प्रपना
 भावी  स्वरूप  देखता  है  '  समाज-
 बादी  समाज  को  परिभाषा  चाहे  जो  हो  लेकिन
 देश  चाहता  है  कि  उसकी  गरीबी  दूर  हों,
 चिकित्सा  शौर  शिक्षा  की  सुविधा  प्राप्त  हो,
 रोजगार  मिले,  रहने  के  लिए  मकान  शौर
 भोजन  के  लिए  प्रश्न  मिले,  दैनिक  उपयोग  की
 वस्तुयें  उचित  मूल्य  पर  भ्रासानी  से  मिलें  शौर
 नागरिकों  को  सामाजिक  ,  राजनीतिक  श्लोक
 ग्राफिक  उन्नति  करने  का  समान  अवसर  मित्र  ।
 यह  है  हमारे  देश  क॑  भावी  स्वरूप  की  कल्पना।
 मैं  नहीं  समझता  कि  इस  बजट  से  वित्त  मंत्री
 जी  बहू  समाज  बना  सकते  हैं  या  नहीं,  इसमें
 मुझे  सन्देह.  हैं  1  यह  तो  भविष्य  ही  बता
 सकता  है  लेकिन  इस  के  लिए  मैं  वित्त  मंत्री  जी
 को  दोष  भी  नहीं  दे  सकता  ।  चीन  और
 पाक्स तान  के  आक्रमण  से  जो  प्र सन्तुलित
 ग्राफिक  व्यवस्था  इसको  वरासत  में  मिली  है
 उसके  रहते  हुए  भी  जिस  तरीके  से  सर्वे-साधा-
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 रण  को  सुविधायें  देने,  की  दिशा  में  एक  कदम
 बढ़ाया  है  वह  स्वागत-योग्य  है  ।  लेकिन
 जो  मूल  बातें  हैं  जिनकी  वजह  से  परेशानी
 है  वह  भ्रांत  से  श्रोश्नल  भी  नहीं  की  जा  सकती  ।

 राज  हर  चीज  की  कीमत  बढ़  रही  है  ।
 कारण  क्‍या  है  ?  मैं  पश्रर्थशास्त्री  तो  नहीं
 हूं  ।  लेकिन  मेरी  दृष्टि  से एक  बात  बिल्कुल
 साफ  समझ  में  जाती  है  कि एक  तरफ  तो  इस
 देश  का  सम्पूर्ण  उत्पादन  है  शौर  दूसरी  तरफ
 इस  देश  की  सम्पूर्ण  मुद्रा  है.  जिसका  प्रसार
 हो  रहा  है  |  यह  सीधी  सी  बात  है  कि
 भ्रमर  उत्पादन  कम  होगा  तो  कीमतें  बढ़ेंगी
 कौर  रुपये  का  मूल्य  घटेगा  प्रौढ़  उत्पादन
 नगर  बढ़ेगा  तो  चीज  सस्ती  होंगी  कौर  रुपये
 का  मूल्य  भी  बढ़ेगा  ।  ग्राम  जो  रुपये  का  मूल्य
 घट  रहा  है  प्रौढ़  चीज  महंगी  हो  रही  हैं
 इसका  प्रधान  कारण  यही  हे  कि  इस  देश  में
 उत्पादन  कम  हो  रहा  है  ।  खास  तरीके  से
 ऐसे  उद्योग  के  बढ़ाने  की  जरूरत  है  जिस  पर
 मुद्रा  का  दबाव  अधिक  है,  जो  ज्यादा
 प्राप्यक  है,  मसलन,  एग्रीकल्चर  ।  यदि  कृषि
 का  विकास  नहीं  करते  कौर  कृषि  से  सम्बन्धित
 उद्योगों  को  आप  विकसित  नहीं  करते  तो  मैं
 समझता  हूं  कि  इस  प्राथमिक  व्यवस्था  को  प्राय
 सन्तुलित  नहीं  कर  सकते  t  70  प्रतिशत  देश
 का  झ्रादमी  एग्रीकल्चर  पर  लगा  हुआ  है  ।
 इसलिए  बहुत  गम्भीरता  से  हस  पर  सोचने  की
 जरूरत  है  ।  हमारी  जो  राष्ट्रीय  आय  है  जहां
 तक  मैं  समझता  हूं  कि  46  परसेंट  के  ऊपर
 एग्रीकल्चर  या  एग्रीकल्चर  पर  प्रा धारित  जो
 उद्योग  हैं  उन  से  भ्राता  है  1  तो  जब  70
 परसेंट  इस  देश  का  आदमी  इस  पर  लगा  हा
 है  और  पाजी  भी  राष्ट्रीय  प्राय  राधे  के  करीब
 ऐग्रीकल्चरल  से  झा  रही  है  तो  देश  हित  में  यही
 उचित  होगा  कि  एग्रीकल्चर  को  शौर  उस  पर
 प्रा धारित  उद्योगों  को  सर्वोच्च  प्राथमिकता
 दी  जाय  ।  यदि  उसे  सर्वोच्च  प्राथमिकता  नहीं
 दी  जाती  तो  मुझे  सन्देह  है  कि  भ्राप  इस  बजट
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 से  इस  देश  की  श्रमिक  व्यवस्था  को  सन्तुलित
 कर  सकेंगे  ।

 एक  चीज  और  भी  मैं  निवेदन  कर  देना
 चाहता  हूं  कि  एग्रीकल्चर  से  ऐसी  चीजें  भी
 भी  पैदा  होती  हैं  जिन  से  आपको  फारेन
 एक्सचेन्ज  मिलता  है  टी,  काफी  वगैरह  ny
 एग्रीकल्चर  से  काटन  कौर  जूट  वगैरह  मिलता
 है  जिस  से  कि  कपड़ा  भी  बनता  है  ।  एग्रीकल्चर
 से  तेल  घी  शादी  खाने  की  चीजें  है  वह  सब  भी
 मिलती  हैं  ।  जोर  राज  देश  में  इनकी  कमी
 है  कौर  अन्न  की  भी  कर्म  है  मगर  भ्र मे रिका
 अ्रस्वीकार  कर  देता  हैं  पीएल  480  देना
 तो  देश  के  सामने  बड़ी  गम्भीर  समस्या  हो
 जायगी  ।  तो  यह  बहुत  जरूरी  है  कि
 एग्रीकल्चर  को  प्राथमिकता  दी  जाय  ।  यदि
 एग्रीकल्चर  का  प्राथमिकता  नहीं  दी  जाती  तो
 राष्ट्रीय  राय  पर  भी  इसका  असर  पड़ेगा  ब्रोकर
 प्रति  व्यक्ति  राय  जो  है  उस  पर  भी  प्रसर
 पड़ेगा  कौर  साथ  ही  सब  से  बड़ा  जो  खतरा
 है  वह  यह  कि  जैसे  उड़ीसा  वगैरह  के  केस
 को  लेकर  के  इसी  हाउस  में  तमाम  हंगामा
 मचा  तो  एग्रीकल्चर  को  प्रोत्साहित  नहीं  किया
 जायेगा  कौर  खाद्यान्नों  का  उत्पादन  नहीं  बढ़ता
 तो  देश  में  उपद्रव  होंगे  कौर  आपका  जनतंत्र
 खतरे  मेंड़.  सकता  है  ।  मैं  यह  महसूस
 करता  हूं  कि  यह  सब  से  जरूरी  है  कि  देश  हित
 कौर  भारतीय  सम्मान  की  दृष्टि  से  तथा  देश  के
 झाथिक  विकास  के  लिए  कृषि  और  उन  से
 सम्बन्धित  लघु  उद्योगों  को  टाप  प्रायरिटी  दी
 जाय।  लेकिन  यह  कंसे  होगा?  मैं;  मानता  हूं
 कि  सरकार  इस  सम्बन्ध  में  बहुत  कुछ  कर
 रही  है भ्ौर  करने  जा  रही  है  ।  लेकिन
 उसको  उसका  एक  व्यवहारिक  रूप  देना
 होगा  ।  ऐडवाइजस  हर  मिनिस्ट्री  में  हैं  t
 इनकी  कमेटियां  बनी  हुई  हैं।  उसके  जाल
 में  सरकार  फंसी  है  उस  से  अगर  बाहर  निकल
 कर  के  इस  को  व्यावहारिक  रूप  नहीं  देती
 तो  यह  होना  सम्भव  नहीं  है  |  हम  भी  चाहते
 हैं  कि उपज  बढ़े  कौर  सरकार  भी  चाहती  है
 कि  उपज  बढ़े  ।  तो  फिर  हो  क्यों  नहीं  रही  हे
 562  (ai)  LSD—6,
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 उपज  ?  मैं  यह  समझता  हूं  कि  राज  उपयुक्त
 समय  हैं  कि  हम  सोचें  कि  उस  में  क्या  परिवर्तन
 की  जरूरत  है  ?  राज  का  नवयुवक  परिवर्तन
 चाहता  है  ny  उस  के  रहन  सहन  में  परिवर्तन
 हुआ  है,  सोचने  के  ढंग  में  परिवर्तन  हुमा  है,
 उसके  काम  करने  की  प्रणाली  में  परिवर्तन
 हुआ  है  ।  वह  हल  चलाना  पसन्द  नहीं  करता
 लेकिन  ट्रैक्टर  से  अपने  खेत  को  जोत  सकता
 है  ।  वह  बैलगाड़ी  चलाना  पसन्द  नहीं
 करता  लेकिन  ट्रैक्टर  के  पीछे  खेले  में  सामान
 ठोकर  ले  जा  सकता  है  ।  वह  पुरानी  पद्धति
 से  बलों  के  जरिये  कुएं  स ेपानी  निकालना  पसन्द
 नहीं  करता  लेकिन  वह  बिजली  से  कौर
 डीजल  प्रायः  से  पम्प  चलाकर  प्र पने  खेत
 की  सिंचाई  कर  सकता  है  ।॥  राज  जरूरत
 है  कि  उस  खेती  में  हम  ग्रा कर्षण  पैदा  करें  ।  भ्रमर
 भ्राकर्षण  हम  पैदा  नहीं  करते  तो  इन  नौजवानों
 का  रुझान  उस  खेती  की  तरफ  नहीं  होगा  और
 खेती  की  तरफ  प्रखर  नवजवानों  का  रुझान
 नहीं  होगा  तो  सब  से  बड़ा  खतरा  है  कि  देहात
 उजड़  जायगा  कौर  शहर  में  प्रापक  लिए
 बसाने  की  समस्या  हो  जायगी  कौर  एग्रीकल्चर
 पर  इसका  गम्भीर  बरसर  पड़ेगा  ।  सरकारी
 अधिकारियों  एवं  कर्मचारियों  के  दृष्टिकोण
 में  भी  परिवर्तन  हो  ।  उन  को  चाहिए  कि  वह
 प्राधिकार  की  भावना  से  प्रति  कट  कर
 कत्तव्य  की  भावना  से  प्रेरित  हों  ।

 राज  सरकार  के  विभिन्न  विभागों  में
 वापस  में  तालमेल  नहीं  है,  कोझारडिनेशन
 नहीं  है  |  एग्रीकलचर  मिनिस्टरी  क८ती  है  कि
 फटिलाइजसं  आवश्यक  हैं  जबकि  इरीगेशन
 मिनिस्टरी  कटती  है  कि  नहीं  सिखलाई  की
 ठप्वस्था  बहुत  जरूरी  है  ।  इसलिए  मैं  समझता
 हैं  कि  विभागों  में  परस्पर  कोभग्राडिनेणन  को
 बहुत  जरूरत  है  a  मैं  अपने  ही  क्षेत्र  की  बात
 बतला  र.7  हैं  मूसा खांड़  रिजर्वायर  बन  कर
 तैयार  हो  गया  है  |  उससे  जा  न. र  निकली  है
 व  न2र  चौड़ी  हो  च्‌  की  है  लेकिन  व.  कई  जगह
 रेलवे  लाइन  को  क्रोस  करती  है  इसलिए  रेलवे
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 [श्री  बाल  कृष्ण  सिंह]
 लाइन  के  पुल  को  भी  चौड़ा  होना  चाहिये
 लेकिन  रेल  ने  पुलों  को  कभी  तक  चौड़ा  नहीं
 किया  है  |  पर्मिता  यह  हो  रहा  है  कि  जो
 400  मील  लम्बी  नहरों  से  ऐडीशबल  पानी
 देने  की  व्यवस्था  हे  छह  पुलों  के  न  चलने  से  न
 हो  पायेगी  ।  कप  सोचें  कि  बजट  में  रुपया
 रखा  जाला  है  प्रौढ़  भ्र लग  अलग  मिनिस्टरी
 की  डिमांड  हाउस  ने  मंजूर  की  हैं  ।  लेकिन
 बह  इसलिए  मंजूर  नहीं  की  हैं  कि हर  मिनिस्टरी
 अपने  मन  से  जो  चाहे  करती  रहे।  आपस  में
 सहयोग  कोऑर्डिनेशन  विभिन्न  मंत्रालयों
 में  होना  चाहिए  ।  मगर  वापस  में  संयोग
 नहीं  होता  है  तो  कृषि  का  विकास  सम्भव  नहीं
 हो  पायेमा  ny

 बिजली  को  व्यवस्था  बहुत  प्राप्यक
 है  कौर  मैं  समझता  हूं  कि  बिजली के  प्रसार  के
 लिए  विशेष  कर  गांवों  में  बिजली  के  प्रसार
 के  लिए  सरकार  को  बहुत  दिलचस्पी  के  साथ
 एक  ठोस  क़दम  उठाना  चाहिए  |  किसी  किसी
 जगह  यह  बात  कही  जाती  है  कि  खम्भ  नहीं
 मिलते  हैं  तो  मैं  श्राप  से  निवेदन  करुणा  कि
 अगर  लोहे  के  खम्भे  नहीं  मिलते  हैं  तो  लकड़ी
 के  खम्भे  ही  लगा  कर  बिजली  का  विस्तार
 गांवों  में  किया  जाय  a  कुंग्रों  में  जो लोग  परम्परा
 सैट  लगाना  कहते  हैं  उनको  भाप  बिजली
 दे  दें  ।  देहातों  का  विद्युतीकरण  होना  ज़रूरी
 है  ।  भ्र भी  जैसा  मैंने  कहा  एक  भ्राकषंण  पैदा
 करने  की  ज़रूरत  है  ।  देहात  में  जब  तक
 भ्रांति ण  नहीं  होगा  तब  तक  देहातों  की  उन्नति
 नहीं  हो  सकती  है  ।  बिजली  देहातों  में  उपयोग
 के  लिए  कौर  एग्रीकल्चर  के  विकास  के  लिए
 बड़ी  जरूरी  है  लिहाज़ा  बिजली  का  प्रबन्ध  भी
 हो ।

 प्लानिंग  कमिशन  ऐसी  संस्था  बनी  हुई
 है  लेकिन  मैं  यह  समझता  हूं  कि  प्लानिंग
 कमिशन  ने  सही  तरीक़  से  इस  देश  की  योजना
 बनाने  के  सम्बन्ध  में  कोई  क़दम  नहीं  उठाना
 है।  मगर  समूचे  देश  को  एक  ही  योजना  शौर
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 एक  ही  तरीक़  से  लें  चलेंगे  तो  स्वतंत्रता  के
 पहले!  योजना  कमिशन  बनने  के  पहले  जो  देश
 पिछड़ा  हुमा  था  वह  पिछड़ा  हुआ  हमेशा  रह
 जायेगा  |  ज़रूरत  इस  बात  की  है  कि  जो  पिछड़े
 हुए  क्षेत्र  हैं  उन  की  योजना  अलग  बनाई  जाय  ।

 जभी  इस  हाउस  को  मालूम  है  कि  हमारे
 राज्य  उत्तर  प्रदेश  में  पूर्वी  उत्तरप्रदेश  की  जांच
 के  लिए  एक  कमेटी  बनी  पटेल  आयोग  के
 काम  से  ।  पटेल  आ्रायोग  चला'  गया,  जांच  कौ
 आर  जांच  करने  के  बाद  पनी  रिपोर्ट  भी
 दी  ।  सेंट्रल  गकनंमेंट  से  उन  सिफारिशों  के
 आधार  पर  कोई  सहायता  नहीं  मिली  और
 स्टेट  गवर्नमेंट  को  कह  दिया  गया  कि  जपने
 फंड  में  से  इस  की  व्यवस्था  करें।  मेरे  कहने  का
 र्थ  यह  है  कि  जब  स्टेट  गवर्नमेंट  पर  यह  चीज
 छोड़नी  थी  तो  पटेल  आ्रायोग  को  यहां  जंच
 करने  के  लिए  भेजने  की  क्या  ज़रूरत  थी  ?  क्‍या
 यह  उचित  नहीं'  होगा.  कि  पूर्वी  उत्तरप्रदेश
 शौर  बैसे  ही  पिछड़े  क्षेत्र  जो  दूसरे  प्रांतों  में
 हैं  उन  की  योजना  अलग  कर  वी  जाय  |  मैं
 बड़े  इतमीनान  के  साथ  यह  निवेदन  करना
 चाहता.  हूं  कि  हमारे  पूर्वी  उत्तरप्रदेश  में  जहां
 से  कि  मैं  जाता  हूं  इस  की  योजना  लाभ  नहीं
 क्रि  जती  है  तो  उस  क्षेत्र  का  विकास  नहीं  हो
 सकता  है  ।

 पूर्वी  उत्तर  प्रदेश  हमेशा  से  एक  देशभक्त
 इलाका  रहा  है  शर  उस  की  उपेक्षा  इसलिए  की
 गई  कि  वह  क्षेत्र  बारी  रहा  है।  कह  अंग्रेजी  हुक्‌-
 मत  के  खिलाफ़  था  कौर  हमेशा  उसमे  विदेशी
 हुकूमत  के  खिलाफ़  विद्रोह  किया  था।  वह  हम
 यह  उम्मीद  करता  था  कि  इस  देश  से'  प्रंग्रेज़ी
 हुकूमत  के  जाने  के  बाद  जब  हमारी  सरकार
 आयेगी  तो  वह  इधर  ध्यान  देगी  शौर  इस
 क्षेत्र  का  क्लास  होगा  ।  मेरे  कहने  का  मतलब
 यह  है  कि  प्रंग्रेजों  से  तो  हम  इसकी  उम्मीद
 नहीं  कर  सकते  थे  लेकिन  भ्रामक  सरकार  से  मैं
 यह  अवश्य  उम्मीद  करता  हूं  कि  उस  पिछड़े
 हुए  क्षेत्र  के  विकास  को  भोर  ध्यान  देगी  ।
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 इसलिए  मैं  निवेदन  करना  चाहता  हूं  कि  पूर्वी
 उत्तरप्रदेश  की  एक  योजना  उस  के  विकास  के
 लिए,  उस  के  डेवलपमेंट  के  लिए  अ्रलग  बनाई
 जाय  ।

 ताड़ीघाट  पुल  गंगा  नदी  पर  बनाने  के
 लिए,  पटेल  कमेटी  ने  सिफारिश  की  थी  ।
 उसकी  योजना  मंजूर  भी  हो  चुकी  है  लेकिन
 राज  तक  वहं  नहीं  बना  |

 उठाया  महोदय:  माननी५  सदस्य  का
 समय  समाप्त  हो  रदा  है  ।

 शी  बाल  कृष्ण  ग्रिह  :  मुझे  कृपया  दो
 मिनट  का  समय  और  दिया  जाय  ।  शिक्षा
 मंत्रालय  की  बजट  डिमांड  पर  बहस  का
 समय  नहीं  मिल.  पाया  लिहाजा  इस  भ्र वसर  पर
 मैं  शिक्षा  के  बकरे  में  कुछ  क्लिंटन  करना  चाहता
 हूं  ।  शिक्षा  को नियोजित  करने  की  भ्रावश्यकता
 है  शौर  यद  साफ़  हो  जाना  चार्टर  कि  कैसी
 शिक्षा  इस  देश  में  हो  ?  शिक्षण  संस्थापकों  का
 काम  है  कि  देश  को  ऐसे  नागरिक  दें  जैसे
 नागरिकों  की  राज  हमारे  देश  को  ज़रूरत  है  t
 शिक्षण  भी  एक  उद्योग  है  tv  जैसे  दूसरे  उद्योग
 से  कोई  चीज़  निकलती  है  कौर  इस  देश  के
 नागरिकों  को  उसको  ज़रूरत  नहीं  है  तो  कह
 उद्योग  से  निकला  हुआ  सामान  बेकार  हो
 जायगा  ठीक  देंगे  ही  इन  शिक्षण  सस्थाध्यों  से
 क्रमश  ऐसे  नागरिक  न  निकले  जेसे  नागरिकों
 की  राज  देश  को  ज़रूरत  है  तो  देश  में  बेरो-
 जमारी  बढ़ेगी  और  मारे  इस  देश  का  विकास
 रुक  ज्लकंगा'  |  जरूरत  इस  बात  की  है  कि  इस
 के  सम्बन्ध  भ॑  एक  निश्चित  नीति  अपनाई
 जश्न  समूचे  देश  में  ।  सुनते  देश  में  शिक्षा  का
 हक  माध्यम  नदी  हो  ।  एक  बंटवारा  भच्छे
 तरीके  से  हो  जाय  कि  स्टेट  की  जिम्मेदारी
 क्या  है  चोर  सेंटर  की  जिम्मेदारी  क्‍या  है  ?
 मैं  यह्‌  श्राप  से  निवेदन  करना  चाहता  हूं  कि
 राज  भी  इस  सरकार  की  हिन्दी  राष्ट्रभाषा
 होले  हुए  भी  हिन्दी  के  सम्बन्ध  में  इन  की
 नीति  साफ़  नहीं  हो  सकी  है  ।  जिस  तरीके
 से  हिन्दी  को  उनका  हो  रहो  है  उस  से  देश
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 का  विकास  नहीं  हो  सकता  है।  मैं  एक  उदाहरण
 श्राप  को  देना  चाहता  हूं  कि  बनारस  हिन्दू
 यूनिवर्सिटी  में  संस्कृत  की  एम०  एम०  की
 प्रथम  वर्ष  की  परीक्षा  का  जो  पर्चा  भ्राता  था
 तो  कायदे  के  मुताबिक  बु  संस्कृत  में  लिखा
 हुजरा  होता  चाहिए  शौर  उसमें  जो  संस्कृत
 के  कार्य  लिखे  हों  उन  के  लिये  नीचे  लिखा
 होना  चाहिए  था  कि  ड्रान्सलेट  इट  इंदू  इंग्लिश
 ौर  हिन्दी  लेकिन  पूरा  को  यह  सुन  कर
 ताज्जुब  होगा  कि  वह  संस्कृत  का  वाक्य  संस्कृत
 में  न  लिखा  जाकर  रोमन  लिपि  में  लिखा  गया
 था  धौर  उस  के  नीचे  लिख  दिखा  ममा  था
 कि  ट्रान्सलेंट  हंट  इंग्लिश  जबकि  क़ायदा  है
 कि  प्रंग्रेजी  भौर  हिन्दी  दोनों  में  प्रभुपाद  करने
 की  सुविधा  है  1  उसका  परिणाम  यह  हुमा
 कि  हिन्दी  के  माध्यम  से  पढ़ने  वाले  उस  परीक्षा
 में  जो  बैठने  वाले  लडके  थे  बह  उसे  कतई
 ी  नहीं  कर  सके  ।

 अधिक  न  करते  हुए  मैं  इस  वित्त  विधेयक
 का  स्वागत  करता  हुं  भौर  मैं  प्राशि  करता  हूं
 कि  हमारे  जिस  मंत्री  जो  पने  सरकारी
 प्रशासन  के  खर्च  को  घटाते  हुए  उसको  प्रतीक
 से  ऋ्रधिक  देश  के  उत्पादन  में  लगायेंगे  ।

 Mr.  Chairman:  =  Shri  Yallamenda
 Reddy.  You  have  got  only  5  minutes.
 You  must  try  to  conclude  your  speech
 within  the  stipulated  time.

 बेईमानी  जाल  चौधरी  (महुआ)  :
 उपाध्यक्ष  महोदय,  मेरी  दरख्वास्त  य८  है  कि
 खासतौर  पर  हमारे  जैसे  मैम्बर्स  जोकि  यहां
 हाउस  में  लगातार  बैठे  रहते  हैं  कौर  6  बडे  तक
 जब  तक  कि  हाउस  खत्म  नहीं  हो  जाता  है
 तब  तक  भ्र पनी  सीट्स  में  बैठे  रहते  हैं  उन  को
 बोलने  का  मौक़ा  दिया  जाना  चाटिए  ।
 आखिर  हम  लोग  भी  यहीं  पर  प्रपने  निर्वाचन
 क्षेत्रों  से जनता  के  द्वारा  चुन  कर  प्रिये  हैं  कौर
 इसलिए  कम  लोगों  की  तरफ़  भी  श्राप  की
 तवज्जा  जानी  चाहिए  जबकि  #म  एक  दर्ज
 भी  इस  बजट  के  तरह  डिस्कशन  में  बणी
 तक  बोले  नहीं  हैं  ।
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 Mr.  Chairman:  Members  are  being called  in  order.  Everybody  will  get 8  chance  if  his  name  is  found  in  the
 list.
 7  hrs,

 Shri  Yallamanda  Reddy:  Mr.  Chair-
 man,  Sir,  exactly  at  the  same  time
 when  the  Prime  Minister  was  meeting with  the  representatives  of  the  big business  and  tycoons  of  this  country,
 the  hon,  finance  minister  made  a  state-
 ment  on  the  eve  of  the  finance  bill
 reducing  the  tax  on  the  corporate
 sector  in  the  name  of  reduction  in  the
 tax  rate  in  closely  held  companies
 amounting  to  about  Rs.  4  crores,  Why?
 Because  this  government  pursues
 Polices  which  really  help  the  mono-
 Polists  in  this  country  and  foreign
 monopolists  and  landlords  in_  this
 country.  When  the  conference  was
 going  on  with  the  Prime  Minister
 these  people,  according  to  press
 reports,  made  suggestions  which  were
 exactly  the  same  that  we  hear  here
 all  along  that  there  should  be  tax
 reduction  in  the  corporate  sector  and
 personal  taxation  also  and  there
 should  be  allowance  for  participation
 even  in  mijority  shares  by  foreign
 companies  and  also  concessions  to  the
 Jandlords.  This  conference  of  big
 business  virtually  made  suggestions
 against  the  very  policies  of  the  govern-
 ment  which  the  people  had  been  de-
 nanding  for  this  country.  Because
 this  government  is  pursuing  sucr
 policies,  we  are  now  placed  in  a
 position  where  we  cannot  at  all  have
 our  five  year  plan.  We  can  only  pro-
 duce  a  plan  for  one  year  and  after
 that  we  have  to  formulate  our  plan.
 Really  this  is  the  climax  of  the
 policies  that  are  being  pursued  by  this
 government,  Everybody  from  this
 side  and  some  people  from  the  gov-
 ernment  side  say  that  the  rate  of
 development  is  far  below  that  of  many
 7.08  hrs.

 (Mr.  Deruty-Speaker  in  the  Chair]
 other  countries.  The  prices  of  esser-
 tial  commodities  are  rising  and  the
 plight  of  the  poor  people  is  becoming
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 miserable  day  by  day.  The  handful
 of  big  business  people  are  making  en-
 ormous  profits.  That  has  been  reveal-
 ed  by  the  Maholonobis  commission  of
 enquiry,  This  government  however  is
 not  at  all  taking  any  steps  to  help  the
 people,  the  toilers  of  this  country
 because  this  government  has  no  clear
 cut  policy  and  has  no  policy  which
 will  be  helpful  to  the  country  or  to
 the  people.  For  instance,  take  foud
 production.  The  Prime  Minister  was
 saying  that  the  crucial  question  is
 food  production.  This  government
 failed  to  take  into  consideration  the
 important  projects.  The  planning
 commission,  the  sub-committees  of  the
 cabinet,  the  central  water  power  com-
 mission  and  the  cabinet,  everybody
 gives  so  many  plans,  Till  now  they
 are  not  implemented.  For  instance,
 they  want  to  take  up  advanced  pro-
 jects  in  the  country,  9-10,  projects  and
 they  say  central  assistance  must  be
 enhan  ed  so  that  these  projects  could
 be  completed  immediately  and  fond
 production  increased.  But  we  are
 thinking  of  import  of  fertilisers  and
 this  and  that.  For  instance,  there  is
 the  Nagarjunasagar  project  in  Andhra
 Pradesh;  about  fifty  per  cent  of  the
 work  of  the  dam  had  been  completed
 and  this  government  offered  some
 assistance  for  completing  this  project
 at  least  by  the  end  of  966  and  has
 asked  the  Andhra  government  to  see
 that  6.79  Jakh  acres  are  brought  under
 cultivation  but  this  government  offers
 only  about  Rs,  8  crores.  The  State
 Government  was  forced  to  spend  the
 other  Rs,  0  crores,  and  now  the  State
 Government  has  come  to  a  position
 where  they  cannot  proceed  further
 Fo:  this  year,  1966-67,  the  Govern-
 ment  has  sanctioned  only  Rs.  8.2
 crores.  With  this  amount,  they  can  only
 carry  on  the  work  up  to  June  or  July
 and  then  the  work  on  this  project  wil)
 have  to  be  stopped.  Recently,  a  repre-
 sentative  of  the  Government  of  Andhra
 Pradesh  has  said  to  the  press.  that
 unless  the  Centre  sanctions  at  Jeast
 another  Rs.  0  crores,  it  would  be  diffi-
 cult  to  keep  up  the  tempo  of  work.  If
 no  additional  funds  were  sanctioned,
 the  entire  work  on  the  project  would
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 come  to  a  standstill  in  June  or  July.
 So,  I  request  this  Government  imme-
 diately  to  take  note  of  this  and  sanc-
 tion  additional  funds  so  that  they  may
 bring  an  additional  area  under  irriga-
 tion  for  growing  more  foodcrops,

 I  saw  yesterday  in  the  newspapers
 that  the  Rajasthan  canal  has  been
 sanctioned  an  additional  fund.  I  do
 not  see  why  this  Government  could
 not  think  about  the  Nagarjunasaga>
 project  which  can  bring  about  25  lakhs
 to  34  lakh  acres  under  irrigation.  Be-
 cause  of  callousness,  because  of
 vacillation,  because  of  red-tapism,
 even  if  they  have  a  Plan,  the  Govern-
 ment  is  not  ab’e  to  implement  it,  and
 the  Government  is  unable  to  bring
 the  plan  to  a  fulfilment.  Therefore,
 even  in  this  project,  while  the  ayacut
 can  be  brought  immediately  under
 irrigation,  the  State  Government  could
 not  fulfil  the  task  because  of  the  atti-
 tude  of  the  Central  Government,
 especially  that  of  the  Finance  Minis-
 try.  Therefore,  |  submit  that  this
 Government  should  immediately  sanc-
 tion  at  least  Rs.  0  crores  for  the  year
 1966-67  for  the  completion  of  the
 Nagarjunasagar  project  at  least  to  the
 extent  of  bringing  6  lakh  to  7  lakh
 acres  under  irrigation  immediately  for
 the  production  of  more  foodcrops.

 This  Government  have  not  sanction-
 ed  money  even  for  the  famine-stricken
 areas  in  Rayalaseema.  There  is  famine
 there  today,  and  the  Andhra  Govern-
 ment  have  been  asking  for  a  loan  of
 about  Rs.  24  crores  at  least.  This
 Government  till  now  have  not  replied
 to  them.  I  request  the  Government
 to  look  into  the  matter  and  at  least
 sanction  a  loan  of  Rs.  24  crores  for
 the  purpose  of  relief  in  the  famine-
 stricken  areas  of  Rayalaseema.

 This  Government  are  giving  enorm-
 ous  ९०  to  the  tt  indus-
 trialists,  By  the  de-contro]  of  cement,
 the  cement  producers  can  bring  about
 Rs.  27  crores  of  profit.  But  at  the
 same  time,  the  cement  industrialists
 are  not  giving  proper  care  to  the
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 workers  who  are  working  in  the
 cement  industry.  For  instance,  there
 is  qa  cement  factory  in  Macherla_  in
 the  Guntur  district  of  Andhra  Pradesh
 from  where  the  supply  is  being  made
 fo  the  Nagarjunasagar  project.  In
 this  factory,  the  management  hag  not

 ted  the  r  dations  of
 the  Wage  Board  for  cement.  They
 have  not  even  implemented  the  pro-
 visions  regarding  minimum  wages.
 There  are  about  I,200  workers  in  this
 factory,  but  they  have  made  pernua-
 nent  only  about  450  workers.  The
 remaining  750  workers  are  not  made
 permanent,  Thcy  are  not  being  paid
 bonus  nor  regular  wages.

 Mr,  Deputy-Speaker:
 Member's  time  is  up.

 imp]

 The  hon.

 Shri  Yallamanda  Reddy:  I  may  be
 given  another  0  minutes,  Sir.  In  the
 second  reading,  our  party  is  not  speak-
 ing.

 Mr.  Deputy-Speaker:  Only  five
 minutes  were  left  for  you,  but  you
 have  taken  0  minutes.  You  must
 close  now.

 Shri  Yallamanda  Reddy:  Yes,  Sir.
 The  workers’  union  in  this  factory  has
 requested  the  State  Government  and
 the  Central  Government  to  look  into
 this  matter.  The  labour  department
 or  the  industries  department  never
 cared  to  see  to  the  demands  of  these
 workers,  to  the  grievances  of  the
 workers,  and  {fulfil  their  demands.
 Because  of  the  callous  attitude  of  the
 management  and  the  Government,
 some  workers  are  going  on  hunger-
 strike,  I  have  written  to  the  depart-
 ment  of  industries  and  also  to  the
 Labour  Minister.  They  have  not  taken
 any  action.  I  request  that  the  Gov-
 ernment,  the  Labour  Department  and
 the  cement  factory  management  should
 take  necessary  steps  to  sec  that  the
 genuine  demands  of  these  workerr  aye
 fulfilled  so  that  any  strike  could  be
 avoided.

 Coming  to  Andhra  Pradesh,  recently
 our  Chief  Minister  was  making  a  state-
 ment  about  the  Republic  Forge  Com-
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 (Shri  Yallamanda  Reddy]
 pany.  There  was  a  regular  demand  in
 our  State  that  this  Republic  Forge
 Company  should  be  taken  over  by  the
 Government.  The  Chief  Minister
 made  a  statement  that  the  State  Gov-
 ernment  cannot  take  over  this  com-
 pany,  There  was  a  request  that  the
 Central  Government  should  take  it
 over,  If  the  Central  Government  are
 not  going  to  take  it  over,  it  will  go
 to  the  private  sector,  to  Allwyns  which
 is  owned  by  Birlas.  Already  our  State
 Government  has  denationalised  the
 Rajahmundry  Paper  Mills  and  given
 it  to  Somanis,  Birlas  have  got  so  many
 factories  in  Andhra  Pradesh.  I  would,
 therefore,  request  the  Central  Gov-
 ernment,  through  the  Finance  Minister,
 to  take  over  this  Republic  Forge  C.m-
 Pany  in  the  gublic  sector,  because  it
 is  a  very  important  sector  of  indus-
 try,  and  sec  to  it  that  it  does  noi  go
 to  the  Birlas.

 About  the  steel  factory  in  Vishakha-
 patnam,  there  was  already  a  consor-
 tium  report.  Tiil  now  a  decision  has
 not  been  taken  by  the  Government.
 Our  State  Government  and  the  people
 of  Andhra  have  been  requesting  the
 Central  Government  to  take  a  decision
 in  this  regard,  to  have  the  fifth  steel
 plant  at  Vishakhapatnam,  which  has
 been  upheld  by  the  consortium  report
 and  demanded  by  the  people  of
 Andhra  Pradesh.

 Shri  Oza  (Surendranagar):  Mr.
 Deputy-Speaker,  Sir,  hearing  the
 speeches  of  hon.  Members  on  _  this
 Finance  Bill,  one  comes  to  know  what
 problems,  what  acute  problems  are
 exercising  the  minds  of  not  only  the
 hon,  Members  but  also  the  people  out-
 side.  Our  hon.  friends  have  refeired
 to  what  has  happened  in  Bastar  with
 great  emotion,  Some  hon.  friends
 have  referred  to  the  acute  food  crisis
 prevailing  in  some  parts  of  the  country
 and  others  have  referred  to  so  many
 other  problems.  Personally  speaking,
 I  do  not  feel,  though  I  am  concerned,
 perturbed  about  the  cropping  up  of  so
 many  problems  in  this  country.  After
 all,  for  decades  we  were  dependent,
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 we  were  not  independent.  Our
 national  life  had  almest  become
 stagnant,  and  now  we  have  started
 moving  in  so  many  directions.  50,
 however  much  heat  may  be  generated
 over  the  solution  of  so  many  problems, as  I  said,  I  do  not  fee]  perturbed;  we
 must  face  those  problems  squarely
 and  with  courage.

 But  I  must  also  frankly  admit  that
 the  solution  of  the  problems  must  be
 brought  about  from  considerations  not
 other  than  merits.  There  is  a  feeling
 in  this  country  that  problems  are  luok-
 ed  at  not  only  from  the  point  of  view
 of  merits,  not  only  on  a  policy  level,
 but  according  to  the  pulls  and  pushes
 coming  from  various  directions.  This
 is  not  a  healthy  sign.  I  think  it  is
 high  time  that  the  Government  should
 gather  courage  and  start  tackling
 every  problem.  Whether  it  is  econo-
 mic,  whether  it  is  about  distribution  of
 waters,  whether  it  is  about  settling  of
 boundaries  between  different  States,
 whether  it  is  the  creation  of  a  Suba
 here  or,  as  I  said,  settling  of  boun-
 daries  between  two  States,  whatever
 it  may  be,  this  Government  should
 take  firm  decisions  of  policy  after
 deep  consideration  and  consultations
 and  then  we  should  stick  to  them.

 Some  hon.  friends  have  referred  to
 our  Plans  also.  We  have  just  finished
 our  Third  Five  Year  Plan  under  great
 stresses  and  strains.  It  is  true  that  we
 have  not  been  able  to  achieve  so  many
 targets  which  we  laid  before  us  during
 the  Third  Five  Year  Plan.  We  have
 failed  in  some  sphere,  there  is  no
 doubt  about  that,  but  look  at  the  times
 through  which  we  had  to  pass,  both
 internally  and  internationally,  So,  I
 think  we  should  not  be  so  much
 alarmed  or  disheartened  at  our  per-
 formance,  There  are  certain  sectors
 in  which  we  have  fared  very  well,
 about  which  we  can  be  legitimately
 proud.  So,  these  things  should  not
 deter  us  from  going  abead.

 We  have  adopted  in  this  country  ४
 sort  of  perspective  planning.  It  is  not
 only  a  five-year  plan,  or  that  the  first
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 year  of  the  Fourth  Plan  will  be  only
 an  annua]  plan,  As  our  tate  Prime
 Minister  has  said,  we  have  to  accept
 it  willy  nilly,  though  some  people  may
 not  agree  with  me,  that  we  are  riding
 a  tiger.  We  have  got  to  keep  it  run-
 ning.  If  it  stops,  we  know  what  will
 happen.  I  do  not  think  there  is  any
 time  to  go  back  on  the  nature  of
 Planning  that  we  have  adopted  in  this
 country.  There  may  be  failings,  there
 may  be  shortcomings  here  and  therc,
 but  having  traversed  so  much  area,
 there  is  no  use  going  back,  If  we  go
 back  then,  I  am  afraid,  we  will  lose
 all  the  benefits  that  are  likely  to
 accrue  if  we  push  the  fulfilment  of
 the  perspective  planning  that  we  have
 undertaken  in  this  country,  We  have
 got  to  undertake  a  Fourth  Plan  of  the
 dimensions  which  we  have  envisaged
 and  also  a  fifth  plan.  As  our  econo-
 mists  have  pointed  out,  it  is  only  at
 the  end  of  the  fifth  plan  that  our
 economy  will  become  self-generating,
 when  we  shall  not  have  to  worry  very
 much  about  so  many  problems  that
 are  facing  us  today.

 Shri  Dandeker,  for  whom  I  have  the
 greatest  respect,  referred  to  non-
 development  expenditure  and  non-
 plan  expenditure.  It  is  true  that  it
 ig  increasing,  and  it  is  bound  to  in-
 crease.  After  all,  what  is  plan  today
 becomes  non-plan  tomorrow.  We
 start  80  many  schoo's,  so  many  hos-
 Pitals,  so  many  dispensaries,  we  put
 up  so  many  roads  and  bridges;  all
 these  have  to  be  maintained  after
 they  come  into  existence.  So,  next
 year  they  go  into  non-development
 plan.  If  you  do  not  plan  at  all,  then
 your  non-development  expenditure
 will  also  be  stagnant.  But  that  is  not
 the  way  in  which  we  should  look  a
 things,  oa

 Coming  to  aid,  some  friends  have
 bitterly  criticised  us.  I  wonder  which
 under-developed  country  has  gone
 ahead  without  receiving  aid  from
 foreign  countries.  We  have  got  to  go
 to  foreign  countries,  very  friendly
 developed  countries  and  seek  aid  from
 them.  I  do  not  feel  shy  about  it,
 Provided  those  aids  are  without  any
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 conditions  and  without  any  strings.
 As  our  late  Prime  Minister  has  suid,
 We  are  very  particular  to  see  that  we
 do  not  do  anything  which  will  affect
 our  self-respect.  We  have  to  be  vigi-
 lant  about  this  condition,  Once  that
 condition  is  fulfilled,  I  do  not  think
 we  should  fight  shy  of  seeking  any
 aid  from  any  country  which  is  capa-
 ble  of  giving  us  aid.

 Having  made  these  general  obser-
 vations  about  the  Fourth  Plan,  I  am
 sure  the  first  year  of  the  Fourth  Plan
 Bives  certain  directions  to  our  think-
 ing  in  the  pian.  We  have,  according
 to  my  humble  opinion,  corrected  cer-
 tain  things  which  are  not  going  all
 right  and  we  are  shifting  emphasis
 where  it  is  due,  I  am  sure  that  the
 first  year  of  the  Fourth  Plan  and  the
 remaining  four  years  of  the  Plan  will
 correct  certain  anomalies  which  are
 cropping  up  in  our  economy,  consis-
 tent  with  our  fundamental  policies,
 underlined  policies  which  we  have
 accepted  in  our  perspective  planning.
 So,  I  think  we  owe  it  to  the  country
 and  to  the  nation  to  sce  that  all  our
 plans,  as  envisaged,  go  ahead  _pro-
 Pperly  and  lay  the  foundation  for  a
 very  sound  economy  in  this  country.
 As  I  said  a  few  minutes  back,  we
 cannot  go  back.  We  have  got  to  go
 ahead.  Otherwise,  as  our  late  Prime
 Minister  said,  once  the  tiger  stops  we
 know  what  happens.

 Coming  to  the  taxation  proposals,  I
 congratulate  the  Finance  Minister  for
 the  courage,  for  the  boldness  and  for
 the  wisdom  that  he  hag  shown  in
 evolving  these  taxation  proposals.
 For  the  first  time  in  many  years  he
 has  shifted  the  emphasis  from  indirect
 taxation  to  direct  taxation.

 Indirect  taxation,  we  all  know,  is
 increasing.  They  all  fall  on  poor  peo-
 ple.  Everybody  wants  to  consume
 cloth,  sugar  and  al]  the  necessities  of
 life.  If  the  Government  relies  only
 on  indirect  taxes,  it  mostly  falls  on
 poor  people.  It  may  be  necessary  in
 underdeveloped  countries  where  there
 are  no  savings  that  we  have  some-
 times  got  to  tax  even  the  poor  people
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 {Shri  Oza]
 but  peyond  a  limit  we  should  not  go.
 4  think,  as  it  is  being  pointed  out;  that
 in  airect  taxes  we  have  reached  tne
 point  of  saturation.  l  would  say  that
 it  is  only  the  other  way  round.  So
 far  as  indirect  taxes  are  concerned,
 we  have  reached  the  saturation  point.
 We  should  not  tax  the  patience  also
 of  the  poor  people.

 bo,  |  congratulate  the  Finance  Min-
 ister  that  he  has  shilted  the  emphasis
 this  time  trom  indirect  taxes  to  direct
 taxes.  In  direct  taxes  also  he  has
 shown  so  much  wisdom  that  he  has
 relieved  the  lower  income  groups
 from  the  harassment  of  the  Income-
 tax  Department.  After  all,  what  are
 they  giving?  Looking  to  the  intri-
 cacies  of  the  income-tax  law,  as  it  is
 today,  it  is  better  that  they  were
 taken  out  by  raising  the  limit  of  ex-
 emption  and  by  raising  the  limit  of
 those  who  can  pay.  Neither  of  these
 things  is  wrong.  I  think,  he  has  done
 the  correct  thing.  I  have  got  a  hunch
 that  given  sufficient  time  he  will
 round-off  all  the  corners  of  the
 income-tax  statute  which  is  irksome
 to  the  common  people.  In  times  to
 come,  it  will  be  as  simple  as  it  can  be.

 It  was  said  about  laws  that  they
 should  be  so  simple  that  he  who  runs
 may  read.  We  cannot  in  this  com-
 plex  and  complicated  structure  of
 society  make  the  law  so  simple  that
 he  who  runs  may  read  it,  but  we  can
 certainly  make  it  as  simple  as  that  he
 who  wants  to  read  may  read  it.  To-
 day,  as  wag  rightly  pointed  out  by
 my  hon,  friend,  Shri  Dandeker,  taxa-
 tion  laws  are  so  complicated  that  they
 are  like  jigsaw  puzzles.  I  am  an  ad-
 vocate  but  still  when  I  have  to  fill  in
 my  income-tax  form—I  am  not  earn-
 ing  practically  except  for  what  I  am
 receiving  from  Parliament—I  have  to
 consult  an  income-tax  expert.  I  do
 not  know  where  we  stay.  This  is  the
 state  of  affairs.  Therefore  we  must
 try  to  make  the  law  as  simple  as
 possible  and  we  should  not  bring  so
 many  amendments  also.  I  think,  the
 hon,  Minister  who  is  much  more  con-
 versant  with  taxation  laws  than
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 4  am  will  surely  look  into  this.  He
 hug  taken  gq  step  in  the  right  direc-
 tion.  I  wish,  he  gets  sulticient  time
 in  this  country  to  set  all  these  things
 right.

 Then  I  want  to  refer  to  certain
 questions  which  are  worrying  me  in
 my  constituency.  One  thing  is  about
 the  Narmada  River  Project,  We
 know  that  Narmada  River  is  one  of
 the  biggest  and  the  largest  riverg  in
 the  country.  It  flows  through  three
 states.  One  engineer  told  me  that  it
 has  got  potentialities  bigger  than  the
 Sutlej  and  the  Bhakra-Nangal  Pro-
 ject.  it  holds  out  so  much  possibility.
 And  it  is  not  a  problem  concerning
 only  one  State.  I  think,  we  should
 look  at  the  project  from  the  nationa)
 point  of  view.  The  Government  of
 India  took  a  correct  decision  when  the
 matter  was  entrusted  to  Khosla  Com-
 mittee.  Shri  Khosla  is  at  present  the
 Governor  of  Orissa.  He  is  not  a
 Gujarati.  He  does  not  belong  to  any
 State  concerned.  Some  other  techni-
 cians  were  also  appointed  along  with
 him  on  that  commission.  This  com-
 mission  absolutely  on  whom  no  influ-
 ence  could  be  exercised  went  into
 this  problem  in  great  details.  They
 toured  the  area.  They  examined  all
 the  data.  They  saw  all  the  facts  and
 heard  all  the  parties  concerned.  The
 Khosla  Commission  has  brought  out  a
 report  जावे  submitted  it  to  the  Gov-
 ernment  of  India.  Even  after  this,  an
 impartial  body  giving  out  a  report
 about  the  development  of  a  national
 river  from  which  advantages  will
 grow  not  only  to  one  State  or  two
 States  but  to  the  nation  as  a  whole
 from  the  point  of  view  of  irrigation,
 feneration  of  electricity,  waterways,
 tourism  and  so  many  other  things,
 still  it  has  most  unfortunately  become
 a  bone  of  contention.  As  I  said  in
 the  beginning,  these  problems  are
 bound  to  arise.  After  all,  when  the
 economy  is  developing,  every  area  has
 an  earnest  desire,  a  legitimate  desire,
 to  develop  itself,  but  when  there  is  a
 conflict  of  views  we  must  sect  up  a
 machinery  which  should  resolve  it  in
 time  and  not  allow  bitterness  to  grow.
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 Now,  unfortunately,  bitterness  is
 growing  roung  this  project.  I  appeal
 to  the  hon,  Minister  and  through  him
 the  Government  to  see  that  this  pro-
 ject  which  has  been  examined  by  an
 impartial  commission  on  which  there
 are  independent  technicians  and  engi-
 neers,  should  not  be  allowed  to  langu-
 ish  simply  because  there  are  some
 misgivings  in  some  quarters.  I  do  not
 say  that  from  our  point  of  ‘view  but
 from  a  national  point  of  view.  You
 should  take  the  report  as  it  is  and  you
 should  start  implementing  it  imme-
 diately,

 Then,  there  is  one  more  point  about
 which  I  had  the  talk  with  the  hon.
 Minister  also.  In  my  area  there  are
 so  many  grey  board  factories.  They
 are  very  small  units  employing  local
 labourers.  By  a  recent  notification,
 the  excise  duty  on  this  grey  board
 has  been  increaseg  by  300  per  cent.  I
 have  read  the  speech  of  the  Finance
 Minister  that  he  made  yesterday—un-
 fortunately,  I  was  not  present  here;  I
 Was  away  in  a  mecting—and  he  has
 announced  some  concessions,  I  have
 not  been  able  to  study  those  conces-
 sions  but  he  has  given  some  conces-
 sions.  From  42  paise  per  kg.,  he  has
 reduced  the  excise  duty  to  28  paise
 per  kg.  He  has  also  said  that  some
 slab  concession  in  the  effective  rate
 of  duty  will  be  given  for  the  first  500
 tonnes.  I  think,  it  does  not  go  the
 whole  way.  If  you  examinc  the  noti-
 fication  which  is  in  force  today,  it  has
 increased  the  duty  on  small  units.
 For  example,  in  the  case  of  writing
 and  printing  paper,  the  ex-mill  rate
 is  Rs.  60  per  tonne  andthe  duty
 Per  tonne  is  Rs,  420,  that  is,  accord-
 ing  to  the  new  notification,  it  would
 be  25  per  cent.  Then,  about  the  pack-
 ing  and  wrapping  paper,  the  ex-mi!!
 rate  is  Rs.  1,420  per  tonne  and  there
 also  the  duty  is  Rs.  420—the  rise  in
 duty  is  30  per  cent.  But  in  respect  of
 Brey  boards  and  straw  boards,  it  is
 80  per  cent  and  95  per  cent.  Small
 units  will  go  out  of  existence.  As  a
 matter  of  fact,  I  know  two  units  in
 my  area  have  closed  down.  They
 were  using  waste  paper.  Small
 urchins  were  sweeping  the  streets  and
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 moving  the  waste  paper  and  these  fac-
 tories  were  manufacturing  grey
 boards.  I  think,  their  case  requires
 to  be  looked  into  sympathetically  so
 that  they  do  not  go  out  of  existence.

 Shri  S.  M.  Banerjee:  Mr.  Deputy-
 Speaker,  Sir,  when  we  are  discussing
 the  Finance  Bill,  what  igs  the  actual
 Picture  before  our  eyes  of  this  coun-
 try?  After  48  years  of  freedom,  this
 country  hag  been  reduced  to  what.
 It  was  a  land  of  plenty;  it  has  been
 converted  into  a  land  of  poverty  and
 the  entire  nation  has  been  converted
 into  a  nation  of  beggars,  dignified
 beggars,  as  far  as  our  Ministers  are
 concerned  and  they  go  on  begging
 from  country  to  country  to  save  our
 People  in  the  name  of  God  or  in  the
 name  of  so-called  socialism  and  de-
 mocracy.

 When  we  are  discussing  the  Finance
 Bill  in  this  House,  there  igs  a  mass
 agitation  going  on  in  every  State
 against  high  prices,  against  soaring
 prices,  against  starvation,  against famine  and  last  but  not  the  least
 against  non-payment  of  a  proper
 wage  by  the  employer  both  in  the
 public  sector  and  the  private  sector.
 And  how  is  the  Government  going  to
 check  or  suppress  those  people’s
 movement?  If  it  is  the  question  of
 shedding  tears,  tears  are  being  coun-
 teracted  by  tear-gas;  discontentment
 is  being  counteracted  by  lathi  and
 anger  is  being  counteracted  with
 bullet.  This  is  how  this  Congress
 Government,  after  8  years  of  mis-
 rule,  ig  crushing  and  suppressing  the
 fundamental  rights  of  the  people.

 The  other  day,  when  the  hon,  Home
 Minister  made  th:  statement,  we
 thought  that  after  so  many  tall-tulks,
 so  many  promises  made  by  them,  even
 by  the  Prime  Minister,  that  there  was
 a  chance  of  revocation  of  Emergency
 and  the  end  of  DLR.  What  did  we
 hear?  About  the  DIR.  he  said,  it
 wi!l  be  used  judiciously  and  that  it
 will  be  used  only  in  the  border  areas.
 About  the  revocation  of  Emergency,
 there  was  a  clear  ‘No’  from  them.
 ]  would  like  to  know  how  this  Gov-
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 ernment  which  did  believe  once  upon
 a  time  in  the  democratic  functioning
 of  the  country,  in  Parliamentary  de-
 mocracy,  has  converted  Parliamentary
 democracy  or  constitutional  dictator-
 ship  into  unconstitutiona)  dictator-
 ship.  This  is  a  sad  commentary  on
 our  democracy,  and  I  assure  the  hon.
 members  here  who  want  the  end  of
 D.I.R.  and  the  eng  of  the  Emergency
 that  the  people  of  this  country  will
 truly  fight  out  the  Nanda  regime  and
 the  regime  of  D.LR.  The  time  is  fast
 approaching  when  the  D.I.R.  and  the
 Emergency  are  going  to  be  shattered
 to  pieces  by  the  people  of  this  coun-
 try.

 There  are  many  problems  which
 are  confronting  this  country.  The
 hon.  Finance  Minister  hag  given  some
 concession  to  the  lower  middle  class

 -he  low  income  group  and  I  con-
 gratulate  him  for  that,  but  what  is  the
 concession  actually  given?  It  is  said
 that  we  want  resources;  we  want  to
 mobilise  resources  for  the  implemen-
 tation  of  the  Five  Year  Plan.  How
 are  the  prices  going  up?  During  the
 end  of  the  Third  Five  Year  Plan,  the
 index  of  the  cost  of  living  went  by  38
 points.  If  there  is  going  to  be  taxa-
 tion,  inflation  and  frustration  jn  the
 country,  I  do  not  know  what  is  going
 to  happen  to  this  country.

 There  ig  mass  unemployment  here.
 The  number  of  unemployed  goes  on
 increasing  from  year  to  year.  I  was
 happy  to  hear  the  hon,  Labour  Minis-
 ter  when  he  spoke  the  other  day;  he
 clearly  admitted  that  the  figure  of
 unemployeds  had  gone  up.  When  un-
 employment  is  going  up  like  this,
 more  textile  mills  are  closed.  In  my
 constituency,  Kanpur,  about  8,000
 employecs  are  without  any  money;
 they  are  without  any  salary  or  allow-
 ance  since  the  last  ten  months.  I  read
 in  the  newspapers  today—I  wags  not
 here  to  hear  the  hon.  Minister  of  Com-
 merce  saying  this—that  the  Cabinet
 has  very  kindly  sanctioned  a  sum  of
 Rs.  80  lakhs  for  the  running  of  the
 Muir  Mill.  If  that  Mill  does  not  start
 functioning  from  lst  May,  the  workers
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 have  decided  to  go  on  a  hunger  strike
 in  Kanpur.  More  mills  are  likely  to
 be  closed.  Nearly  30  to  40  thousand
 textile  workers  are  on  the  streets  to-
 day  because  of  the  mismanagement  of
 the  private  owners,  the  private  com-
 Panies,  and  Government  has  failed  to
 take  over  those  units,  I  would  re-
 quest  the  hon.  Finance  Minister  to
 kindly  consider  this  aspect  and  see
 that  those  mills  are  taken  over  by
 Government,

 When  there  is  growing  unemploy-
 ment,  what  do  we  see?  Electronic
 computers  are  brought  from  America.
 My  hon.  friend,  Mr,  Chatterjee,  has
 said  enough  about  computers.  I  am
 extremely  grateful  to  the  Finance
 Minister  for  giving  some  assurances
 to  me  and  to  my  friends  belonging  to
 the  All  India  Insurance  Employees
 Association  that  he  would  personally
 look  into  the  whole  matter.  A  ques-
 tion  was  put  in  this  House  to  Shri
 Bhagat  the  other  day  and  I  said—it
 Wag  a  supplementary  question  put  on
 the  7th  February,  966—that  14,000
 employees  were  likely  to  be  declared
 surplus  or  were  likely  to  face  re-
 trenchment  after  the  installation  of
 one  electronic  computer.  Today  when
 this  question  was  raised,  hon.  Shri
 Bhagat  said  that  this  was  not  true.
 May  I  mention  for  his  information  the
 following:—

 “However,  the  House  was  com-
 pletely  in  the  dark  as  to  the  make
 and  model  of  the  computer  ins-
 talled  in  the  Bombay  Office  of  the
 LIC.  According  to  a  recent  find-
 ing  of  the  University  of  Chicago,
 the  I.B.M.  7094  computer  used
 there  takes  about  an  hour  of  com-
 puter  time  to  do  the  equivalent
 of  one  million  man  hours  of  desk
 calculator  work.”

 I  am  not  quoting  from  my  own
 memory;  this  is  from  ga  document  and
 TI  am  told  that,  with  the  installation
 of  two  computers  in  the  country—one
 in  Bombay  and  the  other  in  Calcutta—
 nearly  24000  employees  are  g0-
 ing  to  be  declared  surplus.
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 Shri  8,  R,  Bhagat:  But  how?  Who
 has  said  that?

 Shri  S,  M.  Bamerjee:  I  know  it  is  a
 matter  for  argument  and  it  is  a  debat-
 able  point.  I  am  glad  that  the  hon.
 Finance  Minister  has  very  kindly
 agreed  to  see  the  computers  himself
 and  then  discuss  this  problem.  I
 would  request  Shri  8.  R,  Bhagat  to
 accompany  the  Finance  Minister  to
 Bombay  or  Calcutta  and  see  those
 computers.  They  are  tern.ed  as  man-
 eaters  even  in  the  progressive  coun-
 tries,  and  even  in  the  developed  coun-
 tries  like  the  USA  etc.  Can  this  coun-
 try  afford  to  have  these  computers?
 Will  efficiency  increase?  Has  it  in-
 creased  in  other  countries?  Has  it  not
 resulted  in  unemployment  in  many
 countries,  even  though  the  avenues  of
 employment  are  much  more  in  those
 countries?  So,  I  would  request  the
 hon.  Finance  Minister  that  as  soon  as
 possible,  after  the  expiry  of  the  session, he  should  go  himself  and  see  these
 computers.  I  shall  be  conviced  if  he  is
 convinced  ang  he  tells  me  that  the  in-
 troduction  of  the  electronic  computers in  the  LIC  will  not  result  in  unem-
 ployment.

 The  Minister  of  Finance  (Shri
 Sachindra  Chaudhuri):  I  may  tell  my hon.  friend  Shri  S.  M,  Banerjee,  as  I
 told  him  in  private,  that  I  shall  myself
 60  and  see  these  computers.  In  the
 meanwhile,  I  have  been  studying  the
 problem.  I  have  got  some  literature
 about  it  which  I  would  like  the  hon.
 Membcr  to  see  some  time,  if  you  would
 permit  me  to  tell  him.  It  is  from
 England.  I  have  just  got  it;  I  have
 not  got  it  myself  but  I  have  got  it  in
 the  Department,  and  I  am  told  that
 statistics  were  taken  in  600  different
 institutions  where  computers  hag  been
 introduced,  and  there  had  not  been  any
 diminution  in  employment  as  a  result
 of  it  but  rather  the  employment  poten- tial  has  gone  up.  But  as  I  said,  I  have
 not  myself  seen  this  literature.  I  have
 to  study  it.  And  in  any  event,  as  I
 have  said  so  many  times  in  this  House,
 I  do  not  go  by  what  happens  in  Eng-
 land  or  America;  I  want  to  go  ana  sce
 these  myseit.
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 Shri  S.  M.  Banerjee:  I  thank  the

 hon.  Minister  very  much,  and  I  shall
 not  touch  this  point  any  more  after
 this  assurance  from  him,  and  ]  am
 extremely  thankful  to  him  for  enlight-
 ening  this  House  with  his  observations.

 I  would  request  him  to  kindly  con-
 sider  not  only  the  question  of  dearness
 allowance  but  also  another  point.  So
 far  as  dearness  allowance  is  concern-
 ed,  I  know  that  he  is  going  to  convene
 a  meeting  and  discuss  the  matter  in  a
 bipartite  or  tripartite  meeting  under
 the  chairmanship  of  the  hon,  Prime
 Minister.  But  what  about  8  national
 wage?  Today,  when  we  are  demand-
 ing  a  national  wage,  whether  it  be  for
 the  State  Government  employees  or
 for  the  employees  in  the  private
 sector  or  for  the  Central  Government
 employees,  what  is  happening  in  some
 of  the  Departments?  There  is  one
 glaring  instance  that  I  want  to  refer
 to.  I  am  referring  to  the  case  of  near-
 ly  4000  to  5000  employees  of  the  Sur-
 vey  of  India  who  are  really  engaged
 on  a  Strategic  job,  and  who  did  a  won-
 derful  job  during  the  Chinese  aggres-
 sion  and  during  the  Pakistani  aggres-
 sion.  What  was  their  demand?  They
 wanted  implementation  of  the  scales
 of  pay  for  comparable  grades  and
 trades  according  to  the  Pay  Commis-
 sion’s  report.  In  1962,  Shri  Humayun
 Kabir  who  was  the  Minister  in  charge
 said  in  this  House  that  the  matter  of
 the  revision  of  pay  scales  was  pending
 consideration  of  Government.  Five
 years  have  passed  and  nothing  has
 happened.

 Last  year,  I  had  referred  to  this
 question  when  Shri  M.  C.  Chagla  was
 here,  and  he  also  said  that  it  was  the
 Finance  Ministry  which  was  coming
 in  the  way.  I  may  tell  the  hon.  Mini-
 ster  that  the  Survey  of  India  Karma-
 chairs,  Class  III  and  Class  IV  employ-
 ews  are  being  denied  the  concession
 which  has  been  given  to  all  employees,
 nearly  22  lakhs  employees  of  the  Cen-
 tral  Government,  only  because  it  is
 said  that  the  Finance  Ministry  did  not
 agree.  That  is  why  I  am  putting  this
 question  to  the  hon,  Finance  Minister
 for  whom  I  have  the  greatest  regard.
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 I  would  request  him  to  kindly  consiue:
 the  demand  of  the  Survey  of  India
 karmacharis  or  employecs.  ‘They  do
 not  want  revision  of  pay  scales.  They
 simply  want  that  the  comparable
 grades  in  the  other  Departments  should
 be  made  wpplicable  to  the  Survey  of
 India  people.  Il  am  sure  the  Finance
 Minister  will  kindly  consider  this  mat-
 ter  and  give  a  reply  that  the  Finance
 Ministry  is  not  responsible  for  the  de-
 lay  but  it  is  the  Education  Ministry
 which  is  responsible  for  the  non-fina-
 lisation  og  this  matter,  because  every
 time  we  raise  the  question  here  be-
 fore  the  Education  Minister,  we  are
 told  that  it  is  the  Finance  Minister
 which  is  the  watchdog  of  this  Govern-
 ment  which  duces  not  allow  anything
 to  come  up.

 There  is  also  another  aspect  of  the
 problem  facing  the  Survey  of  India
 class  III  and  class  IV  employees  and
 also  class  Il  employees  who  are  work-
 ing  at  about  14,000  feet  height;  on  the
 glaciers  they  work,  and  at  Bomdila
 they  worked;  whea  the  military  people
 ran  away,  the  Survey  of  India  em-
 ployees,  about  l4  or  5  of  them  stood
 there;  they  did  not  know  that  Bomdila
 had  fallen  to  the  Chinese,  and  they  still
 worked  there  and  worked  with  a  full
 sense  of  responsibility.  They  deserve
 encouragement.  But  still  they  are
 retained  as  contingency  staff,  working
 for  more  than  8-10  years;  they  have
 not  been  made  permanent;  they  have
 not  been  made  regular.  This  is  a  sad
 commentary  on  our  permanency  and
 our  tall  talk  of  bringing  in  socialism
 in  this  country.  I  would  request  the
 hon.  Minister  to  kindly  consider  these
 two  points  because  the  Education  Mini-
 stry  definitely  fecis  that  it  is  Finance
 which  is  standing  in  the  way.

 Then  |  shall  refer  to  the  question  of
 the  pensioners.  The  Bharat  Pension-
 ers  Samaj  or  Pensioners  throughout
 the  country,  whether  belonging  to  the
 Central  Government  service  or  State
 Government  service,  have  made  fer-
 vent  appeals  to  the  Finance  Minister
 and  the  Prime  Minister.  Their  de-
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 mand  is  that  when  the  prices  are  ris-
 ing,  they  should  be  given  a  fair  deal;
 they  shoulg  be  given  dtarness  allow-
 ance,  they  should  be  given  some  more
 benefit,  or  the  quantum  of  pension
 should  be  increased.

 Mr.  Deputy-Speaker:  His  time  is  up.
 Shri  S,  M.  Banerjee:  Ihave  2

 minutes.  I  did  not  speak  in  the  De-
 mands......

 Mr,  Deputy-Speaker:
 taken  49  minutes....

 You  have

 Shri  S.  M.  Banerjee:  I  was  told  by
 the  office  that  I  would  get  8  minutes
 because  of  that.  I  do  not  want  8;  at
 least  give  me  5  minutes.  I  sacrifice
 3  minutes.

 So,  I  request  that  the  pensioners
 should  be  given  some  benefit.  I  know
 the  Finance  Minister  has  got  a  soft
 corner  for  them,  After  all,  they  are
 at  the  fag  end  of  their  lives.  They
 have  surved  the  courtry  and  they
 should  be  given  some  monetary  benefit
 to  compensate  for  the  rise  in  prices.

 Coming  to  the  difficulties  of  the  tea-
 chers,  what  is  happening?  Some  con-
 cession  was  given  to  the  university  and
 college  teachers.  But  what  about  the
 primary  teachers?  Government  gene-
 rally  say  that  they  are  the  builders  of
 the  nation.  But  these  builders  of  the
 nation  are  on  ihe  streets  in  Calcutta,
 UP  and  so  on.  The  primary  and  sec-
 ondary  school  teachers  are  on  the
 streets,  whether  it  is  Kerala,  Bengal,
 UP  or  any  other  State.  What  should
 they  teach  the  boys,  the  future  of  our
 nation,  if  they  are  under-fed,  under-
 nourished,  inadequately  clothed?
 Naturally,  I  feel  that  they  should  be
 given  a  proper  place  in  the  society.
 The  primary  teachers  should  be  given
 at  least  something  more,  if  not  some-
 thing  more,  at  least  the  same  as  what
 the  class  IV  employees  of  the  Central
 Government  are  getting.  They  are
 getting  less  than  what  chaprasis  are
 getting.  How  do  we  say  that  these
 teachers  are  the  builders  og  our  nation
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 and  they  will  build  the  character  and
 morale  of  our  students  who  are  going
 to  be  the  pride  of  our  country?

 Coming  to  other  points,  there  is  the
 question  of  constitution  of  wage
 boards,  The  railway  employees  have
 demanded  a  wage  board,  the  Defence
 employees  have  demanded  one  for
 themselves.  It  is  not  being  given
 on  the  ground  that  the  time  is
 not  ripe.  When  will  it  be  ripe?
 When  there  is  a  mass  agitation
 throughout  the  country  when  the
 workers  in  Defence  or  railways  or  in
 P  &  T  unite  undeF  a  banner  and  start
 a  country-wide  agitation?  I  hope  the
 hon.  Financ:  Minister  wiil  agree  that
 there  shoulg  be  industrial  peace,  and
 if  there  is  going  to  be  industrial  peace,
 it  is  only  on  the  basis  of  mutual  under-
 standing,  on  the  basis  of  give  and  take.
 The  workers  gave  their  unconditional
 support  during  the  emergency,  during
 the  Chinese  and  Pakistani  aggressions.
 I  plead  that  they  should  be  given  their
 share.  During  those  critical  times  we
 never  demanded  anything  from  the
 Government.  We  said,  “Let  us  work,
 let  us  sheg  the  last  drop  of  blood  for
 protecting  our  land,  and  then  after
 that,  when  the  situation  is  normal,  we
 shal]  definitely  put  up  our  demand
 either  for  a  wage  board  or  a  pay  com-
 mission.”  Unfortunately,  this  is  being
 denied.  So,  I  would  request  the  hon.
 Minister  to  kindly  consider  this  point.

 It  has  been  said  in  the  other  House,
 and  I  want  to  know  from  the  hon.
 Finance  Minister  whether  it  is  a  fact
 that  Rs,  3]  lakh  as  income-tax  has  been
 written  off  in  the  case  of  an  industria-
 list  of  Kanpur,  whether  it  is  the  same
 person  who  fought  the  Gonda  election,
 whether  it  is  the  same  person  who  was
 a  Member  of  this  House,  whether  it  is
 was  the  same  person  who  com-
 Pelled  this  Government  to  _  issue
 €an  ordinance  and  acquire  a  piece  of
 land.  Is  he  so  strong  that  in  this  case
 Rs.  3]  lakhs  have  been  written  off?
 Under  what  law?  The  Finance  Mini-
 ster  must  institute  an  impartial  high-
 power  enquiry  into  this,  and  if  it  is
 true  that  Rs.  3]  lakhs  have  been  writ-
 ten  off  in  the  case  of  this  industrialists
 who  own  shares  to  the  tune  of  more
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 than  Rs.  |  crore  in  one  unit  in  Kanpur
 and  Rs.  40  to  Rs.  50  lakhs  in  another
 unit,  ang  this  has  been  done  by  the
 Central  Board  of  Revenue  or  by  any
 Minister,  then  that  Minister  and  the
 Chairman  of  the  Central  Board  of
 Revenue  must  resign.  This  is  most
 unfortunate.  This  has  become  a  scan-
 dal  in  Kanpur.  That  is  why  I  request
 the  hon.  Finance  Minister  to  institute
 an  enquiry  himself  I  shall  be  satisfied,
 because  he  was  not  a  party  to  the
 whole  thing,  if  he  comes  to  this  House
 and  says  this  was  normal.  The  man
 exists,  lives  here,  he  has  not  shifted
 to  Pakistan  or  London.  He  is  in  Kan-
 pur  enjoying  the  support  of  a  section
 of  the  Congressmen  and  is  donating
 to  the  congress  coffers  I  want  an
 enquiry  because  every,  citizen  if  Kan-
 pur,  not  only  Kanpur  but  the  whole
 country,  wants  to  know  from  the
 Government  why  this  Rs,  31  lakhs  has
 been  written  off.

 Shri  Arunachalam  (Ramanatha-
 puram):  I  Rise  to  support  generally
 the  provisions  of  the  Finance  Bill.  The
 Finance  Minister  has  done  well  to
 keep  the  burden  of  additional  taxation
 evenly  distributed.  There  again,  he
 has  taken  care  to  see  that  the  vulner-
 able  sections  of  the  community,  espe-
 cially  the  low  income  groups,  have
 been  given  substantial  relief  in  the
 prevailing  situation  of  rising  prices.

 The  enhancement  of  the  exemption
 limit  for  income-tax  by  another  Rs.  500
 per  annum  is  a  welcome  relief  to  this
 law  income  group.  Although  this  by
 itself  might  not  provide  the  necessary
 and  full  relief.  one  cannot  escape
 additional  burdens  in  a  developing
 economy,  with  all  the  stresses  and
 strains  in  the  process  of  building  up
 the  desired  better  standards  of  life
 for  posterity.

 The  present  need  is  universally
 realiseq  as  a  favourable  climate  for
 creating  conditions  for  greater  invest-
 ment  in  the  interest  of  the  growth  of
 the  development  rate,  This  idea  is
 unexceptionable.  The  experience  of
 other  countries  which  had  passed
 through  this  process  of  development
 should  be  an  eye-opener  to  India.  It
 is  not  without  sacrifices  that  a  nation
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 {Shri  Arunachalam]
 had  progressed.  And,  therefore,  the
 Indian  peop'e  should  be  prepared  to
 incur  hardships  for  the  present  with
 an  eye  on  the  future.  And  people  in
 general  would  be  willing  to  put  up
 with  these  temporary  hardship  and  I
 have  no  doubt  that  the  Finance  Mini-
 ster  has  provided  the  much  needed
 cheer  among  the  people  even  in  the
 midst  of  hardships.

 Coming  to  specific  points,  I  should
 like  to  point  out  that  the  need  for
 improvement  of  agriculture  cannot  be
 over-emphasized.  India  should  strive
 to  achieve  self-sufficiency  in  foodgrains
 in  the  shortest  time  possible.  And
 our  policies  for  giving  agricultural
 production  the  highest  priority  almost
 equal  to  building  up  defence  is  wel-
 come.  If  everything  goes  on  well,  the
 target  of  achieving  97  million  tons  of
 foodgrains  by  the  next  year  and  an
 overall  achievement  of  a  target  of
 328  million  tonnes  of  foodgrains  by  the
 end  of  the  fourth  plan  is  g  laudable
 objective.  The  necessary  confidence
 has  been  created  by  the  government
 for  this  purpose.  The  need  for  pro-
 viding  the  necessary  facilities  for  this,
 namely,  completion  of  minor  and
 medium  irrigation  projects,  so  that  the
 primary  need  of  irrigation  is  provided
 is  fully  realised.  Although  it  is  98
 welcome  thing,  much  however  depends
 on  favourable  monsoons,  The  un-
 precedented  failure  of  rains  all  over
 the  country  last  year  is  a  lesson  that
 we  have  not  been  able  to  conquer
 nature.  Drought  conditions  are  a
 eyclic  change  and  it  is  to  be  hoped
 that  in  the  next  few  years,  we  would
 be  given  a  favourable  climate  for
 achieving  a  break-through  in  the  pro-
 cess  of  agricultural  development.  In
 this  connection,  I  would  urge  the
 government  to  pay  prompt  attention
 to  the  utilisation  of  all  available  re-
 sources  of  water  on  a  war  footing.
 There  is  a  considerable  volume  of
 water  in  Kerala  which  is  going  waste.
 If  only  the  government  could  bring
 about  an  understanding  thet  the  sur-
 plus  waters  of  Kerale  were  diverted  te
 the  arid  regions  ef  Madras,  Madras
 could  well  be  depended  up  on  produce
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 enough  grains  te  supply  to  Kerala.
 Some  fresh  thinking  on  this  subject  Is to  be  undertaken  so  that  the  long drawn  out  disputes  over  the  sharing of  waters  are  brought  to  an  early  end
 to  the  benefit  of  the  country  as  a
 whole.

 Another  aspect  of  the  matter  that  I
 have  to  stress,  Sir,  is  the  pitiable  lot of  the  large  number  of  repatriates
 coming  to  India  from  Burma  and
 Ceylon.  Most  of  them  had  been  driven out  of  their  former  possessions  in
 Burma  and  Ceylon  because  of  the
 Policies  of  those  countries.  They  are
 very  experienced  cu'tivators  and  only {f  the  government  is  imaginative  to
 rehabilitate  them  on  proper  agricul- tural  settlements,  they  could  be  a  rich
 asset  to  the  country.  The  steps  so
 far  taken  by  the  government  in  pro-
 viding  them  rehabilitation  assistance
 by  way  of  loans  have  not  touched  the
 fringe  of  the  problem,  It  is  true  that
 most  of  these  people  have  come  to
 Madras,  Andhra  Pradesh  and  Kerala.
 There  is  not  much  of  surplus  land  in
 those  states.  On  the  other  hand,  there
 is  plenty  of  cultivable  land  in  states
 like  Madhya  Pradesh  and  Andaman
 and  Nicobar  Islands.  Why  not  the
 government  take  an  overall  situation
 into  account  and  permit  the  repatriates
 to  go  and  settle  down  in  those  areas.
 Unfortunately  much  has  net  been  done
 in  this  pect.  The  And  and
 Nicobar  Islands  has  been  treated  as  a
 close  preserve  for  refugees  from  East
 Bengal.  It  could  be  possible  for  the
 Fovernment  to  open  out  these  areas
 for  the  repatriates  from  Burma  and
 Ceylon  also  so  that  they  could  culti-
 vate  those  lands  and  provide  the
 much.  needed  feodgrains.  There  should
 be  a  rethinking  on  this  matter  and  I
 urge  that  the  government  should  keep
 these  points  in  view  and  try  to  formu-
 late  an  imaginative  policy  in  the
 Matter  of  rehabilitation  of  these
 unfortunate  repetriates.

 he  problem  of  Ceylon  re-
 patmates  is  a  continuing  ome  and  as
 new  waves  of  immigrants  would
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 come  in  the  near  future,  there  should
 be  also  an  integrated  scheme  to  pro-
 vide  them  with  necessary  facilities  in
 a  phased  manner  so  that  not  only
 could  they  be  properly  rehabilitated,
 but  by  spreading  them  out  in  other
 areas,  the  national  integration  could
 also  be  achieved.

 Much  of  the  present  talk  is  for  pro-
 viding  fertilisers  to  the  farmers  and
 giving  them  improved  seeds,  farm  im-
 plements,  land  to  the  tiller  and  pesti-
 cides  and  insecticides.  While  no
 objection  could  be  taken  to  these  laud-
 able  schemes  the  crying  need  of  the
 hour  is  water.  It  has  been  our  experi-
 ence  that  wherever  there  had  been
 plenty  of  irrigation,  the  result  had
 been  bumper  crop.  Therefore,  I  should
 once  again  stress  the  need  for  empha-
 sising  the  irrigation  aspect  and  urge
 upon  the  govrenment  to  settle  inter-
 state  disputes  over  sharing  of  waters
 £0  that  the  country  is  taken  as  a  single
 unit  instead  of  talking  in  terms  of
 states  and  zones.

 Now,  I  come  to  my  constituency,
 rather  to  their  crying  needs  which
 have  long  been  overlooked.  The
 majority  of  the  population  in  Rama-
 nathapuram  constituency  are  devoted
 to  agriculture  as  their  sole  occupation.
 The  distresses  under  which  they  are
 groaning  year  after  year  owing  to  the
 failure  of  monsoons,  particularly  in
 that  dry  area,  defy  description.  It  has
 become  a  regular  feature  of  the  life
 of  the  peasants  of  the  area  to  move  in
 utter  despair  in  search  of  some  em-
 Ployment  to  the  adjacent  districts.
 This  exodus  can  be  stopped  and  the
 life  of  the  poor  cultivators  can  be
 bettered  by  assuring  supply  of  water
 for  irrigation  by  sinking  tubewells  in
 the  thousands  of  tanks  scattered  over
 the  whole  area.

 In  addition  to  this,  there  is  another
 Possible  source  of  supply  of  water—a
 Project  which  I  am  sure  is  known  to
 our  hon.  Minister  of  Irrigation  and
 Power.  This,  if  implemented,  will
 make  the  arid  area  of  Ramanatha-
 Puram  bloom  like  anything.  I  mean
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 the  canalising  of  the  waters  of  the
 Idiki  river  of  Kerala  and  diverting  it.

 Given  the  goodwill  of  the  Govern-
 ment  and  chances  of  augmenting
 water  facilities  for  irrigational  pur-
 poses,  I  can  assure  the  Centre  that  the
 two  lakh  acres  of  land  in  my  consti-
 tuency  will,  besides  improving  the  lot
 of  the  agriculturists  of  the  area,  make
 no  mean  contribution  of  rice  to  the
 nation,  particularly  in  the  context  of
 the  food  scarcity  which  is  parisiting
 in  the  country.

 In  this  context,  I  wish  to  invite  the
 attention  of  the  Centre  that  both  the
 Government  of  Madras  and  the  Plan-
 ning  Commission  have  declared  Eaat
 Ramanathapuram  area  as  the  most
 backward  one  in  the  whole  of  the
 Madras  State.  I  understand  that  the
 Central  Government  has  been  gener-
 ous  enough  to  afford  special  conces-
 sions  and  treatment  to  such  eastern
 districts  of  Uttar  Pradesh  as  are  back-
 ward.  In  the  name  of  equity  and-
 justice,  I  plead  for  the  game  generous
 treatment  being  meted  out  to  the
 people  of  East  Ramanathapuram,  a
 most  backward  area  in  Madras  State,
 who  have  been  tried  again  and  again
 by  Nature's  fury  and  who,  therefore,
 merit  the  benign  consideration  of  the
 Government.

 With  these  words,  I  resume  my  seat.

 oft  हन  चौधरी  (स८रसा  )  :  उपाध्यक्ष
 महोदय,  हम  ने  तीन  पंच-वर्षीय  योजना पों  को
 समाप्त  किया  है  प्रौढ़  निस्संदेह  इन  योजनाकारों
 के  प्रन्तगंत  देश  ने  बहुत  बड़ी  तरक्की  की  है,
 बड़े-बड़े  उद्योग  खोले  हैं  प्रौर  वहुत  #द  तक
 हम  भ्रामक-निर्भर  बने  हैं  ‘  लेकिन  देश  का  एक
 ऐसा  हिस्सा  भी  है,  जनसंख्या  का  एक  ऐसा
 वर्ग  भी  है,  जो  नहीं  जानता  है  कि  देश  में  क्या
 उन्नति  हुई  है,  जो  इन  तमाम  उन्नति  के  साधनों
 और  कार्यों  से  पछता  है  द्रोह  जो  राज  तक
 समझ  नहीं  सका  है  कि  देश  ने  कहां  क्‍या
 कुछ  किया  हैं।  वह  वर्ग  है  लतिहर  मजदूरों
 का  वर्ग,  जिस  की  संख्या  लाखों  में  नहीं,  बल्कि
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 [at  लाइन  चौधरी]
 करोड़ों  में  है  कौर  जो  सम्पूर्ण  जनसंख्या  का
 करीब  एक  तिहाई  है  1  मैं  सरकार  से  पूछना
 चाहता  हूं  कि  इन  तीन  पंच-वर्षीय  योजनाकारों
 के  भ्रन्तगंत  हम  ने  उस  वर्ग  क ेलिए  क्या  किया
 हैं  ?  किस  बात  से  उस  के  दिल  में  एहसास  हो
 सकता  है,  उस  के  दिल  में  थोड़ी  आशा  जग
 सकती  है  कौर  बह  समझ  सकता  है  कि  यह
 देश  हमारा  भी  है  ।

 जां  तक  मुझे  मालूम  है,  राज  तक
 एग्रीकल्चर  लेबर  के  सम्बन्ध  में  दो  रिपोर्ट
 95I-52  की  शौर  956-57  की,

 निकली  हुई  हैं  ।  उस  के  बाद  कोई  रिपोर्ट
 तो  नहीं  निकली  है  ।  जो  रिपोर्ट  श्रमी  तक
 निकली  हैं,  उन  के  भ्राता  पर  मैं  कुछ  भ्रांकड़े
 पेश  करना  चाहता  हूं  ।  ब्रोकर  हम  समझ  सकेंगे
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 कि  दरअसल  में  कितनी  बुरी  द्वारा  उन  लोगों
 की  प्राय  भी  मौजूद  है  |  सन्‌  ‘1956-57
 की  इन्क्वायरी  के  मुताबिक  इन  एग्रीकल्चरल
 लेबरस  में  57.  !  प्रतिशत  भूमिहीन  हैं  कौर
 जो  42.  9  प्रतिशत  बाकी  बचते  हैं,  वे  या  तो
 बटाईदारी  करते  हैं  या  कुछ  नाममात्र  की
 जमीन  उनके  पास  है  ।  73.  4  प्रतिशत  कैजुअल
 लेबर  है  कौर  यह  कैजुअल  लेबर  बरस  में  28
 दिन  बेकार  रहती  है  ।  एक  तो  वह  कैजुअल
 लेबर  है  पूरा  समय  काम  नहीं  मिलता,  जिनको
 मिलता  भी  हैं  तो  उन  में  28  दिन  बेकार
 फते हैं।

 8  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  May
 3,  966|Vaisakha  13,  888  (Saka).
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